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RAJYA SABHA 
Tuesday, the 6th February, 2024 /17 Magha, 1945 (Saka) 

The House met at eleven of the clock, 
MR. CHAIRMAN in the Chair. 

PAPERS LAID ON THE TABLE 

MR. CHAIRMAN: Well, I must appreciate that Shri Kartikeya Sharma exemplified the 
conduct today; and this was noticed in late 60’s. When the Chairman comes, and 
even here, the Member has to be wherever he is. Am I clear?   

SOME HON. MEMBERS:  Yes, Sir.  

MR. CHAIRMAN: The issue was raised when one of the finest Parliamentarians, Shri 
Atal Bihari Vajpayee, was not on his seat, was in the gallery, when someone raised a 
point that he should have been on his seat. The practice, the protocol is that when 
the Presiding Officer comes, you be wherever you are. Kartikeya Sharma did it today.  

Now, Papers to be laid on the Table.  

I. Notifications of the Ministry of Corporate Affairs
II. Report and Accounts (2022-23) of the Insolvency and Bankruptcy Board of India,

New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE 
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V. 
MURALEEDHARAN): Sir, on behalf of Shri Rao Inderjit Singh, I lay on the Table:— 

I. (i) A copy (in English and Hindi) of the Ministry of Corporate Affairs Notification
No. 1-CA(5)/74A/2023., dated the 7th December, 2023 publishing a Corrigendum to 
the Notification No. 1-CA(5)/74/2023, dated the 27thSeptember, 2023. 

[Placed in Library. See No. L.T. 11036/17/24] 

(ii) A copy (in English and Hindi) of the Ministry of Corporate Affairs Notification No.
L-3(2)/Regl. -Gen. (Amdt.)/2024/ CCI, dated the 12th January, 2024, publishing
the Competition Commission of India (General) Amendment Regulations, 2024,
under sub-section (3) of Section 64 of the Competition Act, 2002.

[Placed in Library. See No. L.T. 11040/17/24] 



(iii) A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Corporate Affairs, under sub-section (4) of Section 469 of the Companies Act, 
2013:- 
 (1) G.S.R. 584(E)., dated the 2ndAugust, 2023, publishing the Companies 

(Incorporation) Second Amendment Rules, 2023, along with Delay 
Statement. 

 (2) G.S.R. 790(E)., dated the 20thOctober, 2023, publishing the Companies 
(Incorporation) Third Amendment Rules, 2023, along with Delay 
Statement. 

 (3) G.S.R. 801(E)., dated the 27thOctober, 2023, publishing the Companies 
(Management and Administration) Second Amendment Rules, 2023, along 
with Delay Statement. 

 (4) G.S.R. 802(E)., dated the 27thOctober, 2023, publishing the Companies 
(Prospectus and Allotment of Securities) Second Amendment Rules, 2023, 
along with Delay Statement. 

 (5) G.S.R. 61(E)., dated the 24thJanuary, 2024, publishing the Companies 
(Listing of equity shares in permissible jurisdictions) Rules, 2024. 

[Placed in Library. For (1) to (5) See No. L.T. 11038/17/24] 
 

(iv) A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Corporate Affairs, under sub-section (3) of Section 79 of the Limited Liability 
Partnership Act, 2008, along with Delay Statements: - 
 (1) G.S.R. 644(E)., dated the 1stSeptember, 2023, publishing the Limited 

Liability Partnership (Second Amendment) Rules, 2023. 
 (2) G.S.R. 803(E)., dated the 27thOctober, 2023, publishing the Limited 

Liability Partnership (Third Amendment) Rules, 2023. 
 (3) G.S.R. 832(E)., dated the 9thNovember, 2023, publishing the Limited 

Liability Partnership (Significant Beneficial Owners) Rules, 2023. 
[Placed in Library. For (1) to (3) See No. L.T. 11039/17/24] 

 
II. A copy each (in English and Hindi) of the following papers, under sub-section (4) 
of Section 223 and sub-section (2) of Section 229 of the Insolvency and Bankruptcy 
Code (IBC), 2016: - 

(a) Annual Report and Accounts of the Insolvency and Bankruptcy Board of 
India, New Delhi, for the year 2022-23, together with the Auditor’s Report on 
the Account.  

(b)  Statement by Government accepting the above Report.  
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(c)  Statement giving reasons for the delay in laying the papers mentioned at (a) 
above. 

[Placed in Library. See No. L.T. 11041/17/24] 
 
Report and Accounts (2022-23) of the Sagarmala Development Company Limited, 
New Delhi and related papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF PORTS, SHIPPING AND 
WATERWAYS (SHRI SHANTANU THAKUR): Sir, I lay on the Table, a copy each (in 
English and Hindi) of the following papers, under sub-section (1) (b) of Section 394 
of the Companies Act, 2013: - 

(a)  Annual Report and Accounts of the Sagarmala Development Company 
Limited, New Delhi, for the year 2022-23, together with the Auditor’s Report 
on the Accounts and the comments of the Comptroller and Auditor General 
of India thereon. 

(b)  Review by Government on the working of the above Company. 
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above. 
[Placed in Library. See No. L.T. 11355/17/24] 

 
I.  Reports and Accounts (2022-23) of the Chenab Valley Power Projects (P) Ltd., 

Jammu and related papers 
II.  Annual Budget (2023-24) of the Damodar Valley Corporation, Kolkata, West 

Bengal and related papers 
 
िवǏुत मंतर्ालय मȂ राज्य मंतर्ी (Ǜी कृÍण पाल): महोदय, मȅ िनÇनिलिखत पतर् सभा पटल पर रखता 
हँू:- 
          I.      A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013: - 
 (a) Twelfth Annual Report and Accounts of the Chenab Valley Power Projects 

(P) Ltd., Jammu, Union Territory of Jammu & Kashmir, for the year 2022-
23, together with  the Auditor's Report on the Accounts and the comments 
of the Comptroller and Auditor General of India thereon.   

 (b) Review notes on the performance of above Company. 
[Placed in Library. See No. L.T.11428/17/24] 

 
II. A copy (in English and Hindi) of the Annual Budget of the Damodar Valley 
Corporation, Kolkata, West Bengal, for the year 2023-24, under sub-section (3) of 
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Section 44 of the Damodar Valley Corporation Act, 1948. 
[Placed in Library. See No. L.T. 11311/17/24] 

 
Notifications of the Ministry of Finance 
 
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR. BHAGWAT KARAD): 
Sir, I lay on the Table:— 
        (i)  A copy (in English and Hindi) of the Ministry of Finance (Department of 
Economic Affairs) Notification No. IFSCA/India ICC/Renewal/2023-24., dated the 1st 
January, 2024 notifying granting of renewal of recognition to India International 
Clearing Corporation (IFSC) Limited, 1st Floor, Unit No. 102, the Signature Building 
No. 13B, Road IC, Zone 1, GIFT SEZ, GIFT CITY Gandhinagar-382355 for one year, 
issued under Section 12 of the International Financial Services Centres Authority Act, 
2019 and sub-section (4) of Section 8A of the Securities Contracts (Regulation) Act, 
1956. 

[Placed in Library. See No. L.T. 11061/17/24] 
 

(ii)  A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Finance (Department of Economic Affairs), issued under Section 12 of the 
International Financial Services Centres Authority Act, 2019 and Section 4 of the 
Securities Contracts (Regulation) Act, 1956:- 
 (1) No. IFSCA-PMTS/9/2023-Precious Metals., dated the 11th December, 

2023, notifying granting of renewal of recognition to the India International 
Bullion Exchange IFSC Limited, Gujarat as Bullion Exchange and Bullion 
Clearing Corporation for one year. 

 (2) No. IFSCA/India INX/Renewal/2023-24., dated the 1st January, 2024, 
notifying granting of renewal of recognition to the India International 
Exchange (IFSC) Limited, 1st Floor, Unit No. 101, The Signature Building 
No. 13B, Road IC, Zone 1, GIFT SEZ. GIFT CITY Gandhinagar-382355 for 
one year. 

[Placed in Library. For (1) and (2), See No. L.T. 11061/17/24] 
 

(iii) A copy (in English and Hindi) of the Ministry of Finance (Department of 
Economic Affairs) Notification No. SEBI/LAD-NRO/GN/2023/161., dated the 21st 
December, 2023, publishing the Securities and Exchange Board of India (Listing 
Obligations and Disclosure Requirements) (Seventh Amendment) Regulations, 2023, 
under Section 31 of the Securities and Exchange Board of India Act, 1992 and sub-
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section (3) of Section 31 of the Securities Contracts (Regulation) Act, 1956. 
[Placed in Library. See No. L.T. 11369/17/24] 

 
(iv)  A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Finance (Department of Economic Affairs), under Section 31 of the Securities and 
Exchange Board of India Act, 1992: - 
 (1) No. SEBI/LAD-NRO/GN/2023/162., dated the 21st December, 2023, 

publishing the Securities and Exchange Board of India (Issue of Capital and 
Disclosure Requirements) (Third Amendment) Regulations, 2023. 

 (2) No. SEBI/LAD-NRO/GN/2024/163., dated the 5th January, 2024, 
publishing the Securities and Exchange Board of India (Alternative 
Investment Funds) (Amendment) Regulations, 2024. 

[Placed in Library. For (1) and (2), See No. L.T. 11369/17/24] 
 

(v)  A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Finance (Department of Economic Affairs), under Section 48 of the Foreign 
Exchange Management Act, 1999:- 
 (1) No. FEMA 14(R)/2023-RB., dated the 20th December, 2023, publishing 

the Foreign Exchange Management (Manner of Receipt and Payment) 
Regulations, 2023. 

 (2) S.O. 332(E)., dated the 24th January, 2024, publishing the Foreign 
Exchange Management (Non-debt Instruments) Amendment Rules, 2024. 

[Placed in Library. See No. L.T. 11062/17/24] 
 

(vi)  A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Finance (Department of Revenue), under Section 296 of the Income-tax Act, 1961, 
along with Explanatory   Memoranda:-  
 (1) G.S.R. 898(E)., dated the 18th December, 2023, publishing the Income-

tax Amendment (Twenty-Eighth Amendment) Rules, 2023. 
 (2) G.S.R. 900(E)., dated the 19th December, 2023, publishing the Income-

tax (Twenty-Ninth Amendment) Rules, 2023. 
 (3) G.S.R. 908(E)., dated the 22nd December, 2023, publishing the Income-

tax (Thirtieth Amendment) Rules, 2023. 
[Placed in Library.For (1) to (3) See No. L.T. 11370/17/24] 

 
(vii) A copy (in English and Hindi) of the Ministry of Finance (Department of 
Revenue) Circular No. 20 of 2023, dated the 28th December, 2023, issuing guidelines 
under sub-section (4) of Section 194-O of the Income-tax Act, 1961, along with 
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Explanatory Memorandum. 
[Placed in Library. See No. L.T. 11429/17/24] 

 
(viii)  A copy each (in English and Hindi) of the following Notifications of the Ministry 
of Finance (Department of Revenue), under Section 166 of the Central Goods and 
Services Tax Act, 2017, along with Explanatory Memoranda: -  
 (1) G.S.R. 902(E)., dated the 20th December, 2023, extending the due date 

for filing of return in FORM GSTR-3B for the month of November, 2023 for 
the persons registered in certain districts of Tamil Nadu. 

 (2) S.O. 5483(E)., dated the 28th December, 2023, extending dates of 
specified compliances in exercise of powers under Section 168A of the said 
Act. 

[Placed in Library.For (1) and (2) See No. L.T. 11164/17/24] 
 

 (3) S.O. 1(E)., dated the 1st January, 2024, constituting the Principal Bench of 
the Goods and Services Tax Appellate Tribunal (GSTAT) at New Delhi. 

 (4) G.S.R. 10(E)., dated the 3rd January, 2024, amending the Principal 
Notification No. G.S.R. 673(E), dated the 28th June, 2017. 

[Placed in Library. For (3) and (4) See No. L.T. 11371/17/24] 
 

 (5) G.S.R. 30(E)., dated the 5th January, 2024, extending the due date for 
filing of return in FORM GSTR-3B for the month of November, 2023 for the 
persons registered in certain districts of Tamil Nadu. 

 (6) G.S.R. 31 (E)., dated the 5th January, 2024, publishing the Central Goods 
and Services Tax (Amendment) Rules, 2024. 

 (7) S.O. 84(E)., dated the 5th January, 2024, rescinding the Notification No. 
S.O. 3424(E), dated the 31st July, 2023. 

 (8) S.O. 85(E)., dated the 5th January, 2024, notifying the special procedure 
to be followed by a registered person engaged in manufacturing of certain 
goods. 

[Placed in Library. For (5) to (8) See No. L.T. 11164/17/24] 
 

(ix)  A copy each (in English and Hindi) of the following Notifications of the Ministry 
of Finance (Department of Revenue), under Section 159 of the Customs Act, 1962, 
along with Explanatory Memoranda:- 
 (1) No. 90/2023 - Customs (N.T.), dated the 7th December, 2023, 

determining the rate of exchange of conversion of certain foreign 
currencies, into Indian currency or vice versa, for imported and export 
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goods with effect from 08.12.2023. 
 (2) S.O. 5350(E), dated the 15th December, 2023, amending the Principal 

Notification No. S.O. 748 (E), dated the 3rd August, 2001. 
 (3) No. 92/2023 - Customs (N.T.), dated the 18th December, 2023, amending 

the Notification No. 90/2023 - CUSTOMS (N.T.), dated the 7th December, 
2023. 

 (4) No. 93/2023 - Customs (N.T.), dated the 21st December, 2023, 
determining the rate of exchange of conversion of certain foreign 
currencies, into Indian currency or vice versa, for imported and export 
goods with effect from 22.12.2023. 

[Placed in Library. For (1) to (4) See No. L.T. 11368/17/24] 
 

 (5) G.S.R. 904(E)., dated the 21st December, 2023, amending the Principal 
Notification No. G.S.R. 734(E), dated the 13th October, 2021. 

 (6) G.S.R. 909(E)., dated the 22nd December, 2023, amending the Principal 
Notification No. G.S.R. 328 (E), dated the 30th April, 2022. 

 (7) G.S.R. 923(E)., dated the 29th December, 2023, publishing the Sea Cargo 
Manifest and Transhipment (First Amendment) Regulations, 2023. 

 (8) G.S.R. 925(E)., dated the 29th December, 2023, amending the Principal 
Notification No. G.S.R. 590(E), dated the 13th August, 2008. 

 (9) G.S.R. 929(E)., dated the 29th December, 2023, amending the Principal 
Notification No. G.S.R. 904(E), dated the 26th December, 2022. 

[Placed in Library. For (5) to (9) See No. L.T. 11363/17/24] 
 

 (10) S.O. 5492(E)., dated the 29th December, 2023, amending the Principal 
Notification No. S.O. 748 (E), dated the 3rd August, 2001. 

 (11) No. 01/2024 - Customs (N.T.), dated the 4th January, 2024, determining 
the rate of exchange of conversion of certain foreign currencies, into Indian 
currency or vice versa, for imported and export goods with effect from 
05.01.2024. 

 (12) S.O. 177(E)., dated the 15th January, 2024, amending the Principal 
Notification No. S.O. 748 (E), dated the 3rd August, 2001. 

 (13) No. 04/2024 - Customs (N.T.), dated the 18th January, 2024, determining 
the rate of exchange of conversion of certain foreign currencies, into Indian 
currency or vice versa, for imported and export goods with effect from 
19.01.2024. 

[Placed in Library. For (10) to (13) See No. L.T. 11368/17/24] 
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 (14) G.S.R. 54(E)., dated the 22nd January, 2024, amending the Principal 
Notification No. G.S.R. 114(E), dated the 2nd February, 2018. 

 (15) G.S.R. 55(E)., dated the 22nd January, 2024, amending the Principal 
Notification No. G.S.R. 69(E), dated the 1st February, 2021. 

[Placed in Library. For (14) and (15) See No. L.T. 11430/17/24] 
 

(x)  A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Finance (Department of Revenue), under sub-section (7) of Section 9A of the 
Customs Tariff Act, 1975, along with Explanatory Memoranda:- 
 (1) G.S.R. 913(E)., dated the 22nd December, 2023, imposing anti-dumping 

duty on ‘Industrial Laser Machines, used for cutting, making or welding’ 
originating in or exported from China PR, for a period of 5 years, in 
pursuance of fresh final findings issued by DGTR. 

 (2) G.S.R. 915(E)., dated the 26th December, 2023, imposing anti-dumping 
duty on ‘Gypsum Board/Tiles with lamination at least on one side’ 
originating or exported from China PR and Oman for a period of 5 years on 
recommendation of DGTR. 

 (3) G.S.R. 918(E)., dated the 27th December, 2023, imposing anti-dumping 
duty on “Wheel Loaders” originating in or exported from China PR, for a 
period of 5 years, in pursuance of fresh final findings issued by DGTR. 

 (4) G.S.R. 928(E)., dated the 29th December, 2023, amending the Principal 
Notification No. G.S.R. 782(E), dated the 19th October, 2022. 

 (5) G.S.R. 41(E)., dated the 15th January, 2024, levying of anti-dumping duty 
on “Meta Phenylene Diamine” imported from China PR for 5 years 
pursuant to Sunset Review Final Findings issued by DGTR. 

[Placed in Library. For (1) to (5) See No. L.T. 11362/17/24] 
 

(xi) A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Finance (Department of Revenue), under sub-section (2) of Section 38 of the 
Central Excise Act, 1944, along with Explanatory Memoranda:- 
 (1) G.S.R. 1(E)., dated the 1st January, 2024, amending the Principal 

Notification No. G.S.R. 584 (E), dated the 19th July, 2022. 
 (2) 

 
(3) 

G.S.R. 2(E)., dated the 1st January, 2024, amending the Principal 
Notification No. G.S.R. 492 (E), dated the 30th June, 2022. 
G.S.R. 42(E)., dated the 15th January, 2024, amending the Principal  
 

8 [RAJYA SABHA]



Notification No. G.S.R. 584 (E), dated the 19th July, 2022. 
[Placed in Library. For (1) to (3) See No. L.T. 11364/17/24] 

 
(xii) A copy (in English and Hindi) of the Ministry of Finance (Department of 
Revenue) Notification No. G.S.R. 11(E)., dated the 3rd January, 2024, amending the 
Principal Notification No. G.S.R. 666(E), dated the 28th June, 2017, under Section 24 
of Integrated Goods and Services Tax Act, 2017, along with Explanatory 
Memorandum. 

[Placed in Library. See No. L.T. 11365/17/24] 
 

(xiii)  A copy (in English and Hindi) of the Ministry of Finance (Department of 
Revenue) Notification No. G.S.R. 12(E)., dated the 3rd January, 2024, amending the 
Principal Notification No. G.S.R. 710(E), dated the 28th June, 2017, under Section 24 
of Union Territory Goods and Services Tax Act, 2017, along with Explanatory 
Memorandum. 

[Placed in Library. See No. L.T. 11366/17/24] 
 

(xiv) A copy (in English and Hindi) of the Ministry of Finance (Department of 
Revenue) Notification G.S.R. 53(E)., dated the 22nd January, 2024, amending the 
Principal Notification No. G.S.R. 785(E)., dated the 30th June, 2017, issued under 
sub-section (1) of Section 25 of the Customs Act, 1962, and sub-section (12) of 
Section 3 of the Customs Tariff Act, 1975, along with Explanatory Memorandum. 

[Placed in Library. See No. L.T. 11431/17/24] 
 
Report and Accounts (2022-23)  of CNCI, Kolkata,West Bengal and related papers  
 
ÎवाÎथ्य और पिरवार कÊयाण मंतर्ालय मȂ राज्य मंतर्ी (Ģो. एस.पी. िंसह बघेल): महोदय, मȅ 
िनÇनिलिखत पतर्ȗ की एक-एक Ģित (अंगेर्ज़ी तथा िहन्दी मȂ) सभा पटल पर रखता हँू:- 

(a) Annual Report of the Chittaranjan National Cancer Institute (CNCI), 
Kolkata, West Bengal, for the year 2022-23. 

(b) Annual Accounts of the Chittaranjan National Cancer Institute (CNCI), 
Kolkata, West Bengal, for the year 2022-23, and the Audit Report thereon. 

(c) Review by Government on the working of the above Institute. 
(d) Statement giving reasons for the delay in laying the papers mentioned at 

(a) and (b) above. 
[Placed in Library. See No. L.T. 11432/17/24] 
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Reports and Accounts (2022-23) of SECI, New Delhi and NIPER, Ahmedabad, 
Gujarat  and related papers 
 
नवीन और नवीकरणीय ऊजार् मंतर्ालय मȂ राज्य मंतर्ी; तथा रसायन और उवर्रक मंतर्ालय मȂ राज्य 
मंतर्ी (Ǜी भगवंत खूबा): महोदय, मȅ िनÇनिलिखत पतर् सभा पटल पर रखता हँू :-  
 (i) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:- 
 (a) Twelfth Annual Report and Accounts of the Solar Energy Corporation of 

India Ltd. (SECI), New Delhi, for the year 2022-23, together with the 
Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon.     

 (b) Review by Government on the working of the above Company. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L.T. 11321/17/24] 

 
(ii)  A copy (in English and Hindi) of the Annual Report and Accounts of the National 
Institute of Pharmaceutical Education and Research (NIPER), Ahmedabad, Gujarat, 
for the year 2022-23, together with the Auditor's Report on the Accounts, under sub-
section (4) of Section 23 of the National Institute of Pharmaceutical Education and 
Research (NIPER) Act, 1998. 

[Placed in Library. See No. L.T. 11433/17/24] 
 
I. Notifications of the Ministry of Finance 
II.  Report and Accounts (2022-23) of IFCI Limited, New Delhi and related papers 
III. Liquidator’s Report on voluntary winding up of IIBI Limited, Kolkata, for the period 

from 01.10.2023 to 31.12.2023  
IV. Report and Accounts (2022-23) of IIFCL, New Delhi and related papers  
V. Report (2022-23) on the performance of Central Public Sector Enterprises 
 
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR. BHAGWAT KARAD): 
Sir, I lay on the Table:— 
 
I.  (i) A copy each (in English and Hindi) of the following Notifications of the Ministry 
of Finance (Department of Financial Services), under sub-section (5) of Section 55 
of the National Housing Bank Act, 1987, along with Delay Statement: - 
 (1) S.O. 600(E)., dated the 31st July, 1989, publishing the National Housing 

Bank (Issue and Management of Bonds) Regulations, 1989. 
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 (2) S.O. 857(E)., dated the 8th November, 1993, publishing the National 
Housing Bank (Slum Improvement and Low-Cost Housing Fund) 
Regulations, 1993. 

 (3) G.S.R. 213(E)., dated the 11th April, 1997, publishing the National Housing 
Bank (Officers’) Service Regulations, 1997. 

 (4) G.S.R. 650 (E)., dated the 30th October, 1998, publishing the National 
Housing Bank (Officers’) Service (Amendment) Regulations, 1998. 

 (5) S.O. 554, dated the 23rd February, 2002, publishing the National Housing 
Bank (Issue and Management of Bonds) (Amendment) Regulations, 
2001. 

 (6) No. NHB/DHRD&A/111., dated the 20th May, 2003, publishing the 
National Housing Bank (Employees’) Pension Regulations, 2003. 

 (7) No. NHB/LD/Res.-407., dated the 4th August, 2004, publishing the 
National Housing Bank (Nomination) Regulations, 2004. 

 (8) No. NHB/STF/POL/27., dated the 12th September, 2007, publishing the 
National Housing Bank (Officers’) Service (Amendment) Regulations, 
2007. 

[Placed in Library. For (1) to (8) See No. L.T. 11147/17/24] 
 

 (9) F. No. NHB/RMMD/Bond Regulation/307., dated the 10th May, 2008, 
publishing the  National Housing Bank (Issue and Management of Bonds) 
(Amendment) Regulations, 2007. 

[Placed in Library. See No. L.T. 11433A/17/24] 
 

 (10) No. NHB.HRD.PEN.01/CMD/2013., dated the 17th October, 2013, 
publishing the National Housing Bank (Employees’) Pension 
(Amendment) Regulations, 2013. 

 (11) No. G.S.R.NHB/SER/01/2014., dated the 19th June, 2014, publishing the 
National Housing Bank (Officers’) Service (Amendment) Regulations, 
2014. 

[Placed in Library. For (10) and (11) See No. L.T. 11147/17/24] 
 

(ii)  A copy (in English and Hindi) of the Ministry of Finance (Department of Financial 
Services) Notification No. S-11015/01/2019-Ins-I., dated the 13th December, 2023, 
publishing the Life Insurance Corporation of India (Agents) Amendment Regulations,  
2023, under sub-section (3) of Section 49 of the Life Insurance Corporation Act, 
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1956. 
[Placed in Library. See No. L.T. 11148/17/24] 

 
(iii)  A copy (in English and Hindi) of the Ministry of Finance (Department of Financial 
Services) Notification No. PFRDA/16/05/112/0018/2020-REG-POP, dated the 11th 
January, 2024, publishing the Pension Fund Regulatory and Development Authority 
(Point of Presence) (Amendment) Regulations, 2023, under Section 53 of the 
Pension Fund Regulatory and Development Authority Act, 2013. 

[Placed in Library. See No. L.T. 11152/17/24] 
 

(iv)  A copy (in English and Hindi) of the Ministry of Finance (Department of Financial 
Services) Notification No. IRDAI/Gen Insurance/Tariff/1/195/2024., dated the 23rd 
January, 2024, de-notifying the Arbitration clause in all tariff products under Fire, 
Motor and Engineering, Workmen’s Compensation and other classes of insurance 
business, issued under sub-section (1) of Section 64ULA of the Insurance Act, 1938. 
(v)  A copy (in English and Hindi) of the Ministry of Finance (Department of Financial 
Services) Notification No. IRDAI/Reg/2/196/2024., dated the 23rd January, 2024, 
publishing the Insurance Regulatory and Development Authority of India (Expenses of 
Management, including Commission, of Insurers) Regulations, 2024, under sub-
section (3) of Section 114A of the Insurance Act, 1938 and Section 27 of the 
Insurance Regulatory and Development Authority Act, 1999. 

[Placed in Library. For (iv) and (v) See No. L.T. 11151/17/24] 
 

II.    A copy each (in English and Hindi) of the following papers under sub-section (1) 
(b) of Section 394 of the Companies Act, 2013: - 

(a) Annual Report and Accounts of the IFCI Limited, New Delhi, for the year 
2022-23, together with the Auditor’s Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

(b) Report on the performance of the above Company, for the year 2022-23. 
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above. 
[Placed in Library. See No. L.T. 11150/17/24] 

 
III.    (a) Liquidator’s Report on voluntary winding up of the Industrial Investment 
Bank of India (IIBI) Limited, Kolkata, for the period from 01.10.2023 to 31.12.2023,  
together with the Auditor's Report on the Accounts.     
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(b) Review by Government of the voluntary winding up process of the above 

Bank, for the period from 01.10.2023 to 31.12.2023. 
[Placed in Library. See No. L.T. 11150/17/24] 

 
IV.  (a) Annual Report and Accounts of the India Infrastructure Finance Company  

        Limited (IIFCL), New Delhi, for the year 2022-23, together with the Auditor's  
        Report on the Accounts and the comments of the Comptroller and Auditor  
         General of India thereon.     

(b) Executive summary of above Report. 
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above. 
[Placed in Library. See No. L.T. 11150/17/24] 

 

V. A copy (in English and Hindi) of the Public Enterprises Survey Annual Report on 
the performance of Central Public Sector Enterprises, for the year 2022-23.  

[Placed in Library. See No. L.T. 11149/17/24] 
 

Reports and Accounts (2022-23) of AIIMS, Gorakhpur and AIIMS, Patna and related 
papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE 
(DR. BHARATI PRAVIN PAWAR): Sir, I lay on the Table a copy each (in English and 
Hindi) of the following papers, under sub-section (4) of the Section 18 and Section 
19 of the All India Institutes of Medical Sciences Act, 1956 (as amended in 2012):- 
(i)(a)  Fourth Annual Report and Accounts of the All India Institute of Medical 

Sciences (AIIMS), Gorakhpur, Uttar Pradesh, for the year 2022-23, together 
with the Auditor's Report on the Accounts. 

(b)Review by Government on the working of the above Institute. 
(c)Statement giving reasons for the delay in laying the papers mentioned at (a) 

above. 
[Placed in Library. See No. L.T. 11434/17/24] 

 
(ii)(a) Annual Report and Accounts of the All India Institute of Medical Sciences 

(AIIMS), Patna, Bihar, for the year 2022-23, together with the Auditor's 
Report on the Accounts. 

(b) Review by Government on the working of the above Institute. 
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(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 
above. 

[Placed in Library. See No. L.T. 11435/17/24] 
 
I. Notifications of the Ministry of Ports, Shipping and Waterways 
II.  Reports and Accounts (2022-23) of SCL, Chennai; and TAMP, Mumbai and related 

papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF PORTS, SHIPPING AND 
WATERWAYS (SHRI SHANTANU THAKUR): Sir, I lay on the Table -  
 I. A copy each (in English and Hindi) of the following Notifications of the 
Ministry of Ports, Shipping and Waterways, under Section 73 of the Major Port 
Authorities Act, 2021:- 

 (1) No. GAD/MPA/REGS./001/2023., dated the 20th September, 2023, 
publishing the Board of Major Port Authority for Mormugao Port (Meetings 
and Transaction of Business) Regulations, 2023. 

(2) No. GAD/Legal-Amend/23/2023., dated the 9th November, 2023, 
publishing the Mormugao Port Authority (Stevedoring and Shore Handling) 
Regulations, 2023.  

[Placed in Library. For (1) and (2) See No. L.T. 11425/17/24] 
 

II. (i)    A copy each (in English and Hindi) of the following papers, under sub-section 
(1) (b) of Section 394 of the Companies Act, 2013:- 

(a) Eighteenth Annual Report and Accounts of the Sethusamudram Corporation 
Limited (SCL), Chennai, Tamil Nadu, for the year 2022-23, together with the 
Auditor's Report on the Accounts and the comments of the Comptroller and 
Auditor General of India thereon.    

(b) Review by Government on the working of the above Company. 
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above. 
[Placed in Library. See No. L.T. 11426/17/24] 

 
(ii) A copy each (in English and Hindi) of the following papers, under sub-section 
(2) of Section 103 of the Major Port Trusts Act, 1963: - 

(a) Annual Accounts of the Tariff Authority for Major Ports (TAMP), Mumbai, 
Maharashtra, for the year 2022-23, and the Audit Report thereon. 

(b) Review by Government of the Annual Accounts of the above Authority. 
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(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 
above. 

[Placed in Library. See No. L.T. 11427/17/24] 
 
I. Notifications of the Ministry of Ayush 
II. Report and Accounts (2022-23) of NIUM, Bengaluru and related papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF AYUSH (DR. MUNJAPARA 
MAHENDRABHAI): Sir, I lay on the Table:— 
 

I.   A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Ayush, under Section 56 of the National Commission for Indian System of Medicine 
Act, 2020: - 

(1) No. Sec/NCISM/Regulations/2023-1, dated the 6th December, 2023, 
publishing the National Commission for Indian System of Medicine 
(Procedure for Engagement of Experts and Professionals) Regulations, 2023. 

(2) No. Sec/NCISM/Regulations/2023-1., dated the 6th December, 2023, 
publishing the National Commission for Indian System of Medicine (General) 
Regulations, 2023. 

[Placed in Library. For (1) and (2) See No. L.T. 11436/17/24] 
 

(3) No. Sec/NCISM/Reg (1)/2023., dated the 20th December, 2023, publishing 
the National Commission for Indian System of Medicine (National 
Examinations for Indian System of Medicine) Regulations, 2023. 

(4) No. BUSS/MES (UNANI-UG-Regl)/2023., dated the 29th December, 2023, 
publishing the National Commission for Indian System of Medicine (Minimum 
Essential Standards, Assessment and Rating for Undergraduate Unani 
Colleges and Attached Teaching Hospitals) Regulations, 2023. 

(5) No. 18-12/2022-BUSS (Sowa-Rigpa-UG-MES)., dated the 29th December, 
2023, publishing the National Commission for Indian System of Medicine 
(Minimum Essential Standards, Assessment and Rating for Undergraduate 
Sowa-Rigpa Colleges and Attached Teaching Hospitals) Regulations, 2023. 

(6) No. 20-28/2022-Reg. (Regulation) (E)., dated the 29th December, 2023, 
publishing the National Commission for Indian System of Medicine (Ethics 
and Registration) Regulations, 2023. 

[Placed in Library. For (3) to (6) See No. L.T. 11341/17/24] 
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II. A copy each (in English and Hindi) of the following papers: - 
(a) Annual Report and Accounts of the National Institute of Unani Medicine 

(NIUM), Bengaluru, Karnataka, for the year 2022-23, together with the 
Auditor's Report on the Accounts.     

(b) Review by Government on the working of the above Institute. 
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above. 
[Placed in Library. See No. L.T. 11342/17/24] 

 
 

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON FINANCE 

 
SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Sir, I lay on the Table, a copy each 
(in English and Hindi) of the following Reports of the Department-related 
Parliamentary Standing Committee on Finance:- 

(i)  Sixty-Sixth Report on 'Performance Review and Regulation of Insurance 
Sector’ pertaining to the Ministry of Finance (Department of Financial 
Services); 

(ii) Sixty-Seventh Report on action taken by the Government on the 
recommendations contained in the Thirty-Second Report on 'Implementation 
of Insolvency and Bankruptcy Code - Pitfalls and Solutions’ pertaining to the 
Ministry of Corporate Affairs; and 

(iii) Sixty-Eighth Report on action taken by the Government on the 
recommendations contained in the Forty-Sixth Report on ‘Strengthening 
Credit Flows to the MSME Sector’ pertaining to the Ministry of Finance 
(Department of Financial Services) and Ministry of Micro, Small and Medium 
Enterprises. 

 
 

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON WATER RESOURCES 

 
SHRI ANEEL PRASAD HEGDE (Bihar):  Sir, I lay on the Table, a copy each (in 
English and Hindi) of the following Reports of the Department-related Parliamentary  
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Standing Committee on Water Resources (2023-24):- 
 

(i)  Twenty-Seventh Report on "Review of Upper Yamuna River Cleaning Project 
upto Delhi and River bed management in Delhi”; and 

(ii) Twenty-Eighth Report on action taken by the Government on the 
Observations/Recommendations contained in Twenty-First Report of the 
Department-related Parliamentary Standing Committee on Water Resources 
on "Demands for Grants (2023-24)" pertaining to the Ministry of Jal Shakti 
– Department of Drinking Water and Sanitation. 

 
 

REPORTS OF THE COMMITTEE ON THE WELFARE OF SCHEDULED CASTES 
AND SCHEDULED TRIBES 

 

SHRI KAMAKHYA PRASAD TASA (Assam): Sir, I lay on the Table, a copy each (in 
English and Hindi) of the following Reports of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes (2023-24):- 
 

(i)  Thirtieth Report on action taken by the Government on the recommendations 
contained in the Fifteenth Report (17th Lok Sabha) of the Committee on the 
Welfare of Scheduled Castes and Scheduled Tribes on "Role of autonomous 
bodies/ educational institution Including Central Universities, Engineering 
Colleges, IIMs, IITs, Medical Institutes, Navodaya Vidyalayas and Kendriya 
Vidyalaya etc. in socio-economic development of Scheduled Castes and 
Scheduled Tribes” with special reference to implementation of reservation 
policy in the All India Institute of Medical Sciences (AIIMS)”; 

(ii) Thirty First Report (Seventeenth Lok Sabha) on "Implementation of 
reservation Policy in the Ministries/ Departments of Government of India with 
specific reference to the Municipal Corporation of Delhi (MCD)”; and 

(iii) Thirty Second Report on "Implementation of Reservation Policy in the 
Ministries/ Departments of Government of India with specific reference to 
Ministry of Personnel, Public Grievances and Pensions (Department of 
Personnel and Training) in respect of verifications of caste certificate in a 
stipulated period of time." 
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STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON ENERGY 

 
डा. सुधांशु ितर्वेदी (उǄर Ģदेश): महोदय, मȅ िवभाग सबंिंधत ऊजार् सबंधंी ससंदीय Îथायी 
सिमित के िनÇनिलिखत िववरणȗ की एक-एक Ģित (अंगेर्ज़ी तथा िहन्दी मȂ) सभा पटल पर रखता 
हँू :- 
 

(i)  Statement showing final action taken by the Government on Observations/ 
Recommendations contained in the Thirty-Sixth Report (Seventeenth Lok 
Sabha) of the Department-related Parliamentary Standing Committee on 
Energy on action taken by the Government on Observations/ 
Recommendations contained in the Twentieth Report (Seventeenth Lok 
Sabha) of the Committee on ‘Tidal Power Development in India’. 

(ii) Statement showing final action taken by the Government on Statement 
showing final action taken by the Government on Observations/ 
Recommendations contained in the Thirty-Ninth Report (Seventeenth Lok 
Sabha) of the Department-related Parliamentary Standing Committee on 
Energy on action taken by the Government on Observations/ 
Recommendations contained in the Thirty-Fourth Report (Seventeenth Lok 
Sabha) of the Committee on Demands for Grants (2023-24) of the Ministry of 
New and Renewable Energy. 

 
 

STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON EXTERNAL AFFAIRS 

 
DR. ASHOK KUMAR MITTAL (Punjab):  Sir, I lay on the Table, a copy each (in 
English and Hindi), of the following Statements of the Department-Related 
Parliamentary Standing Committee on External Affairs:- 

(i) Statement showing action taken by the Government on the Observations/ 
Recommendations contained in the Eighteenth Report of the Department-
Related Parliamentary Standing Committee on External Affairs (Seventeenth 
Lok Sabha) on action taken by the Government on the Observations/ 
Recommendations contained in the Ninth Report of the Committee on ‘India 
and International Law including Extradition treaties with Foreign Countries, 
Asylum Issues, International Cyber-security and Issues of Financial Crimes’; 

(ii) Statement showing action taken by the Government on the Observations/ 
Recommendations contained in the Twenty Third Report of the Department-
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Related Parliamentary Standing Committee on External Affairs (Seventeenth 
Lok Sabha) on action taken by the Government on the Observations/ 
Recommendations contained in the Sixteenth Report of the Committee on 
‘India’s Soft Power and Cultural Diplomacy: Prospects and Limitations’; and  

(iii) Statement showing action taken by the Government on the 
Observations/Recommendations contained in the Twenty Fifth Report of the 
Committee on External Affairs (Seventeenth Lok Sabha) on action taken by 
the Government on the Observations/Recommendations contained in the 
Twentieth Report of the Committee on ‘Demand for Grants of the Ministry of 
External Affairs for the Year 2023-24’. 

 
 

STATEMENT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON HOUSING AND URBAN AFFAIRS 

 

DR. K. LAXMAN (Uttar Pradesh):  Sir, I lay on the Table, a copy (in English and 
Hindi) of the action taken Statement on action taken by the Government on 
Recommendations/Observations contained  in Chapter I of the Nineteenth Report 
(Seventeenth Lok Sabha) of the Department-related Parliamentary Standing 
Committee on Housing and Urban Affairs on action taken by the Government on the 
Recommendations/ Observations contained in the Eighteenth Report (Seventeenth 
Lok Sabha) of the Committee on, 'Demands for Grants (2023-24) of the Ministry of 
Housing and Urban Affairs’. 

 
 

STATEMENT BY MINISTER 
 

Half Yearly Statement regarding status of implementation of the recommendations 
contained in the 327th report of the Department-related Parliamentary Standing 

Committee on Transport, Tourism and Culture 
 
THE MINISTER OF STATE IN THE MINISTRY OF PORTS, SHIPPING AND 
WATERWAYS (SHRI SHANTANU THAKUR): Sir, I lay the Half Yearly Statement 
regarding status of implementation of the recommendations contained in the 327th 
Report of the Department-related Parliamentary Standing Committee on Transport, 
Tourism and Culture on Connectivity and Tourist Terminal facilities at Ports, pertaining 
to the Ministry of Ports, Shipping and Waterways. 
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MATTERS RAISED WITH PERMISSION  
 

MR. CHAIRMAN: Matters raised with the permission of the Chair; Shri Zala 
Kesridevsinhji. 

 
Need to discontinue the practice of filling disembarkation (arrival) card for foreign 

travellers 
 

SHRI ZALA KESRIDEVSINHJI (Gujarat): Hon. Chairman, Sir, I thank you for giving 
me the opportunity to speak today. Under the guidance and leadership of the hon. 
Prime Minister, the tourism sector has become a vibrant sector of our economy. The 
multiplier effect of this sector makes it an important part of our economy. The 
Government's push for greater connectivity as well as the improvements in the 
hospitality sector is attracting more foreign tourist arrivals into our country. As per the 
Bureau of Immigration, India received 6.19 million FTAs during 2022 as compared to 
1.52 million FTAs during 2021.  Similarly, the foreign exchange earnings from tourism 
in US dollars during the month of February, 2023 were 2.23 billion US dollars as 
compared to 0.571 billion dollars during the month of February, 2022. The foreigners 
who bring this inflow into our exchequer travel to India for various tourism reasons. 
Leisure tourism is amongst the most important, but the business purposes, health 
tourism and education tourism are also fundamental, not to forget the large NRI 
Diaspora who visit India regularly.   

 
(MR. DEPUTY CHAIRMAN in the Chair.) 

 
But, upon their arrival, these foreign tourists are required to manually fill up a 
disembarkation form which not only consumes a lot of time but takes a toll on already 
fatigued passengers and also involves unnecessary paper work on immigration 
officers.  Our Government, through its pro-people and tech-savvy approaches, has 
brought a paradigm shift in the service delivery mechanisms in the country.  Be it 
direct benefit transfer or even digi yatra, efforts are being made to leverage the use of 
technology with the mantra of 'Minimum Government maximum governance'.  Today, 
with the digital technology, passports and visa documentation have become far more 
efficient because of which this disembarkation card has become redundant.  Most of 
the developed countries do not have this system and even when we, as Indians, go 
abroad, we are not expected to fill this form up.  Therefore, through you, Sir, I would, 
subject to security reasons, request the Government to discontinue this manual 
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practice and provide such foreign travellers a paper-free and hassle-free travel 
experience into our airports.  It will help us treat our guests under the mantra of 
'अितिथ देवो भवः'। Thank you. 
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with 
the Zero Hour matter raised by the hon. Member, Shri Zala Kesridevsinhji: Shri 
Jawhar Sircar (West Bengal), Dr. Amar Patnaik (Odisha), Shrimati S. Phangnon 
Konyak (Nagaland), Shrimati Priyanka Chaturvedi (Maharashtra), Dr. Fauzia Khan 
(Maharashtra), Shri Kanakamedala Ravindra Kumar (Andhra Pradesh), Shrimati 
Vandana Chavan (Maharashtra), Shrimati Sulata Deo (Odisha) and Shrimati Mahua 
Maji (Jharkhand), Dr. Sasmit Patra (Odisha). 
 

Need to make knowledge of local language as a primary criterion for recruitment of 
Teachers and Doctors in Puducherry 

 
SHRI S. SELVAGANABATHY (Puducherry): Sir, the New Education Policy brings out 
a new era in Indian education system.  Even our harshest critics are welcoming, at 
least, two important features of the policy.  One is the primary education through 
mother tongue and the other is the extension of mother tongue as medium of 
instruction in the professional courses.  But the current scenario prevailing in several 
States is not conducive to achieve the target.  Many State Governments like 
Puducherry have long back introduced the CBSE pattern of education from the 
primary level in English medium. Now, they are unable to switch over to Tamil medium 
as there are no textbooks of CBSE standard in regional languages.  This defeats the 
very purpose of New Education Policy. Therefore, the Central Government should 
step in, advice and help the State administrations suitably so that the medium of 
instruction at the primary level will be only in the regional language. Several 
Governments have already initiated steps to write textbooks in their regional 
languages for medicine and engineering.  Perhaps, in a year or two, they will be fully 
prepared for the changeover.  Puducherry has Tamil, Telugu and Malayalam speaking 
regions.  It can easily adopt the textbooks prepared by the neighbouring States.  But 
attention has to be paid on the recruitment of teachers.  Being a Union Territory, the 
recruitment of Principals of Higher Secondary Schools and college lecturers, is being 
done by the UPSC. Candidates from other States are getting recruited, but they are 
not well-versed in teaching in the regional language.  As the Principals of the Higher 
Secondary Schools have to deal with the school students, due to the regional 
language problem, the required conducive atmosphere for teaching and learning 
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process does not prevail.  Therefore, there must be a provision in the recruitment 
rules for ensuring that only those, who are conversant with the regional languages, 
should be selected.   
 Another field that requires knowledge of local language is medicine.  
Unfortunately, in the Union Territory like Puducherry, the recruitment of doctors and 
nurses is done by the UPSC.  Most of the recruits do not know the local language.  
When the doctors and the supporting staff are not conversant with the local language, 
it becomes very difficult for them to understand the suffering of the patients and 
offering treatment and healthcare advice.  Therefore, Sir, through you, I would 
request the UGC, the AICTE and other higher education bodies to include a specific 
clause in the recruitment rules with immediate effect that the knowledge of local 
language is an important criterion for selection to different posts.  Thank you, Sir.  
 
MR. DEPUTY CHAIRMAN:  The following hon. Members associated themselves with 
the matter raised by Shri S. Selvaganabathy:  Dr. Santanu Sen (West Bengal), Dr. 
Amar Patnaik (Odisha) and Shri Niranjan Bishi (Odisha), Dr. Sasmit Patra (Odisha). 

 
Demand to establish Kendriya Vidyalayas (KVs) in Patnagarh, Titlagarh and other 

districts of Odisha 
 

SHRI NIRANJAN BISHI (Odisha):  Sir, I would like to bring to your attention the issue 
relating to establishment of Kendriya Vidyalayas (KVs) in Patnagarh, Titlagarh and 
other districts of Odisha. The Deputy Commissioner of Kendriya Vidyalaya 
Sangathan, Regional Office Bhubaneswar, had submitted a Revised Suitability Report 
of land and temporary accommodation building for the proposed Kendriya Vidyalaya 
in Patnagarh. The District Administration had arranged 10 acres of land and temporary 
accommodation at Patnagarh for Kendriya Vidyalaya.  However, despite meeting the 
prerequisites since January, 2022, there has been no further action by the 
Government of India towards establishment of new Kendriya Vidyalaya at Patnagarh 
and Titlagarh of Balangir District.  In addition to that, there are pending proposals for 
new Kendriya Vidyalayas under the jurisdiction of the Kendriya Vidyalaya Sangathan 
Bhubaneswar Region, namely, Titlagarh, Patnagarh, Talcher, Athmallik, Khorda, 
Kuchinda, Sambalpur, Dhenkanal and Jajpur.   
 It is crucial to expedite this process swiftly to ensure timely establishment of 
Kendriya Vidyalayas. The underprivileged areas, particularly Patnagarh and Titlagarh 
and other districts, as mentioned above, urgently require quality education support 
through a Kendriya Vidyalaya.  This will benefit the children of the Central Government 
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employees, including employees working in the Postal Department, Railways, banks, 
insurance companies, FCI, BSNL and also those working under the Odisha 
Government. I appeal for your intervention to direct the Kendriya Vidyalaya Sangathan 
authorities to expedite pending process swiftly ensuring the establishment of the 
Kendriya Vidyalaya at Patnagarh, Titlagarh and other places as mentioned above.  
This initiative is in line with our commitment to provide quality education in the 
underdeveloped regions fulfilling the educational needs of the students from the 
families of the Central and State Government employees.  Thank you, Sir.  
 
MR. DEPUTY CHAIRMAN:  The following hon. Members associated themselves with 
the matter raised by Shri Niranjan Bishi:  Dr. Santanu Sen (West Bengal), Shri A.A. 
Rahim (Kerala), Shri Jawhar Sircar (West Bengal), Dr. John Brittas (Kerala), Dr. 
Amar Patnaik (Odisha), Shri Sujeet Kumar (Odisha), Shrimati Sulata Deo (Odisha) 
and  Dr. Sasmit Patra (Odisha). 
 

Concern over cruelty against animals in India 
 

Ǜीमती सुलता देव (ओिडशा): जय जगन्नाथ! माननीय उपसभापित महोदय, आपने मुझे ज़ीरो 
ऑवर मȂ एक सȂसेिटव टॉिपक पर बोलने का मौका िदया, इसके िलए मȅ आपकी आभारी हँू।  इंसानȗ 
के िलए और िकतनी ही ÎकीÇस के िलए सभी लोग बोलते हȅ, लेिकन मȅ आज एक ऐसे टॉिपक पर 
बोलना चाहती हँू, जो मासूम जानवरȗ से सबंिंधत है।   
 महोदय, महात्मा गाधँी ने कहा था, "The greatness of a nation and its moral 
progress can be judged by the way its animals are treated." हमने देखा है िक इंसान और 
जानवर साथ मȂ रहते हȅ और भगवान भी जानवरȗ को अपने साथ मȂ लेकर चलते हȅ।  जानवर की 
कोई Ģजाित िवलुÃत न हो जाए, इसिलए सारे भगवान अपने साथ पशु-पिक्षयȗ को वाहन के रूप मȂ 
लेकर चलते हȅ, मगर हम इंसान क्या करते हȅ?  आज जब मȅ पशु कर्ूरता के ऊपर बात कर रही हँू, 
तो मȅ इस सदन के माध्यम से यह िरक्वेÎट करँूगी िक जो आिर्टकल 377 है, उसको और कठोर से 
कठोर बनाया जाए और उसको बीएनएस मȂ भी इन्क्लडू िकया जाए।  उसमȂ कड़े से कड़े Ģावधान 
िकए जाएं और BNS मȂ उसको include िकया जाए, क्यȗिक हम रोज़मरार् की िज़न्दगी मȂ देखते हȅ 
िक िकस तरह से पशुओं पर कर्ूरता होती है। पशुओं पर लȅिगक अत्याचार होता है। नोएडा मȂ देखा 
गया िक एक ĢेगनȂट कुितया को तीसरी मंिज़ल से नीचे फȂ क िदया गया। महोदय, पशुओं को भी 
जीने का हक है, हमारी पृथ्वी सबके िलए है। मȅ िफर एक बात बोलूगंी िक जो एिक्टिवÎट पशुओं के 
िलए काम करते हȅ, उनके ऊपर भी अत्याचार होता है, उनको भी देखना चािहए। अनऑथराइÎड 
Îलॉटर हाउसेज़ के ऊपर कायर्वाही करके उनको बदं करना चािहए। जो एिक्टिवÎट कर्ूरता के 
िवरुǉ काम करते हȅ, उनके ऊपर जो अत्याचार होता है, उनको Ģोटेक्शन देने की ज़रूरत है। 
सरकार एक टाÎक फोसर् गिठत करे। वह टाÎक फोसर् पशु कर्ूरता करने वालȗ को पकड़ कर 
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punishment दे। सर, punishment का Ģावधान तो है, मगर वह एक्ट बहुत पुराना हो चुका है। 
पुराना होने के कारण कहीं भी पशुओं के ऊपर कर्ूरता होती है, तो मानिसकता यह होती है िक 
100-50 रुपये देकर छूट जाओ। महोदय, उस एक्ट मȂ चȂज होना चािहए और इसके िलए कड़े से 
कड़ा Ģावधान होना चािहए, तािक हम अपने पशुओं को सभंाल कर रख सकȂ । आज कल पशुओं 
की मानिसकता बदल गयी है, वे friendship मȂ जी रहे हȅ, मगर हमारे अंदर कहीं न कहीं पशु 
ĢवृिǄ ज्यादा देखने को िमल रही है। हम पशुओं के साथ कर्ूरता के साथ behave करते हȅ, जो नहीं 
करना चािहए। हमारे Ģधान मंतर्ी जी पशु-पिक्षयȗ को दाना देते हȅ, उनको Ãयार करते हȅ। मȅ Ģधान 
मंतर्ी जी से अनुरोध करंूगी िक इस िवषय को सजं्ञान मȂ लेकर उिचत कदम उठाएं।  
 
THE VICE-CHAIRPERSON (SHRIMATI SEEMA DWIVEDI): The following hon. 
Members associated themselves with the issue raised by the hon. Member, Shrimati 
Sulata Deo:  Dr. Amee Yajnik (Gujarat), Shri Jawhar Sircar (West Bengal), Dr. John 
Brittas (Kerala), Shri Saket Gokhale (West Bengal), Dr. Amar Patnaik (Odisha), Shri 
Kamakhya Prasad Tasa (Assam), Dr. Santanu Sen (West Bengal), Dr. Fauzia Khan 
(Maharashtra), Shrimati Mahua Maji (Jharkhand), Shrimati Priyanka Chaturvedi 
(Maharashtra), Shri Jose K. Mani (Kerala), Shri Sujeet Kumar (Odisha), Shri 
Niranjan Bishi (Odisha), Shri Kanakamedala Ravindra Kumar (Andhra Pradesh) and 
Dr. Sasmit Patra (Odisha). 

Now, Dr. Ashok Bajpai.  
 

Demand to make laws to prevent discord among ethnic and religious  
communities in India 

 
डा. अशोक बाजपेयी (उǄर Ģदेश): माननीय उपसभापित महोदय, मȅ एक गंभीर िवषय की ओर 
सदन का ध्यान आकिर्षत करना चाहता हंू। मान्यवर, आज दुिनया के 100 से अिधक देशȗ मȂ वहा ं
की आÎथा और िवÌवास, ईÌवर के Ģित उनके मन मȂ जो आÎथा है, उसका अपमान करने, उसकी 
आलोचना करने, उसके िवरुǉ अपमानजनक शÅदȗ का Ģयोग करने के िलए कड़ी सजा का 
Ģावधान है, लेिकन हम िजस देश मȂ रहते हȅ भारत वषर् मȂ, यहा ंलगभग सवा सौ करोड़ आबादी 
एक वगर् के िंहदू समाज की है। िंहदू समाज उदारवादी और सिहÍणु माना जाता है और इसी को 
लेकर इसकी एक िवशेषता है। आज धीरे-धीरे यह हमारी उदारवािदता और सिहÍणुता हमारी 
कमज़ोरी बन गई है। जब कोई चाहे, िकसी भी तरह की अपमानजनक िटÃपणी हमारी आÎथा पर, 
हमारे िवÌवास पर, हमारी आध्याित्मक चेतना पर और हमारे धािर्मक Ģतीकȗ पर कर सकता है। 
उसके िलए उस पर कोई कायर्वाही नहीं होती। मान्यवर, ऐसे तमाम देश हȅ, जहा ंईश िंनदा को 
लेकर फासंी तक की सज़ा है, मृत्युदंड तक का Ģावधान है, लेिकन हमारे जैसे देश मȂ हम दूसरे 
धमș का आदर करते हȅ और हमारा धमर् यह िशक्षा देता है िक सभी धमș के Ģित हमारे मन मȂ आदर 
हो, हम उनका सÇमान करȂ, लेिकन लगातार दूसरे धमार्वलÇबी हमारे धमर् के Ģित िजस तरीके की 
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गंदी िटÃपिणया ंकरके, अपमानजनक िटÃपणी करके हमारे धमर् को, हमारी आÎथा को, हमारे 
िवÌवास को चोट पहंुचाने का काम करते हȅ, यह गंभीर िवषय है। आज तक देश मȂ कई बार यह 
मागं की गयी है िक यहा ंपर भी ईश िंनदा कानून बनाया जाए। मान्यवर, इसिलए ईश िंनदा कानून 
की आवÌयकता पड़ी। आज अगर देखा जाए तो जब कोई भी बात होती है, तो हमारे देवी-देवताओं 
का अपमान करने मȂ, उनके िवरुǉ अपमानजनक िटÃपणी करने मȂ कोई सकंोच नहीं करता और 
मुÎकराता हुआ चला जाता है। महोदय, क्यȗिक हमारे कानून मȂ उसके िलए समुिचत दंड का 
Ģावधान नहीं है, इसिलए वे Îवतंतर्ता पूवर्क जैसे चाहȂ, हमारे देवी-देवताओं पर िटÃपिणया ंकरȂ, 
जैसे चाहȂ, लेख िलखȂ, जैसे चाहȂ, िचतर् बनाएं और जैसे चाहȂ, उन्हȂ अपमािनत करȂ। मान्यवर, यह 
लोकतंतर् का सबसे बड़ा सदन है, विरÍठ सदन है, इसिलए मȅ चाहंूगा िक इस गंभीर िवषय पर 
कहीं न कहीं हम सबकी भावनाओं को भी चोट पहंुचती है। एक घटना राजÎथान मȂ हुई, एक 
एिक्टिवÎट के पीछे अितवादी लोग पड़ गए और ईश िंनदा के नाम पर व ेउसका सर कलम करने 
के नारे लगाने लगते हȅ। लेिकन हम लोग वह नहीं चाहते हȅ। हम इतना ज़रूर कहना चाहते हȅ िक 
हम अपने धमर् मȂ आÎथा रखते हȅ, हमारा उस पर िवÌवास है और उस िवÌवास के ऊपर अगर कोई 
चोट पहंुचाएगा, तो िनिÌचत रूप से हमारी भावना उससे चोिटल होगी और हमारे मन को दुख 
होगा। आपके माध्यम से मेरी भारत सरकार से यह अपील होगी िक यहा ंपर ईश िंनदा कानून बने 
और इस तरीके से हमारे धमर् का या िकसी भी धमर् का अपमान करने वालȗ, धमर् के Ģतीकȗ का 
अपमान करने वालȗ, धमर् के िवरुǉ अपमानजनक िटÃपणी करने वालȗ, अपमानजनक सािहत्य 
Ģचािरत करने वालȗ और अपमानजनक िचतर् बनाने वालȗ के िवरुǉ कठोर कारर्वाही का Ģावधान 
िकया जाए 
 
MR. DEPUTY CHAIRMAN:  The following hon. Members associated themselves with 
the Zero Hour matter raised by the hon. Member, Dr. Ashok Bajpai:   Shri Niranjan 
Bishi (Odisha), Shrimati Mahua Maji (Jharkhand), Dr. Fauzia Khan (Maharashtra), 
Shri Dhananjay Bhimrao Mahadik (Maharashtra), Shri Kamakhya Prasad Tasa 
(Assam), Dr. K. Laxman (Uttar Pradesh), Dr. Anil Sukhdeorao Bonde 
(Maharashtra), Shri Krishan Lal Panwar (Haryana), Shri Rambhai Harjibhai Mokariya 
(Gujarat), Shrimati Ramilaben Becharbhai Bara (Gujarat), Shrimati Darshana Singh 
(Uttar Pradesh), Shri Harnath Singh Yadav (Uttar Pradesh), Shri Deepak Prakash 
(Jharkhand), Shri Aditya Prasad (Jharkhand), Shrimati Sumitra Balmik (Madhya 
Pradesh), Shrimati Seema Dwivedi (Uttar Pradesh), Shri Baburam Nishad (Uttar 
Pradesh), Shri Maharaja Sanajaoba Leishemba (Manipur), Shri Kailash Soni 
(Madhya Pradesh), Shri Ajay Pratap Singh (Madhya Pradesh), Shri Naresh Bansal 
(Uttarakhand), Shri Brijlal (Uttar Pradesh), Shrimati Geeta alias Chandraprabha 
(Uttar Pradesh), Dr. Amar Patnaik (Odisha), Shrimati Sulata Deo (Odisha), Shri 
Sakaldeep Rajbhar (Uttar Pradesh)  and  Dr. Sasmit Patra (Odisha). 
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Demand to declare Lightning as a natural disaster 
 

SHRI MANAS RANJAN MANGARAJ (Odisha):  Mr. Deputy Chairman, Sir, according 
to the Indian Meteorological Department, lightning strikes claim lives of around 2,500 
people annually in India causing burns, muscle spasm, multi system dysfunction, 
cardiac arrest and instant death.  The majority of victims, 96 per cent, are from rural 
areas, including farmers, cattle grazers, fishermen, jungle hunters and labourers 
working outdoors.  Studies indicate that lightning strikes will increase by about 12 per 
cent for every degree rise in global average air temperature.  Sir, as per the last 
Annual Lightning Report, Odisha records the highest number of lightning strikes.  
Odisha is specifically vulnerable to frequent strikes due to a complex combination of 
climatic factors such as cyclonic activities, pre-monsoon and monsoon periods and 
prevalence of high convective energy in the atmosphere.  Despite this, the State has 
successfully reduced lightning related casualties from 207 in 2019-20 to 156 in 2020-
21.  Odisha declared lightning a State-specific disaster on 1st April, 2015, providing 
rupees four lakh ex gratia to the families of the deceased.  Recently, Odisha proposed 
to the Centre to declare lightning as a natural disaster actively implementing mitigation 
measures.  Following lightning-related deaths, the State Government directed the 
Forest and Agriculture Departments to undertake large-scale palm tree plantations as 
a preventive measure.  Sir, countries like Thailand and Bangladesh have successfully 
employed palm trees plantations in order to mitigate lightning-related deaths.  
Through you, Sir, we urge the Central Government to declare lightning as a natural 
disaster.  This declaration would enhance ex gratia support to the affected families 
offering much needed relief to thousands of Indians annually.  This urgent step must 
be taken to address the high mortality rate associated with lightning strikes.  Thank 
you.    
 
MR. DEPUTY CHAIRMAN:  The following hon. Members associated themselves with 
the Zero Hour matter raised by the hon. Member, Shri Manas Ranjan Mangaraj:   
Shrimati Sulata Deo (Odisha), Shri Sujeet Kumar (Odisha), Shri Niranjan Bishi 
(Odisha), Dr. John Brittas (Kerala), Shri A.A. Rahim (Kerala), Dr. Santanu Sen 
(West Bengal), Shri Brijlal (Uttar Pradesh), Dr. Fauzia Khan (Maharashtra), Shrimati 
Mahua Maji (Jharkhand), Shrimati Priyanka Chaturvedi (Maharashtra), Shri Jawhar 
Sircar (West Bengal), Dr. V. Sivadasan (Kerala), Dr. Amar Patnaik (Odisha) and Dr. 
Sasmit Patra (Odisha). 
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Demand for new Railway Line from Puducherry to Bengaluru via Jolarpet, Krishnagiri 
and Hosur 

 
DR. M. THAMBIDURAI (Tamil Nadu):  Mr. Deputy Chairman, Sir,  I would like to 
draw the attention of the Railway Ministry to a new railway line project which has been 
pending for implementation for a long time in Tamil Nadu.  The pending railway line 
project is from Puducherry to Bengaluru through Jolarpet, Krishnagiri and Hosur, 
which is connecting two States and one Union Territory of Tamil Nadu, Karnataka and 
Puducherry.  Several thousand people suffer everyday for want of a direct line 
between Puducherry and Bengaluru.  An announcement about this new railway line 
was made but it did not move forward.  Now, it is learnt that the survey had been 
done and the DPR had also been prepared, but so far this project has not seen the 
light of the day.  Sir, you know very well that Puducherry houses the world famous 
Aurobindo Ashram and JIPMER which are of national importance, apart from it being 
a tourist destination.  It is needless to say that Bengaluru is one of the fastest-growing 
metros in India, contributing nearly 40 per cent of India’s total IT export.  Krishnagiri-
Hosur is entirely an industrial belt and these places host a lot of heavy industries, 
MSMEs, etc. Hon. Prime Minister also announced Hosur after Krishnagiri as a 
defence corridor. If the new line is established from Puducherry to Bengaluru via 
Jolarpet, Krishnagiri and Hosur, it will not only help the commuters but will also 
generate a lot of revenue to the Railway Department.  At least, in the beginning, the 
project can be first initiated from Jolarpet via Krishnagiri and Hosur to connect 
Bengaluru. That is very important. I request the hon. Finance Minister, through you, 
to implement the project and help the people of Tamil Nadu, Puducherry and 
Bengaluru. Thank you, Sir. 
 
MR. DEPUTY CHAIRMAN:  The following hon. Members associated themselves with 
the Zero Hour matter raised by the hon. Member, Dr. M. Thambidurrai: Dr. V. 
Sivadasan (Kerala), Dr. Santanu Sen (West Bengal), Dr. John Brittas (Kerala), Dr. 
Amar Patnaik (Odisha) and Dr. Sasmit Patra (Odisha). 
 
Concern over non-payment of adequate compensation for land acquisitions made by 

Indian Railways 
 

Ǜी राजमिण पटेल (मध्य Ģदेश) :  माननीय उपसभापित महोदय, रेलवे से Ģभािवत िकसानȗ को 
न्याय देने के सबंधं मȂ मȅ कहना चाहता हंू िक रीवा-सीधी-िंसगरौली,  लिलतपुर-िंसगरौली रेल 
लाइन का िनमार्ण करीब-करीब पूरा हो चुका  है। रेलवे िवभाग के ǎारा जो िकसानȗ के साथ 
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एगर्ीमȂट हुआ था, उसमȂ यह ÎपÍट था िक िजन िकसानȗ की जमीन ली गई है, उनके पिरवार के 
आिǛतȗ को नौकरी दी जाएगी, लेिकन उसका खुला उÊलंघन हो रहा है। इसके संबधं मȂ वहा ंके 
िकसान लÇबे समय से आंदोलन कर रहे हȅ। वहा ं पर आंदोलन को कुचला जा रहा है और 
बेरोजगार नौजवानȗ के भिवÍय को बरबाद िकया जा रहा है। माननीय उपसभापित महोदय, उनके 
ऊपर केस और मुकदमȂ लगाए जा रहे हȅ और उनको न्याय नहीं िमल रहा है। हजारȗ िकसानȗ की 
जमीन रेलव े ने ले ली है। इसी तरह से दूसरी योजनाओं के िलए जमीन ली जाती है, उसका 
मुआवजा नहीं िदया जाता और जो सरकारी िवभागȗ के ǎारा करार होता है, उस करार के आधार 
पर कारर्वाई नहीं होती, िजससे िकसानȗ के बच्चे बेरोजगार हो रहे हȅ और उनको कहीं पर नौकरी 
नहीं िमल रही है।  
 

(सभापित महोदयपीठासीन हुए।) 
 

 माननीय सभापित महोदय, िकसान अन्नदाता है। जब वह मेहनत करता है, पिरǛम करता 
है, तभी लोगȗ का पेट भरता है और िजस अन्नदाता के िलए सरकार यह कहती है िक हम उनके 
अिधकारȗ का सरंक्षण करȂगे, आज वे िकसान दुखी हȅ, पीिड़त हȅ। जो हमारे सीमातं िकसान हȅ, 
छोटे िकसान हȅ, िजनकी पूरी जमीन ले ली गई है, उनके बच्चȗ को नौकरी नहीं िमल रही है। 
माननीय सभापित महोदय, मȅ आपके माध्यम से सदन से और माननीय मंतर्ी जी से आगर्ह करना 
चाहता हंू िक करार के आधार पर सभी Ģभािवत िकसानȗ के पिरवार के बच्चȗ को नौकरी दी जाए 
और जो उनके ऊपर केस लगाए गए हȅ, जो मुकदमȂ लगाए गए हȅ, उनको वापस करना चािहए, 
तािक अन्नदाता का िवÌवास मजबतू हो और व ेदेश की सेवा कर सकȂ ।      
                                                                        
MR. CHAIRMAN: The following hon. Members associated themselves with the Zero 
Hour matter raised by the hon. Member, Shri Rajmani Patel:   Shrimati Jebi Mather 
Hisham (Kerala), Shri A. A. Rahim (Kerala), Shrimati Phulo Devi Netam 
(Chhattisgarh), Shri Jawhar Sircar (West Bengal), Shrimati Mahua Maji 
(Jharkhand), Dr. Fauzia Khan (Maharashtra), Dr. Santanu Sen (West Bengal), Dr. 
Amar Patnaik (Odisha), Shri Kanakamedala Ravindra Kumar (Andhra Pradesh), 
Shrimati Vandana Chavan (Maharashtra),    Dr. John Brittas (Kerala) and Dr. Sasmit 
Patra (Odisha).  

Now, Shri K.C. Venugopal. 
 

Concern over safety of Indian students studying abroad 
 

SHRI K.C. VENUGOPAL (Rajasthan):  Mr. Chairman. Sir, today, I stand before you 
to raise a matter of serious concern.  According to a recent information shared by our 
External Affairs Minister in the other House, a staggering 403 Indian students have lost 
their lives in foreign countries since 2018.  Sir, this is not a mere number.  It 
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represents families devastated, dreams shattered and future extinguished.  As per the 
information provided by the Minister, Canada topped the list with 91 incidents 
followed by the United Kingdom with 48 cases.  In the United States alone, four Indian 
or Indian origin students lost their lives in the month of January this year.  This number 
demands our immediate attention and collective efforts to ensure the safety of Indian 
students who are studying abroad.  In fact, we must ask whether in some of these 
cases hate crimes are there. I urge the Government to conduct a thorough 
investigation into each case to determine if hate crimes are a contributing factor.  It is 
essential to address the root causes of this rise in violence.  Fostering diplomatic ties 
will promote tolerance, inclusivity and protection of Indian students.  We cannot 
ignore the pain of families who have lost their loved ones.  As a nation, we have a 
responsibility to protect our students and to give them the opportunity to learn and 
grow in a secure environment.  The Government must engage in robust diplomatic 
efforts with countries where our students are studying. Collaborative initiatives are 
crucial to establish and reinforce safety protocols. There is an urgent need for 
establishment of a comprehensive records system to accurately track and report 
incidents involving Indian students overseas.  A fast-track grievance mechanism is 
essential for swift redressal of concerns raised by students and their families. This is 
time for us to come together as a nation regardless of political affiliation and address 
this pressing issue.  Let us put aside our differences and work towards a common 
goal of safety and well-being of our students. They are the future of our country and 
their dreams should not be cut short due to avoidable tragedies. I urge the 
Government to take immediate and decisive steps, and let us ensure that every Indian 
student is safe in their study period. Thank you, Sir. 
 
MR. CHAIRMAN: The following hon. Members associated themselves with the Zero 
Hour matter raised by the hon. Member, Shri K.C. Venugopal:  Dr. Santanu Sen 
(West Bengal), Dr. John Brittas (Kerala), Shri Rajmani Patel (Madhya Pradesh), 
Shrimati Phulo Devi Netam (Chhattisgarh), Dr. Fauzia Khan (Maharashtra), Shri 
Jawhar Sircar (West Bengal), Dr. V. Sivadasan (Kerala), Shri A.A. Rahim (Kerala), 
Shrimati Jebi Mather Hisham (Kerala), Shri Neeraj Dangi (Rajasthan), Shri G. C. 
Chandrashekhar (Karnataka), Shri Saket Gokhale (West Bengal), Dr. Amee Yajnik 
(Gujarat), Shrimati Mahua Maji (Jharkhand), Shri Jose K. Mani (Kerala), Shrimati 
Priyanka Chaturvedi (Maharashtra), Shrimati Sulata Deo (Odisha), Shri 
Kanakamedala Ravindra Kumar (Andhra Pradesh), Shri Sujeet Kumar (Odisha), 
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Shrimati Vandana Chavan (Maharashtra), Shri Sant Balbir Singh (Punjab) and Dr. 
Sasmit Patra (Odisha).      
 

Demand to drop the proposal of construction of a by-pass road at Turuvekere 
town, Karnataka and need to take up the widening of the existing roads 

 
SHRI JAGGESH (Karnataka): Sir, my demand is to drop the proposal of 
construction of a bypass road at Turuvekere town, Karnataka and need for 
taking up widening of the existing road.  

The highway in Karnataka, starting from Jevargi connecting Maski, Siruguppa, 
Bellary, Challakere, Hiriyur, Turuvekere, Shrirangapattana, Mysore and 
Chamarajanagar, which previously comprised of State Highway, was recently 
upgraded and declared as National Highway-150A by the Ministry of Road Transport 
and Highways, Government of India. The proposal for construction of bypass road at 
Turuvekere town, Karnataka, on National Highway NH-150A from Jevargi to 
Chamarajanagar is under consideration by the Ministry of Road Transport and 
Highways. Acquisition of agricultural land by the Ministry for the purpose is also under 
consideration.  

Around 300 farmers will lose their fertile agricultural land for the construction of 
this proposed bypass to avoid just 1.5 kilometres, which is passing through 
Turuvekere town. These farmers are completely dependent on agriculture for their 
livelihood and they do not have any other source of income. The farmers are agitating 
against this proposal and there is a persistent demand from the people of this area to 
cancel the construction of this bypass, and requesting the Government for widening 
of the existing road passing through the town in place of a bypass. If the existing road 
passing through the town is widened, it will serve the purpose and there is no need 
for a separate bypass because Turuvekere is a panchayat town and Taluka, with less 
than 20,000 population in Tumakuru District, Karnataka. Therefore, I sincerely urge 
the Government to drop the proposal of a bypass construction and to take up 
widening of the existing road at the earliest.  Thank you, Sir.       
                                                              
MR. CHAIRMAN: The following hon. Members associated themselves with the Zero   
Hour matter raised by the hon. Member, Shri Jaggesh: Shri Maharaja Sanajaoba 
Leishemba (Manipur), Dr. Santanu Sen (West Bengal), Dr. Amar Patnaik (Odisha) 
and Dr. Sasmit Patra (Odisha). 
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Demand for inclusion of 'Ahimsa' (Non-violence) in the Preamble of the Indian 
Constitution 

 
DR. SASMIT PATRA (Odisha): Hon. Chairman, Sir, I thank you for giving me this 
opportunity.  I rise to seek the inclusion of Ahimsa (Non-violence) in the Preamble of 
the Indian Constitution.   
 Ahimsa or non-violence has been one of the core values of India which won its 
independence on its merits.  When Indian freedom struggle and Mahatma Gandhi are 
remembered, the value and ideals of Ahimsa reverberate in the minds and hearts of 
people across the world, and is known as the true cherished gift of India to the world.  
Hon. Chief Minister, Shri Naveen Patnaik, in May, 2018, during the first meeting of the 
National Committee for Celebrations of 150th Birth Anniversary of Mahatma Gandhi, 
said, "I  truly believe that the greatest tribute India could provide to Mahatma Gandhi 
is to include the uniquely Indian ideal of Ahimsa or non-violence in the Preamble of 
Indian Constitution".  Similarly, hon. Chairman, Sir, the Chief Minister, Shri Naveen 
Patnaik, in December, 2019, reiterated his demand for inclusion of the word 'Ahimsa' 
in the Preamble while addressing the second meeting of the National Committee for 
Celebrations of 150th Birth Anniversary of Mahatma Gandhi.  He said, "Ahimsa is the 
most powerful message given by India to the world and Ahimsa has made our 
freedom struggle a unique freedom struggle in the entire world." Almost three years 
after he gave this call, on 23rd March, 2021, the Odisha Vidhan Sabha passed a 
unanimous resolution asking for inclusion of Ahimsa in the Preamble of the Indian 
Constitution. Apart from this call of hon. Chief Minister, Shri Naveen Patnaik, and 
Odisha Vidhan Sabha's resolution, Ahimsa, as a thought, has always been a 
cherished ideal of our nation. On the occasion of 75 years of India's Independence, 
Naveen Patnaikji also flagged off the ahimsa rath whose sole objective was to spread 
the Gandhian doctrine of Ahimsa across these cross sections of people and 
commemorating Gandhiji's special relations with Odisha.   
 Hon. Chairman, Sir, Gandhiji always had a very emotional chord with the 
people of Odisha and on 23rd March, 1921, about hundred years before the Odisha 
Vidhan Sabha sat on 23rd March, 2021, Gandhiji had visited Odisha.  So, the bonds of 
Gandhiji's ideals, the virtues of Gandhiji's principles, which are enunciated across the 
world, which Nelson Mandela and various other people like him have attributed that if 
India has given something to the world among many things, it has been the doctrine 
of Ahimsa, non-violence.  It lies at the core of the virtues and the conscience of our 
nation.  It lies at the basic philosophy of 'Vasudhaiva Kutumbakam' and 'Sarva 
Dharma Sambhav'.  That's why, Sir, through you, I humbly request the Government 
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to look at this inclusion of Ahimsa in the Preamble of the Indian Constitution as 
requested by my leader Naveen Patnaikji and the unanimous Resolution of the Odisha 
Vidhan Sabha in 2021. Thank you.  
 
MR. CHAIRMAN:  The following hon. Members associated themselves with the 
matter raised by the hon. Member, Dr. Sasmit Patra:   Dr. Amar Patnaik (Odisha), 
Dr. John Brittas (Kerala), Dr. Santanu Sen (West Bengal), Dr. Fauzia Khan 
(Maharashtra), Shri Maharaja Sanajaoba Leishemba (Manipur), Shrimati Mahua Maji 
(Jharkhand), Shrimati Priyanka Chaturvedi (Maharashtra), Shri Nabam Rebia 
(Arunachal Pradesh), Shri Niranjan Bishi (Odisha), Shri Vijay Pal Singh Tomar (Uttar 
Pradesh), Shri Jawhar Sircar (West Bengal), Shrimati Vandana Chavan 
(Maharashtra) and Shrimati Sulata Deo (Odisha). 
 

Demand for prior approval of notified mineral Iron Ore Blocks in Tehsil Hindon, 
District Karauli, Rajasthan by the Central Government 

 
Ǜी नीरज डांगी (राजÎथान): सभापित महोदय, मȅ आपका आभार Ģकट करना चाहता हँू िक 
राजÎथान राज्य का यह महत्वपूणर् मामला शून्य काल के तहत इस सदन मȂ उठाने का मुझे अवसर 
Ģदान िकया गया है। राज्य मȂ हम रोजगार को बढ़ाने की बात करȂ या राज्य को आत्मिनभर्र बनाने 
की बात करȂ, इस दृिÍट मȂ राज्य के चहंुमुखी िवकास और उन्नित के िलए यह आवÌयक है िक वहा ँ
उस तरह के आयाम उपलÅध होने चािहए। चाहे वह पयर्टन का के्षतर् हो या खान-खिनज का के्षतर् 
हो, राजÎथान राज्य मȂ अपने आप को आत्मिनभर्र बनाने के िलए बेहतरीन सभंावनाए ंउपलÅध हȅ। 
सभापित महोदय, मȅ इसी कड़ी मȂ कहना चाहँूगा िक राजÎथान के करौली िजले मȂ खिनज की 
Ģचुर मातर्ा उपलÅध है एवं करौली िजले की तहसील िंहडौन के गर्ाम िललोटी, गर्ाम देदरौली, गर्ाम 
टोडूपुरा एव ं गर्ाम खोरा के समीप अिधसूिचत खिनज आयरन-ओर Åलॉक का अथाह भडंार 
िवǏमान है। अगर यहा ँ पर आयरन-ओर खिनज का खनन िकया जाता है, तो के्षतर् के समगर् 
िवकास मȂ न िसफर्  यह एक ऐितहािसक कदम होगा, बिÊक इस के्षतर् के िलए रोजगार ĢाÃत करने 
मȂ हमȂ एक नया आयाम Îथािपत करने का अवसर िमलेगा। एमएमडीआर अिधिनयम, 1957 की 
धारा 10बी (2) के अनुसार, खिनज नीलामी िनयम, 2015 के िनयम 16 के उप और िनयम 1 के 
Ģावधान के साथ पढ़ा जाए, तो समगर् लाइसȂस देने के िलए अिधसूिचत खिनज की नीलामी के िलए 
खान मंतर्ालय, भारत सरकार से पूवर् अनुमोदन की आवÌयकता होती है। खिनज Åलॉक की 
नीलामी के पुवार्नुमोदन हेतु और इस आवÌयकता को पूणर् करने के िलए राज्य सरकार ने पूवर् मȂ 
कȂ दर् को ĢÎताव भेजे हȅ। सभापित महोदय, मȅ आपके माध्यम से भारत सरकार से िनवेदन करना 
चाहँूगा, अनुरोध करना चाहँूगा िक राजÎथान के करौली िजले की तहसील िंहडौन के गर्ाम 
िललोटी, गर्ाम देदरौली, गर्ाम टोडूपुरा एवं गर्ाम खोरा के समीप पाए जाने वाले अिधसूिचत खिनज 
आयरन-ओर Åलॉक की नीलामी हेतु पुवार्नुमोदन कर राजÎथान के धौलपुर और करौली के्षतर् की 
जनता को अनुगृिहत करȂ और वहा ँके समगर् िवकास हेतु अपनी पहल करȂ, बहुत-बहुत धन्यवाद। 
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MR. CHAIRMAN:  The following hon. Members associated themselves with the 
matter raised by the hon. Member, Shri Neeraj Dangi:   Shrimati Jebi Mather Hisham 
(Kerala), Dr. John Brittas (Kerala), Dr. Santanu Sen (West Bengal), Shri Rajmani 
Patel (Madhya Pradesh) and Dr. Sasmit Patra (Odisha). 
 

Demand for age relaxation in the recruitment for Economically Weaker Sections 
(EWS) candidates 

 
Ǜी िदिग्वजय िंसह (मध्य Ģदेश): सभापित महोदय, मोदी सरकार ने एक काम बड़ा अच्छा िकया 
िक उन्हȗने अनारिक्षत वगș के बच्चȗ को कȂ दर्ीय सेवाओं मȂ आरक्षण िदया, लेिकन आप देखȂगे, तो 
पाएंगे िक उसमȂ ऐसी शतȄ लगाई गई हȅ, िजनकी वजह से अनारिक्षत वगș के गरीब पिरवारȗ की जो 
Ģित सीट सखं्या है, वह बहुत कम है। उदाहरण के िलए, यपूीएसई िरकर्ूटमȂट मȂ अनुसूिचत जाित 
वगș के 1,950 बच्चे एक सीट के िलए आ रहे हȅ। शेǹूÊड टर्ाइÅस मȂ एक सीट के िलए 1,355 
एिÃलकȂ ट्स आ रहे हȅ,  ओबीसी मȂ 1,225, लेिकन ईडÅÊयएूस, इकोनॉिमकली वीकर सेक्शन से 
केवल 569 आ रहे हȅ।  इसी तरह से आप अन्य कैटेगरीज़ मȂ भी देखȂगे, चाहे वह यपूीएससी 
इंजीिनयिंरग सिर्वसेज हȗ, यपूीएससी फॉरेÎट सिर्वसेज़ हȗ। इसी तरह से युवितयȗ की सखं्या भी 
Ģित सीट बहुत कम है।  इसिलए आवÌयकता इस बात की है िक उनकी आयु और दूसरी शतș मȂ 
कुछ relaxation िदया जाए।  उदाहरण के िलए एससी, एसटी वगर् के जो छातर् हȅ, उनको कȂ दर्ीय 
सेवाओं मȂ आयु की छूट लगभग 5 वषर् है, ओबीसी के बच्चȗ के िलए 3 वषर् है, लेिकन ईडÅÊयएूस 
सेक्शन के बच्चȗ के िलए age-relaxation नहीं है।   
 मेरी माननीय सदन के नेता और हमारे Ģधान मंतर्ी जी से Ģाथर्ना है िक इस सेक्शन के िलए 
भी, अनारिक्षत वगर् के जो छातर्-छातर्ाएं हȅ, उनको भी उसमȂ age-relaxation िदया जाना चािहए।  
उनको लगभग 2 साल का age-relaxation िदया जाना चािहए।  उदाहरण के िलए कई राज्यȗ ने, 
जैसे राजÎथान ने 5 साल कर िदया है, गुजरात ने 5 साल कर िदया है, हिरयाणा ने 5 साल कर 
िदया है, महाराÍटर्, आंधर् Ģदेश, तेलगंाना, जÇमू-कÌमीर, मध्य Ģदेश आिद राज्यȗ ने भी 5 साल का 
relaxation दे िदया है,  इसी तरह से कȂ दर् सरकार को भी इसमȂ age-relaxation देना चािहए।   
 इसी Ģकार कई जगह उन्हȗने इन्कम की िलिमट भी हटा दी है।  इसमȂ गुजरात और 
राजÎथान जैसे राज्य हȅ।  माननीय सभापित महोदय, मेरी आपके माध्यम से यह मागं है िक इसमȂ 
अनारिक्षत वगș के छातर्-छातर्ाओं को age और अन्य शतș मȂ भी relaxation िदया जाए।  धन्यवाद।  
 
MR. CHAIRMAN:  The following hon. Members associated themselves with the issue 
raised by the hon. Member, Shri Digvijaya Singh: Shrimati Jebi Mather Hisham 
(Kerala), Dr. Amar Patnaik (Odisha), Shri Vijay Pal Singh Tomar (Uttar Pradesh), 
Shri Ajay Pratap Singh (Madhya Pradesh), Shri Kailash Soni (Madhya Pradesh), Shri 
Niranjan Bishi (Odisha), Shri Jawhar Sircar (West Bengal), Shrimati Mahua Maji 
(Jharkhand), Dr. Fauzia Khan (Maharashtra), Dr. Santanu Sen (West Bengal), Shri 
Neeraj Dangi (Rajasthan), Shri Saket Gokhale (West Bengal), Dr. John Brittas 
(Kerala), Shrimati Sulata Deo (Odisha), Shri  Kanakamedala Ravindra Kumar 
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(Andhra Pradesh), Shrimati Vandana Chavan (Maharashtra), Shri Rajmani Patel 
(Madhya Pradesh) and Dr. Sasmit Patra (Odisha). 
 

Concern over various problems faced by journalists 
 

Ǜीमती सीमा िǎवेदी (उǄर Ģदेश) :  माननीय सभापित महोदय, मȅ आज आपके माध्यम से 
लोकतंतर् के चौथे ÎतÇभ की समÎयाओं पर सरकार का ध्यान आकिर्षत करना चाहती हंू।  महोदय, 
लोकतंतर् िबना पतर्कािरता के अधूरा है और मȅ सरकार के Ģित बहुत आभारी हंू िक 1867 मȂ बने 
काले कानून को समाÃत करके पतर्कारȗ के िहत मȂ नया कानून बनाया गया।   
 महोदय, मȅ एक िवषय के सबंधं मȂ कहना चाहती हंू।  पहले मान्यता ĢाÃत पतर्कारȗ को 
रेलवे िरज़वȃशन मȂ िडÎकाउंट िमलता था, परंतु कोरोना काल के बाद से वह िडÎकाउंट िमलना 
रुक गया है।  मȅ यह भी कहना चाहती हंू िक पतर्कारȗ के िनवास के्षतर् अथवा कायर्के्षतर् मȂ पड़ने वाले 
मंडल के सभी टोÊस पर टोल टैक्स ģी िकया जाए और जो कोरोना काल से पहले उनको 
िरज़वȃशन मȂ िडÎकाउंट िमलता था, उस िडÎकाउंट को दोबारा चाल ूकर िदया जाए।  िबना 
पतर्कारȗ के सही समाचार पतर्ȗ का Ģकाशन नहीं हो पाता है, यह भी िदक्कत की बात है।   
 महोदय, मȅ आपके माध्यम से सरकार से अनुरोध करना चाहती हंू िक पतर्कारȗ की 
सुिवधाओं को ध्यान मȂ रखते हुए, इन दोनȗ मागंȗ पर सरकार ध्यान दे।  धन्यवाद। 
 
MR. CHAIRMAN:  The following hon. Members associated themselves with the issue 
raised by the hon. Member, Shrimati Seema Dwivedi: Dr. Ashok Bajpai (Uttar 
Pradesh), Shrimati Sumitra Balmik (Madhya Pradesh), Dr. K. Laxman (Uttar 
Pradesh), Shri Dhananjay Bhimrao Mahadik (Maharashtra), Shri Vijay Pal Singh 
Tomar (Uttar Pradesh), Shri Niranjan Bishi (Odisha), Shrimati Mahua Maji 
(Jharkhand), Dr. Fauzia Khan (Maharashtra), Dr. Santanu Sen (West Bengal), Dr. 
Amar Patnaik (Odisha), Shrimati Sulata Deo (Odisha)   Shri  Kanakamedala Ravindra 
Kumar (Andhra Pradesh) and Dr. Sasmit Patra (Odisha). 

Now, Shri Aneel Prasad Hegde. 
 

Concern over negative impacts of Genetically Modified (GM) Crops on the Indian 
People 

 
SHRI ANEEL PRASAD HEGDE (Bihar): Mr. Chairman, Sir, thank you for giving me an 
opportunity to speak on an important issue of the health and socio-economic impacts 
of GM crops on the Indian people.  The Bt-gene (GMO) was introduced into Hybrid 
Cotton in India, the only country in the world to do so, as a 'value-capture 
mechanism'.  Conservative estimates indicate that Indian farmers may have paid an 
additional amount of Rs. 14,000 crore for Bt cotton seeds and trait fees between 2002 
and 2018.  The hybrid technology disallows seed-saving by millions of small farmers. 
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 Yet, the plan is to similarly use hybrids in other Bt and HT (Herbicide tolerant) 
crops and also to commercialise HT GM HYBRID DMH11 Indian mustard developed 
by Dr. Deepak Pental. Herbicide tolerant crops are pesticidal crops used to kill 
weeds, a serious health hazard.  A failed unsustainable technology world-wide, it has 
led to resistant superweeds and huge increases in pesticide-use.   
 HT Hybrid DMH-11 cannot dent India's oilseeds imports, because it is out-
yielded by non-GMO mustard hybrids and varieties.  India imports illegal GM canola 
rape oil, which is not Indian Mustard. The fact is that herbicide-tolerant hybrid 
mustard will contaminate in a few short years non-GMO Indian mustard and destroy 
Indian mustard farming. The socio-economic environmental impact of GM technology 
on India's farming, contamination of our non-GMO organic exports, health and food 
security are not assessed.  These are questions of ethics.  We should be listening not 
to scientists and large businesses, but to experts on social justice, human rights, 
animal welfare and third world development, the very experts that are not consulted.  
The evidence against GMO is incontrovertible. GMOs will destroy Indian agriculture, 
which is non-GMO and our export markets, of thousands of crores. By the way, Sir, 
the scientist who has developed this GMO DMH-11 is a person against whom 
allegations of plagiarism, forgery and theft of seeds were there and he had to go to 
the Tihar Jail. Thank you, Sir.             
                                                                                           
MR. CHAIRMAN: The following hon. Members associated themselves with the matter 
raised by the hon. Member, Shri Aneel Prasad Hegde: Dr. Amee Yajnik (Gujarat), Dr. 
Fauzia Khan (Maharashtra), Dr. Amar Patnaik (Odisha), Dr. Santanu Sen (West 
Bengal), Shri M. Shanmugam (Tamil Nadu), Shir NIranjan Bishi (Odisha), Shirmati 
Vandana Chavan (Maharashtra), Shrimati Mahua Maji (Jharkhand) and Dr. Sasmit 
Patra (Odisha).  
 

Need for Government interventions and legislations for regulating AI-generated 
deepfake videos 

 
Ǜी कैलाश सोनी (मध्य Ģदेश) : माननीय सभापित जी, आपका धन्यवाद िक आपने मुझे बोलने का 
अवसर िदया।   
 मान्यवर, डीपफेक के गलत उपयोग के खतरȗ को रोकने के िलए हमारा िवषय है िक इस 
पर भारत सरकार योजना और कानून बनाए।  डीपफेक तकनीक ने Ëयिƪगत और सामािजक 
दृिÍट से नए सवाल उत्पन्न िकए हȅ।  यह तकनीक तÎवीरȗ और वीिडयो को मूल रूप से सपंािदत 
करके ऐसा महसूस कराती है िक वे असली हȅ, िजससे उनका गलत तरीके से उपयोग हो सकता 
है।  हमȂ डीपफेक के गलत उपयोग और उसकी चुनौितयȗ पर ध्यान देने की आवÌयकता है।  
माननीय Ģधान मंतर्ी जी ने भी इस पर िंचता Ëयƪ की है।  डीपफेक तकनीक का सबसे बड़ा खतरा 
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धािर्मक और राजनीितक के्षतर् मȂ आपिǄयȗ का िनमार्ण करने मȂ है।  इसका गलत उपयोग हो सकता 
है, िजससे लोगȗ को गुमराह िकया जा सकता है और वे झठूी खबरȗ या छिवयȗ पर िवÌवास कर 
सकते हȅ।  डीपफेक का एक अन्य बड़ा खतरा Ëयिƪगत और सामािजक कलकं का उत्पन्न होना 
है।  इसका दुरुपयोग करके Ëयिƪगत छिवयȗ और वीिडयो को बदला जा सकता है, िजससे िकसी 
की छिव को नुकसान हो सकता है।  डीपफेक तकनीक का दुरुपयोग ऑनलाइन यातायात मȂ 
धोखाधड़ी के िलए भी हो सकता है, गलत तरीके से उपयोग करके िकसी की आइडȂिटटी िछपाई 
जा सकती है और ऑनलाइन धोखाधड़ी भी की जा सकती है।  डीपफेक को पहचानने और 
िनयंितर्त करने का कायर् तकनीकी चुनौितयȗ का सामना कर रहा है।  तकनीकी शाÎतर् मȂ नवीन 
और बेहतर तकनीकȗ की आवÌयकता है, तािक डीपफेक का पता लगाया जा सके और उससे 
बचा जा सके।  सरकारȂ, सामािजक सगंठन और तकनीकी कंपिनयȗ को सामंजÎय बनाए रखने के 
िलए िमल कर काम करने की आवÌयकता है।  लोगȗ को डीपफेक के बारे मȂ जागरूक करने के 
िलए िशक्षा और साक्षरता की आवÌयकता है।  इसमȂ नीितयȗ की भिूमका महत्वपूणर् है, तािक लोग 
डीपफेक के गलत उपयोग से बच सकȂ ।  योग्यता के िलए अच्छी तकनीकी िशक्षा और सचंार की 
योजना बनाना अत्यंत महत्वपूणर् है।  मȅ सदन के माध्यम से भारत सरकार का ध्यान आकृÍट करना 
चाहता हँू िक इस िवषय मȂ जागरूकता के िलए तत्काल योजना बनाई जाए तथा इसके गलत 
उपयोग के िलए कानून बनाया जाए।  धन्यवाद। 
 
MR. CHAIRMAN: The following hon. Members associated themselves with the matter 
raised by the hon. Member, Shri Kailash Soni:  Dr. Santanu Sen (West Bengal), 
Shrimati Geeta alias Chandraprabha (Uttar Pradesh), Shrimati Sumitra Balmik 
(Madhya Pradesh), Shrimati S. Phangnon Konyak (Nagaland), Shri Kamakhya 
Prasad Tasa (Assam), Shri Ram Chander Jangra (Haryana), Dr. Anil Sukhdeorao 
Bonde (Maharashtra), Shri Dhananjay Bhimrao Mahadik (Maharashtra), Shri Ajay 
Pratap Singh (Madhya Pradesh), Dr. John Brittas (Kerala), Shrimati Ramilaben 
Becharbhai Bara (Gujarat), Shri Vijay Pal Singh Tomar (Uttar Pradesh) Shrimati 
Seema Dwivedi (Uttar Pradesh) and Dr. Sasmit Patra (Odisha). 

 
Concern over wastage of food in India 

 
SHRI PABITRA MARGHERITA (Assam): Sir, I will start with a thousand year old 
mantra, that is, Bhojan Mantra of sanatana sanskriti.  
 

"ऊँ ĤǨापर्ण ंĤǨहिवĤर्Ǩाग्नौ ĤǨणा हुतç। 
ĤǨैव तेन गन्तËयं ĤǨकमर् समािधना॥ 
ऊँ सह नाववतु। सह नौ भनुƪु। 

सह वीयȊ करवावहै। तेजिÎवनावधीतमÎतु। 
मा िविǎषावहै॥ 

ऊँ शािन्त :शािन्त :शािन्त::॥" 
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It means िक आहार को ĤǨ का िहÎसा माना जाता है।  भखू भी ĤǨ का िहÎसा है और आहार को 
शौच, पाचन और ऊजार् मȂ पिरणािमत करने की Ģिकर्या भी ĤǨ है।  हे परमेÌवर, िशक्षक और छातर् 
िमल कर एक-दूसरे का साथ दȂ, सहयोग करȂ और िबना ǎेष के पढ़ाई करȂ। भगवान से शािंत की 
Ģाथर्ना है।   
 महोदय, भारतीय साÎंकृितक परंपरा के अनुसार भोजन का सेवन भारत मȂ एक महत्वपूणर् 
सÎंकार है।  यह एक Ģाचीन दृिÍटकोण है, जो ĤǨ को पूणर् ऊजार् या पूणर् वाÎतिवकता का ǣोत 
मानता है और इसे सÇपूणर् ĤǨाडं के िलए एकमातर् ऊजार् ǣोत के रूप मȂ पिरभािषत करता है।  
सनातन धमर् के उपदेश के अनुसार भोजन को Ģसाद के रूप मȂ देखा जाता है, इसिलए भोजन की 
बरबादी धमर् का उÊलघंन है।  हमारी भिूम पर नैितक और धािर्मक मूÊयȗ का सÇमान िकया जाता 
है, उसी भिूम पर अत्यिधक भोजन की बरबादी एक गÇभीर मुǈा बनता जा रहा है।   UNEP की 
Food Waste Index Report के अनुसार भारतीय घरȗ मȂ Ģित वषर् 6.87 करोड़ टन भोजन या 
लगभग 50 िकलोगर्ाम भोजन Ģित Ëयिƪ बरबाद हो जाता है।  घरेल ूभोजन की बरबादी के मामले 
मȂ यह globally दूसरे Îथान पर है, जो िचन्ताजनक है।  भारत मȂ हर साल भोजन पर लगभग 
89,000 करोड़ रुपये बरबाद होते हȅ, यह भारत के जीडीपी के लगभग 1 परसȂट के बराबर है।  It is 
the data of the earlier survey but it is a little bit lesser now.  न केवल भोजन ही बरबाद हो 
रहा है, बिÊक इसे बनाने मȂ लगे सभी ससंाधन और सबसे महत्वपूणर् िकसानȗ की मेहनत भी बरबाद 
हो रही है।  हालािँक िरपोटर् भारत मȂ उच्च भोजन बरबादी को दशार्ती है। कोई भी यह िनधार्िरत या 
िनयंितर्त नहीं कर सकता है िक िकसी को िकतना खाना खाना चािहए या दूसरȗ के भोजन की 
आदतȗ मȂ कोई दखल नहीं दे सकता है, लेिकन साथ ही मȅ अनुरोध करता हँू िक हम िनिÌचत रूप 
से Ëयावहािरक और नैितक पिरवतर्नȗ के िलए काम कर सकते हȅ। हम िविभन्न जागरूकता 
कायर्कर्मȗ के माध्यम से नागिरकȗ मȂ िजÇमेदाराना Ëयवहार पैदा कर सकते हȅ, िवशेष रूप से Îकूल 
Îतर पर जागरूकता कायर्कर्मȗ के माध्यम से बच्चȗ को कम उĦ मȂ ही भोजन के मूÊय के बारे मȂ 
सीखने मȂ मदद िमलेगी तथा उन्हȂ नैितक और पयार्वरण के Ģित जागरूक नागिरक बनने का 
Ģिशक्षण ĢाÃत होगा। यह हमारे पूज्य Ģधान मंतर्ी नरेन्दर् मोदी जी के लाइफ, that is lifestyle for 
environment अिभयान के लÑय के साथ मेल खाता है और इसे फॉलो करना इस समय की 
मूलभतू मागँ है। 
 
MR. CHAIRMAN: The following hon. Members associated themselves with the Zero 
Hour mention raised by the hon. Member, Shri Pabitra Margherita: Shri Kamakhya 
Prasad Tasa (Assam),  Shri Maharaja Sanajaoba Leishemba (Manipur), Dr. Kalpana 
Saini (Uttarakhand), Dr. John Brittas (Kerala), Shrimati S. Phangnon Konyak 
(Nagaland), Shri Rambhai Harjibhai Mokariya (Gujarat), Shri Brijlal (Uttar Pradesh), 
Shri Sujeet Kumar (Odisha), Shrimati Sangeeta Yadav (Uttar Pradesh),  Shri Nabam 
Rebia (Arunachal Pradesh) and Dr. Sasmit Patra (Odisha). 
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Demand to open an institute of Driving Training and Research in Chandauli District 
 

Ǜीमती दशर्ना िंसह (उǄर Ģदेश ) :  सभापित महोदय, मȅ आज आपके माध्यम से चंदौली िजले मȂ 
डर्ाइिंवग Ģिशक्षण एवं अनुसधंान सÎंथान की Îथापना के बारे मȂ अपना िवषय रखना चाहती हँू।   
 महोदय, माननीय Ģधान मंतर्ी जी के नेतृत्व मȂ सरकार देश की सड़कȗ, उनकी िÎथित और 
रखरखाव को लेकर हमेशा सजग रही है।  आज पूरे देश मȂ सड़कȗ का जाल िबछ गया है।  सड़कȂ  
देश के िवकास की रीढ़ सािबत हो रही हȅ। महोदय, देखा गया है िक यहा ँहोने वाली ज्यादातर 
सड़क दुघर्टनाएँ अĢिशिक्षत डर्ाइवरȗ की गलितयȗ के कारण होती हȅ, क्यȗिक उन्हȂ सड़क सुरक्षा 
के िनयमȗ के बारे मȂ ज्यादा जानकारी नहीं होती है। सड़क दुघर्टनाओं मȂ कमी लाने के िलए 
माननीय Ģधान मंतर्ी Ǜी नरेन्दर् मोदी जी के नेतृत्व मȂ केन्दर्ीय सड़क पिरवहन और राजमागर् 
मंतर्ालय ǎारा सड़क सुरक्षा पहल के रूप मȂ डर्ाइिंवग Ģिशक्षण और अनुसधंान सÎंथान की Îथापना 
कई राज्यȗ मȂ की गयी है, िजनमȂ उǄर Ģदेश मȂ कानपुर और रायबरेली मȂ भी डर्ाइिंवग Ģिशक्षण 
और अनुसधंान सÎंथान का िनमार्ण िकया गया है।  
 महोदय, राÍटर्ीय राजमागर् समेत अन्य महत्वपूणर् मागर् मेरे नोडल िजले चंदौली से होकर 
िनकलते हȅ, जो कई राज्यȗ को आपस मȂ जोड़ने का काम करते हȅ।  अत: मȅ आपके माध्यम से 
सरकार से यह आगर्ह करना चाहती हँू िक एक डर्ाइिंवग Ģिशक्षण और अनुसधंान सÎंथान की 
Îथापना जनपद चंदौली मȂ भी की जाए, िजससे वाहन चालकȗ को Ģिशक्षण के साथ-साथ रोजगार 
भी िमलेगा और सड़क दुघर्टनाओं मȂ कमी आयेगी, धन्यवाद।                                                                               
 
MR. CHAIRMAN: The following hon. Members associated themselves with the Zero 
Hour mention, associated himself with the Zero Hour mention raised by the hon. 
Member, Shrimati Darshana Singh: Shri Maharaja Sanajaoba Leishemba (Manipur) 
and  Dr. Sasmit Patra (Odisha). 
          Shri K.R.N. Rajeshkumar; not present. Now, we shall take up the Question 
Hour.   

 
 

12.00 Noon 
ORAL ANSWERS TO QUESTIONS 

 
Grid problems of renewable energy 

 
*31. SHRI JAWHAR SIRCAR: Will the Minister of POWER be pleased to state:  
 

(a) the  reasons  as  to  why  grid problems  are  continuing  to  bother  
renewable energy,  despite the unified national network of 117 GW;  
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(b) the problems of integration of renewable energy in the grid built for scales and 
stability of thermal and hydro power generation;  

(c) the progress  in  implementing  Renewable Energy  Source  Grid-Connected  
Generation system  (RES-GGS)  and  whether  there  is  any  plan  to soften 
the higher initial investment cost; and  

(d) whether the very-delayed payments are received and passed on by DISCOMs 
continuing to create deep financial difficulties for renewable energy? 

 
THE MINISTER OF POWER (SHRI RAJ KUMAR SINGH): (a) to (d) A Statement is 
laid on the Table of the House. 
 

Statement 
 
(a) to (c) It is incorrect to say that there has been any problem in Grid stability due to 
the addition of RE capacity. Grid continues to be stable. The Government have added 
196.558 GW generation capacity since 2014, which includes 104.059 GW of RE 
capacity increasing the total generation capacity by 70 % from 248.554 GW in March 
2014 to 428.299 GW in December 2023.In order to accommodate this substantial 
capacity addition, Government of India planned and added 189052 circuit Km (ckm) 
of transmission lines in the same period. This has resulted in increase of inter regional 
transfer capacity from 36 GW in 2014 to 116.540 GW till date. In addition to this 24,000 
ckm of transmission lines are under construction and 17,860 ckm is under bidding. 
CEA has drawn up a plan of transmission augmentation to handle a total RE capacity 
of 500 GW and transmission capacity is being added accordingly.  While Government 
are adding transmission system at a rapid pace, the renewable energy capacity is 
also being increased rapidly.  The RE capacity has gone up from 75.5 GW in 2014 to 
180.80 GW upto December, 2023.  In addition, 103.66 GW is under implementation 
and 71.65 GW is under bid. 
 Wind and Solar energy is variable and intermittent. Thirteen (13) Renewable 
Energy Management Centres (REMCs) have been setup for better forecasting and 
real time monitoring of Renewable Energy generation. The variability is balanced by 
load dispatch centres through resources like Hydro and Thermal. Flexibilization of 
significant capacity of Thermal Power plants has already been done and the same is 
being implemented in the balance Thermal plants. The current level of Variable RE 
(VRE) penetration is quite low. Out of 1624.34 BUs energy generated in 2022-23, 
only 173.8 BUs(10.7%) were generated by Solar and Wind.  
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Solar and Wind which are inverter based generators, need to respond as per 
the CEA Technical Standards for connectivity during transmission line faults in the 
grid. A few incidents of some of these generators going out of the grid in the 
Rajasthan RE-complex had occurred in the past. The Grid was however stable. 
These incidents were inter-alia traced to inverter level protective system settings 
which have been changed and such incidents have been minimized. 

As far as cost of electricity from RE sources is concerned, it is cheaper than 
conventional energy sources. The Solar tariff discovered in recent bids is around Rs 
2.50 per kWh and Wind tariff is around Rs 3.18 per kWh. While aggregating the 
demand of various DISCOMs for tariff based competitive bidding from various coal 
based thermal generating stations, the price discovered was around Rs 5.30 per 
kWh.  
 
(d) The total outstanding dues of GENCOs were Rs 139947 crores (including dues of 
RE GENCOs at Rs 17232 crores) in 2021-22. The Government have put in place rules, 
[Electricity (Late Payment Surcharge and Related Matters) Rules, 2022], which 
ensured payment of legacy dues in instalments as well as the current dues in full. Non 
payment of dues results in regulation of access to the market. As a result, the 
GENCO legacy dues have now reduced from Rs.1,39,947 crores to  Rs. 49451 crores 
(Rs 3116 crores of RE GENCOs). 
 
SHRI JAWHAR SIRCAR: Sir, I had asked a question in relation to the variable 
characteristic of renewable energy.  As you know, solar energy goes up in spikes and 
then falls down. As you know, wind energy also has its variations.  Renewable energy 
per se has a strong variability factor which the Minister himself has mentioned. But the 
answer to my question is, 'No'; there is no problem of grid stability. Would the 
Minister like to hold on to the statement which is contradicted by several issues 
mentioned in his own reply? The reply is unusually big and there it mentions that 
generators are going out of grid. 
 
MR. CHAIRMAN: Please ask the supplementary. 
 
SHRI JAWHAR SIRCAR: Would the Minister like to clarify or will the Minister like to 
stand by such a categorical statement? 
 
MR. CHAIRMAN: Now, both the hon. Minister and yourself happen to be former 
bureaucrats. 
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SHRI RAJ KUMAR SINGH:  We also happened to be batch mates. Sir, if my batch 
mate has cared to read what I have written carefully, he will find that I have said that 
the grid, as of today, is totally stable. It is true that renewable energy is variable. But, 
there are ways of managing it and that is what we are doing, and that is why our grid 
is stable. God forbid if our grid became unstable because we have one grid 
connecting the whole country, the whole country will be aware of it. Did any of the 
Members feel any instability at all in the grid? They would not have because we are 
managing the variability by a number of methods. One way of managing variability is 
that we have set up thirteen renewable energy management centres whose sole task 
is to keep monitoring the generation in various renewable energy sources especially 
solar and wind. Then, we have hydro and we have flexibilized our thermal capacity. 
We have 55000 Megawatts of thermal capacity that has been flexibilized to ramp up 
and ramp down as per the requirement. And they are all on automatic generation 
control so that the ramp up and ramp down happens automatically and that is why 
you do not see any flickers despite the fact that so much of renewable energy is being 
faded. So, as of now, the grid is totally stable and we are managing the variability of 
RE. That is the answer. 
 
SHRI JAWHAR SIRCAR: Sir, I had asked specifically about renewable energy system 
based grid RES-GGS. I had asked specifically about the health of DISCOMs which 
are in a terrible state and everybody knows that DISCOMs are in a terrible state but 
the Minister has chosen not to reply to RES-GGS. 
 
MR. CHAIRMAN:  Put your supplementary. 
 
SHRI JAWHAR SIRCAR: On DISCOMs, he replies to me on GENCOs.  
 
MR. CHAIRMAN: What is your supplementary? 
 
SHRI JAWHAR SIRCAR: Sir, my supplementary is this.  What is his position on the 
new technology, RES stable renewable energy grids? And what is the health of 
DISCOMs which is going through a terrible phase? The DISCOMs are unable to 
honour their commitment because their bills are delayed. Instead of going in for 
DISCOMs, he has gone in for GENCOs. 
 
SHRI RAJ KUMAR SINGH: Sir, again, I think I will have to correct my learned 
colleague, my batch mate. Firstly, there is no such thing called RES-GGS. There is 
no such thing as renewable energy source grid connected generation system; there is 

[ 6 February, 2024 ] 41



no such system. What happens is that the renewable energy capacities  have  
inverters  and they are connected to the grid where the dispatch centres manage the 
variability in connection with hydro and thermal. We are also adding storage 
capacities. So, the storage capacity is also something which responds to the 
variability. Now, as far as the second thing is concerned as to his question and reply, 
he says that he had asked thequestion about the viability of DISCOMs and the reply 
talks about something else. Now, I will just read out the question. His question says 
whether the very-delayed payments are received and passed on by DISCOMs 
continue to create deep financial difficulties for renewable energy. I have responded 
to that. I have pointed out that the total outstanding dues of all GENCOs including 
renewable energy was Rs. 1 lakh 39 thousand crores. That has been brought down 
by the methods, by the rules which we have put in place.  That has been brought 
down to about Rs. 42,000 crores.  It has been brought down from Rs. 1,39,000 
crores to Rs. 42,000 crores and that is legacy dues.  The current dues are totally up 
to date and that is responding to his question.   He wants to know about the health of 
the DISCOMs.  I am happy to inform him and the learned House that the health of the 
DISCOMs has improved tremendously under this Government.  In 2014, the AT&C 
losses of DISCOMs was 27 per cent.  Today, it is 15.41 per cent.  That is the indicator 
of the health of the DISCOMs and how it has improved.  
 
SHRI JAWHAR SIRCAR:  Sir, I want to... 
 
MR. CHAIRMAN:  The two batch mates may interact over a cup of coffee.  Now, Shri 
Karthikeya Sharma. ...(Interruptions)... Nothing will go on record.   
 
SHRI KARTHIKEYA SHARMA:  Sir, through you, I would like to ask the hon. Minister 
about the current provisions for small scale solar plants and renewable energy based 
electricity plants to connect with the grid.  What assistance is provided by the 
Ministry? 
 
MR. CHAIRMAN:  Hon. Minister, keep in mind my coffee aspect. 
 
SHRI RAJ KUMAR SINGH:  I will be happy to host him.  Sir, we have come out with 
something called the Green Energy Open Access Rules.  Under the Green Energy 
Open Access Rules, we provided that any capacity above 100 mega watts  can  
connect to the grid and get open access to wherever they want to transfer the energy 
and the transmission will also be free up to June 2025.  If it is installed up to June 
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26th, it will be 75 per cent free and if it is installed up to June 27th, it will be 50 per 
cent free. That is the provision. 
 
DR. AMEE YAJNIK:  Sir, I would like to tell the hon. Minister that his reply is very 
elaborate.  It mentions the RMECs and it also mentions the dues of the DISCOMs that 
have gone down.  I have seen the policy initiatives in the last two to three years and 
they are bearing some kind of a fruit.  I would like to know whether given the 
intermittency, the variability of the renewable energy and the challenges for the 
common grid, the emission training or the emission part in real forecast is being taken 
care of and whether we are going to strengthen that in the short term plan so that we 
have the grid strengthened for the renewable to enter into the main grid.  
 
SHRI RAJ KUMAR SINGH:  Mr. Chairman, Sir, it is a very pertinent question and we 
have put in place measures for exactly what the hon. learned Member has suggested.  
We have set up 13 renewable energy management centres, for this very purpose, for 
forecasting so as to ensure accurate scheduling. The generators have also been put 
under the obligation of putting   up   forecasting systems  themselves.   So,   by   and   
large, our scheduling continues to be quite accurate despite the availability and, of 
course, we are adding storage by and by.  Currently, storage is expensive and that 
storage is actually the answer to the availability.  That is the real answer to the risk 
because then you can store.  The variability gets cancelled out.  But it is expensive.  
We had a grid for about 1000 mega watt hours of storage. The rate came out to be 
about Rs. 10 per kilo watt hour. That means for making solar, it comes to about Rs. 
2.50 paise per unit.  If you store it for one hour, it costs Rs. 10.  So, that is how 
expensive it is.  Pumped hydro is cheaper. So, we are adding lots of pumped hydro. 
We already have about 4,714 mega watts of pumped hydro in operation.  By 2030, we 
will have about 26,690 mega watts of pumped hydro which comes to about 1,75,000 
mega watt hours of storage.  We will add battery storage as well.  Currently, our 
battery storage capacity is 160 mega watt hours.  By 2030, it will 12,360 mega watt 
hours. 
 
डा. अशोक कुमार िमǄल: सर, वतर्मान मȂ िरन्यएूबल एनजीर् की installed capacity 178 
गीगावॉट है, िजसमȂ 72 गीगावॉट सोलर से आती है और 44 गीगावॉट िंवड से आती है।  भारत 
सरकार का जो 500 गीगावॉट का लÑय है, उसको पूरा  करने के िलए 45 से 50 गीगावॉट की 
कैपेिसटी हमȂ ऐड करनी होगी।  दूसरी तरफ सरकार ǎारा सोलर पीवी पर 40 Ģितशत और सोलर 
पीवी सेÊस पर 25 Ģितशत की बेिसक कÎटम ǹूटी लगायी हुई है और जब हम 500 गीगावाट की 
capacity add करȂगे, तो हमारे existing grid system भी इस renewable energy को integrate 
करने के िलए fully equipped होने चािहए। महोदय, आपके माध्यम से मेरा माननीय मंतर्ी जी से 
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ĢÌन है िक सोलर एनजीर् की जो कॉÎट है, उसकी कीमत बढ़ती जा रही है - capacity addition 
के बाद - One nation, One grid के माध्यम से renewable energy की storage - जैसे pump 
storage और battery storage को Ģोत्साहन देने के िलए सरकार क्या Ģावधान कर रही है? 
 
SHRI RAJ KUMAR SINGH: Mr. Chairman, Sir, to respond to the second part of his 
question first, I have already pointed out that we are adding storage.  For 1,000 MW 
hours of storage which we had bid out, we are providing VGF. Then, we have also 
provided VGF for 4,000 MW hours of storage.  This is for battery storage.  We 
believe, for pumped hydro storage, no VGF will be necessary, because the price of 
storage from pumped hydro comes approximately about Rs. 5. So, that is bearable.  
You have Rs. 5 for storage and Rs. 2.5 for solar.  So, the delivered cost will be about 
Rs. 7.5.  That is bearable and we are adding storage. 
 Secondly, the hon. Member mentioned about the Customs Duty. Mr. 
Chairman, Sir, it was necessary. It was necessary, because when we started our 
journey, we started expanding our renewable energy capacity at a very rapid pace – 
our pace of renewable energy capacity addition was one of the fastest in the world.  
We had the manufacturing capacity of about 20 GW of modules in our country. That 
met only a part of our requirements and almost 90 per cent used to be imported.  
Now, the country we were importing from started dumping in order to kill our nascent 
manufacturing industry. So, we put safeguard duties. That did not work.  So, we put 
Customs Duty. As a result of that, Sir, you will be happy to know and the House will 
be happy to know that our domestic manufacturing capacity has gone up from 20,000 
MW to 50,000 MW and it will go to about 100,000 MW by the end of 2030.  They have 
already started exporting to other countries.  Very soon, we shall be one of the major 
exporters as well, apart from meeting our requirements.   
 
MR. CHAIRMAN: Q.No.32 
  

Availability of Ayurvedic medicines in Jan Aushadhi Kendras at cheaper rates 
 
†*32. DR. LAXMIKANT BAJPAYEE: Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state:  

 
(a) whether there is any plan to make Ayurvedic medicines available at cheaper 

rates under Pradhan Mantri Bhartiya Janaushadhi Pariyojana (PMBJP) as 
well; and  

                                         
† Original notice of the question was received in Hindi. 
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(b) if so, the details thereof? 
 
THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI BHAGWANTH KHUBA): (a) to (b) A Statement is laid on the Table of the 
House. 
  

Statement 
 

(a) and (b) The product basket of PMBJP comprises 1965 medicines and 293 
surgicals/ consumables covering all major therapeutic groups such as 
Cardiovascular, Anti-cancers, Anit-diabetics, Anti-infectives, Anti-allergic, Gastro-
intestinal medicines, Nutraceuticals, etc.   In addition to this, Ayurvedic products like 
Chyawanprash Special (500 gm and 1000 gm), Triphala, Shilajit, Ashwagandha, Ayu 
Raksha Kit, Bal Raksha Kit and Ayush-64 tablet have also been added to the product 
basket of the Janaushadhi Pariyojana. 
 
डा. लÑमीकान्त बाजपेयी : माननीय सभापित महोदय, जनऔषिध पिरयोजना के माध्यम से 
सामान्य जनमानस के 25 हज़ार करोड़ रुपये बचे हȅ। 50 से 90 Ģितशत दवाएं सÎती दी हȅ और 10 
लाख लोग िनयिमत जनऔषिध कȂ दर्ȗ के गर्ाहक हो गए हȅ। मȅ आपके माध्यम से माननीय मंतर्ी जी से 
यह कहना चाहता हंू िक मेरा मूल ĢÌन था िक क्या जनऔषिध कȂ दर्ȗ पर महंगी आयुवȃिदक 
औषिधयȗ को भी शािमल करने पर िवचार होगा? मȅने पूछा था िक योजना क्या है? मंतर्ी जी ने िजन 
दवाओं का नाम िलया है, वे दवाएं बहुत सÎती हȅ, जो आम जनता की पहंुच मȂ हȅ। मȅ आपके माध्यम 
से मंतर्ी जी से जानना चाहता हंू िक क्या Îवणर् यौिगक जैसी महंगी औषिधयȗ को भी जनऔषिध 
कȂ दर्ȗ पर आयुवȃिदक औषिध की सूची मȂ शािमल करके जनता को आयुवȃिदक औषिध सÎती दरȗ 
पर उपलÅध कराने का Ģयास करȂगे? 
 
Ǜी भगवंत खूबा : महोदय, माननीय सदÎय बहुत विरÍठ हȅ, वे आयुवȃद मȂ Ģैिक्टस करने वाले 
डॉक्टर भी हȅ और गरीबȗ के Ģित उनकी िंचता Îवाभािवक है। वषर् 2014 मȂ भारतीय जनता पाटीर् के 
सǄा मȂ आने के बाद - यह पिरयोजना वषर् 2008 की थी - वषर् 2014 तक तत्कालीन सरकार की 
उदासीनता के कारण देश के अंदर केवल 72 कȂ दर् ही कायर् करते थे। 10 साल के अंदर आदरणीय 
Ģधान मंतर्ी नरेन्दर् मोदी जी की कायर्शैली के कारण आज भारत मȂ 10,500 जनऔषिध कȂ दर् करीब 
1965 products basket और 293 surgical/consumables के बाÎकेट हȅ। महोदय, माननीय 
सदÎय की जो िंचता है, आयुवȃिदक मेिडिसन को include करने की बात है, तो पीएमबीजेपी सÎंथा 
सोसायटी के 1860 एक्ट के अंदर इसको रिजÎटडर् िकया गया। एक structured system है, CEO 
है और पीएमबीजेपी लगातार मािर्कट के अंदर दवाइयȗ का टर्ȅड देखती है और वह टर्ȅड देखकर 
सÎते मȂ गरीबȗ को उपलÅध कराने के िलए Ģिकर्या करती है। ऑलरेडी हम लोग आयुवȃिदक 
मेिडसीन्स, आयुवȃिदक Ģॉड्क्टस जैसे च्यवनĢाश 500 गर्ाम और 1000 गर्ाम, ितर्फला, िशलाजीत, 
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अÌवगंधा, आयुष सुरक्षा िकट, बाल रक्षा िकट, आयुष 65 टेबलेट्स को लगातार include करते जा 
रहे हȅ।  मȅ समझता हंू िक मािर्कट टर्ȅड के अंदर Îट्डी होगी, तो िनिÌचत रूप से आपकी समÎया का 
समाधान िकया जाएगा।   
 
डा. लÑमीकान्त बाजपेयी : सभापित जी, मेरा ĢÌन कुछ और था और माननीय मंतर्ी जी  ने छपा 
हुआ उǄर ही पढ़ िदया है।  मȅ आपके माध्यम से पुन: यह बात जानना चाहता हंू िक आयुवȃिदक 
दवाएं सामान्य जनमानस की पिरिध से दूर हȅ।  भले ही वे सोसायटी मȂ हȗ।  आयुवȃिदक सोसायटी 
के अधीन एलौपेिथक दवा भी दी जा रही हȅ, तो सोसायटी मȂ िनणर्य कराकर क्या सरकार उन 
Îवणर्यौिगकȗ को, जो बहुत महंगे िमलते हȅ, जनता के िलए लाभकारी होते हȅ और िजनका कोई 
साइडइफैक्ट नहीं होता है। ...(Ëयवधान)... क्या सरकार उसपर िवचार करेगी? 
 
Ǜी सभापित:  माननीय मंतर्ी जी।  
 
Ǜी भगवंत खूबा: महोदय, मȅने सकें्षप मȂ उसका उÊलेख िकया है।  हमारी पीएमबीजेपी मािर्कट के 
अंदर आयुवȃिदक दवाइयȗ के बारे मȂ सवȃ करती है िक मािर्कट मȂ क्या टर्ȅड चल रहा है।  उस मािर्कट 
के टर्ȅड के िहसाब से हम उसको include कराने का Ģयास करते हȅ।  िनिÌचत रूप मȂ हम मािर्कट 
टर्ȅड मȂ उसको लेकर Ģयास करȂगे।  
 
Ǜी राकेश िसन्हा: महोदय, जन औषिध केन्दर् का एक बड़ी कर्ािंतकारी योजना के तहत माननीय 
Ģधान मंतर्ी नरेन्दर् मोदी जी ने इसका िवÎतार िकया है।  जब मȅने एक जन औषिध केन्दर् का 
उदघाटन िकया, तब मुझे Îवयं इसका अनुभव हुआ।  जब मȅने पूछा, तो पता चला िक बाहर जो 
दवाइया ं3,500 रुपये की िमलती हȅ, वे 250-300 रुपये मȂ लोगȗ को िमल रही हȅ।  मȅ मंतर्ी जी से 
जानना चाहता हंू िक अभी 10,500 जन औषिध केन्दर् हȅ।  इन जन औषिध केन्दर्ȗ मȂ Tuberculosis 
की जो दवाइया ंहोती हȅ, उसका कोई पैकेज बनाकर िदया जाएगा, िजससे िक Tuberculosis के 
पेशȂट्स, टी.बी. के पेशȂट्स जन औषिध केन्दर् मȂ सुिवधाजनक तरीके से उस पैकेज को ले सकȂ ।  
 
Ǜी भगवंत खूबा: महोदय, माननीय सदÎय ने टी.बी. औषिध के बारे मȂ बताया।  हमारा जो Ģोड्क्ट 
बाÎकेट 1965 है, उसके अंदर कोई भी मरीज Îवयं केन्दर् पर जाकर खरीद सकता है।  हमारे पास 
ऐसी कोई िकट बनाकर देने का कोई Ģोिवजन नहीं है।  हमारे पास Ģोड्क्ट्स अवेलेबल हȅ, वे उन 
सारे Ģोड्क्ट्स को सÎते मȂ खरीद सकते हȅ।    
 
DR. FAUZIA KHAN: Mr. Chairman, Sir, given the commercialisation of Ayurvedic     
industry     and    the   challenges  in  ensuring the safe usage of Ayurvedic medicines, 
what has the Government done to include Ayurveda in the Pharmacovigilance 
Programme for effective monitoring and reporting of adverse reactions?  Is the 
Ministry taking steps to formalize the Pharmacovigilance Programme in Ayurveda also 
and educate practioners and researchers about reporting adverse reactions, 
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particularly with reference to presence of some minerals and metals in Ayurvedic 
medicines? 
 
रसायन और उवर्रक मंतर्ी (डा. मनसुख मांडिवया): महोदय, माननीय सदÎया ने जो ĢÌन पूछा है, 
वह आयुवȃिदक मेिडिसन के िलए, Pharmacovigilance के िलए है।  यहा ंजो बेिसक ĢÌन है, वह 
भारतीय जन औषिध पिरयोजना पर है, जन औषिध केन्दर् पर है, लेिकन मȅ उस पर भी िरÃलाई 
करंूगा।  यह आवÌयक है िक सभी मȂ Pharmacovigilance होना चािहए।  आयुवȃद मȂ भी होना 
चािहए और उसके िलए भी सरकार िनिÌचत रूप मȂ कायर्रत है। लेिकन देश मȂ हर नागिरक को 
सÎती दवाई िमले, यह मोदी सरकार की रीित-नीित और कायर् पǉित रही है। मोदी जी ने कभी 
टोकन मȂ नहीं सोचा है, बिÊक टोटल मȂ सोचा है । एक समय था जब कोई सदÎय पािर्लयामȂट के 
Äलोर पर कहता था िक हमȂ एक अÎपताल दे दो, तो उसको अÎपताल दे िदया जाता था, लेिकन  
एक  holistic  approach  के साथ,   total approach के साथ मोदी जी ने  health sector को 
देखा और इसके लÑय पर आगे बढ़े, health की सुिवधा accessible होनी चािहए, health की 
सुिवधा affordable होनी चािहए। सरकार ने  health को accessible करने के िलए 1 लाख 64 
हजार से अिधक आयुÍमान आरोग्य मंिदर आज देश मȂ कायर्रत हȅ।  वैसे ही जब हम आयुÍमान 
आरोग्य मंिदर बनाते हȅ, तो वहा ंपर डाक्टर चािहए। इसके िलए मोदी गवनर्मȂट ने देश मȂ MBBS 
की सीट्स डबल की हȅ, पहले 350 मेिडकल कालेज होते थे, आज 760 मेिडकल कालेज हो गए 
हȅ। देश मȂ 1 लाख 7 हजार MBBS की सीट हो गईं, पीजी की सीट्स भी डबल हो गई, तािक देश 
के आयुÍमान आरोग्य मंिदर मȂ, हॉिÎपटल मȂ डाक्टर उपलÅध हो।  डाक्टसर् उपलÅध हो गए, तो 
लोगȗ को सÎती दवाइया ं कैसे िमलȂ, सÎता टर्ीटमȂट कैसे िमले,  affordable healthcare कैसे 
उपलÅध हो, इसिलए मोदी गवनर्मȂट ने आज से 10 साल पहले, 11 साल पहले --- अमेिरका मȂ 
ओबामा ने Obamacare के नाम से अमेिरका के 10 करोड़ लोगȗ को  health security  दी थी और 
वह   Obamacare के नाम से सारी दुिनया मȂ पॉपुलर हुई। Ģधान मंतर्ी मोदी जी ने देश मȂ 12 करोड़  
...(Ëयवधान)... 
 
SHRI SAKHET GOKHALE: Sir, the question is on pharmacovigilance. 
…(Interruptions).. 
 
डा. मनसुख मांडिवया:  मȅ question की  reply पर आऊंगा।  
 
MR. CHAIRMAN: Mr. Gokhale, sit down.  
 
डा. मनसुख माडंिवया: आपको 12 करोड़ important मािहती िमल रही है। आपको इसमȂ क्या 
िदक्कत है, आपके  question की reply तो मȅने पहले ही दे दी है। ...(Ëयवधान)... 
 
SHRI SAKET GOKHALE: Sir,….(Interruptions).. 
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MR. CHAIRMAN: Mr. Saket Gokhale, you need to behave.  …(Interruptions)..   Take 
your seat. (Interruptions)… 
 
DR. FAUZIA KHAN: Sir, my question is on pharmacovigilance.  
 
MR. CHAIRMAN: The Member is capable of asking questions. …(Interruptions)…   
Please take your seat.  Do not be indecorous.  
 
डा. मनसुख मांडिवया:  सर, 12 करोड़ फैमलीज़ को यानी 60 करोड़ लोगȗ को  health security 
देकर  देश मȂ पाचं लाख की मुÄत इलाज की गारंटी नरेन्दर् मोदी जी ने देश के नागिरकȗ को दी है। 
वैसे ही देश के गरीब लोगȗ को सÎती दवाइया ं िमलȂ और िबना दवाई के िकसी भी पिरवार के 
सदÎय की मृत्यु नहीं होनी चािहए, उसके िलए देश मȂ 10,500 से अिधक जन औषिध कȂ दर् चलाए 
जा रहे हȅ तािक देश मȂ गरीबȗ को सÎती दवाइया ं िमल सकȂ । जो उनको  medicine िमले, वह 
quality medicine हो, उसके िलए  एक vigilance system  हो, जो िक आयुवȃद के िलए भी हो 
और एलोपैिथक के िलए भी हो। दोनȗ quality medicine िमलȂ और वह data based हो, उसके 
िलए data create  हो और  data   के आधार पर उसकी  efficacy तय की जाए और  efficacy  के 
आधार पर उसका उपयोग हो, उसके िलए यह भारत सरकार ने सुिनिÌचत िकया है। यह एक 
continuous Ģिकर्या है और यह continuous चलती रहती है। हम इस पर काम करते रहȂगे।  
 
MR. CHAIRMAN: Shri Binoy Viswam. 
 
SHRI BINOY VISWAM: Sir, my question is related to Kottakkal Arya Vaidya Sala.   As 
the whole nation knows, it is the number one in the research and treatment of 
ayurveda medicines in the country. I ask of the Government:  Will the Government be 
ready to take the experience and traditions of that Vaidya Sala and its experience and 
experiments in the country for the growth and development of medical treatment in 
the branch of medicine for the nation as a whole.  Thank you. 
 
MR. CHAIRMAN: Hon. Minister.  
 
Ǜी भगवंत खूबा : सर, यह Ģधान मंतर्ी जन औषिध कȂ दर् के सबंधं मȂ है, माननीय सदÎय ने 
इंÎटीǷूशन के बारे मȂ पूछा है, उससे सबंिंधत जानकारी उनको पहंुचा दी जाएगी।  
 
MR. CHAIRMAN: Q. No. 33. 
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Number of AIIMS in the country 
 
*33. SHRI BIPLAB KUMAR DEB: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:  

 
(a) the number of AIIMS which were functional in the country apart from AIIMS, 

New Delhi till date;  
(b) the number of AIIMS that have been built in the country during past three 

years and  the number of AIIMS, which are fully functional;  
(c)  the number of new AIIMS to be opened for which proposals have been 

approved by Government during the year 2022-23; and  
(d) whether Government is contemplating opening of new AIIMS in North-East 

region, if so, the details thereof? 
 
THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE 
(DR. BHARATI PRAVIN PAWAR): (a) to (d) A Statement is laid on the Table of the 
House. 

 
Statement 

 
(a) to (d) Under Pradhan Mantri Swasthya Suraksha Yojana (PMSSY), till date, 
setting up of  22 new All India Institute of Medical Sciences (AIIMS) across the 
country have been approved.  
 Out of  22 AIIMS, teaching learning, research and patient care services is being 
provided in 16  AIIMS i.e  Bhopal (Madhya Pradesh), Bhubaneswar (Odisha), 
Jodhpur (Rajasthan), Patna (Bihar), Raipur (Chhattisgarh), Rishikesh 
(Uttarakhand), Nagpur (Maharashtra),   Bilaspur (HP), Gorakhpur (UP),  Rae 
Bareli (UP), Deoghar (Jharkhand), Bathinda (Punjab), Guwahati(Assam) , Kalyani 
(West Bengal), Mangalagiri (AP) and Bibinagar(Telangana).  
 Out of the above AIIMS, 6 AIIMS are fully functional at: (1) Bhopal (Madhya 
Pradesh), (2) Bhubaneswar (Odisha), (3) Jodhpur (Rajasthan), (4) Patna 
(Bihar), (5) Raipur (Chhattisgarh) and (6) Rishikesh (Uttarakhand).  
 Besides the above 16 functional AIIMS, 6 AIIMS i.e  Rajkot (Gujarat), Vijaypur 
(Jammu), Madurai (Tamil Nadu), Awantipora (Kashmir), Rewari (Haryana),and 
Darbhanga (Bihar) are at various stages of operationalization. The details are 
attached at Annexure-I.   
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 In the North-East region AIIMS at Guwahati has already been established and 
is functional. 
 No proposal for establishment of new AIIMS has been approved  by the 
Government during the year 2022-23. 
 

Annexure-I 
 

Status of 16 New AIIMS 
Sl. 
No. 

State/ UT Location of 
AIIMS 

Date of 
Cabinet 
Approval 

Status 

1 Andhra 
Pradesh 

AIIMS  
Mangalagiri 

07.10.2015  MBBS classes, OPD services and IPD 
services operationalised. 

2 Assam AIIMS 
Guwahati 

24.05.2017 MBBS classes ,OPD services and IPD 
services operationalised. 

3 Bihar AIIMS  
Darbhanga 

15.09.2020 Encumbrance free land has not been 
handed over by the State Govt. 

4 Gujarat AIIMS 
Rajkot 

10.01.2019 82.5% construction work completed. 
MBBS classes started and OPD services 
operationalised. 

5 Haryana AIIMS 
Rewari 

28.02.2019 Pre-Investment work started. Tender for 
main work has been awarded. 

6 Himachal 
Pradesh 

AIIMS 
Bilaspur 

03.01.2018  MBBS classes, OPD services and IPD 
services operationalised. 

 
7 

 
 
Jammu & 
Kashmir 
 
 

AIIMS 
Vijaypur,  
Jammu 

10.01.2019 95% construction work completed. 
MBBS classes started. 

8 AIIMS 
Awantipora, 
Kashmir 

10.01.2019 46% construction work completed. 

9 Jharkhand AIIMS 
Deoghar 

16.05.2018 MBBS classes ,OPD services and IPD 
services operationalised. 

10 Maharasht
ra 

AIIMS 
Nagpur 

07.10.2015  MBBS classes, OPD services and IPD 
services operationalised. 

11 Punjab AIIMS 
Bathinda 

27.07.2016 MBBS classes, OPD services and IPD 
services operationalised. 
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Sl. 
No. 

State/ UT Location of 
AIIMS 

Date of 
Cabinet 
Approval 

Status 

12 Tamil 
Nadu 

AIIMS 
Madurai 

17.12.2018 Pre-investment work completed. Project 
Management Consultant (PMC) has 
been appointed. Master plan has been 
finalized. Tender for main work has been 
awarded. MBBS classes commenced 
from a temporary campus. 

13 Telangana AIIMS 
Bibinagar 

17.12.2018 49.98% construction work completed. 
MBBS classes ,OPD services and IPD 
services operationalised. 

14 Uttar 
Pradesh 

AIIMS 
Rae Bareli 

05.02.2009 
 

 MBBS classes, OPD services and IPD 
services operationalised. 

15 AIIMS 
Gorakhpur 

20.07.2016 MBBS classes, OPD services and IPD 
services operationalised. 

16 West 
Bengal 

AIIMS 
 Kalyani 

07.10.2015  MBBS classes, OPD services and IPD 
services operationalised. 

 
 
Ǜी िबơब कुमार देब : माननीय सभापित महोदय, माननीय ÎवाÎथ्य मंतर्ी जी ने मेरे ĢÌन का जबाव 
िदया है, उसके अनुसार पहले एक ही एÇस होता था जो िक िदÊली मȂ था। माननीय अटल जी के 
समय से लेकर माननीय Ģधान मंतर्ी Ǜी नरेन्दर् मोदी जी के नेतृत्व मȂ सरकार आने के बाद अब तक 
22 ऑल इंिडया मेिडकल इंÎटीǷूट्स पूरे भारत मȂ बनाए गए हȅ। इनमȂ 16 ऑपरेशनल और 6 
फुÊली ऑपरेशनल हȅ। सभापित महोदय,  मȅ मंतर्ी जी को यह बताना चाहता हंू िक यह जो ऑल 
इंिडया इंÎटीǷूट ऑफ मेिडकल साइंसेज़, िदÊली है, एक समय ऐसा भी था िक इसमȂ पहले 
िबहार और उǄर Ģदेश से बड़ी मातर्ा मȂ मरीज आते थे और इस इंÎटीǷूशन पर इनका बहुत लोड 
होता था, िजसके कारण बड़े-बड़े ऑपरेशन्स होने मȂ भी लबंा समय लगता था। सभापित महोदय, 
मȅ आपके माध्यम से माननीय मंतर्ी जी से यह जानना चाहता हंू िक िबहार मȂ ये जो ऑल इंिडया 
मेिडकल इंÎटीǷूट ऑपरेशनल है, ऋिषकेश मȂ भी ऑपरेशनल है, दोनȗ िनयरबाय हȅ, इन दोनȗ 
इंÎटीǷूशन्स के होने के बाद क्या िदÊली िÎथत जो ऑल इंिडया इंÎटीǷूट ऑफ मेिडकल 
साइंसेज़ है, उस पर पहले से लोड कम हुआ है?   
 
डा. भारती Ģवीण पवार: माननीय सभापित महोदय, मȅ धन्यवाद देती हंू िक हमारे जो पूवर् माननीय 
सीएम रहे हȅ, उन्हȗने बहुत ही अच्छा सवाल िकया है। महोदय, पहली बात तो मȅ यह कहँू िक 
िदÊली एÇस के बाद जो नए एÇस बने हȅ, आपने एÇस गुवाहाटी के बारे मȂ भी सवाल िकया है, देश 
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मȂ नॉथर्-ईÎट को पहला एÇस िमला है, जो 2017 मȂ एपर्ूËड हुआ था, उसके साथ ही जो 22 एÇस की 
बात कही गई है, उसके सदंभर् मȂ मȅ आपसे कहना चाहती हंू िक यह हमारे िलए गौरवपूणर् बात है 
िक एक एÇस के बाद 22 का एपर्ूवल देकर, िजनमȂ 6 फुÊली फंक्शनल हȅ और अन्य 16 एÇस मȂ 
काफी एिक्टिवटीज़ जैसे लिनȊग, टीिंचग, िरसचर् आिद भी शुरू हुई है। महोदय, माननीय सदÎय 
का कहना है िक िदÊली एÇस के बाद जो एÇस बन रहे हȅ, फुÊली फंक्शनल हो रहे हȅ, उनसे क्या 
फायदा हुआ है, तो मȅ आपके समक्ष सभी आंकड़े पूणर् तथ्यȗ के साथ रखना चाहती हंू। मȅने जो एक 
छोटा डेटा देखा, उसमȂ जो number of patients  थे since 2019, जब िदÊली एÇस मȂ हमारी 
OPD रहती थी, तब उसमȂ अराउंड 66 लाख मरीज आए, लेिकन उन एÇस के शुरू होने के बाद - 
जैसे आपने ऋिषकेश की बात कही,  अगर ऋिषकेश का वही डेटा देख रहे हȅ, तो उसकी  OPD मȂ 
लगभग 26 लाख तक मरीज आए हȅ। इतने पेशȂट्स ने ऋिषकेश के एÇस मȂ OPD की सिर्वस ली है। 
महोदय, वैसे ही यिद पटना का भी देखा जाए, तो पटना मȂ जो OPD हुई है, वह 29 लाख तक हुई 
है। एÇस के फुÊली फंक्शनल होने के बाद इतने पेशȂट्स OPD, IPD की वहीं पर फैिसिलटीज़ ले 
रहे हȅ।  महोदय, मुझे लगता है िक चाहे वह Ģाइमरी हो, सेकȂ डरी हो या टशर्री हो Ģधान मंतर्ी जी ने 
िबलकुल सही िदशा मȂ हैÊथ सैक्टर को Îटर्Ȃदन िकया है और एÇस की िवशेषता यही है िक हम इसे 
टशर्री लेवल पर Îटर्Ȃदन कर रहे हȅ।  
 
Ǜी िबơब कुमार देब: माननीय सभापित महोदय, मȅ आपके माध्यम से माननीय मंतर्ी जी को बताना 
चाहता हंू िक नाथर्-ईÎट मȂ असम के बाद जो सबसे ज्यादा आबादी वाला राज्य है, वह ितर्पुरा 
राज्य है। मȅ उन्हȂ धन्यवाद देना चाहता हंू िक नॉथर् ईÎट मȂ पहली बार माननीय Ģधान मंतर्ी जी ǎारा 
ऑल इंिडया इंÎटीǷूट ऑफ मेिडकल साइंसेज़ ऑपरेशनल हुआ है। ितर्पुरा सरकार की तरफ से 
भी समय-समय पर ऑल इंिडया इंÎटीǷूट ऑफ मेिडकल साइंसेज़ के िलए कȂ दर् सरकार के साथ 
वातार्लाप और पतर्ाचार हुआ है। सभापित महोदय, मȅ आपके माध्यम से माननीय मंतर्ी जी से पूछना 
चाहता हंू िक क्या सरकार के अगले बजट मȂ ितर्पुरा के िलए ऑल इंिडया मेिडकल इंÎटीǷूट 
िदलाने की कोई योजना है? 
 
डा. भारती Ģवीण पवार: माननीय सभापित महोदय, एÇस के िलए हरेक को लग रहा है िक मेरे 
के्षतर् मȂ एÇस बने, क्यȗिक इसमȂ बहुत ही बड़ा कȅ पस, इतने सारे सुपर Ìपेिशयिलएटी Åलॉक्स और 
एक बहुत ही अच्छी सुिवधा होती है। माननीय सासंद का ितर्पुरा के बारे मȂ कहना है, लेिकन मȅ यह 
कह रही हंू िक नॉथर्-ईÎट को एक अलग िडपाटर्मȂट भी पहली बार िमला है और उसमȂ सभी 
िवभागȗ से बजट भी जा रहा है।  

माननीय सभापित महोदय, मȅ आपके माध्यम से सदन मȂ माननीय सदÎय से यह कहना   
चाहती   हंू, जैसा  िक  मȅने  कहा  भी  है  िक  नॉथर्-ईÎट  को पहला एÇस असम  (गुवाहाटी) िमला 
है, वैसे ही पहला मेिडकल कॉलेज नागालȅड को भी िमला है, जो हमारी सरकार ने िदया है। 
महोदय, िमजोरम को भी पहला मेिडकल कॉलेज िदया गया है। मȅ अभी िसिक्कम होकर आई हंू, 
उन लोगȗ ने भी मुझे धन्यवाद िदया िक िसिक्कम को पहला गवनर्मȂट कॉलेज िमल रहा है। सर, 
नॉथर्-ईÎट का डेवलपमȂट करना हमारी Ģॉयोिरटी है और आपने जो ितर्पुरा के बारे मȂ सोचा है, मȅ 
उस सदंभर् मȂ बताना चाहती हंू िक आपने िबलकुल पतर्ाचार भी िकया था। हमने उसके आधार पर 
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अपगेर्डेशन ऑफ गवनर्मȂट मेिडकल कॉलेज, ितर्पुरा के िलए फेज 3 मȂ 150 करोड़ रुपये का बजट 
एपर्ूव िकया है और उसका काम जारी है।  
 
SHRI K.C. VENUGOPAL:  Mr. Chairman, Sir, as per the reply given by the hon. 
Minister, there are 22 All India Institutes of Medical Sciences in this country.  For the 
last so many years, there have been commitments made by the Government of India 
that they are going to institute an AIIMS in the State of Kerala, but it has not been 
fulfilled so far.  Now, the term of this Government is coming to an end.  Six years ago, 
the hon. Health Minister had promised on the floor of the House that by next year, we 
would have an AIIMS in the State of Kerala.  Is the Minister aware of that 
commitment?  What is his answer to this question regarding the All India Institute of 
Medical Sciences to be instituted in the State of Kerala? 
 
MR. CHAIRMAN:  Hon. Minister. 
 
ÎवाÎथ्य और  पिरवार कÊयाण मंतर्ी (डा. मनसुख मांडिवया): माननीय चेयरमनै सर, हम 
वादािखलाफी करने वाले लोग नहीं हȅ। िशलान्यास भी हम ही करते हȅ और लोकापर्ण भी हम ही 
करते हȅ। जब 2014 मȂ हमारी सरकार बनी थी, तब department-wise एक रेलव ेमȂ ही 2,000 
Ģोजेक्ट्स ऐसे थे, िजनका िशÊयान्यास हुआ था, लेिकन लोकापर्ण कभी हुआ ही नहीं था।  I am 
the Minister for Fertilizers too. मȅ थोड़े िदनȗ पहले कोरबा मȂ गया था। 1971 मȂ वहा ँ
फिर्टलाइजर के Ãलाटं का िशलान्यास हुआ, लेिकन 2023 तक उसका लोकापर्ण हुआ ही नहीं है। 
...(Ëयवधान)...  
 
SHRI BINOY VISWAM:  He has asked you about the AIIMS in Kerala. 
...(Interruptions)... 
 
MR. CHAIRMAN:  Hon. Minister. ...(Interruptions)... 
 
डा. मनसुख मांडिवया: माननीय चेयरमनै सर, हमने देश मȂ 22 एÇस बनाए हȅ। देश के सभी राज्यȗ 
मȂ देश के सभी नागिरकȗ के िलए हेÊथ फैिसिलटी उपलÅध हो, यह हमारी priority है और इस 
priority के आधार पर हम 22 एÇस तक पहंुचे हȅ। ...(Ëयवधान)... भिवÍय मȂ हम अपनी असेसमȂट के 
आधार पर आगे भी बढ़ सकते हȅ, हमȂ बहुत clarity है। ...(Ëयवधान)... 
 
DR. JOHN BRITTAS:  Sir, the question relates to AIIMS. ...(Interruptions)... 
 
MR. CHAIRMAN:  He is coming to that. 
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डा. मनसुख मांडिवया: केरल सरकार ǎारा असहयोग होने के बावजूद भी, भारत सरकार की 
हेÊथ की िकसी योजना का वहा ँभारत सरकार के फॉमȃट के अनुसार implementation नहीं करने 
के बावजूद भी हमने केरल को चार मेिडकल कॉलेजेज़ िदए हȅ। हम Îटेट गवनर्मȂट को हमेशा 
सहयोग करते हȅ। ...(Ëयवधान)... भिवÍय मȂ केरल के लोगȗ को tertiary care के िलए िजस भी 
फैिसिलटी की आवÌयकता होगी, जैसे मेिडकल कॉलेज मȂ फेिसिलटी की आवÌकता हो, नई 
मेिडकल सीटȂ बढ़ानी हȗ, तो भारत सरकार मदद के िलए तैयार है। ...(Ëयवधान)...    
   
MR. CHAIRMAN:  Hon. Minister, the hon. Member wants a specific response. 
...(Interruptions)... Please, I am here. 
 
डा. मनसुख मांडिवया: चेयरमनै साहब, मȅने Îपेिसिफक िरÃलाई िदया है िक िजस Îटेट के पास 
एÇस नहीं है, भिवÍय मȂ हम उस पर priority के आधार पर िवचार कर सकते हȅ। ...(Ëयवधान)...  
 
DR. JOHN BRITTAS:  Sir, Kerala is a model for health.  You are penalising Kerala. 
...(Interruptions)... 
 
MR. CHAIRMAN:  Dr. Santanu Sen. ...(Interruptions)... Ask your supplementary, 
Dr. Santanu Sen. ...(Interruptions)... 
 
DR. SANTANU SEN:  Thank you, respected Chair.  Sir, it is really very good to learn, 
especially for publicity purposes... 
 
MR. CHAIRMAN: Your supplementary! 
 
DR. SANTANU SEN:  I am coming to the question, Sir.  It is really very good to learn, 
especially for publicity purposes prior to the General Elections that many AIIMS are 
coming up, like the mushrooming of medical colleges.  Through you, Sir, my 
supplementary question to the learned Minister is this.  As a medical professional and 
as a member of the Parliamentary Standing Committee on Health,.... 
 
MR. CHAIRMAN:  Dr. Santanu Sen, please, your supplementary. 
 
DR. SANTANU SEN:  I am coming to the question, Sir.  While on a visit to several 
AIIMS in different parts of the country, we found that the infrastructure in those AIIMS 
is far behind what it is supposed to be.  There is an acute shortage of medical faculty, 
clinical and non-clinical staff. 
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MR. CHAIRMAN:  Supplementary, please. 
 
DR. SANTANU SEN:  If you come to our State of West Bengal, there is an AIIMS 
which is suffering from acute crisis and shortage of staff.  My question to the hon. 
Minister is this.  Like the way Madam Mamata Banerjee, in our State of West Bengal, 
has, on the one hand, developed medical colleges, and is also coming up with 
several medical colleges and developing infrastructure... 
 
MR. CHAIRMAN:  You said, 'publicity'.  You are at it now! 
 
DR. SANTANU SEN:  Why does the Minister and the Department not prioritize the 
development of infrastructure? 
 
DR. MANSUKH MANDAVIYA:  Dr. Santanu Sen, let me give the reply. चेयरमनै सर, 
यह बात सही है िक कई एÇस मȂ, कई मेिडकल कॉलेजेज़ मȂ Îटाफ की कमी है, हम यह Îवीकार 
करते हȅ। यह सवाल वतर्मान समय मȂ हेÊथ सेक्टर मȂ किमयȗ को लेकर है। हेÊथ सेक्टर को आगे 
बढ़ाने के िलए मेिडकल कॉलेज बढ़ाए गए। दस साल मȂ मेिडकल कॉलेजेज़ डबल कर िदए गए, 
दस साल मȂ 22 एÇस बनाए गए। जब हम इतनी बड़ी हेÊथ फैिसिलटीज़ िकर्एट कर रहे हȅ, तब 
फैकÊटी और मेिडकल Îटाफ मȂ थोड़ी सी िदक्कत होना Îवाभािवक है, लेिकन जैसे-जैसे सीट्स 
बढ़ी हȅ, वैसे-वैसे फैकÊटी उपलÅध हो रही है।  इतना बड़ा सेट-अप और इतना बड़ा एÇस जैसा 
ऑगर्नाइज़ेशन, जो 15 हज़ार करोड़ रुपये के खचर् से बन रहा हो, तो आप क्या यह अपेक्षा रखȂगे 
िक आज हम उसे बनाएं और तुरंत 24 घंटȗ मȂ सारी फैिसिलटीज़ पूरी हो जाए!ं  आप तो डॉक्टर हȅ 
और सÇमाननीय डॉक्टर होने के नाते आप भली-भािंत समझते हȅ िक हम कोई बड़ा 
establishment खड़ा करते हȅ, तो धीरे-धीरे अपगेर्ड करके वह मूल िÎथित मȂ आता है।   
 मȅ सभी माननीय सासंदगणȗ से अपेक्षा करता हंू, िजनके Îटेट या िजनके लोक सभा के्षतर् मȂ 
इस टाइप का सȂटर्ल गवर्नमȂट, Îटेट गवनर्मȂट हेÊथ िरलेटेड इन्ģाÎटर्क्चर है, वहा ंआप िविजट 
करते रिहए।  अगर आप डॉक्टर हȅ, तो मागर्दशर्न करते रिहए, सपोटर् करते रिहए।  भारत सरकार 
उसमȂ इंģाÎटर्क्चरल और फाइनȂिशयल सपोटर् की कमी नहीं रहने देगी, तािक भिवÍय मȂ एक best 
health facility िकर्एट हो और देश और जनता के िलए उपयोगी हो।     
 
Ǜी संदीप कुमार पाठक: सर, मेरा पसर्नल एक्सपीिरएंस के आधार पर observation है और एक 
बड़ा सीधा सा सवाल है।  मेरा अनुभव है िक देश मȂ बहुत सारे एÇस खुले हȅ, जो िक एक वेलकम 
Îटेप है, लेिकन कोई भी एÇस पूरे तरीके से operational नहीं है।  एÇस का परपज़ complicated 
disease को cure करना था। कोई भी एÇस िजस परपज़ से तैयार िकया गया था, वह उसे cater 
नहीं कर पा रहा है और ultimately िदÊली मȂ ही कर्ाउड हो रहा है। सारे एÇस को Îटाटर् करके 
उनमȂ एक-एक िडपाटर्मȂट को डेवलप करने मȂ 10 साल लगाने के बजाए, shouldn't we focus 
on a couple of AIIMS? उसको fully functional करके िफर we move on to the others. 
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डा. मनसुख माडंिवया: चेयरमनै सर, िदÊली एÇस पर बडर्न बढ़ना और दूसरे एÇस मȂ पेशेन्ट्स 
बढ़ना, यह धीरे-धीरे चल रही Ģैिक्टस है, ËयवÎथा है।  आपने कहा है िक एक एÇस को पूणर् 
functional करके दूसरे एÇस को चाल ूकरȂ। जी, नहीं।  सभी एÇस को चाल ूकरना है, सभी एÇस मȂ 
फैिसिलटीज़ बढ़ाते जाना है, सभी एÇस मȂ सुिवधाएं उपलÅध कराते जाना है। जब एÇस बनता है, 
तो उसमȂ िकस Ģकार के medical devices चािहए, कैसे इिक्वपमȂट्स चािहए, इसके सबंधं मȂ दो 
साल पहले ही assessment करके उसका ऑडर्र Ãलेस कर देते हȅ, तािक जब तक वहा ं पर 
इंģाÎटर्क्चर पहंुचे, तब तक उसमȂ इिक्वपमȂट्स भी आना चाल ू हो जाएं। डे बाई डे देश की 
पॉपुलेशन भी बढ़ रही है।  NCD, Noncommunicable disease बडर्न भी बढ़ रहा है।  उसके साथ 
हमȂ िडिजटल टेक्नोलॉजी को enabler करके एÇस की फैिसिलटी को अच्छी तरह से चलाना है।  
For example, आज िकसी को एक सामान्य बीमारी है, आपने सही कहा है िक हमने एÇस tertiary 
care के िलए बनाए हȅ, लेिकन सामान्य disease के  िलए पेशेन्ट्स  एÇस मȂ चले जाते हȅ।  गवनर्मȂट 
फैिसिलटी होने के नाते हम िकसी को मना नहीं कर सकते हȅ और मना करना भी नहीं चाहते हȅ।  
हम िडिजटल Ãलेटफॉमर् का उपयोग करके, सारे एÇस को एक िडिजटल Ãलेटफॉमर् मȂ जोड़Ȃ, तािक 
अगर िकसी को िकसी एÇस की appointment लेनी है, िकसी एÇस मȂ जाना है, तो वह पहले से 
एक जगह पर ऑनलाइन रिजÎटेर्शन करवाए और वहा ंसे ही उसको कमाडं िमले।  अगर पटना या 
िबहार के िकसी अन्य Îथान से िकसी पेशेन्ट ने एÇस मȂ टर्ीटमȂट करने के िलए रिजÎटेर्शन कराया, 
तो तुरंत ही उसको कमाडं िमलेगी िक आपके नजदीक पटना मȂ एÇस है, वहा ंइतने बेड खाली हȅ, 
आप वहा ंजाइए, वहा ंएडिमशन लीिजए या वहा ंऑपरेशन कराइए, तािक एÇस, िदÊली पर बडर्न 
न आए, सभी एÇस मȂ tertiary care facility उपलÅध हो और िडिजटल टेक्नोलॉजी का उपयोग 
करके डे बाई डे हम एÇस मȂ अपगेर्डेशन कर रहे हȅ। 
 
MR. CHAIRMAN: Hon. Members, we are accustomed to having five supplementaries 
on the Question. Since the matter is connected to health, a lot of my Members have 
shown interest.  I will be open to a discussion if a suggestion would come forth.   
 Q.No.34; Prof. Manoj Kumar Jha; not present. Any supplementaries? 
 

*Q. No. 34. [The questioner was absent.] 
 

Health and wellness centres in Bihar 
 
*34. PROF. MANOJ KUMAR JHA: Will the Minister of AYUSH be pleased to state: 

 
(a) the details of total number of AYUSH Health and Wellness centres in the State 

of Bihar, district-wise; 
(b) the total number of such centres operational and non-operational in Bihar; 

and 
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(c) the total number of personnels employed at those centres? 
 
THE MINISTER OF STATE IN THE MINISTRY OF AYUSH (DR. MUNJAPARA 
MAHENDRABHAI): (a) to (c) A Statement is laid on the Table of the House. 

 
Statement 

 
(a)  Under Centrally Sponsored Scheme of National AYUSH Mission (NAM), as per 
the proposals received from State Government of Bihar through their State Annual 
Action Plans (SAAPs), 294 units of existing Ayush Dispensaries and Health Sub-
centres have been approved to be upgraded as Ayush Health and Wellness Centres 
(AHWCs). The district-wise details of approved and operational AHWCs are 
furnished at Annexure. 
 
(b) As implementation of NAM scheme comes under the purview of respective State 
Government and accordingly as reported by the State Government of Bihar, 113 
AHWCs are operational and 181 AHWCs are non-operational.  
 
(c) As per the information received from the State Government of Bihar, 185 Ayush 
medical officers are deputed as Community Health Officers (CHOs) in the AHWCs. 
  

Annexure 
 

District-wise details of approved and operational Ayush Health and Wellness Centres 
(AHWCs) in Bihar 
 
SI. No. Name of District Approved Ayush HWC 

Units 
Operational Ayush HWC 
Units 

1 Araria 3 0 
2 Arwal 7 1 
3 Aurangabad 19 6 
4 Banka 4 2 
5 Begusarai 10 5 
6 Bhagalpur 8 4 
7 Bhojpur 2 2 
8 Buxar 4 2 
9 Darbhanga 9 8 
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10 East Champaran 16 5 
11 Gaya 6 1 
12 Gopalganj 10 7 
13 Jamui 2 0 
14 Jehanabad 11 0 
15 Kaimur (Bhabua) 9 3 
16 Katihar 1 1 
17 Khagaria 5 1 
18 Kishanganj 13 1 
19 Lakhisarai 3 0 
20 Madhepura 3 1 
21 Madhubani 16 8 
22 Munger 0 0 
23 Muzaffarpur 4 4 
24 Nalanda 10 5 
25 Nawada 8 5 
26 Patna 11 11 
27 Purnia 14 0 
28 Rohtas 8 5 
29 Saharsa 8 3 
30 Samastipur 16 6 
31 Saran 9 2 
32 Sheikhpura 4 0 
33 Sheohar 1 0 
34 Sitamarhi 11 2 
35 Siwan 6 2 
36 Supaul 4 0 
37 Vaishali 12 8 
38 West Champaran 7 2 
Total 294 113 
 
SHRI SAKET GOKHALE: Sir, several AYUSH Wellness Centres have been opened by 
the Government across hospitals in India.  These centres offer alternative treatment, 
including homoeopathy. There is a huge body of global documented and peer-
reviewed work across decades, which shows that there are no results, showing that 
homoeopathy is an illegitimate form of medicinal treatment. In fact, it is quackery.   
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Several countries have even banned homoeopathy.  So, on what basis, is a quack 
and untested treatment, like homeopathy, being promoted in Ayush Wellness Centres 
in hospitals over modern science-based medicines across India? 
 
DR. MUNJAPARA MAHENDRABHAI: Sir, the Ministry of AYUSH launched the 
Centrally Sponsored Scheme of National Ayush Mission (NAM) on 15th September, 
2014, for implementation in the States and UTs. It aims at providing cost-effective and 
equitable Ayush healthcare to the common people by  strengthening   preventive   and  
promotive aspect  in  primary healthcare and holistic wellness model and improving 
Ayush educational institutes for imparting quality education.  The success story of the 
Ayush Health and Wellness Centres is that in these centres, treatment under all the 
systems of Ayush, namely, Ayurveda, Homeopathy, Unani, Siddha and Sowa Rigpa 
is given to the patients.  Its success story suggests that Ayush Health and Wellness 
Centres are providing holistic wellness model on Ayush principle and they practise 
focussing on preventive, promotive, curative and rehabilitative healthcare by 
establishing integrity with the existing public healthcare system.   
 As reported by the States and UTs, the footfall of the beneficiaries has 
increased at the dispensaries which have been upgraded with the Ayush Health and 
Wellness Centres to avail different types of facilities like OPD-related services, Yoga-
related activities, Prakriti Parikshan-related activities, counselling, screening, getting 
educated about preventive aspect of healthcare, etc.  This includes homeopathy 
also.  Some of the States and UTs are also providing Panchkarma-related procedures 
in the Ayush Health and Wellness Centres.  At these Centres, the orientation is also 
being provided about the importance of medicinal plants.   So, Ayush treatment is 
beneficial and all the branches of the Ayush are really beneficial to the patients.  
Thank you.   
 
Ǜी सभापित: Ǜी िनरंजन िबशी। 
 
Ǜी िनरंजन िबशी: सभापित महोदय, मȅ आपके माध्यम से माननीय मंतर्ी जी से कहना चाहता हँू िक 
ओिडशा मȂ गंधमदर्न पवर्त है, जहा ँ12 हजार से ज्यादा जीवन रक्षक हबर्ल मेिडिंसस, लाइफ सेिंवग 
हबर्ल मेिडिसन मौजूद हȅ।  बहुत सारी कंपिनया ँलोकल वैǏȗ को लगा कर सरकार की परिमशन के 
िबना लाइफ सेिंवग हबर्ल मेिडिसन को ले जाती हȅ।  क्या हमारा आयुष मंतर्ालय उनके िĢजवȃशन 
और Ģॉपर यिूटलाइजेशन के िलए उस गंधमदर्न पवर्त की लाइफ सेिंवग हबर्ल मेिडिसन का 
सदुपयोग करȂगे और उनका िĢजवȃशन करȂगे? 
 
Ǜी सभापित: माननीय मंतर्ी जी। 
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डा. मंुजापारा महेन्दर्भाई: रेÎपेक्टेड चेयरमनै सर, पूरे भारत मȂ आयुष की जड़ी-बिूटया ँ बहुत 
अच्छी तरह से फैली हुई हȅ। हमारे पूवर्ज, हमारे ऋिष-मुिन भी इन्हीं जड़ी-बिूटयȗ को यज़ू करके 
लोगȗ को ठीक करते थे और इनके बारे मȂ नॉलेज भी दी जाती थी।  नेशनल मेिडिसनल Ãलाटं्स 
बोडर् के जिरए जो हबर्ल Ãलाटं्स हȅ, उनका सवȃ िकया जाता है। यिद आप हमȂ इसके बारे मȂ Îटेट 
की ओर से Ģपोज़ल िभजवाएँगे, तो आपके ओिडशा मȂ जो जड़ी-बिूटया ँहȅ, हम उनकी Îटडी 
करवाएँगे और देश के लोगȗ को बेिनिफट पहँुचाने के िलए हम पूरा Ģयत्न करȂगे। 
 
Ǜी सभापित: डा. अशोक बाजपेयी। 
 
डा. अशोक बाजपेयी: माननीय सभापित जी, मȅ आपके माध्यम से माननीय मंतर्ी जी से कहना 
चाहँूगा िक आयुष िचिकत्सा पǉित भारत की बड़ी Ģाचीन िचिकत्सा पǉित है।  मान्यवर, आज से 
नहीं, बिÊक काफी पहले से आयुष िचिकत्सा पǉित पर भारतीय जनमानस का बहुत भरोसा रहा 
है, िवÌवास रहा है। आज मȅ देखता हँू िक आयुष िचिकत्सा पǉित पर ĢÌनिचÏन नहीं है, लेिकन 
हमारी आयुष की जो दवाएँ बन रही हȅ, उनकी गुणवǄा उस कोिट की न होने के कारण वे उतनी 
Ģभावी नहीं होतीं। मȅ माननीय मंतर्ी जी से जानना चाहँूगा िक आयुष की दवाओं की हमारी जो भी 
िनमार्तर्ी फामȃसीज़ हȅ, क्या उनकी गुणवǄा को बनाए रखने की िदशा मȂ सरकार कोई कारर्वाई 
करने जा रही है, तािक हमारी आयुष की गुणवǄा वैिÌवक Îतर पर Îथािपत हो सके और हमारी 
दवाओं का लाभ सारी दुिनया उठा सके? 
 
Ǜी सभापित: माननीय मंतर्ी जी। 
 
डा. मंुजापारा महेन्दर्भाई: सर, आयुष की जो medicines हȅ, उनकी गुणवǄा के बारे मȂ माननीय 
सदÎय ने एक बहुत ही अच्छा सवाल उठाया है।  Drugs and Cosmetics Rules के अन्तगर्त 
उनका अच्छी तरह से परीक्षण िकया जाता है और जो Pharmacopoeia  Commission for 
Indian Medicine and Homeopathy है, उसके Ģमाण के अनुसार और WHO के जो Ģमाण हȅ, 
उनके अनुसार आयुष की सारी medicines का उत्पादन िकया जाता है, िजससे सब लोगȗ को 
अच्छी क्वािलटी की medicines िमलȂ।  Thank you, Sir. 
 
MR. CHAIRMAN: Q. No. 35.   
 

Rise in retail inflation 
 

*35. DR. M. THAMBIDURAI: Will the Minister of FINANCE be pleased to state: 
 
(a) whether it is a fact that retail inflation is on the rise in the country; 
(b) if so, the details of the current inflation; 
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(c) whether Government has conducted any study to find out the reasons for 
such an increase; 

(d) if so, the details of the study and the result thereof; and 
(e) the steps taken/being taken by Government to bring down the level of 

inflation the country? 
 
THE FINANCE MINISTER (SHRIMATI NIRMALA SITHARAMAN): (a) to (e) A 
statement is laid on the Table of the House.  

 
Statement 

 
(a) and (b) India’s retail inflation has declined from an average of 6.8 per cent in 
April-December 2022 to 5.5 per cent in the corresponding period of 2023. The retail 
inflation is now stable and within the notified tolerance band of 2 per cent to 6 per 
cent. A steady decline in core inflation, estimated after removing volatile food and fuel 
items from retail inflation, has been critical in reducing the inflationary pressures in the 
Indian economy. The core inflation has declined from 5.1 per cent in April 2023 to 3.8 
per cent in December 2023.  
 
(c) and (d) After the notification of the inflation tolerance band in 2016, retail inflation 
in India averaged only 5 per cent till 2023-24 (April-December). Temporary increases 
in inflation on a few occasions are caused by demand-supply mismatches arising out 
of global shocks and adverse weather conditions. The Government has taken timely 
and proactive supply-side initiatives that have helped to resolve the demand-supply 
mismatches and to rein in inflation. 
 
(e) The measures taken by the Government to contain inflation included 
strengthening buffers of key food items and making periodic open market releases, 
easing imports of essential food items through trade policy measures, preventing 
hoarding through imposition/revision of stock limits, channelling supplies through 
designated retail outlets, and, increasing the targeted subsidy of LPG for Pradhan 
Mantri Ujjwala Yojana beneficiaries. Under the Bharat Dal initiative launched in July 
2023, 2.97 lakh metric tonnes (LMT) of chana dal has been sold at subsidised prices 
through 17,831 retail outlets and mobile vans, and also through e-commerce 
platforms till 31.01.2024. The Bharat Dal has been extended to include moong dal 
also. Besides, the Government introduced Bharat Atta and distributed 2.37 LMT of 
Atta at subsidized prices through retail outlets till 28.01.2024. The Government has 
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also decided to start retail sale of rice, under the Bharat Rice brand, at a price of Rs. 
29 per kg for 5 Kg and 10 Kg bags through NAFED, NCCF and Kendriya Bhandar. In 
order to check the volatility in prices of onion, the Government has progressively 
increased its buffer size from 1.00 LMT in 2020-21 to 7.00 LMT in 2023-24. As of 
03.02.2024, a total of 6.32 LMT of onion was procured and 3.96 LMT of Grade A 
onion was released through retail sales, e-Nam auction and bulk sales. To ensure 
food security to the poor, the Pradhan Mantri Garib Kalyan Anna Yojana, providing 
free food grains to about 81.35 crore beneficiaries, has been extended for a period of 
five years with effect from 1st January 2024. 
 
MR. CHAIRMAN: Dr. M. Thambidurai. First supplementary, please. 
 
DR. M. THAMBIDURAI: Sir, through you, I would like to know whether the hon. 
Minister is aware that as per the data released by the National Statistical Office, 
Ministry of Statistics and Programme Implementation, the inflation rate has been very 
high during the last four months.  Also, there has been a steep rise of 27.6 per cent in 
the prices of vegetables, 20.7 per cent in case of pulses, 19.7 per cent in case of 
spices, and 11 per cent in case of fruits.  Does the hon. Minister know about it?  If so, 
what steps have been taken in this regard? 
 
SHRIMATI NIRMALA SITHARAMAN: Sir, actually, the prices have started coming 
down and it is well within the tolerance band.  A lot of steps have been taken by the 
Government, particularly, for meeting the shortage in supply of perishable goods.  If 
you would indulge me for a minute, I would like to explain one or two cases in detail in 
which we have taken steps and it will be applicable for many other cases, which I will 
not elaborate upon so that I do not take the valuable time of the House.  For instance, 
we do not grow enough of pulses in this country and, so, normally, the prices of 
pulses  go  up  because  of  shortfall  in  the supply for which, in anticipation, 
depending on the crop estimates, we start tying up for imports.  Now, toor dal has to 
be imported mainly from Mozambique, Myanmar, Tanzania, Sudan and Malawi, and, 
also from Kenya and Nigeria to some extent. We have imported 8.79 lakh metric 
tonnes of toor dal in the calendar year, 2023.  The moment these come, we literally 
release them in the market and, of course, the traders are the ones with permits, who 
import them and also market them.  Sir, 15.14 lakh metric tonnes of masur dal has 
also been imported in the calendar year, 2023.  Similar is the case for urad dal.   
 Let me also talk about onions.  At Rs. 25 per kilogram, onions have been 
readied to be released and the total release will be available.  As on 3rd February, 
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2024, we have released 3.96 lakh metric tonnes of onions in the market at the price of 
Rs. 25 per kilogram.  Export restrictions have also been put on the India-grown 
onions.  Although, it does amount to certain kind of implications for the farmer 
because he gets better price by selling outside but because we want onions to be 
available, we have curtailed their exports so that the prices can be kept within a 
reasonable limit.   
 I did tell you about dal. We have also got a branded Bharat dal through which  
chana is made available at the rate of Rs. 60 per kilogram for one kilo pack and at the 
rate of Rs. 55 per kilogram for thirty kilo pack.  Literally, 2.97 lakh metric tonnes of 
chana has been sold already by 31st January, 2024 at that price and it happened as a 
result of the efforts that we have made.  This branded Bharat Dal which is at a 
concessional price is available at ONDC, Blinkit, JioMart and other big retail outlets.   
Such steps have been taken for tomatoes and others as well.  So, not only is the 
Government seized, as the hon. Member is saying, of the difficulties which arise due 
to perishable commodities which are not grown in India, a committee sits and reviews 
periodically.  Efforts have shown results on the ground and the inflation level is now 
within the tolerable limits. 
 
DR. M. THAMBIDURAI:  I thank the hon. Minister for the reply, Sir.  Another factor in 
the retail price is the price of diesel and petrol.  The Central Government is reducing 
the prices.  I want to know from the hon. Minister whether this Government is also 
directing the State Governments, like the Government of Tamil Nadu, which  
promised  in  their  election manifesto to reduce the prices of diesel and petrol but 
have not yet reduced its prices.  Is the Government aware of this and will it direct the 
Government of Tamil Nadu, which promised in their election manifesto, to reduce the 
petrol and diesel prices further?   
 
SHRIMATI NIRMALA SITHARAMAN: Sir, the hon. Member has raised a very 
important question.I will just go back for a minute to say how the Central Government 
has reduced the central excise duty on petrol and diesel by five rupees per litre and 
ten rupees per litre respectively in November, 2021, and again in May, 2022, when the 
central excise duty on petrol and diesel was reduced by eight rupees per litre and six 
rupees per litre respectively.  Over and above this, on cooking gas, Rs. 300 subsidy is 
being given on the 14.2 kg cylinder for up to 12 refills that the people might take. For 
all the 12 refills, this is being given. So, the Central Government is constantly taking 
steps to make sure that we give the necessary subsidy. We reduce the price where it 
is possible and, therefore, reduce the burden on the common citizen.  As for the 
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State Governments, we can only request that all citizens be treated equally and, 
therefore, such a reduction be taken up by the respective State Governments.  But it 
gets reflected in the fact that the inflation within that State remains high because of 
not reducing such prices where it is possible for the State Governments and the 
Central Government to reduce.  At best, we can only, with such voices, request 
them. There are a few States who have not done it. Their citizens bear the brunt, and 
that has to be made publicly aware. 
 
SHRI PRAFUL PATEL:  Sir, the retail inflation has been largely kept in check in the last 
many years.  I must compliment the hon. Finance Minister and the Government for 
having maintained a reasonable degree of inflation levels commensurate to the rising 
income levels of people in the country.  But there are a few items which sometimes 
become very sensitive.  She was just replying to my colleague’s question about 
onions.  I must also say that onions have always been a very sensitive and a politically 
touchy subject because at times the prices really come down because of over 
production and sometimes it is the other way round because of shortages and the 
prices go the other way round, and the farmers usually react, I would say, very 
aggressively in case of onion compared to many other crops.  My request to the hon. 
Finance Minister is this.  There are some countries where there are, I would  not  say 
cooperatives,  onion grower organisations which monitor these things.  Nowadays, 
we have much more access to scientific data where we can monitor the production 
levels as well as the kind of crop patterns which will be, over a period of time, sowing 
and so on.  So, we can find a much more stable mechanism. You are buying through 
NAFED and other organisations to stabilise the prices for the farmers. Sometimes we 
have exports of onions, which we suddenly ban and suddenly we allow exports. This 
kind of uncertainty creates this kind of a situation. May I ask the Minister whether she 
has any thoughts on this?  
 
SHRIMATI NIRMALA SITHARAMAN: Certainly, steps are being taken so that the 
preservation of very highly perishable commodities like onion can be bettered. So, 
using Gama rays, the Bhaba Atomic Research Centre is working with the Government 
so that we are able to, I don’t know if I am using the right expression, dehumidify it, 
remove the humidity content in it by using gama rays and then give it a longer shelf 
life. Steps like this are being considered. I am not sure whether there is   any attempt 
to have an exchange of ideas between different federations or organisations of onion 
growers that may exist in different countries. I am not very sure about that.  But the 
fact remains that efforts for giving a longer shelf life are being taken care of.  Even as I 
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gave the answer to the hon. Member, Dr. M. Thambidurai, the concern of onion 
growers, as opposed to the concern of onion consumers, has always been very 
fragile, if I may say so, or, a very delicate issue, because the moment you keep the 
consideration of the consumer in mind, the farmers do have a problem because 
exports do fetch good price.  I am conscious of that.   
 
MR. CHAIRMAN:  Is the hon. Minister favourable to the consideration of the idea? 
 
SHRIMATI NIRMALA SITHARAMAN: Sir, it is a very valuable suggestion. I will, 
certainly, pass it on to the concerned Minister. 
 
Ǜीमती सुलता देव: चेयरमनै सर, मȅ आपके माध्यम से माननीय मंतर्ी जी से यह जानना चाहती हँू 
िक जब हमारे देश मȂ 'वन नेशन, वन जीएसटी' का Ģचलन है, तो िफर 'वन नेशन, वन इनकम 
टैक्स' का Ģचलन क्यȗ नहीं हो रहा है?  आज old regime and new regime से कन्Äयज़ून है और 
जो तीन-चार करोड़ लोग टैक्स पे करते हȅ, वे इससे कन्Äयज़ून मȂ रहते हȅ।  मȅ जानना चाहती हँू 
िक इसका सरलीकरण कब िकया जाएगा?  क्या ऐसी कोई ËयवÎथा है?  इसके टर्ािंजट पीिरयड 
के तीन साल हो गए, जबिक वह एक-दो साल मȂ ही हो जाता है और यह बहुत ĢॉÅलम िकर्एट कर 
रहा है।  अगर इसको भी 'वन नेशन, वन इनकम टैक्स' मȂ लाने का कोई Ģावधान है, तो कृपया 
इसके बारे मȂ बताएँ। 
 
MR. CHAIRMAN:  Hon. Minister, beyond technical aspect.   
 
SHRIMATI NIRMALA SITHARAMAN: I know, Sir, but the question, of course, pertains 
to inflation and so on.  But, certainly, the issue that the hon. Member is raising is that 
if we could do it for indirect taxes, why not for direct taxes and it is a worthy issue on 
which I am willing to debate any time, and the Member and yourself, Sir, would want 
me to come and talk about it. 
 
DR. FAUZIA KHAN: In the current scenario, with e-commerce gaining momentum 
and retail inflation showing rise, is the Government considering technologically-
aligned solutions to assess the impact of these services?  How does the Government 
plan to navigate the fluctuations in retail inflation concerning these emerging e-
commerce trends of higher shift and more reliance on these services in the urban set-
up? 
 
SHRIMATI NIRMALA SITHARAMAN: Pardon me, Sir, can I have the question 
repeated? 
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DR. FAUZIA KHAN: Madam, I am talking about technologically aligned solutions to e-
commerce considering the rising trends in inflation.  Does the Government plan to 
navigate the fluctuations in retail inflation concerning these emerging e-commerce 
trends? 
 
SHRIMATI NIRMALA SITHARAMAN: Sir, it is a very pertinent question. There is so 
much for the process of monitoring inflation.  The discussion pertains to inflation and 
the brunt being borne by the consumers and the brunt being borne by the farmers, 
particularly in the case of onion, as we spoke about, because the price affects one 
the one way and the other the other way.  But, certainly, the process of monitoring 
inflation and the basket, and within the basket the items and their weightage are 
issues which are being discussed not just for e-commerce or the digital technology 
driven prices but the components which go into the items which constitute the CPI 
basket or which constitute the WPI basket and each item's weightage within that 
basket are things which have to be discussed in the Ministry of Statistics and 
Programme Implementation (MoSPI).  It is a very critical question.  But I am sure 
MoSPI will be seized of it. 
 
MR. CHAIRMAN:  Q.No.36. Hon. Member not present.   

 
*Q. No. 36. [The questioner was absent.] 

 
Fake/adulterated fertilizer in Gujarat 

 
*36.  SHRI SHAKTISINH GOHIL: Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 
 

(a) whether it is a fact that fake/adulterated fertilizer is being sold to farmers in 
Gujarat; 

(b) if so, the number of samples of fertilizers that failed for being fake/adulterated 
in Gujarat during the last three years; and  

(c) the number of persons found guilty therein and the details of the action taken 
against them? 
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THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS 
(SHRI BHAGWANTH KHUBA): (a) to (c) A statement is laid on the table of the 
House. 

 
Statement 

 
(a) and (b) Fertilizer Control Order (FCO)-1985 has laid down fertilizer-wise detailed 
specifications. Any fertilizer, not meeting the said specifications, cannot be sold in the 
country including the state of Gujarat for agricultural purpose. Clause 19 of FCO 
strictly prohibits the sale or manufacture of fertilizers which are not of prescribed 
standards. Any sale of substandard/fake/adulterated fertilizers is punishable under 
action under Essential Commodities Act, 1955. Further, as per the information 
provided by Gujarat Agriculture Department, only two incidents of selling of fake 
fertilizers were reported during last three years in the state of Gujarat. The details of 
fertilizer samples that were not found standard is enclosed at Annexure  A.  Moreover, 
in order to regulate the sale of fake/adulterated fertilizers in the state, there is a 
District Quality control mechanism for awareness & vigilance at the field level and 
awareness is spread among the farmers on the regular basis through press note, TV 
talks, Kishan Gosti, Kurshimela, Krushi Mahotsav etc.  
 
(c) Two FIRs have been lodged against the responsible persons by State 
Government of Gujarat.    
 

Annexure-A 
 

Sl. 
No. 

Sample taken 
from 

No of 
Samples not 
upto the 
Standard/fail 

Sample No Name of 
Product 
/fertilizer 

Action 
Taken 

1. Pruthvi 
Khetivadi 
Kendra, S. No 
274, Navagam 
GIDC, At- 
Bhavanagar Di 
Bhavanagar 

2 07/23-24 
08/23-24 

Muriatie of 
potash  
Mixture NPK 
(15:18:15) 

FIR 
Lodge  

2 Dhunai Vadi 6 41/2023-24 Phosphate FIR 
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Vistar, Village 
Dhunai, Ta-
Mandavi Di-
Kutch 

42/2023-24 
43/2023-24 
47/2023-24 
 

Rich Organic 
Manure 
(PROM)  

Lodge 

46/2023-24 Phosphate 
Solubilising 
Fungal bio-
fertilizers 

51/2023-24 Carrier Based 
Consortia 

 
MR. CHAIRMAN: Any supplementary? 
 
Ǜी राकेश िसन्हा : सभापित महोदय, मȅ मंतर्ी जी से यह जानना चाहता हँू िक बरौनी मȂ 
फिर्टलाइज़र की जो कंपनी है, क्या उसमȂ नैनो उत्पादन के िलए कोई ËयवÎथा की जाएगी? 
 
Ǜी भगवंत खूबा : महोदय, अभी तक तो हमने ऐसा कोई िनणर्य नहीं िलया है।  
 
MR. CHAIRMAN: Question Hour is over.  
 
[Answers to Starred and Un-starred Questions (Both in English and Hindi) are 
available as Part -I to this Debate, published electronically on the Rajya Sabha 
website under the link https://sansad.in/rs/debates/officials  ] 

 
 
1.00 P.M. 

 
MOTION FOR SUSPENSION OF RULE 17 

 
MR. CHAIRMAN: Now, Motion for Suspension of Rule 17. Shri Pralhad Joshi to move 
the following motion:  
 
 "That this House do suspend the provisions of rule 17 of the Rules of 
Procedure and Conduct of Business in the Council of States (Rajya Sabha) in its 
application to the motions for consideration and passing of:- 
 

(i)  the Constitution (Scheduled Tribes) Order (Amendment) Bill, 2024; 
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(ii) the Constitution (Scheduled Castes and Scheduled Tribes) Order 
(Amendment) Bill, 2024; 

(iii) the Water (Prevention and Control of Pollution) Amendment Bill, 2024  by the 
House." 

 
THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF COAL; AND THE 
MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, I rise to move the following 
Motion:— 
 

"That this House do suspend the provisions of rule 17 of the Rules of Procedure 
and Conduct of Business in the Council of States (Rajya Sabha) in its 
application to the motions for consideration and passing of:- 

 
(i)  the Constitution (Scheduled Tribes) Order (Amendment) Bill, 2024; 
(ii) the Constitution (Scheduled Castes and Scheduled Tribes) Order 

(Amendment) Bill, 2024; 
(iii) the Water (Prevention and Control of Pollution) Amendment Bill, 2024 by the 

House." 
 

The question was put and the motion was adopted.  

 
 

GOVERNMENT BILLS 
 

*The Constitution (Scheduled Tribes) Order (Amendment) Bill, 2024 
& 

*The Constitution (Scheduled Castes and Scheduled Tribes) Orders (Amendment) 
Bill, 2024 

 
MR. CHAIRMAN: Now, Shri Arjun Munda to move the motion for consideration of the 
following Bills: (a) The Constitution (Scheduled Tribes) Order (Amendment) Bill, 
2024; and (b) The Constitution (Scheduled Castes and Scheduled Tribes) Orders 
(Amendment) Bill, 2024.  
 

                                         
* Discussed together. 
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जनजातीय कायर् मंतर्ी; तथा कृिष एवं िकसान कÊयाण मंतर्ी (Ǜी अजुर्न मंुडा) : महोदय, मȅ ĢÎताव 
करता हंू : 

"िक आंधर् Ģदेश राज्य के सबंधं मȂ अनुसूिचत जनजाितयȗ की सूची मȂ संशोधन करने के िलए 
सिंवधान (अनुसूिचत जनजाितया)ं आदेश,1950 का और सशंोधन करने वाले िवधेयक पर 
िवचार िकया जाए।" 

 
महोदय, मȅ यह भी ĢÎताव करता हंू : 
 

"िक ओिडशा राज्य के सबंधं मȂ अनुसूिचत जाितयȗ और अनुसूिचत जनजाितयȗ की सूची मȂ 
सशंोधन करने के िलए सिंवधान (अनुसूिचत जाितया)ं आदेश, 1950 और सिंवधान 
(अनुसूिचत जनजाितया)ं आदेश, 1950 का और सशंोधन करने वाले िवधेयक पर िवचार 
िकया जाए।" 

 
 माननीय सभापित महोदय, आंधर् Ģदेश राज्य के इस िवधेयक के ǎारा राज्य के तीन िवशेष 
रूप से कमज़ोर जनजातीय समूह PVTG, िजनका अभी तक जनजातीय Ǜेणी मȂ समावेश नहीं हो 
पाया था, ऐसे तीन समुदाय बȗडो पोरजा, खȗड पोरजा, कȗडा साओरा को जनजाित समुदाय मȂ 
शािमल करने हेतु और ओिडशा राज्य के सबंधं मȂ सिंवधान (अनुसूिचत जाितया ंऔर अनुसूिचत 
जनजाितया)ं आदेश (सशंोधन) िवधेयक, 2024 के िवचाराथर् इस िवधेयक के ज़िरये ओिडशा 
राज्य मȂ रहने वाले कई ऐसे समुदाय, जो आज़ादी के इतने लÇबे कालखंड के उपरान्त भी अपनी 
पहचान जनजाित समुदाय के रूप मȂ नहीं बना पाए, उनके समावेश का ĢÎताव है। महोदय, मȅ 
चचार् के बाद मȂ इस सबंधं मȂ पूरी जानकारी सदन को  दंूगा।  

 
The questions were proposed.  

 
MR. CHAIRMAN: Motion for consideration of the Constitution (Scheduled Tribes) 
Order (Amendment) Bill, 2024, and the Constitution (Scheduled Castes and 
Scheduled Tribes) Orders (Amendment) Bill, 2024 are now open for discussion. I 
shall now call upon Members whose names have been received for participation in the 
discussion.  Dr. Santanu Sen; not present.   Dr. K. Laxman; you have ten minutes.  
 
Ǜी Ģमोद ितवारी (राजÎथान): सर, महामिहम राÍटर्पित के अिभभाषण पर चचार् होनी थी।  
 
Ǜी सभापित: वह बाद मȂ चलेगा। That is why rule has been relaxed. You were gainfully 
engaged in interaction with the hon. Leader of the Opposition when the issue was 
being addressed.  Now, Dr. Laxman.  …(Interruptions)… 
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DR. K. LAXMAN (Uttar Pradesh): Thank you, Sir.  …(Interruptions)…  I stand here in 
support of these two Bills proposed by our hon. Minister, Arjun Mundaji, namely, the 
Constitution (Scheduled Tribes) Order (Amendment) Bill, 2024 and the Constitution 
(Scheduled Castes and Scheduled Tribes) Orders (Amendment) Bill, 2024.  
…(Interruptions)…   

 
(उपसभापित महोदयपीठासीन हुए।) 

 
मȅ सबसे पहले हमारे Ģधान मंतर्ी नरेन्दर् मोदी जी को धन्यवाद अिर्पत करता हंू िक समाज के अन्दर 
जो भी छोटे-छोटे समुदाय हȅ, पहली बार सरकार ने उनको Scheduled Tribes मȂ जोड़ने का 
इतना महत्वपूणर् और ऐितहािसक िनणर्य िलया।  इितहास के अन्दर जो भी Îवतंतर्ता सेनानी और 
ऐसे समुदाय हȅ, जो अंगेर्जȗ के िखलाफ लड़े हȅ, उनको 75 साल के बाद आज हमारी सरकार ने 
महत्व िदया है।  इतना ही नहीं, पूरे देश के अंदर लगभग 75 साल की आजादी के अंदर िजन वगș 
को इितहास मȂ गौरव नहीं िदया गया, वैसे लोगȗ का भी सÇमान और गौरव बढ़ाया है।  To bring 
these communities into mainstream line, the Government has taken many steps and 
measures for their upliftment and empowerment and also due recognition has been 
given to these communities. जैसे मुमूर् समाज है, उन्हȗने अंगेर्जȗ के िखलाफ Îवतंतर्ता के िलए 
जो लड़ाई लड़ी, उसमȂ हजारȗ सखं्या मȂ जान अिर्पत की है, लेिकन िकसी सरकार ने उनको 
मान्यता नहीं दी थी, जो हमारे देश की Îवतंतर्ता के िलए हजारȗ सखं्या मȂ लड़े, ऐसा आिदवासी 
समुदाय यह मुमूर् समाज है। पहली बार 75 साल के अंदर मोदी जी ने एक आिदवासी मिहला के 
नाते जो मुमूर् समाज से आई हȅ, हमारी महामिहम दर्ौपदी मुमूर् जी को राÍटर्पित बनाया।  आज हम 
आजादी के अंदर जी रहे हȅ, इन्हीं के त्याग से हमने Îवतंतर्ता पाई, उनको इतना महत्व देना और 
हम देख रहे हȅ िक िकस तरह हमारी महामिहम राÍटर्पित दर्ौपदी मुमूर् जी के बनने से पूरे समाज 
का, उस समुदाय का मान- सÇमान और गौरव ही नहीं, पूरे देश के िलए एक सकेंत है। जो भी 
neglected थे, discriminated sections थे, उनको आज mainstream मȂ लाना िसफर्  हमारे 
Ģधान मंतर्ी मोदी जी ǎारा ही सभंव हो पाया है।  इतना ही नहीं, हमारे भगवान िबरसा मंुडा जी की 
जयन्ती 15 नवंबर को मनाई जाती है। उन्हȗने भी Îवतंतर्ता सेनानी के नाते देश के िलए जान की 
कुबार्नी दी है।  पहली बार मोदी सरकार ने आज उनको गौरव देते हुए उनकी जयन्ती उत्सव को 
पूरे देश भर मȂ जनजातीय गौरव उत्सव िदवस के नाते मनाया।  िजतने भी ऐसे unsung heroes 
हȅ, जो छोटी-छोटी जाितयȗ से आते हȅ, उनको भी आज महत्व िदया जा रहा है।  आज पूरे देश मȂ 
जो tribal section है, उनको महत्व िदया जा रहा है। मȅ तेलगंाना से आता हंू, वहा ंहाल ही मȂ 
Tribal University को मंजूरी दी गई है। उस Tribal University का नाम सÇमक्का-सरक्का है। एक 
ऐसा िवÌविवǏालय हो, जो आिदवासी की सÎंकृित, सĢंदाय, उसमȂ एक course को मान्यता 
देना, तािक हमारा जो tribal culture है, उनको भी महत्व िमले।  आज सÇमक्का-सरक्का 
आिदवासी देवता को पूरे देश मȂ ही नहीं, बिÊक बाकी देशȗ मȂ भी बहुत बड़ी सखं्या मȂ मानते हȅ। 
उनका जो त्याग था, उस त्याग को पूरा तेलगंाना ही नहीं देश के सभी आिदवासी मानते हȅ। इसको 
हर दो साल मȂ मनाते हȅ और इसको कुÇभ मेले की तरह मनाते हȅ, इसे दिक्षण का कुÇभ मेला भी 
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मानते हȅ। ऐसी चीज़ȗ को मोदी जी ने मान्यता दी है। इसके साथ ही टर्ायबल यिूनविर्सटी की मंजूरी 
देना और टर्ायबल यिूनविर्सटी का नाम  भी सÇमक्का सरक्का जतारा रखा है, जो  मेदाराम जतारा  
के नाते वहा ंपर एक बड़ा फेिÎटवल िकया जाता है। आने वाले िदनȗ मȂ इस महीने मȂ भी एक बड़ा 
त्योहार मनाया जा रहा है। वहा ंपर पूरे देश भर से लोग आते हȅ, िसफर्  तेलगंाना, आंधर् Ģदेश, 
ओिडशा, झारखंड ही नहीं, कई राज्यȗ से बड़ी सखं्या मȂ लोग आते हȅ। इसे इतना महत्व देना मोदी 
जी के कारण ही सभंव हुआ है।  इसके पहले एस.सी. कमीशन को सवैंधािनक दजार् िदया था, 
भारतीय जनता पाटीर् की सरकार आने के बाद एस.टी. कमीशन को भी पहली बार सवैंधािनक 
दजार् िदया गया। सवैंधािनक दजार् देने से उनका जो हक है, िजतना भी आरक्षण है, उसको कायम 
रखना होता है। अगर कोई भी उसका उÊलघंन करता है, तो उसके िवरुǉ जुिडिशयल एक्शन 
िलया जा सकता है। हमारी सरकार ने एस.टी. कमीशन को सवैंधािनक दजार् िदया था।  
 इस बीच मȂ भी हम देख रहे हȅ िक हमारे मंतर्ी महोदय ने आिदवािसयȗ के बच्चȗ को अच्छी 
िशक्षा िमले, इसके िलए एकलËय रेिजडȂिशयल मॉडल Îकूल  चलाए जा रहे हȅ।  लगभग 401 नये 
एकलËय मॉडल गुरुकुल ÎकूÊस की मंजूरी दी है और शुरु भी िकए गए हȅ। सर, 3,958 वन धन 
िवकास सȂटसर् की भी मंजूरी दी गई है, िजसमȂ टर्ाइबÊस भागीदार बन गए हȅ।  अन्य िजतनी भी 
छोटी-छोटी जाितया ंहȅ, जो neglected थीं, जो discriminated थीं, इस सरकार आने के बाद 
उनके उत्थान के िलए कई िनणर्य िलए गए हȅ, चाहे िशक्षा हो या सरकारी नौकरी  हो। इसके 
अलावा राजनैितक के्षतर् के अंदर भी, उसमȂ राÍटर्पित ही नहीं हȅ,  सभी आिदवािसयȗ को महत्व 
िदया जा रहा है। भारतीय जनता पाटीर् मȂ अगर एस.टी. की सखं्या देखȂगे, तो चाहे चुने हुए 
एमएलए हो, एम.पी. हो या एम.एल.सी. हो, इनकी सखं्या काफी है। भारतीय जनता पाटीर् मȂ 
एस.टी. को सरकार मȂ और सगंठन मȂ काफी महत्व िदया जा रहा है। जो जाितया ंछूटी हुई थीं, 
आज जÇमू-कÌमीर के िरज़वȃशन िबल मȂ भी पहली बार, आजादी के बाद, वहा ंके आिदवािसयȗ 
को भी िरज़वȃशन िदया जा रहा है। जÇमू-कÌमीर मȂ चुनाव होने हȅ और वहा ंके एस.टी. को पहली 
बार जÇमू-कÌमीर मȂ  representation िदया जा रहा है।  इस तरह से यह हमारे local bodies मȂ 
भी होना चािहए। ऐसा एम.एल.ए. और एम.पीज़ मȂ भी होना चािहए। अब आिदवािसयȗ की सखं्या 
बढ़ाई जा रही है। कई राज्यȗ मȂ छोटी-छोटी जाितयȗ की मागं भी है। जो धोबी है, जो washerman  
है, वह कई राज्यȗ मȂ ओबीसी है, कई राज्यȗ मȂ एस.टी. है, उनकी भी मागं है िक उनको एस.टी. 
की सूची मȂ जोड़ा जाय। मȅ माननीय मंतर्ी महोदय से मागं करता हंू िक इनकी मागं पर भी िवचार 
िकया जाए, क्यȗिक छोटी जाितयȗ को इस िबल के माध्यम से महत्व िमल रहा है, चाहे आंधर् Ģदेश 
मȂ हो, चाहे वह ओिडशा मȂ हो। मȅ एक बार िफर से अपनी सरकार को और माननीय मंतर्ी जी को 
धन्यवाद देता हंू। खास तौर से इस ऐितहािसक िबल के माध्यम से मोदी जी के ǎारा एस.टी. के 
िलए िनणर्य िलया जा रहा है, उसके िलए मȅ धन्यवाद देते हुए अपनी बात समाÃत करता हंू।  
 
MR. DEPUTY CHAIRMAN: Shri M. Shanmugam; five minutes. 
 
SHRI M. SHANMUGAM (Tamil Nadu): Mr. Chairman, Sir, first of all, I thank the hon. 
Minister to modify the list of Scheduled Tribes on the recommendation of the 
Government of Andhra Pradesh and the Government of Odisha. The tribal community 
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is a very vulnerable community.  On the basis of the recommendation of the State 
Government of Andhra Pradesh and after consultation with the Registrar General of 
India and National Commission for Scheduled Tribes, through this Bill, it has been 
proposed to modify the list of Scheduled Tribes in respect of State of Andhra Pradesh 
by amending the Constitution (Scheduled Tribes) Order, 1950 and to include Tribes 
like Porja, Bondo Porja, Khond Porja, Parangiperja, etc. Similarly, for the State of 
Odisha, Bhuiya, Bhuyan, Pauri Bhuyan, Paudi Bhuyan are being included through the 
Bill.  Our party, DMK, is dedicated to the cause of social justice and our great 
leaders, Thanthai Periyar, Perarignar Anna and Kalaignar Karunanidhi had all devoted 
themselves, their entire life, for the amelioration of the backward society and because 
of their great movement, we could have 69 per cent reservation in our State.   
 In this context, our State Government, headed by Shri M.K. Stalin, have sent a 
recommendation to the Union Government for inclusion of Kurumans community in 
the list of Scheduled Tribes for the State of Tamil Nadu. The Director, Tribal Affairs, 
has already recommended and given the explanation for their inclusion in the list on 
the basis of social structure, clan organization, life cycle, rituals and the names of 
Kurumba, Kurumbar and Kuruman are synonymous and identical with Kurumans. 
Various anthropological studies and observations reveal that they belong to the same 
community which is listed at serial number 18 of ST List, Tamil Nadu. However, 
unfortunately, this Government has not taken any necessary action. I would demand 
that this community which is the most backward and predominantly a tribal and 
nomadic community should be included in the ST list at the earliest.  

There is one more point that I want to explain to this House. Sir, there is huge 
migration from one State to another. Most of the migration is among Scheduled Tribe 
people only. Some of the States have listed them in their Scheduled Tribes. In some 
of the States, that list is not there. So, the tribal people cannot get their tribal 
community certificates.  Even in the same State also, they migrate from one district to 
another district and they get married to somebody else, some other tribe also. Now 
the authorities are asking them to prove their community.  It is impossible for them to 
prove that also and they do not get the community certificates.  The father is tribal, 
the mother is tribal, but the sons and daughters are not getting their certificates. 
These are the problems which should also be taken into account and I urge the 
Ministry to solve those problems. Thank you.  
 
MR. DEPUTY CHAIRMAN: Now Shri Niranjan Bishi.  You have two minutes. 
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SHRI NIRANJAN BISHI (Odisha): Sir, first of all, I welcome the Government of India; 
hon. Prime Minister, Shri Narendra Modi; Home Minister, Shri Amit Shah, and our 
beloved Minister for the Ministry of Tribal Affairs, Shri Arjun Munda for this historical 
Bill.  
 The Constitution (SC/ST) Order (Amendment) Bill, 2024, has been 
introduced in the interim Budget Session by the Minister of Tribal Affairs, Shri Arjun 
Munda. The Bill seeks to amend the list of SC/ST in the State of Odisha by amending 
the Constitution (Scheduled Castes) Order, 1950.  Our hon. Chief Minister, Shri 
Naveen Patnaik, had recommended for inclusion of four PVTGs in their own names. 
They are Pauri Bhuyan, Paudi Bhuyan, Chuktia Bhunjia, Bondo, and Mankidias.  Our 
Chief Minister had also recommended for omitting two communities names, namely, 
Tamadia and Tamudia from the list of Scheduled Castes.  Our Chief Minister, Shri 
Naveen Patnaik had also recommended for inclusion of communities that have 
phonetic variations of the communities in the existing list of Scheduled Tribes. They 
are Durua, Bondo Poraja, Bonda Paroja, Banda Paroja, Durua, Dhurua, Kaur, 
Kunwar, Kaunwar tribes and inclusion of Kui (Kandha) as a new sub-tribe and Uram, 
Oram, Uraon, Dhangara and Oraon Mudi and Bareng Jhodia Paroja, Penga Paroja, 
Pengu Paroja, Selia Paroja as synonym of Scheduled Tribe Paroja.  ...(Time-Bell 
rings.)... Likewise Rajual, Rajuad as a synonym of Scheduled Tribe Rajuar and Saara 
as synonym under Saora, Savar, Sahara communities.  I thank, welcome and 
congratulate our Prime Minister, Home Minister, Chief Minister of Odisha and Shri 
Arjun Munda, the Minister of Tribal Affairs. 
 
MR. DEPUTY CHAIRMAN:  Thank you Niranjan Bishiji.  Now, hon. Member, Shri 
Ryaga Krishnaiah; not present.  Now, Shrimati Mamata Mohanta; you have three 
minutes to speak. 
 
Ǜीमती ममता मोहंता (ओिडशा) : उपसभापित महोदय, मुझे आपने िद काÎँटीǷूशन (शेǹूÊड 
काÎट्स एंड शेǹूÊड टर्ाइÅस) ऑडर्सर् (अमȂडमȂट) िबल, 2024 पर बोलने का मौका िदया, इसके 
िलए आपका धन्यवाद।  
 महोदय, आिदवासी को मूलिनवासी भी कहा जाता है। ĤǨाडं के आरंभ के समय से 
आिदवासी समुदाय भारतवषर् मȂ हȅ, जो Ģकृित के साधक हȅ। ये जहा ँजाएं, वहा ँइस समुदाय के 
िलए जंगल, जमीन और जल सुरिक्षत है, लेिकन कहीं-न-कहीं आज भी ये लोग अपने मौिलक 
अिधकारȗ के िलए लड़ाई कर रहे हȅ। Îवाधीन भारत को 75 साल हो गए हȅ, तो अब समय है िक उन 
लोगȗ को उनका हक िदया जाए, उनका पिरचय िदया जाए, पिरचय से वंिचत वगर् को आिदवासी 
मान्यता दी जाए। महोदय, आंधर् Ģदेश की पुजार्, बȗडो पुजार्, खȗड पुजार्, पेरंगीपेजार्, सवार, कापू 
सवार, मािलया सवार, कȗडा सवार एवं खुƺा सवार वगर् को आिदवासी मान्यता देने की 
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आवÌयकता है। ऐसे ही ओिडशा की Khonds, सÇबलपुरी, Saora, Mundari भाषा को सिंवधान 
की अÍठç अनुसूची मȂ शािमल करना चािहए। ओिडशा के मयरूभजं िजले के Puran, Bhanj Puran 
वगर् आिदवासी मान्यता पाने से विंचत हȅ। आिदवािसयȗ की िशक्षा मȂ िवकास के िलए Îथािपत 
एकलËय मॉडल रेिजडȂिशयल ÎकूÊस आवÌयकता से कम हȅ। मेरा मयरूभजं िजला आिदवासी 
िजला है। आिदवासी समुदाय को िशक्षा के के्षतर् मȂ आगे बढ़ाने के िलए वहा ँहर Åलॉक मȂ इस Îकूल 
की Îथापना करना जरूरी है। महोदय, कुछ आिदवासी वगș को सरकारी मान्यता ĢाÃत है, लेिकन 
Îपेिंलग गलत होने के कारण ये वगर् सुिवधाओं से वंिचत हȅ, इसिलए इसमȂ पुन: संशोधन करना 
जरूरी है। भइुया, बडंा परजा, मािंकिडआ, तामुिडया भिूमज, धारूआ, कअंर, उराम, परजा, 
राजुआल, सअर आिद सĢंदायȗ की Îपेिंलग मȂ भलू है। ओिडशा सरकार की िरकमंडेशन के 
अनुसार, अिवभािजत कोरापुट िजले मȂ उपिÎथत मुका दोरा, मुका दोरा, नुका दोरा, नुका दोरा 
वगर् को आिदवासी वगर् मȂ शािमल करना जरूरी है, धन्यवाद। 
 
MR. DEPUTY CHAIRMAN: Now, Dr. M. Thambidurai; you have two minutes to 
speak. 
 
DR. M. THAMBIDURAI (Tamil Nadu):  Sir, I am very proud and also, as our colleague 
Shanmugamji said, the Justice Party and Dravidian Party are pioneers for reservation 
policy in India.  In 1926, -- Dr. Subbarayan was the Chief Minister at that time -- we 
made the reservation.   Also, Puratchi Thalaivar MGR, he too made the 69 per cent 
reservation for the OBC people and all the Schedule Castes people. Then afterwards, 
Madam Puratchi Thalaivi Amma Jayalalitha too made the constitutional amendment to 
include it in the Ninth Schedule.  She helped in that.  Our Dravidian Party always 
stands for the backward class people for reservation.   
 

[THE VICE-CHAIRPERSON (DR. AMEE YAJNIK) in the Chair.] 
 

This is a pioneer. Then only India and the Parliament have acted. Secondly, I have 
gone on insisting many times to include Tamil Nadu fishermen.  These people are one 
of those who are hunting in the sea.  We have requested many times.  We are raising 
in the Parliament to include these Tamil Nadu fishermen in Scheduled Tribes because 
that is the demand of our former Chief Minister, Madam Jayalalitha.  She got it 
passed in the Assembly and also recommended that.There are other communities like 
Kurumas as hon. Member, Shri M. Shanmugam, has also said that Kurumas should 
be included in the list of Scheduled Tribes. There is another important community 
called the 'Valmiki' community. This community is treated as Scheduled Tribes in 
Karnataka. But, in Tamil Nadu, it is not like that. Madam, this is very, very important. 
It is a long-pending demand by the people of Tamil Nadu, Andhra and Telangana. 
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When Karnataka's 'Valmiki' community is treated as Tribals, then this has to be 
included in the list. This has to be considered. 

Madam, the next point is regarding the Badaga community of Ooty. They are 
also requested to be included in the list. Then, there is another community called 
'Odda' community, these are the stone cutters. In Karnataka, they are also treated as 
Tribals, but, in Tamil Nadu, like Valmiki community, the Odda community is not there 
in the list of Tribals; why? All the communities in the country have to be treated the 
same way irrespective of the States. Why is there discrimination? The State 
Governments are also recommending. You cannot say that Tamil Nadu Government 
did not recommend. We are recommending the Kurumas community, Valmiki 
community, fisherman community and Badaga community of Ooty and Odda 
community to be added in the Tribal list. The Committees are also accepting; so, the 
Central Government has to come forward. We have requested the hon. Minister and 
he is a very sympathetic man. He comes from Odisha. He knows about the fisherman 
people. As a delegation, I met him on behalf of them and requested him to consider 
including these tribal communities.  

Madam, my colleague has rightly said that we are champions of the reservation 
for the OBC people and ST people which was enacted in Tamil Nadu, Madras 
Province of that time. Therefore, this is high time that the Central Government 
consider our request to include Tamil Nadu fisherman, Kuruma community, Valmiki 
community, Badaga community and Odda community. All of these should be 
included as Tribal Community. 
 
THE VICE CHAIRPERSON (DR. AMEE YAJNIK): Your time is up. 
 
DR. M. THAMBIDURAI: I request hon. Minister to consider this on behalf of the 
AIADMK party and also on behalf of my leader, Edappadi K. Palaniswami, I request 
you to consider this.  
 
DR. SANTANU SEN (West Bengal):  Madam, while standing to speak on this Bill, it 
really gives me pain when I recall that the respected President of India who belongs to 
a tribal community is not invited during the inauguration of this New Parliament 
Building or during the Pran Prathishtha in Ayodhya. This reflects how this Government 
respect the tribal communities at large. I also recall about one BJP leader urinating on 
the face of a tribal person in Madhya Pradesh. This is very unfortunate. Sir, I once 
again thank you on behalf of my party and my leader Madam, Mamata Banerjee; I am 
here to speak on this Bill. This Amendment seeks to modify the list of Scheduled 
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Castes and Scheduled Tribes in relation to Odisha. The modification of the list is a 
recommendation from the State to the Centre, scrutiny by the Tribal affairs or Social 
Justice and Empowerment Ministry and consent from the National Commissions for 
SCs and STs. I trust that the Commissions have scrutinised this proposal adequately 
and are convinced of its merit. In 2011, the Census said that 8.6 per cent of the 
country's population was composed of the tribal people amounting to 10.4 crore 
people. I urge the Government to conduct the 2021 census at the earliest so that we 
can update our data and provide benefits to our most vulnerable citizens. 
 Madam, these legislations being planned cannot be based on a ten year old 
population data frame.The Gross Enrolment Ratio (GER) of SC and ST students at 
the undergraduate level, standing at 23 per cent and 17.2 per cent respectively, is 
very unsatisfactory - both numbers being short of the national average of 26.3 per 
cent.  The Central Educational Institutions (Reservations in Admission) Act, 2006 
mandates 15 per cent, 7.5 per cent, 27 per cent quotas for SC, ST and OBC 
students.  However, the acceptance rate of applications for SC, ST and OBCs in IIMs 
has been below four per cent for the past four years. IIM, Ahmedabad received 78 
PhD applications from STs between 2018-19 and 2021-22, but only two have been 
accepted. IIM, Bangalore accepted only three out of 188 applications by SCs, STs 
and others. Only, 2.5 per cent or 137 ST students, out of 3430 eligible applicants, 
were admitted across all IITs last year.There are 23.51 per cent Scheduled Caste and 
5.8 per cent Scheduled Tribe out of total population in my home State of West 
Bengal. The educational situation of ST communities also raises concerns.  
According to 2011 census reports, the SC's and ST's literacy rate in India was that for 
male, it was 75.2 per cent for SCs and 68.5 per cent for STs and, for female, it was 
56.5 per cent for SCs and 49.4 per cent for STs.  The West Bengal's SCs and STs 
literacy rate for male was 84.54 per cent for SCs and 74.15 per cent for STs and for 
female, literacy rate was 64.9 per cent for SCs and 43.51 per cent for STs.  Three 
Santali Medium Schools at Keshpur, Debra and Ghatal in West Medinipur have been 
set up.  Coaching is provided for JEE, NEET exam through 36 centres across the 
State especially for the poor students belonging to the SC and ST community. We 
have put in place an SC/ST Pension Scheme, to take care of the vulnerable elderly in 
these communities. We have also established various lending programmes to help 
grow entrepreneurship in these communities. To ensure holistic and sustainable 
development of 'Lodha Sabar' Communities in Jungle Mahal areas, the 'West Bengal 
Lodha Sabar Development Board' has been formed.  Bengal is the only State in India 
where under the leadership of Madam Mamata Banerjee, the hon. Chief Minister, the 
only lady Chief Minister of our country, a dedicated Scheduled Caste Advisory Council 
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has been set up.  That is our vision for the welfare of the Scheduled Castes which is 
sadly not being mirrored at the Union level.  Our Constitution recognizes group 
identity and its importance for social empowerment of the marginalized.  Via these 
provisions, the Constitution balances between history of injustice, faced by certain 
groups, and personal liberty. People must be given an assertion of their group 
identity. Treating every person as an individual would not be sufficient to gain equality 
and equity of personhood, as it will ignore their different lived realities and caste/tribe 
identity which require the protection of law.  It is the duty of the State to ensure these 
protections reach people in the best way possible, in both letter and spirit.  In our 
State of West Bengal, under the leadership of Madam Mamata Banerjee, there are 
two important schemes existing for these people.  One is Jai Johar and the other is 
Taposili Bandhu.  Cultural section of people has been tremendously improved by 
Madam Mamata Banerjee, the Chief Minister of West Bengal. 
 
THE VICE-CHAIRPERSON (DR. AMEE YAJNIK):   Your time is up. 
 
DR. SANTANU SEN:  I will take just 30 seconds.  Tribal Board has been formed and 
especially, the eminent persons from this particular group are being encouraged by 
several in the West Bengal Government.  Lastly, I will conclude by saying that there 
are few hill communities such as Bhujel, Gurung, Mangar, Newar, Jogi, Khas, Rai, 
Sunwar, Thami, Yakkha and Dhimal.  These need to be included in the list which are 
already sent by our State Government long back. My urge to the Government will be, 
kindly do the needful, so that these groups can also be included.   
 Finally, I conclude by saying, if this Government really wants to do something 
good for the SC/ST community, keeping apart the ego, please come to our State of 
West Bengal, take a lesson from our Chief Minister, Madam Mamta Banerjee. Thank 
you very much. 
 
DR. V. SIVADASAN (Kerala): Respected Vice-Chairperson, here, this Government is 
introducing a lot of Bills. But, what is the purpose of these Bills?  If they are interested 
in the development of SC/ST communities, they should provide facilities for 
education, health and employment.  But, they are not ready to provide these facilities 
for the downtrodden of the society.  Madam, they have established universities.  They 
are saying that these universities are for SC/ST communities and downtrodden.  But, 
what is the reality?  The reality is, there is no faculty. They have established 
universities without faculty!  Students are there, but there is no faculty!  Recruitment 
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of faculty is not happening.  A majority of universities and educational institutions are 
running without regular teachers!  Appointments are on contract basis.  

Madam, a majority of SC/ST communities are working in agricultural sector as 
agricultural workers. They are not getting pension. Why?  The Government is not 
providing pension to agricultural workers.  The Government of Kerala is providing 
pension to agricultural workers.  But a majority of the State Governments where ruling 
party is in power are not providing pension.   
 Madam, in the employment sector, earlier, SC/ST used to get jobs because of 
reservation.  Now, reservation is there, but employment opportunities are not there.  
Look at the situation in BSNL.  After 2017, not even a single appointment has taken 
place in BSNL!  Why are we not recruiting employees in the BSNL?  It is one of the 
important public sector companies.  2.26 lakh posts are lying vacant in Railways!  If 
so many posts are lying vacant, how will SC/ST communities get reservation?  In 
principle, we are saying that there is reservation and there are also other facilities.  
But, they are not ready to provide education and employment facilities for the 
downtrodden and SC/ST communities in our country.  So, I am requesting this 
Government to provide education and employment facilities for downtrodden people. 
You are bringing only Bills, making regulations and enactments.  So, please invest 
money in the public sector companies and areas where Government employment can 
be created.  Thank you. 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Madam Vice-
Chairman, thank you for giving me this opportunity to participate in the discussion on 
the Constitution (Scheduled Castes and Scheduled Tribes) Orders (Amendment) 
Bill, 2024.   The Bill aims to amend the Constitution (Scheduled Tribes) Order, 1950 
to modify the list of Scheduled Tribes in relation to the State of Andhra Pradesh for 
Entry 25, the following entry shall be substituted, namely:— 25. Porja, Bondo Porja, 
and for Entry 28, Savaras, Kapu Savaras. 
 I welcome the proposal to amend the Scheduled Tribes Order.  At this 
juncture, I would like to draw the attention of the Government to the plight of certain 
communities in the State of Andhra Pradesh which are demanding an ST status.  The 
Valmiki and Boya communities are demanding an ST status.  The demand of the Boya 
community to grant them ST status is four decades’ old.  The then Andhra Pradesh 
Government, under the able leadership of Dr. Chandrababu Naidu, had constituted a 
committee to examine the matter.  Based on the Report of the Committee, the SC/ST 
Commission and the Government of Andhra Pradesh had also approved the proposal 
and sent it to the Government of India in 2018 after getting it ratified by the Cabinet.  
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The Central Government referred the issue to the Census Commission, which 
rejected the proposal stating that the Boyas in Andhra Pradesh were not different, as 
the Valmikis in Karnataka who enjoyed the SC status.   
 As on date, the Boya and Valmiki castes are deprived of ST status.  I take this 
opportunity to urge the Central Government to give a sympathetic considerations to 
the demands of Boya and Valmiki communities and to take earnest steps to give the 
ST status to them as soon as possible.   
 Then, Sir, there are no infrastructure facilities, particularly in the Scheduled 
Tribe constituencies of Andhra Pradesh.  Merely adding them in the Scheduled Tribe 
Order by making an amendment is not sufficient.  It is better to create infrastructural 
facilities like education, medical, and other health-related facilities for the Scheduled 
Tribes and the Scheduled Castes.  In the State of Andhra Pradesh, day in and day 
out, there is harassment to the Scheduled Tribes and the Scheduled Castes by the 
State Government, particularly the Scheduled Tribes.  There are no medical facilities.  
Even today, they have to carry the women six to seven kilometres from their 
respective places.  Despite repeated requests, the Government of Andhra Pradesh 
has not chosen to provide any infrastructural facilities to them.  I request the Central 
Government to take up the issue and provide infrastructural facilities to the Scheduled 
Tribes, particularly in the State of Andhra Pradesh as the State Government is 
deliberately neglecting them.   
 Thank you very much.   
 
THE VICE-CHAIRPERSON (DR. AMEE YAJNIK): Shri H.D. Devegowda – hon. 
Member not present.  Next, Shrimati Sumitra Balmik. Madam, you have ten minutes.  
 
Ǜीमती सुिमतर्ा बाÊमीक (मध्य Ģदेश): उपसभाध्यक्ष महोदया, आपने मुझे एक महत्वपूणर् िवषय से 
सबंिंधत िबल पर बोलने का अवसर िदया, इसके िलए मȅ आपको धन्यवाद देती हँू। सिंवधान 
(अनुसूिचत जाितया ंऔर अनुसूिचत जनजाितया)ं आदेश  (संशोधन) िवधेयक, 2024 ओिडशा से 
सबंिंधत है। इसमȂ और भी राज्यȗ का उÊलेख हुआ है।  
 महोदया, मȅ यह कहना चाहँूगी िक आजाद भारत मȂ पहली बार अनुसूिचत जाित के वगर् से 
आने वाले सÇमाननीय Ǜी राम नाथ कोिवन्द जी को राÍटर्पित पद ĢाÃत हुआ और अभी माननीय 
Ģधान मंतर्ी जी के नेतृत्व मȂ अनुसूिचत जनजाित से माननीया Ǜीमती दर्ौपदी मुमूर् जी को देश का 
सवȘच्च पद Ģदान िकया गया है, उन्हȂ राÍटर्पित बनाया गया है। महोदय, हम िजस देश मȂ रह रहे 
हȅ, उस देश मȂ भी हमȂ कई बार उपेक्षाओं का दंश झेलना पड़ा।  1947 के बाद आजाद भारत मȂ इस 
वगर् को जो न्याय िमलना चािहए था, वह इस वगर् को नहीं िमला। महोदया, जो देश के ऊपर सवर्Îव 
न्योछावर कर िहन्दुÎतान के आकर्मणकािरयȗ के साथ लड़ाई मȂ अपनी हवेिलया ँऔर महल 
छोड़कर जंगल मȂ जाकर रहने लगे, उन्हȂ कुछ सरकारȗ ने 'वनवासी' नाम िदया, जबिक वे यहा ँके 
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मूल िनवासी थे और उन्हȗने अपने धमर् एवं अपनी रक्षा करने के िलए कर्ािंतकािरयȗ के रूप मȂ अपनी 
कई पीिढ़या ँबिलदान की थीं।   
 महोदया, मȅ मंतर्ी महोदय को धन्यवाद देना चाहंूगी िक उन्हȗने राज्य सभा मȂ यह सशंोधन 
िबल लाकर आज एक महत्वपूणर् कदम उठाया है।  मȅ इस सशंोधन के िलए, इस िबल के िलए सभी 
सदÎयȗ से चाहती हँू िक व ेउन्हȂ न्याय देने की Ģिकर्या मȂ अपना योगदान दȂ और इसको सहषर् शीघर् 
Îवीकृित दȂ।  महोदया, आप देखȂगी िक उनकी िशक्षा और ÎवाÎथ्य मȂ आज भी बहुत पिरवतर्न नहीं 
हुए हȅ।  चूंिक ये जंगल मȂ अपना जीवन Ëयतीत करते हȅ, तो यह कहा जाता है िक ये जल, जीवन 
और जंगल मȂ राज करते हȅ, जबिक मूल धारणा यह है िक आज यिद हमारी Ģाकृितक सÇपदाएँ 
बची हȅ तो वे आिदवािसयȗ और अनुसूिचत जाितयȗ के कारण ही बची हुई हȅ।  

 महोदया, जैसा िक अभी माननीय सदÎय, Ǜी कनकमेदला जी ने कहा िक आंधर् Ģदेश मȂ 
अभी भी कुछ ऐसे Îथान हȅ, जहा ँपर वाÊमीिक समाज को 1950 के पहले जनजाित का दजार् था, 
लेिकन जब वतर्मान सरकार आई, तो 1954 के बाद कुछ Îथानȗ पर उनको एससी की कैटेगरी मȂ 
रखा गया है।  महोदया, मȅ कहना चाहती हँू िक यह बहुत ही महत्वपूणर् िबल है, िजसमȂ हम उन 
आिदवासी जनजाितयȗ का भाग्य िलखने जा रहे हȅ।  चूंिक पूरे आंधर् Ģदेश मȂ वाÊमीिक समाज कुछ 
Îथानȗ मȂ जनजाित मȂ है और कुछ Îथानȗ मȂ एससी मȂ है, तो क्यȗ न पूरे आंधर् Ģदेश Îटेट मȂ समगर् 
रूप से इनको जनजाित का दजार् ĢाÃत हो?  माननीय मंतर्ी महोदय से भी मेरा यही आगर्ह है। 

 महोदया, मेरा मानना है िक जैसे माननीय मोदी जी ने कहा िक हमारी िसफर्  चार जाितया ँ 
हȅ - गरीब, मिहला, युवा और िकसान, इनका उत्थान ही हर समाज का उत्थान है और देश का 
उत्थान है। मȅ कहना चाहँूगी िक 'जाित छोड़ो, समाज जोड़ो' की मूल धारणा से माननीय मोदी जी 
ने यह सच कर िदखाया है। महोदया, मȅ यह कहना चाहँूगी िक आज भारतीय जनता पाटीर् के 
सुशासन मȂ सरकार अनुसूिचत जाित, अनुसूिचत जनजाित के िवकास मȂ कोई कसर नहीं छोड़ 
रही है।  'Ģधानमंतर्ी अनुसूिचत जाित अÆयुदय योजना' के अंतगर्त सपूंणर् भारत मȂ 1,899 अनुसूिचत 
जाित बाहुÊय गावंȗ को आदशर् गर्ाम घोिषत िकया गया है। महोदया, मȅ कहना चाहँूगी िक 17 राज्यȗ 
और कȂ दर्शािसत Ģदेशȗ मȂ माननीय मोदी जी ने अनुसूिचत जनजाित और अनुसूिचत जाित के 
लोगȗ के जीवन-Îतर को ऊपर उठाने का काम िकया है। हम देखते हȅ िक आज उनके जनजीवन 
का पिरवेश बदला है।   
 महोदया, मȅ यह भी कहना चाहती हँू िक माननीय मोदी जी की योजनाओं से आज 
अनुसूिचत जनजाित और अनुसूिचत जाित के लगभग 1 करोड़ 14 लाख 722 लोग  लाभािन्वत हुए 
हȅ और उनकी दशा और िदशा बदली है। महोदया, इस अविध मȂ इन राज्यȗ मȂ जो 1 करोड़ 17 
लाख की रािश दी गई है, वह सबसे ज्यादा अनुसूिचत जाित, अनुसूिचत जनजाित के िलए 
केन्दर्शािसत Ģदेशȗ को दी गई है। महोदया, मȅ यह भी बताना चाहँूगी िक माननीय मोदी जी की 
योजना के माध्यम से अनुसूिचत जाित और अनुसूिचत जनजाित के गरीबȗ मȂ एक बड़ा सामािजक 
और आिर्थक बदलाव आया है। इनको बढ़ाने के िलए माननीय मोदी जी के नेतृत्व मȂ कȂ दर् सरकार ने 
कई आमूलचूल कदम उठाए हȅ। महोदया, मȅ आपके माध्यम से यह कहना चाहंूगी िक सरकार 
िशक्षा और ÎवाÎथ्य पर िवशेष रूप से ध्यान दे रही है। पहले कहा जाता था िक यिद ÎवÎथ्य शरीर 
है तो वह सबसे बड़ी पूजंी है। आज मȅ यह कहना चाहंूगी िक िजस तरह से हमारी सरकार के ǎारा 
कोरोना काल मȂ िबना भेदभाव के गरीब से गरीब की झोपड़ी मȂ जाकर कोरोना वैक्सीन लगाई गई, 
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इससे सरकार के कतर्Ëय और नीयत का ÎपÍट उदाहरण सामने आता है िक इन्हȗने जाित और धमर् 
मȂ भेद न करते हुए समगर् समाज की तरक्की के िलए काम िकया है।  
 महोदया, मȅ कहना चाहंूगी िक अभी तक एक ǛेÍठ योजना के अतंगर्त माननीय मोदी जी ने 
सबसे ज्यादा कȂ दर्ीय िवǏालयȗ मȂ अनुसूिचत जाित/अनुसूिचत जनजाित के बच्चȗ को िशक्षा के 
िलए बढ़ावा िदया है। मȅ आपको बताना चाहंूगी िक पहले कȂ दर्ीय िवǏालयȗ मȂ ये ËयवÎथाएं नहीं दी 
जाती थीं, चाहे वह बच्चा िकतना ही Ģितभावान हो, उसको अवसर नहीं िदया जाता था और उसे 
एक वगर् िवशेष की Ǜेणी मȂ रखा जाता था। महोदया, माननीय मोदी जी की सरकार मȂ यह ĥम 
टूटा है। महोदया, उन्हȗने अनुसूिचत जाित, अनुसूिचत जनजाित वगर् के कÊयाण के िलए अनेकȗ 
कदम उठाए हȅ। माननीय Ģधान मंतर्ी जी के नेतृत्व मȂ समाज के उत्थान के िलए सÇपूणर् वंिचत, 
गरीब, दिलत और आिदवासी वगर् को न्याय िमल रहा है। मȅ कहना चाहंूगी िक जो सिंवधान 
(अनुसूिचत जाितया ंऔर जनजाितया)ं आदेश (सशंोधन) िवधेयक, 2024 अनुसूिचत जाितयȗ 
और अनुसूिचत जनजाितयȗ के सशंोधन के िलए लाया गया है, इसमȂ िजन जाितयȗ का उÊलेख 
िकया गया है, उन जाितयȗ को आज वषș बाद न्याय िमलने जा रहा है, क्यȗिक उन्हȂ रोज़गार और 
नौकिरयȗ मȂ अवसर नहीं िमल पाते थे, न उनके जाित Ģमाण पतर् बन पाते थे और न ही उनको 
कȂ दर्ीय नौकिरया ं िमल पाती थीं। उन्हȂ अनुसूिचत जाितयȗ का सिर्टिफकेट िदया गया था - वे 
जनजाित से सबंिंधत अपने Ģमाण ĢÎतुत करते थे, उसके बाद भी उन्हȂ Ģमाण पतर् नहीं िदया जाता 
था। वतर्मान मȂ माननीय मंतर्ी जी ने इस िबल को लाकर उस समÎया का हल िकया है। महोदया, 
इनमȂ िजन जाितयȗ का उÊलेख िकया गया है, मȅ कहना चाहंूगी िक ...(समय की घंटी)... िजन 
जाितयȗ का उÊलेख िकया गया है, उन जाितयȗ को िवशेष रूप से अनुसूिचत जनजाित के दजȃ मȂ 
लाने के िलए मȅ माननीय मंतर्ी महोदय का ǭदय से धन्यवाद करती हंू और इस िबल का समथर्न 
करती हंू, जय-िहन्द!  
 
DR. L. HANUMANTHAIAH (Karnataka): Thank you, Madam Vice-Chairperson, for 
giving the opportunity to speak on the Constitution (Scheduled Tribes) Order 
(Amendment) Bill, 2024.   
 Madam, the purpose of the Bill being inclusion of synonyms or phonetic 
variations of the existing communities in Odisha such as Pauri Bhuyan and Paudi 
Bhuyan as synonyms of Bhuiya/Bhuyan; Chuktia Bhunjia as a synonym of Bhunjia; 
Bondo as a sub-entry under Bondo Poraja, Bonda Paroja, Banda Paroja; Mankidia as 
a synonym of Mankirdia.Madam, from Andhra Pradesh too, there are similar names 
which have been included here.  In the past five or ten years, some communities are 
being included in the Scheduled Tribe or Scheduled Caste List whenever Elections 
come or whenever the Government finds it convenient.  My question is:  Why can the 
Government not look at the whole Schedule Castes and Scheduled Tribes list afresh 
and make it an inclusive list of Scheduled Castes and Scheduled Tribes across the 
country at the same time so that this problem is not there and every now and then we 
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do not have to amend this Bill to make just one or two inclusions or exclusions?  That 
is my first question. 
 Madam, the Government has introduced a Bill which includes historically 
oppressed communities in the Scheduled Castes List just before the Elections.  That 
is one point that I wanted to make.  This demonstrates a political motive. A genuine 
effort for the welfare of these communities would involve adopting a single 
comprehensive Act for SC/ ST status for communities in the country, for which we 
have been demanding a caste census.  Why is the Government not interested in 
going in for an exclusive caste census including all the communities in the country and 
their socio-economic status?  Whether it is to add two SC or two ST communities, 
you could include them in that list once for all in each district across the country, and 
every time these amendments need not be brought in.  This way the problem could 
be solved at once.  I request the Minister to think it over and make a comprehensive 
study through the ST Commission or the SC Commission or with a separate body to 
look into the problems of the Scheduled Castes and Scheduled Tribes in the country.  
They form about 20 to 25 per cent of the population of the country.  Just including a 
community into a Scheduled Caste List will not solve their problem. 
 

(MR. DEPUTY CHAIRMAN in the Chair.) 
 
You have to strengthen them by giving adequate funds and also strengthening the 
laws to stop the atrocities on these communities.  That is a major task which must be 
undertaken by the Government.  I just want to give certain statistics on the increasing 
crimes against Scheduled Tribes and Scheduled Castes.  Crimes against the 
Scheduled Caste communities increased by 42 per cent, from 40,401 in 2018 to 
57,582 in 2022 as per the National Crime Records Bureau. Similarly, crimes against 
the Scheduled Tribes community increased by 47 per cent, from 6,827 cases in 2018 
and 10,064 and 2022.  So, under the Modi Government, every two hours, five 
persons from the SC/ ST communities are victims of crime.  What is the answer to 
this?  What actions are being taken by the Government to stop or at least reduce 
these crimes against Scheduled Castes and Scheduled Tribes?  That is the 
requirement of the day.  There is an urgent need to conduct a caste census.  As I 
said, you would know that the 2011 caste census data would provide a valuable 
snapshot of the caste composition of the population which has changed over time.  
The data could be used to track programmes of social justice.  That data can identify 
areas where more work needs to be done, but the Government is not interested in the 
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data.  They want to avoid or hide the data so that strengthening of these communities 
is not done. 
 
2.00 P.M. 
 
So, my earnest request is, please go for a caste census so that you will get the data 
of socio-economic progress of the communities which are BPL and which are subject 
to the crime of this society.  This can be stopped or avoided only with the data from 
different States.  Without a caste census, an effective social justice and 
empowerment programme cannot be done.  For Other Backward Classes, data is 
totally missing.  So, a caste-based census would reveal disparities in wealth, 
disparities in income and education between the upper caste and non-upper caste, 
particularly the Scheduled Castes, the Scheduled Tribes and OBCs.  So, I just want 
to bring to your kind notice the stopping of pre-matric scholarship for SC/ST 
students.  This is a grave injustice.  According to the statistics of the Government, the 
recent decision by this Government to stop pre-matric scholarship, Maulana Azad 
National Fellowship, for marginalised communities, including SCs, STs, OBCs and 
minorities, is a travesty of justice for the marginalised sections of our society.  Please 
reinstate the scholarship for the students.  It is very important.  It is just not the 
bonus, but will create new awareness among the students if the Government 
reinstate it.  Why is it that the Government targets the poor and the marginalised, 
particularly SCs, STs, minorities, farmers and labourers through its decisions?  Is it 
the way of supporting these communities, or is it the way of suppressing these 
communities?  I want to ask this question from you.  It has been reported that the 
Central Government has rejected crores of pre-matric scholarship applications.  
Please let me know the reasons.  Would the hon. Minister provide the details of how 
many applications have been rejected in the current year and the previous year?  We 
realise that there is a Right to Education in the country.  It was the UPA Government's 
decision to help the marginalised society's students under this Right to Education 
Act.  Scholarship is an essential tool to incentivise the education of young students 
from SCs, STs, OBCs and minorities.  Such a drastic measure will indeed affect the 
enrollment and attendance of students from these communities at the elementary 
education level.  But this Right to Education Act has been weakened.  Students are 
not getting admission in good schools.  They have been denied primary scholarships.  
These measures have to be taken up to strengthen these communities.  Otherwise, it 
is not possible.  A large-scale Government vacancies and backlog vacancies for SCs, 
STs and OBCs are denied.  Unstarred Question No.283, dated 8.12.2023 in Rajya 

84 [RAJYA SABHA]



Sabha says, "As per some estimates, the total vacancies in the Government 
Departments, including Banks, PSUs, Armed Forces, educational institutions are 
health institutions, are about 30 lakhs."  Out of these, the share of these marginalised 
communities, including SCs, STs, OBCs would be almost 50 per cent, which means 
about 15 lakh vacancies.  If 15 lakh families get Government jobs, their families will get 
strengthened and their kith and kin are taken care of by these 15 lakh people.  The 
Government has promised 2 crore jobs per year.  It should have been, by now, 18 
crore.  On the other hand, you have stopped 18 crore jobs in the Government and you 
have not given 18 crore jobs as per the promise given by you. You are including some 
communities into the list of Scheduled Tribes, but what is happening?   There have 
been very few Scheduled Tribe Chief Ministers in the country so far.  I think, in Andhra 
Pradesh, Shri Damodaram Sanjivayya was the only Chief Minister so far, and I think 
he was the only Chief Minister from the Scheduled Castes in the whole of South India 
so far.  Probably, only one or two Scheduled Tribe Chief Ministers have been there.  
But, what is the Government doing?  The Government is targeting the Scheduled 
Tribe adivasi Chief Ministers to put them out of power.  Is it their way of encouraging 
the Scheduled Tribes? Yesterday, we have seen that Mr. Soren was kept out of the 
power.  He was the only tribal Chief Minister in the country. They have used their 
agencies to keep the adivasi Chief Minister, the tribal Chief Minister, out of power and 
they are now talking about strengthening the Scheduled Tribes and the Scheduled 
Castes.  What is happening?   
 I want to bring one more issue to your kind notice.  They have brought this Bill 
regarding Odisha.  I have no reservations on that, but let me state that in the Central 
University of Odisha, there are only two SC, one ST and two OBC Assistant 
Professors.  If we see at the level of Associate Professor and Professor in the Central 
University, the number is zero.  There is not even one person from these communities 
at the Associate Professor or the Professor level.  What is happening?  Why are they 
doing this?  Why are they denying them the jobs when they are eligible and there are 
a lot of people in the country from these communities who can work as Professors, 
Assistant Professors and even Lecturers?  But they are not filling up the vacancies.  
What are the reasons?   
 There is one more problem which I want to bring to your kind notice.  Across 
the country, a lot of communities, which are supposed to be in the list of Scheduled 
Castes and Scheduled Tribes, are not there, but, at the same time, a lot of 
communities, which do not deserve to be in this list, are there.  There is a community 
which is listed as Scheduled Caste in Karnataka.  The same community, which is 
called Banjara, is listed as Scheduled Tribe in a neighbouring State, as OBC in other 
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State and as backward community in another State.  What is this disparity and why 
should this be there?  Why can't the Government look comprehensively into this issue 
so that these communities can be given justice?  There are a few communities which 
do not belong to the Scheduled Tribe category.  There is no characteristic in them as 
the Scheduled Tribes, but for some political reasons, they have been included in the 
Scheduled Tribe list.  So, I want the Government to look at these problems 
comprehensively and come out with a policy stating as to who should be in the list of 
Scheduled Castes and Scheduled Tribes and who should not be in this list.  That is 
what I demand through you, Sir.  
 As I have already said, at the all-India level, the crimes against the Scheduled 
Tribe and the Scheduled Caste communities have increased to the highest level.  
Crimes against the Scheduled Caste communities have increased by 42 per cent.   
This is as per the NCRB report.  This is not my data.  Similarly, crimes against the 
Scheduled Tribes have increased by 47 per cent at the all-India level.  This is again as 
per the NCRB report.   Under Modiji's Government, every two hours, five persons 
from SCs and STs become the victims of these crimes.   
 
MR. DEPUTY CHAIRMAN:  Please conclude.  
 
DR. L. HANUMANTHAIAH:   Sir, just one minute.  I will finish.  In Andhra Pradesh, the 
Dalit CM, Shri Damodaram Sanjivayya was there.  But, other than that, in Andhra and 
throughout the country, even if a political party belongs to Dalits, there is never a Dalit 
Chief Minister who can bring a social reform. Sir, I have a request.  In Andhra Pradesh 
alone... (Time-bell rings)...  Give me only one minute.  I have the statistics.  In 
Andhra Pradesh alone, five per cent of the crimes against SCs/STs happened since 
2014 under YSRCP Government... 
 
MR. DEPUTY CHAIRMAN: Please conclude. 
 
DR. L. HANUMANTHAIAH: I am concluding, Sir.  Please look at this problem at the 
national level.  Please form a commission, get the report, make consensus and go 
ahead.  With these words, I conclude.  Thank you. 
 
 िशक्षा मंतर्ी; तथा कौशल िवकास और उǏमशीलता मंतर्ी (Ǜी धमȄदर् Ģधान):  उपसभापित 
महोदय, सबसे पहले तो मȅ आपको धन्यवाद देता हंू िक आपने हमȂ कुछ िवषय रखने की अनुमित 
दी है। सरकार की ओर से मेरे सहयोगी िमतर् Ǜी अजुर्न मंुडा जी के ǎारा आज दो काÎँटीǷूशन 
अमȂडमȂट िबÊस सदन के सामने रखे गए हȅ। आज कुछ ऐितहािसक िवसगंितयȗ, िहÎटोिरकल 
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एनामलीज़ मȂ सशंोधन करने का एक सुअवसर है। आंधर् Ģदेश और ओिडशा, इन दोनȗ राज्यȗ की 
कुछ शैǹूÊड टर्ाइÅस कÇयुिनटी की कुछ िहÎटोिरकल एनामलीज़ िपछले 76 सालȗ से रही हȅ। 
उपसभापित महोदय, मȅ आपसे इसके सोÌयो-इकोनॉिमक और साइकोलॉिजक इÇपैक्ट का वणर्न 
नहीं कर सकता हंू। आज जब यह िबल राज्य सभा मȂ पािरत होगा, जब लोक सभा मȂ भी पािरत 
होगा, जब इस िबल का इिÇÃलमȂटेशन हो जाएगा, जब यह कानून का रूप लेकर नीचे के Îतर पर 
इसके लाभािर्थयȗ तक पहंुचेगा - जैसे 500 साल के बाद Ǜी राम जी का मंिदर बनने से िजतना 
उÊलास हुआ है, उसी तरह से उन समुदायȗ के िलए, उन जनजाितयȗ के िलए यह उससे कम 
गौरव का िवषय नहीं रहेगा। उनकी िपछले कई दशकȗ से, कई सिदयȗ से अवहेलना की गई थी, 
इसिलए मȅ माननीय Ģधान मंतर्ी, नरेन्दर् मोदी जी और अजुर्न मंुडा जी का आभार Ģकट करता हंू 
िक  उन्हȗने इस ऐितहािसक तर्ुिट को सुधारने का एक साहिसक िनणर्य िलया है। आज इस सदन मȂ 
इस अवसर पर जो चचार् हो रही है, उसमȂ मȅ अपनी कÊपना को, Ģशंसा को ओिडशा तक सीिमत 
रखंूगा। 

 महोदय, मȅ पढ़ाई करते समय एंथर्ोपोलॉजी का िवǏाथीर् था। आज मेरे िलए Ëयिƪगत रूप 
से भी बड़ा सौभाग्य का िवषय है। मȅ जब पोÎट गेर्जुएशन कर रहा था, उस समय हमारे कोसर् मȂ 
एक महीने की फीÊड Îटडी और एक िडसटȃशन िलखने की ËयवÎथा थी। मȅ आज देख रहा हंू िक 
मȅने कोरापुट, कालाहाडंी, मेरे गृह िजला अंगुल, ढȂकानाल, देवगढ़ के इलाके मȂ िवǏाथीर् के नाते 
िजस समÎया को साक्षाÞ िकया था, एक छोटे से जन Ģितिनिध के नाते उनके िवषय को, उनकी 
अपेक्षा को Ģशासन के सामने रखने मȂ असहाय महसूस िकया था, िववश हुआ था, उनके सबंधं मȂ 
आज एक शुभ क्षण आया है, िजसमȂ ऐसे समुदाय की आकाकं्षा को पूरा करने मȂ आज हम लोग 
सफल हो रहे हȅ। यह हमारे देश के Ģजातंतर् की, हमारे देश के लोकतंतर् की उपलिÅध है िक सभी 
के िलए सरकार होनी चािहए। सबका साथ, सबका िवकास, सबका िवÌवास और सबके िलए 
Ģयास, आज इसका एक Ëयावहािरक implementation िकया जा रहा है। महोदय, अगर मȅ सकें्षप 
मȂ कहँू, तो िवशेषकर ओिडशा की ओर से लगभग 25 परसȂट आिदवासी समुदाय ऐसे हȅ। मȅ इस 
सदन के माध्यम से Ģधान मंतर्ी जी के Ģित िजतनी भी कृतज्ञता ज्ञािपत करँू, मȅ मेरे सहयोगी िमतर् 
अजुर्न मंुडा जी के Ģित िजतनी भी कृतज्ञता ज्ञािपत करँू, वह कम होगी, क्यȗिक आजादी के 
उपरातं ओिडशा की आदरणीया Ǜीमती दर्ौपदी मुमूर् जी आज देश की राÍटर्पित हȅ। 
 उपसभापित महोदय, इससे बड़ा मिहला सशिƪकरण कुछ नहीं हो सकता है।  आज यह 
एक ऐसा ही क्षण है।  उनके नाम और उनके बारे मȂ उÊलेख करना ही चािहए।  मȅने उनके साथ 
Ģितिनिध के रूप मȂ काम िकया, वे वहा ंसरकार मȂ मंतर्ी थीं।  यह सारा िवषय उनकी अपेक्षा के 
िहसाब से आज हो पा रहा है।  मȅ सरकार का िवशेषकर आभार Ģकट करंूगा। इन िदनȗ मȂ सरकार 
ने भारत की 75 िĢिमिटव जनजाितयȗ, िजनकी आबादी शायद लाखȗ मȂ होगी, करोड़ भी नहीं 
होगी, जो लोग बात करते हȅ, उन लोगȗ को समझने के िलए यह है, मȅ ऐसे लोगȗ की 75 जाितयȗ 
के िलए 24,000 करोड़ रुपये का Ëयय करके उनकी िजन्दगी को आसान बनाने के िलए Ģधान 
मंतर्ी जी ने 15 नबÇबर भगवान िबरसा मंुडा जी के जन्मिदन के ऊपर राचंी से दाियत्व िलया था, 
आज उसका कायार्न्वयन हो रहा है।  ओिडशा मȂ ऐसी चार जनजाितया ंथीं, िजनका कभी मȅने 
Ģितिनिधत्व भी िकया था - पाउिड भयुा,ं चुकिटया भिुन्जया, बȗडा और मािंकिडआ, ऐसी चार 
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िĢिमिटव जाितया,ं सदन को ताज्जुब होगा इस खबर को सुनते हुए िक वह सब पहाड़ मȂ रहते हȅ, 
आिदम जनजाितया ं हȅ, लेिकन वे भारत सरकार के मानक मȂ कभी नहीं थे।  My friend, 
Hanumanthaiah ji, was speaking very passionately.   I would like to remind him that 
for decades their party was in power in this country, in my State, Odisha.  Who 
prevented them to include these four primitive tribe groups with a constitutional 
amendment?  When you were in charge, you did nothing, and now you are only 
shedding crocodile tears.  इसिलए आप आज बाहर बठेै हो।  आज मȅ आभार Ģकट करता हंू 
िक ओिडशा की ऐसी चार िĢिमिटव टर्ाइÅस को आज अजुर्न मंुडा जी और मोदी जी की अनुमित से 
शािमल करने के िलए आपके सामने रखा गया है।  इसके िलए मȅ उनको धन्यवाद देता हंू।  इसके 
अलावा छोटी-छोटी तर्ुिटया ंरहती हȅ।  जैसे कुई एक भाषा है, कुई एक एसटी है, कुई की कभी-
कभी उिड़या सािहत्य मȂ मातर्ा इधर-उधर होने से उसे दो-तीन Ģकार से िलखा जाता है, लेिकन 
एक Ģकार के लोग एसटी िलÎट मȂ हȅ और बाकी लोग छूट गए थे।  ऐसे 50 सब-गर्ुप को आज के 
सशंोधन के बाद एसटी के नाते उनको आज से सारे सवैंधािनक अिधकार िमलने शुरू हो जाएंगे।  
यह गौरव का क्षण है।  इसी का नाम है गरीबȗ की सरकार, इसी का नाम है सवंेदनशील सरकार, 
इसी का नाम है सवर्Îपशीर् सरकार, इसी का नाम है सवर्समावेशी सरकार।  यह कोई वोट के दायरे 
मȂ नहीं है।  यह तो उǄरदाियत्व है, यही तो सामािजक न्याय है।  इसीिलए हमारे Ģधान मंतर्ी 
िवÌवास के पातर् हȅ।  हम याद करके समाज के अंितम वगर् मȂ खड़े होने वाले Ëयिƪ का दाियत्व भी 
लेते हȅ, घिड़याली आंसू नहीं बहाते हȅ।   
 आज मȅ अन्य कायर्कर्मȗ के बारे मȂ थोड़ा-थोड़ा उÊलेख करंूगा।  Empowerment की बात 
भी कही जाती है।  2021 की Ministerial re-shuffle के बाद आज 8 लोग एसटी समाज के कैिबनेट 
मंतर्ी हȅ, 5 लोग राज्य मंतर्ी हȅ।  आज़ादी के बाद आिदवािसयȗ के Ģितिनिधयȗ की सखं्या 13 शायद 
कभी नहीं हुई थी।  बहुत कहा जाता है िक आप आिदवासी मुख्य मंतर्ी को जेल मȂ डालते हो।  
उपसभापित महोदय, क्या कानून के ऊपर कोई है?  कानून के ऊपर कोई नहीं है।  इस देश मȂ 
कई उदाहरण बन चुके हȅ, लेिकन यह न भलूȂ िक िकसी की मोनोपॉली आिदवासी समाज पर नहीं 
है।  पड़ोस के छǄीसगढ़ राज्य मȂ आज िवÍणु देव साय एक ईमानदार और सशƪ Ëयिƪ मुख्य मंतर्ी 
की िजÇमेदारी सभंाल रहे हȅ।  इसीिलए आिदवासी मुख्यमंितर्त्व तो कोई िलखा कर नहीं लाया है, 
िलखा कर लाने के बाद ĥÍटाचार करोगे, आवगे की बात कहोगे, कानून के राज मȂ ऐसा नहीं 
चलता है।  सबको समान उǄरदायी होना होगा।  मȅ दो उदाहरण दंूगा।  कहने से नहीं होता है, 
करने से होता है।  बजट मȂ, िपछले 2013-14 मȂ,  my dear friend, Hanumanthaiah ji, your 
Government was there, the UPA Government was there.  In those days, the Tribal 
Affairs Ministry was envisioned by none other than our late beloved leader, Bharat 
Ratna, Atal Bihari Vajpayee ji, and Shri Jual Oram, a very proud Odia, who was the 
first Tribal Affairs Minister in the Cabinet. 2013-14 मȂ इस टर्ाइबल अफेयसर् िमिनÎटर्ी का 
बजट एलोकेशन 42,095 करोड़ रुपए था और आज मंुडा जी ने िपछली बार िजस बजट को खचर् 
िकया, यह सखं्या बढ़ कर ...(Ëयवधान)...  
 
MR. DEPUTY CHAIRMAN:  Dr. V. Sivadasan, please.   

88 [RAJYA SABHA]



 
SHRI DHARMENDRA PRADHAN:  You are a good friend of mine.  I think you are a 
very learned person. Just check it up with Pinarayi Vijayan sahib.  ...(Interruptions)...  
Please.  ...(Interruptions)...  I am not yielding.  I am just informing you.  You 
provoked me.  Just check it up.  Not a single pie of scholarship has been held at the 
level of Delhi.  It is your problem.  It is your ecosystem.  आप पैसा लेकर बाटँȂगे नहीं, तो 
यह आपकी समÎया है।  आज अनुदान बढ़ा है।  आज अनुसूिचत जनजाित के Îपेशल कंपोनȂट 
Ģोगर्ाम मȂ जो सखं्या 2013-14 मȂ 24,598 करोड़ रुपए थी, वह आज बढ़ कर 1,19,509 करोड़ 
रुपए हुई है, यह उपलिÅध है।  बाकी िफर I will remind Hanumanthaiahji, Hon. Kharge sahib 
is not here now.  I thought he would be here.  Who prevented your Government after 
a few months to implement the Sadashiva Commission Report in Karnataka?  आप जो 
बात कह रहे हȅ, 2011 मȂ आपने सोिशयो-इकोनॉिमक सवȃ िकया था, आपने काÎट सवȃ नहीं िकया 
था।  आपके नेता अपने अज्ञानवशाÞ उसको काÎट सȂसस कह रहे हȅ, आप उसमȂ नारा दे रहे हȅ।  
आजादी के बाद कई दशक तक आपका शासन रहा, राज्यȗ मȂ भी रहा।  मȅ िफर Îपेिसिफकली 
कणार्टक के बारे मȂ कहना चाहँूगा िक सदािशव आयोग की िरपोटर् को कौन दबा कर बठैा है, 
िकसका िवरोध है, खरगे साहब उǄर दȂ।  सब समय मȂ आपकी दोहरी नीित रही है।  You always 
maintain double standard.  You never had any commitment to the SCs, STs and 
OBCs in this country.  आपने तो इसकी पराकाÍठा िदखाई है। 
 अब मȅ एजुकेशन पर आता हँू।  मȅ अिंतम एक बात एजुकेशन के बारे मȂ कहँूगा।  उन्हȗने 
कहा िक सȂटर्ल यिूनविर्सटी, ओिडशा मȂ एजुकेशन मȂ इतनी-इतनी पोÎट्स खाली हȅ।  Let me 
clarify.  उपसभापित जी, 2019 के पहले एससी-एसटी-ओबीसी के िलए नौकिरयȗ मȂ िरजवȃशन 
के िलए कािंÎटǷूशनल Ģोटेक्शन था।  यह अलग बात है िक कुछ राज्यȗ मȂ उसको ईमानदारी से 
इंÃलीमȂट नहीं िकया जाता है।  जैसे मेरे राज्य ओिडशा मȂ ओबीसी के िलए एजुकेशन मȂ इसे 
इंÃलीमȂट नहीं िकया जाता है, वह एक अलग िवषय है, लेिकन मȅ ओिडशा की सȂटर्ल यिूनविर्सटी से 
ऊपर उठ कर एक बात कहता हँू।  2019 तक िशक्षण सÎंथानȗ मȂ जो टीचसर् िनयुƪ होते थे, 
सकुर् लर था that they will maintain roster.  िजसकी िजतनी िहÎसेदारी, उसको उतना देना 
पड़ेगा।  But nobody was maintaining it.  सबने एक चालाकी की थी िक कुछ सालȗ के बाद 
उस एससी की, एसटी की, ओबीसी की पोÎट को वैकȂ ट िदखाते हुए, 'not found suitable', यह 
िदखाते हुए एक गली का राÎता पकड़ कर वे उसको जनरल काÎट मȂ पिरविर्तत करते थे।  देश मȂ 
पहली बार Ģधान मंतर्ी, नरȂदर् मोदी जी इसी सदन मȂ एक एक्ट लाए िक there cannot be any 
compromise on maintaining the roster.  रोÎटर के एक भी पद को िडिरजवर् नहीं िकया जा 
सकता है, यह मोदी सरकार ने एससी-एसटी-ओबीसी-इकोनॉिमकली वीकर सेक्शंस के िलए 
िकया है।  कहने वाले लोग हȅ, अभी उनको हताशा है, इसिलए वे कुछ न कुछ कहȂगे।   
 उपसभापित जी, मȅ दो और उदाहरण देना चाहँूगा।  दो बार ऐसे ऑकेज़सं आए, यह बहुत 
लोग कहते हȅ।  बाकी पाटीर् के िमतर् लोग कहते हȅ िक हमने भी िलÎट भेज दी।   उसकी कहानी के 
बारे मȂ भी मȅ थोड़ा उÊलेख करँूगा।  मेरे िमतर्, सिÎमत पास मȂ बठेै हȅ।  वे लोग तो कुछ भी कह कर 
चार कॉलम मȂ न्यज़ू भी छपवाने मȂ मािहर हȅ, िसǉहÎत हȅ।  मȅ बाद मȂ उनके बारे मȂ थोड़ा बताऊँगा, 
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लेिकन पहली बार दो ऐसे ऑकेज़सं आए हȅ।  जब 2002 मȂ अटल जी Ģधान मंतर्ी थे, तो जुएल 
ओरम जी टर्ाइबल अफेयसर् िमिनÎटर थे, तब पहली बार एसटी िलÎट मȂ सशंोधन हुआ।  आज 
िजस Ģकार की कुछ चीजȗ को हम जोड़ रहे हȅ, पहली बार ओिडशा के बारे मȂ उस समय हमने 
जोड़ा।  आज मȅ Ģधान मंतर्ी जी का और मंुडा जी का आभार Ģकट करता हँू िक उसके बाद, 2002 
मȂ केन्दर् मȂ अटल जी Ģधान मंतर्ी और जुएल ओरम जी मंतर्ी, आज केन्दर् मȂ मोदी जी और मंुडा जी 
उसके मंतर्ी हȅ।  सर, 2002 और 2024, 22 सालȗ के बाद आज ससंद मȂ ओिडशा की कुछ 
जनजाितयȗ को उनका न्याियक अिधकार देने का एक सौभाग्य ĢाÃत हुआ है।  मȅ साढ़े 4 करोड़ 
ओिड़याओं की ओर से इस सरकार को आभार Ģकट करता हँू।  
 उपसभापित जी, मȅ आपसे थोड़ी सी सुरक्षा चाहता हँू।   मȅ आपसे सुरक्षा इसिलए चाहता हँू 
िक यह सिंवधान का िवषय है।  सिंवधान सभी के ऊपर है, सभी का िĢय है।   िकसी को सिंवधान 
की ËयवÎथाओं के साथ छेड़छाड़ करने की िहÇमत नहीं करनी चािहए।  िकसी को ऐसा सोचना 
नहीं चािहए, लेिकन दुभार्ग्य से मेरे जैसे Ģान्त, ओिडशा  मȂ सिंवधान की िखÊली उड़ाने की 
बाकायदा ËयवÎथा की जाती है और यह ऊँचे ऑिफस से की जाती है।  अभी-अभी ओिडशा की 
ओर से यह कहा गया िक अभी हमने 169 की िलÎट भेजी।  सर, यह कोई Ģधान मंतर्ी आवास 
योजना नहीं है िक आप इतना नÇबर हमȂ दे दȂ और हम यहा ँसे परसुएट करके दे दȂगे।  िकसी जाित 
को इसमȂ शािमल करना है या उसे िडलीट करना है, इसके िलए सवैंधािनक ËयवÎथा ने कुछेक 
Ģोसेस डाले हȅ।  राज्य की टर्ाइबल एडवाइजरी कमेटी उस पर िवमशर् करेगी।  उसके पहले कोई 
कमीशन बठेैगा, टर्ाइबल एडवाइजरी कमेटी उस पर िवमशर् करेगी, उस राज्य की कैिबनेट, उस 
राज्य की िवधान सभा उसे पािरत करके यहा ँटर्ाइबल अफेयसर् िमिनÎटर्ी को भेजेगी, टर्ाइबल 
अफेयसर् िमिनÎटर्ी उसको जनगणना वाले आरजीआई को भेजेगी, उसके बाद आरजीआई उसको 
वेिरफाई करेगा, िफर यिद उसमȂ कोई िवसगंित िमलेगी, तब िफर राज्यȗ से सवंाद होगा और एक 
समय मȂ जब यह पूरी Ģिकर्या हो जाएगी, तब यह होगा।  जैसे आज हम लोग 4 िĢिमिटव टर्ाइÅस 
को Îवीकृित दे रहे हȅ, 50 गर्ुÃस को हम Îवीकृित दे रहे हȅ, ऐसे ही यह मोदी की गारंटी है, यह 
गारंिटयȗ के ऊपर गारंटी है िक एक भी अिधकारी Ëयिƪ को वंिचत नहीं रखा जाएगा।  इसको 
हमने करके िदखाया।  हम आने वाले िदनȗ मȂ भी ऐसा करने वाले हȅ। 
 

(सभापित महोदय पीठासीन हुए।) 
 
 महोदय, ओिडशा ने 120 से ज्यादा Ģपोज़Êस जो यहा ँ एक बार भेजे थे, उनको कुछ 
क्वेरीज़ के साथ ओिडशा को कÇÃलाई करने के िलए भेज िदया गया है।  िजतनी ही जÊदी ओिडशा 
सरकार उसको पूणार्ंग भेज देगी, िनिÌचत रूप से अजुर्न मंुडा जैसा एक सक्षम नेतृत्व उसको 
इÇÃलीमȂट कर देगा।  मȅ ओिडशा के अपने Ģभावशाली िमतर्ȗ से अनुरोध करँूगा, क्यȗिक उनका 
खूब Ģभाव है िक ये लोग अपनी थोड़ी ताकत लगाकर इसे जÊदी िभजवाएँ।  िबशी बाब,ू आप तो 
टर्ाइबल आन्दोलन से आये हȅ, मुजी बाब,ू आप तो आिदवासी इलाके से आते हȅ और सिÎमत जी, 
आप तो वंिचत वगर् का Ģितिनिधत्व करते हȅ - मȅ आप तीनȗ से Ëयिƪगत रूप से अपेक्षा करता हँू िक 
आप जाकर जो लोग िनणर्य करते हȅ, समझते हȅ या नहीं समझते हȅ, उनको समझाकर इसे िभजवा 
दीिजए, तो अच्छा रहेगा।  
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 सभापित महोदय, मȅ एक अिन्तम बात कहना चाहता हँू।  आपके पीठासीन होने के पहले 
जैसे मȅने कहा, मȅने थोड़ी िचन्ता Ģकट की।  You are the best custodian of our constitutional 
rights. महोदय, इन िदनȗ यह हुआ है िक ओिडशा सरकार की कैिबनेट ने एक िनणर्य िकया िक 
आिदवािसयȗ की जमीन को - भारत के सिंवधान के अनुच्छेद 244 मȂ prevention of land 
alienation िकया गया है, जो एक सुरक्षा दी गयी है, जो सिंवधान ने िलखा है, सिंवधान सभा ने 
िलखा है, उस सुरक्षा के साथ ओिडशा मȂ छेड़छाड़ हुई।  ओिडशा की कैिबनेट ने एक िनणर्य िकया 
िक आिदवािसयȗ की जमीन की भी िबकर्ी की जा सकती है।  पूरे आिदवासी समाज मȂ आकर्ोश 
हुआ, ĢोटेÎट हुआ, कुछ आपिǄया ँउठीं िक आपने इसे कैसे तय िकया, कैिबनेट मȂ आने के पहले 
क्या यह टर्ाइबल एडवाइजरी कमेटी से पािरत हुआ था।  िफर तहकीकात की गयी, चचार् हुई, तो 
पता चला िक 'नरे वा गंुजरे हत:' कर िदया गया है।  एक तो मेरे राज्य मȂ टर्ाइबल एडवाइजरी 
कमेटी बठैती नहीं है।  सालȗ तक कोई सिचव नहीं रहता है।  अभी-अभी कोई सिचव महोदय हȅ।  
सालȗ तक वहा ँटर्ाइबल अफेयसर् के मामले मȂ कोई सिचव नहीं था।  एक टर्ाइबल एडवाइजरी 
कमेटी के अनेक्सर मȂ इस Ģकार की कुछ चीजȗ को चुपचाप से भर करके कर िदया गया है, यह 
कहा गया।  बहुत िवरोध होने के बाद, अभी-अभी  िफर दोबारा उस िनणर्य को पलट िदया गया है।  
मȅ धन्यवाद देता हँू िक कम से कम देर से ही सही, लेिकन दुरुÎत बुिǉ तो आयी।  गलती करने से 
आपने खुद को बचाया, लेिकन यह कोई ऐसा िवषय नहीं है।  िजसके मन मȂ एक बार आिदवािसयȗ 
की जमीन हड़पने की धुन लग गई, तो देर-सवेर वह सामने आ ही जाता है।  सर, मȅ आपके माध्यम 
से इस सबंधं मȂ भारत सरकार का सरंक्षण चाहता हँू। कृपा करके इस Ģकार की सवैंधािनक 
ËयवÎथा से छेड़छाड़ करने वाले लोगȗ को िदÊली से एक चेतावनी जानी चािहए, िदÊली से एक 
सकेंत जाना चािहए, तािक आिदवािसयȗ के अिधकार से िकसी को भी छेड़छाड़ करने की िहÇमत 
न हो। यह सिंवधान सभा का िनणर्य है। इस पिवतर् गृह मȂ ओिडशा के 50 से ज्यादा आिदवासी 
उपनामधारी समुदाय को न्याय िदया जाता है, चार आिदम जनजाितयȗ को िजन्दगी की सुरक्षा दी 
जाती है। इसिलए मȅ इस सदन मȂ आपके माध्यम से िनवेदन करना चाहता हँू, मंतर्ी जी को िनवेदन 
करना चाहता हँू िक ओिडशा ही नहीं, बिÊक िकसी भी राज्य मȂ आिदवािसयȗ के सवैंधािनक 
अिधकार की सुरक्षा के साथ छेड़छाड़ न की जाए। इसी िनवेदन के साथ, मȅ पुनः इस ऐितहािसक 
िबल के दूरगामी Ģभाव को देखते हुए इसका सहषर् समथर्न करता हँू और आपका आभार Ģकट 
करता हँू। 
 
DR. SASMIT PATRA (Odisha): Sir, I have a point of order under Rule 238 (v).   
 
MR. CHAIRMAN:  Rule 238 (v), I am aware. 
 
DR. SASMIT PATRA:  Sir, I can just tell you why this is important.  
 
MR. CHAIRMAN:  Give the factual part of it. 
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DR. SASMIT PATRA:  The factual part is that whenever any matter which reflects on 
substantive motion relating to a specific person of authority, which, basically, means 
hon. Minister, in his statement, has reflected on the Odisha Cabinet. Odisha Cabinet 
is a constitutional authority and has the similar constitutional authority as would be 
probably the Council of States because it draws its power from the Constitution. 
Therefore, to belittle the Odisha Cabinet is unfortunate. That is one. Second, if hon. 
Minister has a problem with certain things that have happened, he is a Cabinet 
Minister.  What prevents him from taking the matter up with his own Government?  
Coming to the Parliament and seeking the Parliament's premise is very unfortunate.  
Third and last point, misleading statements have been made. First and foremost, 
there was no proposal to sell the tribal land for anyone. Let me make it very clear.  
Many tribal people, बहुत सारे आिदवासी भाई-बहनȂ हȅ, जो अपनी जमीन िगरवी रख कर अपनी 
एजुकेशन, हेÊथ आिद से सबंिंधत काम करना चाहते हȅ, लेिकन वे अपनी जमीन िगरवी नहीं रख 
सकते। यह इसी सोच के साथ िकया गया था। मगर जब यह महसूस हुआ िक शायद इससे इस 
तरह की कोई बात हो सकती है, तब the matter has been rescinded by the Cabinet.  जब 
कैिबनेट ने rescind कर िदया है, उसके बाद इसको उठाना और यह कहना िक कैिबनेट ने ऐसा 
िकया है, इसिलए इस सबंधं मȂ िदÊली से एक फरमान भेजा जाए,  मुझे लगता है िक यह सघंीय 
ËयवÎथा पर कड़ी चोट है। 
 
MR. CHAIRMAN:  What is the point of order? 
 
DR. SASMIT PATRA: Absolutely, Sir.   
 
MR. CHAIRMAN: All right. 
 
DR. SASMIT PATRA: You cannot reflect on a person of high authority.  The Cabinet is 
headed by the hon. Chief Minister of Odisha.  You are reflecting on the character of 
the Odisha Cabinet.  
 
MR. CHAIRMAN:  Dr. Sasmit, please.  …(Interruptions)…  No, no.  …(Interruptions)…   
 
डा. सिÎमत पातर्ा: मान्यवर, अगर कैिबनेट पर ऐसी चचार् शुरू हो गई, राज्यȗ के कैिबनेट पर ऐसी 
चचार् शुरू हो गई, तो जो भय है िक फेडरल Îटर्क्चर को तोड़ा जा रहा है....।    
    
MR. CHAIRMAN:  Please.  …(Interruptions)…  Okay.  …(Interruptions)… 
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डा. सिÎमत पातर्ा :  माननीय मंतर्ी जी अगर यहा ँसे बठै कर कहते हȅ िक िदÊली से फरमान भेजा 
जाए, तो मुझे लगता है िक it is a very sad day for democracy, it is a very sorry day for 
democracy.  …(Interruptions)… 
 
MR. CHAIRMAN:  Okay, you have made your point.  …(Interruptions)…  
  
Ǜी धमȄदर् Ģधान: सर, मȅ clarification देना चाहँूगा। 
 
MR. CHAIRMAN:  Dharmendra Pradhanji, one second.  …(Interruptions)…  Dr. Sasmit 
Patra has raised some issues.  Those issues are to be addressed in a composed 
manner.  The Rule which you read 238 (v) is:  "A member while speaking shall not 
reflect upon the conduct…"  I was carefully listening to the hon. Minister.  The 
conduct part was not there because I have had the occasion to give my ruling on such 
a situation.  This is number one.  Number two, the fact premise that according to your 
own assertion the decision was rescinded by the Cabinet, he congratulated for the 
step taken. And third, he is a Cabinet Minister but that is beyond the position he holds 
as a Member of Parliament.Tomorrow, if you become a Cabinet Minister, you will be 
duly entitled to reflect in this House what you feel about a particular situation. He is 
making an appeal to the Cabinet Minister who, at the moment, is in charge. You are a 
very senior Member and, normally, very, very composed. Today, I find in you a sense 
of agitation. Carefully go through Rule 238, you will find that the Member, Parliament, 
Shri Dharmendra Pradhan, has been scrupulously careful not to get into that territory-
-he has not got into that territory of making reflection--and I am sure nobody in the 
country would make reflection about your Chief Minister, who is of elevated 
personality. You know it more than I do.  Everyone has respect for the seasoned 
politician and others also.  So, he made a point and you made your point.  I am 
unable to persuade myself to agree to the point of order.  ...(Interruptions)... 
Anybody, who is from the State of West Bengal has to have ears to hear a little more 
seriously. ...(Interruptions)... 
 
SHRI SUKHENDU SEKHAR RAY (West Bengal): I said that this is goalless draw.   
 
MR. CHAIRMAN: The matter ends.  
 
Ǜी धमȄदर् Ģधान: माननीय चेयरमनै सर, आपने मुझे सरंक्षण िदया, मȅ आपका बहुत आभारी हँू। 
...(Ëयवधान)... 
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Ǜी सभापित: मȅने दोनȗ को सरंक्षण िदया है। He has not pressed his point of order.  
...(Interruptions)... 
 
Ǜी धमȄदर् Ģधान: सर, आपका आदेश सवȘपिर है।...(Interruptions)... 
 
MR. CHAIRMAN: You should be happy that he has not pressed his point of order.  
 
SHRI DHARMENDRA PRADHAN: Yes, Sir, I am happy. ...(Interruptions)... 
 
MR. CHAIRMAN: Actually, he avails the opportunity to make a point. Now, Shri 
Ryaga Krishnaiah, five minutes. 
 
SHRI RYAGA KRISHNAIAH (Andhra Pradesh): Respected Mr. Chairman, Sir, I share 
a few thoughts on the proposed Amendments to the Constitution.  Let me begin by 
seeking to place the present Amendments into perspective.  There have been many 
Amendments to the Constitution relating to SCs and STs, Order 1950 so as  to modify 
the list of SCs and STs. 
 Sir, I would like to thank the Government for the inclusion of certain 
communities in the lists of Scheduled Tribes of Andhra Pradesh.  We have had 
multiple legislations in the past seven decades on this very important subject, 
considering the SC and ST communities as a priority to be given in this Session.  I 
would like to discuss a few of them. 
 Following the goal of "Sabka Saath, Sabka Vikas, Sabka Vishwas, Sabka 
Prayas", there are over 705 Scheduled Tribes in India and the preservation of their 
cultural legacy and tribal development have taken precedence through the 
implementation of important schemes such as the Van Dhan Vikas Karyakram, 
Eklavya Schools and Pradhan Mantri Janjati Adivasi Nyaya Maha Abhiyan (PM-
JANMAN).  
 In this regard, I applaud the Government for creating a tribal-inclusive Budget.  
In the Interim Budget 2024-25, the Government has allocated Rs. 13,000  crore to the 
Tribal Affairs Ministry, a significant increase of 70 per cent above the amount provided 
in 2023-24, which was Rs. 7,605 crore.   
 Certain critical schemes have also received an increase in allocation which are 
essential components for the development of tribal population.  For the establishment 
of Eklavya Model Residential Schools (EMRS), the Government has allocated Rs. 
6,399 crore in 2024-25, a 150 per cent increase over the Rs. 2,471.81 crore allocated 
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for this purpose in 2023-24 and the Pradhan Mantri Adi Adarsh Gram Yojana now has 
a Rs. 1,000 crore allocation instead of Rs. 300 crore as of the previous fiscal.   
 Now, about the inclusive educational spending, I appreciate the increased 
spending on research institutes for tribal studies which has grown from Rs. 50 crore in 
2023-24 to Rs. 111 crore in 2024-25.  In addition to this, there is an increase in the 
enrolment of Scheduled Tribe by 65 per cent. But despite such an increase, the 
Education Minister claimed that from 2018 to 2023, over 13,000 students from OBC, 
SC and ST categories dropped out of various Central Universities, Indian Institutes of 
Technology and IIMs. This includes 400 students from IIT, 91 from IIM, and 2,622 
students from Central Universities. Such a trend in dropout rates becomes a key 
hindrance, given that the National Education Policy aspires for a GER of 50 per cent in 
higher education by 2035 and urgent measures ought to be taken to improve this 
situation at the earliest.  
 Even Andhra Pradesh Tribal University also did not receive any allocation in this 
interim Budget as opposed to the previous allocation. Additionally, in terms of 
spending on higher education, the National Fellowship and Scholarship for higher 
education of ST students has received a reduced allocation of Rs.165 crores instead 
of Rs.230 crores. Thus, I urge the Central Government to ensure that the budgetary 
allocations for the schemes are henceforth increased by a larger margin.  
 Now, I come to the challenges in the implementation of schemes. A new 
obstacle has been hovering in the development process of Particularly Vulnerable 
Tribal Groups, which is the difficulty in obtaining reliable and up-to-date information. 
Reports suggest that there were about 27 lakh people registered in the 2001 Census, 
but there is no definitive way to verify this number.  

In addition, the Ministry of Tribal Affairs is still conducting baseline surveys, 
...(Time-Bell rings)... but it has not yet produced an accurate and current record for 
PVTG.  The population figures for 2022 that were submitted to the Parliamentary 
Standing Committee were based on the 2011 Census, which did not account for the 
entire population across the country.  
 Thus, I request the Government that even after 75 years of independence, the 
SC/ST/BC development was not at par with the other sections of the society. It is 
requested to take measures to develop the SC/ST and BC. The Government of India 
has not increased the post-matric scholarship, not introduced fee reimbursement for 
Other Backward Classes. Even for Other Backward Classes, there was no separate 
ministry or department.  Providing mere reservation to OBCs is not enough. At the 
same time, they should also provide financial assistance, scholarships and facilities 
like fee reimbursement, hostels, Gurukul pathshala for special education. Both the 
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Telugu States, Andhra Pradesh and Telangana, have provided many facilities to the 
SC/ST and BC students. At school level in Andhra Pradesh, Shri Jaganmohan Reddy 
has provided Rs.15,000 for every first class and second class student every 
year...(Time-Bell rings)...and the college students are getting Rs.20,000. 
 
MR. CHAIRMAN: Thank you. Now Dr. Ashok Kumar Mittal. You have five minutes. 
 
डा. अशोक कुमार िमǄल (पजंाब): माननीय सभापित महोदय, मȅ आपका आभारी हंू िक आज 
आपने मुझे the Constitution (Scheduled Tribes) Order (Amendment) Bill, 2024 and the 
Constitution (Scheduled Castes and Scheduled Tribes) Orders (Amendment) Bill, 
2024 पर बोलने का मौका िदया। ये दोनȗ िवधेयक हमारे समाज के आिदवासी और अनुसूिचत 
जाितयȗ से सबंिंधत हȅ। एक ओिडशा से है, िजसमȂ चार िवमुƪ जाितयȗ को अनुसूिचत जाित मȂ 
शािमल िकया जा रहा है और कुछ scheduled caste मȂ आने वाली जाितयȗ को scheduled tribe 
का दजार् िदया जा रहा है। दूसरे कानून मȂ आंधर् Ģदेश की कुछ जाितयȗ को scheduled tribe का 
दजार् देने का िनणर्य िलया जा रहा है। मȅ इन दोनȗ कानूनȗ का पुरजोर समथर्न करता हंू, क्यȗिक 
इन दोनȗ जाितयȗ को इस status से बेहतर सुिवधाएं, जैसे िशक्षा और नौकिरयȗ मȂ आरक्षण िमलेगा 
और भारत सरकार ǎारा दी जाने वाली िविभन्न योजनाओं का लाभ िमलेगा। मȅ इस बड़े साहिसक 
कदम के िलए भारत के माननीय Ģधान मंतर्ी Ǜी नरेन्दर् मोदी जी का धन्यवाद करंूगा और साथ ही 
उनको और पूरे देश को बधाई देना चाहंूगा। हम सभी गवर् के साथ कहते हȅ िक हमारी महामिहम 
राÍटर्पित जी आिदवासी समाज से आती हȅ,  इसिलए हमȂ ज्यादा जरूरत हो जाती है िक हम 
आिदवासी समाज के िवकास के िलए अिधक से अिधक positive कदम उठाएं और अपने 
आिदवासी भाई-बहनȗ की सÎंकृित का अटूट िहÎसा बनȂ। जब हम environment conservation  
और  loving mother earth की बात करते हȅ, तो इससे अच्छा उदाहरण हमारे आिदवासी भाई ही 
हȅ, और कोई नहीं हो सकता है, जो हमारे जंगल और environment को protect करने मȂ भी 
हमारी मदद करते हȅ।   
 हमारे  आिदवासी समाज का हमारे Îवतंतर्ता सगंर्ाम मȂ भी बहुत बड़ा योगदान रहा है।  चाहे 
वे िबरसा मंुडा जी हȗ, अÊलरूी सीताराम राजू या ितलका माझंी हȗ।  मȅ इस िबल का समथर्न करते 
हुए आिदवासी समाज के िलए कुछ सुझाव देना चाहंूगा।  उससे पहले मȅ िफर हमारे माननीय Ģधान 
मंतर्ी Ǜी नरेन्दर् मोदी जी का धन्यवाद करंूगा िक उनके नेतृत्व मȂ भारत सरकार ने इस वषर् 
आिदवासी मंतर्ालय का बजट 13 हजार करोड़ रुपये कर िदया है - मȅ इसका Îवागत करता हंू।  
सर, आज भी हमारे आिदवासी समाज का literacy rate 59 Ģितशत है, जो national average 
यानी 73 परसȂट से कम है। आिदवासी समाज हमारी जनसखं्या का 8 से 10 Ģितशत है, लेिकन 
उनमȂ educational development कम है, िजसको सुधारने की जरूरत है।   
 महोदय, दूसरा मुǈा tribal health का है।  आज आिदवासी समाज मȂ 13 Ģितशत लोगȗ को 
डायिबटीज है, 25 Ģितशत लोगȗ को Åलड Ģैशर है, क्यȗिक वहा ंडॉक्टसर् की कमी है, तो मȅ चाहंूगा 
िक उनकी सुिवधा के बारे मȂ भी ध्यान िदया जाए। एक अन्य मुǈा fake certificate का आता है,  
िजससे हमारे आिदवासी भाइयȗ के अिधकार िछन जाते हȅ और गलत लोग उसका इÎतेमाल करते 
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हȅ।  मȅ सरकार से िनवेदन करंूगा िक उस पर भी ध्यान िदया जाए। अंत मȂ, मȅ ओिडशा और आंधर्  
के आिदवासी समाज के लोगȗ को बधाई देता हंू िक आज उन्हȂ एक नया दजार् िमलने जा रहा है।  मȅ 
सरकार से िनवेदन करंूगा िक हमारे जो नॉथर्-ईÎट के आिदवासी भाई हȅ, उनके बारे मȂ थोड़ा 
सरकार सोचे और उन्हȂ भी बेहतर दजार् देने की कोिशश करे, धन्यवाद।  
 
MR. CHAIRMAN:  Now, Shri Binoy Viswam; you have two minutes to speak.  But I 
will give you five minutes.  These two minutes' time is really very painful.  We will find a 
solution to it in the next Session.  Confine to five minutes.   Please go ahead. 
 
SHRI BINOY VISWAM (KERALA):  Thank you, Sir.  My close friends, Arjun Mundaji 
and another friends, Dharmendra Pradhanji, both of them made this opportunity to 
make a propaganda campaign about the Government led by Narendra Modiji.  Sir, 
the Government is very keen to snatch all opportunities to highlight some propaganda 
aspects and beating around the bush.  In the course of that, you mentioned here 
about the first citizen of India, the Rashtrapati of India, who is a tribal woman.  We all 
respect her. I request the Government with all earnestness to kindly tell this house 
and this country, why that first citizen of India was not honoured when this Parliament 
building was inaugurated?  Where was she?  The country could not see her. Then, 
you made a big campaign on Lord Ram in Ayodhya, where the Prime Minister himself 
became the Yajman, on that Pran Pratishtha day.  Why did you avoid the President of 
India in that function also?  Tell this House and this country.  Was it because she is a 
woman?  Was it because she is a tribe?  Was it because she is a widow?  Please tell 
this.  This is the BJP.  This Government is led by an ideology, which is led by... 
...(Interruptions)... You know it.  It is led by... ...(Interruptions)... 
 
MR. CHAIRMAN:  Through me, hon. Member.  Please address through me. 
 
SHRI BINOY VISWAM:  Yes, Sir. This Government is led by Manuvad where the tribes 
are not equal. Where the women are not equal, where the SCs are not equal, where 
chaturvarna is the prime thing. And in this ideological framework, the BJP is trying to 
uphold the ideas and politics of the upper castes where always the rights of the Tribes 
and the SCs are forgotten. Their jal, their jameen, their jungle all are thrown open to 
the plunderers of the corporate lobby, both foreign and domestic. Sir, I can quote a 
lot of examples here. All over the country, forest lands and tribal lands are on the 
mercy of these plunderers and this Government supports them and they come to this 
House with Bills saying that they are the saviours. Please do not try to confuse this 
country. The country can see what you are doing. Do not forget the days when the 
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Mandal Commission Report had come. We have seen those days. Mandal Report 
was meant for the security and safety and promotion of the SCs, STs and Backward 
Classes. What happened to it, who opposed it? It is you, your party. You came with 
the slogan, 'Throw away Mandal Report with Kamandal'. After so many decades, you 
thought of Lord Ram. Then, you came to the scene with the name of Lord Ram and 
Ramayana, and you tried to defeat the Mandal Report, you tried to defeat the ideas 
and dreams of SCs, STs and Backward Classes. Now when the voting time comes, 
you think of them and you come with Bills, Bills and Bills. But, in the heart of heart, 
you are not with the Tribes, not with the SCs, not for the OBCs. But, you stand for 
the higher ups, the higher castes-the Brahmins, the Khatriyas, the Vaishyas and not 
for the Shudras. The chaturvarna is over. But, Sir, most of the faithful Hindus are 
below than that. They are not taken care of. They are taken care of only when the 
vote comes. After votes, good bye to them, this is BJP. Sir, this is the truth of the 
country.  That is why we understand the meaning of it. Technically, word-wise, it may 
sound good ... 
 
MR. CHAIRMAN: Five minutes are over. 
 
SHRI BINOY VISWAM: Sir, let me conclude. ...(Interruptions)... Sir, the culture, the 
language, ...(Interruptions)... the employment and the rights. ...(Time Bell rings)... 
...(Interruptions)... 
 
THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE; AND THE 
MINISTER OF LABOUR AND EMPLOYMENT (SHRI BHUPENDER YADAV):  
Hon. Chairman, Sir. ...(Interruptions)... 
 
MR. CHAIRMAN: I will give you the floor. I made an exception from two minutes to 
five minutes. ...(Interruptions)... 
 
SHRI BINOY VISWAM: I am grateful to you, Sir. ...(Interruptions)... 
 
MR. CHAIRMAN: Your time is over. ...(Interruptions)... 
 
SHRI BINOY VISWAM: Sir, one minute. ...(Interruptions)... 
 
MR. CHAIRMAN: Please cooperate with me. ...(Interruptions)... You do not have to 
do it.  
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SHRI BINOY VISWAM: Sir, give me one minute. 
 
MR. CHAIRMAN: Mr. Pratapgarhi, you must learn now. How many times have I told 
the younger Members! You are shouting across. Why do you do this? 
...(Interruptions)... Please take your seat. 
 
Ǜी भूपेन्दर् यादव : सर, मȅ माननीय सदÎय से पूछना चाहता हंू िक इनके पोिलत Åयरूो मȂ क्या कभी 
कोई टर्ाइबल मिहला सदÎय रही है? ...(Ëयवधान)... 

Ǜी सभापित : आप बिैठए, आप बिैठए।   
 
Ǜी भूपेन्दर् यादव : सर, क्या कभी कोई एस.सी. इनके पोिलत Åयरूो का सदÎय रहा है - ये बताएं 
और ये हमȂ िसखा रहे हȅ।  ...(Ëयवधान)... सर, इनके पोिलत Åयरूो मȂ कभी कोई टर्ाइबल मिहला 
नहीं रही, इनके पोिलत Åयरूो मȂ कभी कोई एस.सी. नहीं रहा, ये कहा ं से आए हȅ, ये कहा ं से 
िवचारधारा लेकर आए हȅ? ...(Ëयवधान)... क्या ये िवदेश से िवचारधारा लेकर आए हȅ?         
                                                                  
MR. CHAIRMAN: Shri Arjun Munda to reply to the discussion. ...(Interruptions)... I 
am sure, Arjunji, consistent with your name; Arjun, you will focus not on the fish, not 
on the eye, but, only on the pupil; go ahead. 
 
Ǜी अजुर्न मंुडा : माननीय सभापित महोदय, सबसे पहले तो मȅ  ...(Ëयवधान)... सबसे पहले तो मȅ 
आपका आभार Ëयƪ करता हंू।  ...(Ëयवधान)... 
 
MR. CHAIRMAN: Except what the hon. Minister says, nothing will go on record.      

                       
 Ǜी अजुर्न मंुडा: सभापित महोदय, आपने सदन मȂ ऐसे महत्वपूणर् दो िवधेयकȗ, जो आंधर् Ģदेश 
और ओिडशा से सबंिंधत हȅ, सिंवधान (अनुसूिचत जनजाितया)ं आदेश (सशंोधन) िवधेयक, 2024 
और सिंवधान (अनुसूिचत जाितया ंऔर अनुसूिचत जनजाितया)ं आदेश  (सशंोधन) िवधेयक, 
2024   को   इस   सदन   मȂ   चचार् करने की अनुमित दी और माननीय सदÎयȗ ने सदन मȂ काफी 
गंभीरता से चचार् भी की, मȅ इसके िलए आसन का आभारी हंू और िजन माननीय सदÎयȗ ने इस 
चचार् मȂ भाग िलया, अपने बहुमूÊय सुझाव िदए और िजन्हȗने चचार् के माध्यम से बहुत सारे अन्य 
िवषयȗ पर भी Ģकाश डाला है, मȅ उनके Ģित भी आभारी हंू। हमारे माननीय सदÎय डा .के .लÑमण 
से लेकर Ǜी िबनोय िवÎवम तक, लगभग 14 माननीय सदÎयȗ ने इन दो िवधेयकȗ, जो ओिडशा 
और आंधर् Ģदेश से सबंिंधत हȅ, पर चचार् की। 

Ǜी सभापित : मंतर्ी जी, 14 माननीय सदÎय नहीं, बिÊक 15 हȅ, क्यȗिक इसमȂ भपेून्दर् यादव जी ने 
भी योगदान िदया है, इसिलए ये 15 वȂ हȅ। He is the 15th one.   
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Ǜी अजुर्न मंुडा:  सभापित महोदय, आपका कहना सही है। यह िवधेयक आज के सदंभर् मȂ ही नहीं, 
बिÊक दीघर्कािलक दृिÍट से भी एक ऐसा िवधेयक कहा जाएगा, िजसके बारे मȂ लोग अध्ययन करने 
के उपरातं इस बात का िवÌलेषण करȂगे िक ऐसे िवधेयक आज़ादी के 75 साल बाद इस सदन मȂ 
आए। आंधर् Ģदेश के सबंंध मȂ जो तीन कÇयुिनटीज़ की बात आई है, िजनको आज जनजाित की 
अनुसूची मȂ शािमल िकए जाने की चचार् के बाद यह अवसर िमलेगा, िजनमȂ बȗडो पोरजा, खȗडो 
पोरजा और कȗडा सावरा हȅ। सभापित महोदय, ये तीनȗ समुदाय पीवीटीजी गर्ुप के हȅ, अथार्Þ 
पिर्टकुलरली वÊनरेबल टर्ाइबल गर्ुप। देश मȂ कई बार सदन मȂ भी और सदन के बाहर भी बहुत सारे 
माननीय सदÎयȗ ने और ऐसे अन्य लोगȗ ने पीवीटीजी गर्ुप के बारे मȂ चचार् की है, लेिकन इस बात 
का ध्यान भी है िक आंधर् Ģदेश मȂ या ओिडशा मȂ ऐसे समुदाय 75 वषș तक इस सूची मȂ सिÇमिलत 
नहीं रहे, िजनके िलए हम कह रहे हȅ िक सबसे बकैवडर् हȅ, सबसे दुरूह के्षतर् मȂ रह रहे हȅ और 
िजनके िलए हम कह रहे हȅ िक वे आज भी अछूते हȅ। महोदय, ऐसे समुदाय आंधर् Ģदेश और 
ओिडशा राज्य के हȅ। ओिडशा के चार और आंधर् Ģदेश के तीन, यानी सात समुदाय हȅ।          
 
3.00 P.M. 
 
मȅ इसके पीछे की पÍृठभिूम मȂ सदन को ले जाना चाहता हंू िक िकस तरीके से इस सरकार ने इन 
सारे िवषयȗ को Ģाथिमकता के साथ लेकर यह सुिनिÌचत िकया िक वाÎतिवक रूप मȂ भारत और 
भारत का भिवÍय इस देश के नागिरकȗ मȂ कैसे िदखेगा। माननीय Ģधान मंतर्ी जी ने िपछले िदनȗ 
एक पीएम-जनमन योजना इन्हीं सब समुदायȗ के िलए शुरू की। यह बताया गया िक देश मȂ 75 
पीवीटीजी समुदाय हȅ, पिर्टकुलरली वÊनरेबल टर्ाइबल गर्ुÃस हȅ, जो अंडमान से लेकर मेन लȅड 
एिरया मȂ फैले हुए, भारत मȂ सुदूरवतीर् के्षतर् मȂ रहने वाले हȅ। इस योजना का शुभारंभ हुआ, िमशन 
मोड मȂ कायर् Ģारंभ हुआ और कायर् Ģारंभ करते हुए, यह लÑय िनधार्िरत िकया गया िक इनके और 
इन लोगȗ के दुरूह के्षतर्ȗ मȂ पहंुचने मȂ जो बहुत सारी असमानता है, उस असमानता को समाÃत 
करने के िलए हमȂ ऐसे Ģावधानȗ, िजन्हȂ मापदंड के आधार सुिनिÌचत िकया जाता है, उनमȂ 
िरलेक्सेशन करना चािहए। अब मȅ इस योजना को Ģारंभ करने के पीछे की पÍृठभिूम मȂ जाना 
चाहता हँू िक माननीय Ģधान मंतर्ी जी ने िकस तरीके से इन योजनाओं के बारे मȂ, इन कायर्कर्मȗ के 
बारे मȂ और इन समुदायȗ के बारे मȂ सोचा। सभापित महोदय, वÊनरेबल टर्ाइबल गर्ुप के इन 
समुदायȗ मȂ से नौ समुदाय ऐसे देखे गए, िजन समुदायȗ को हम Ģीिमिटव टर्ाइÅस कह रहे हȅ, 
जनजाित कह रहे हȅ, पर जनजाित की सूची मȂ उनका नाम नहीं है। िजस तरह की उनकी जीवन 
पǉित है, उस तरह से वे िकसी टोले मȂ, िकसी सुदूरवतीर् के्षतर् मȂ रह रहे हȅ। उनमȂ से महाराÍटर् और 
मिणपुर की दो कÇयुिनटीज़ के बारे मȂ हमने राज्य सरकार से पूछा िक ये जो दो कÇयुिनटीज़ हȅ, 
इनके बारे मȂ आप ÎपÍटीकरण दीिजए िक आप इन्हȂ िकस तरीके से सूची के आधार पर लाभ दे रहे 
हȅ। महाराÍटर् और मिणपुर ने अपना क्लैिरिफकेशन िदया, लेिकन नौ मȂ से सात ऐसे समुदाय, जो 
आज इस सदन मȂ मुख्य रूप से चचार् मȂ आए हȅ, वे सूची मȂ नहीं हȅ। राज्य सरकारȗ को िवशेष तौर से 
बताया भी गया, उनके कुछ भेजे गए ĢÎतावȗ को देखा भी गया और यिद हम इस बात को 
सुिनिÌचत नहीं करते हȅ िक इसे सवैंधािनक अिधकारȗ के साथ सूचीबǉ करके जोड़ा जाए, तो 
पीएम-जनमन मȂ भी इन्हȂ वह लाभ नहीं िमल पाएगा, इसिलए यह महत्वपूणर् िवधेयक एक लÑय के 
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साथ है। माननीय Ģधान मंतर्ी जी ने इस देश मȂ िपछड़े आकाकं्षी िजलȗ का कायर्कर्म Ģारंभ िकया िक 
जहा ँबकैवडर्नेस है, जहा ँगैÃस हȅ, वहा ँĢितÎपधार् के साथ िजले का िवकास हो। इसके साथ-साथ, 
500 ऐसे मंडलȗ का चयन िकया गया, िजनमȂ ĢितÎपधार् हो और आकाकं्षी Ģखंड के नाते उनका 
िवकास हो। 
 

(उपसभापित महोदय पीठासीन हुए।) 
 
इसी तरीके से पीएम-जनमन का कायर्कर्म इस देश मȂ Ģारंभ हुआ है। आज िजन समुदायȗ को 
शािमल करने के िलए हमने इस सदन मȂ िबल ĢÎतुत िकया है, उससे भारत के ऐसे के्षतर्ȗ मȂ रहने 
वाले लोगȗ को Ģाथिमकता िमलेगी, िजससे िक वे अपने सवैंधािनक अिधकारȗ के उपयोग के साथ, 
जो समान अिधकार हȅ, मौिलक सुिवधाएं हȅ, उन्हȂ वे सही ढंग से ĢाÃत करȂ।मȅ बहुत ज्यादा 
आलोचना मȂ नहीं जाना चाहता हंू, लेिकन कुछ बातȗ का उÊलेख िनिÌचत रूप से करना चाहता हंू।  
माननीय सदÎयȗ ने भी इसके बारे मȂ कहा है।  यह जो योजना बनाई गई, मȅ इसके पीछे की 
पÍृठभिूम आपको बताना चाहता हंू।  मȅने इस देश के अंदर 2001 और 2011 के सेन्सस का अध्ययन 
िकया।  2001 और 2011 का सेन्सस मȂ मȅने जो देखा, उसके आधार पर सभी मुख्यमंितर्यȗ को जो भी 
िजस भी राज्य से सबंिंधत थे, उनको िलखा।  कƺुनायकन समुदाय की आबादी 2001 के सेन्सस मȂ 
161 थी।  कैसे यह सरकार लÑय लेकर कायर् करती है, मȅ उसका उदाहरण देना चाहता हंू।  2001 
की जनगणना मȂ कƺुनायकन की आबादी 161 थी।  जब 2011 का सेन्सस आया, तो उसकी आबादी 
150 हो गई, यानी उसकी सखं्या 11 घट गई।  मȅने राज्य सरकार से पूछा यह जो सखं्या घटी है 
इसके बारे मȂ राज्य को िवÌलेषण करना चािहए।  मȅने Ëयिƪगत रूप से जगमोहन रेƿी जी को पतर् 
िलखा िक इसके बारे मȂ आप खुद भी जानकारी लȂ और हमȂ भी बताएं।  िजससे यह पता चले िक या 
तो यह stagnant है या घट रही है।  ऐसी आबादी को हम देश मȂ बेहतर सरंक्षण दȂ।  यह पीएम-
जनमन योजना ऐसी ही Ģारंभ नहीं हुई है।  इसके पीछे एक लबंा इितहास है, हमारा अनुभव और 
हमारा अध्ययन है।  Ģधान मंतर्ी जी ने िकस तरीके से इसको ध्यान मȂ रखते हुए Ģारंभ िकया, मȅ 
उसका उदाहरण देना चाहता हंू।   
 उपसभापित महोदय, 2001 के सेन्सस मȂ अरुणाचल मȂ बागी कÇयुिनटी की आबादी 113 
थी, 2011 के सेन्सस मȂ उसकी आबादी 64 हो गई।  उसी तरह से बोगुम िजसकी आबादी 1149 थी, 
वह 158 हो गई।  हो सकता है िक कुछ जगहȗ पर माइगेर्शन हुआ होगा या कुछ जगहȗ मȂ इस तरह 
की सुिवधाए ंनहीं पहंुची हȗगी, उसकी जानकारी नहीं होगी।  इसका कुछ भी कारण हो सकता है, 
लेिकन उस गावं से उनकी आबादी यिद घटी है, तो उसके कारणȗ का पता लगाना और उसके 
बारे मȂ सारी ËयवÎथा करना हमारे िलए बहुत जरूरी है, क्यȗिक राइट्स, मौिलक अिधकार सबके 
िलए बराबर हȅ।  इसी तरह से हैसा तागंसा, िजसकी आबादी 135 थी, वह 124 हो गई।  कारका, 
िहल िमरी, िजसकी आबादी 255 थी, वह 176 हो गई।  असम मȂ जो िंसथȂग कÇयुिनटी है, उसकी 
आबादी 336 थी, वह भी घटी है।  इसी Ģकार से Ģत्येक जनजातीय समुदाय, िजसकी सखं्या घट 
रही है, उसके बारे मȂ सभी मुख्यमंितर्यȗ को पतर् िलखा है।  मȅने िबहार सरकार को पतर् िलखा िक 
वातंुडी कÇयुिनटी है, िजसकी सखं्या 348 थी, वह उस गावं मȂ मातर् 18 रह गए हȅ।  िंबिझया 
िĢिमिटव टर्ाइÅस की सखं्या 43 थी, अब उसकी आबादी 15 है।  करमाली की सखं्या 368 थी, अब 
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वह 277 है।  िबरहोर, िजनकी सखं्या 406 थे, वे अब 377 हȅ।  कोरवा, िजनकी सखं्या 703 थी, वे 
अब 452 हȅ।  सबर िजनकी सखं्या 420 थी, व ेअब 80 रह गए हȅ।  इसी तरह से मेरे पास सारे राज्यȗ 
की सखं्या है।  मȅने इसके सबंधं मȂ Ëयिƪगत रूप से पतर् भी िलखा है।  जैसे छǄीसगढ़ मȂ कोलम, 
कोरकू, बोपची, मावसी, िनहाल, बोिध है।  इसी तरीके से सहिरया, सौर, सȚर, िजनकी आबादी 
561 थी, 165 हो गई।  सȚर की आबादी 85 थी, वह 17 हो गई।  खाटंुडी, िजसकी सखं्या 213 थी, 
142 हो गई।  इसी तरीके से सभी राज्यȗ के बारे मȂ, जहा ँ-जहा ँिĢिमिटव टर्ाइÅस हȅ, उनके बारे मȂ 
हमने पतर् िलखा।  माननीय Ģधान मंतर्ी जी की सवंदेनशीलता देिखए िक उन्हȗने एक Ëयापक कायर् 
योजना बना कर "Ģधानमंतर्ी जनजाित आिदवासी न्याय महाअिभयान" ĢारÇभ िकया।  देश मȂ ऐसे 
सुदूरवतीर् के्षतर् मȂ रहने वाले लोगȗ को न्याय िमले, यह इस सरकार की Ģाथिमकता है।  इसी 
Ģाथिमकता को ध्यान मȂ रखते हुए भारत सरकार लगातार कायर् कर रही है।  इसका उǈेÌय यही है 
िक उन लोगȗ के माध्यम से, उनकी आत्मिनभर्रता से भारत आत्मिनभर्र बने।  जो सुदूरवतीर् के्षतर् मȂ 
रहने वाले लोग हȅ, जब हम उन्हȂ आगे लेकर आएँगे, तो देश Îवत: आगे बढ़ेगा।   
 आज हम आन्धर् Ģदेश के साथ-साथ ओिडशा के ऐसे समुदायȗ के बारे मȂ िबल लेकर आए 
हȅ।  यहा ँफोनेिटक वेिरएशंस के तीन Ģकार के मामले सदन मȂ लाए गए हȅ।  एक, िĢिमिटव टर्ाइÅस 
की चार कÇयुिनटीज़ हȅ और इसके साथ-साथ फोनेिटक वेिरएशंस के, जो िलखने वाले हȅ, िजस 
समय मȂ डॉक्युमȂट्स िलखे गए हȅ, उस समय िजस तरीके से वे समझ पाए, उसमȂ Îपेिंलग िमÎटेक 
हुई और Îपेिंलग िमÎटेक के कारण उन्हȂ इससे वंिचत होना पड़ा, वैसे समुदायȗ को इसमȂ शािमल 
िकया गया।  िĢिमिटव टर्ाइÅस, जैसे Pauri Bhuyan, Paudi Bhuyan, Chuktia Bhunjia, Bondo 
और Mankidia, इन सारे समुदायȗ के साथ-साथ टोटल लगभग 50 समुदाय, िजनमȂ Tamaria, 
Tamodia Bhumij, Tamudia Bhumij, Tamundia Bhumij, Tamulia Bhumij, Tamadia 
Bhumij, Tamadia, Tamudia, उसी तरीके से Bonda Paraja, Banda Paraja, Bonda, 
Banda के साथ Durua, Dhurua, Dhurva, Dhurava, Dharua, Kaur, Kunwar, Kaonr, 
Kuanr, Konwar, Kuanar, Kaanr, Koanr, Kuanwar, इस तरह के समुदायȗ को, जो सूची मȂ 
50 है, उन लोगȗ को आज इस िबल के माध्यम से न्याय िमलेगा, तो वहीं सूची मȂ दो ऐसे नाम जोड़े 
गए हȅ, जो आन्धर् Ģदेश और ओिडशा के बॉडर्र पर रहने वाले हȅ, उन लोगȗ को भी इसमȂ जोड़ा गया 
है।  पहले इस िलÎट मȂ 62 टर्ाइÅस थीं, अब इसे बढ़ा कर इसमȂ 63-64 को जोड़ा गया है।  इसमȂ 
Muka Dora, Mooka Dora, Nuka Dora, Nooka Dora, जो कोरापुट और नवरंगपुर के रहने 
वाले हȅ तथा Konda Reddy और Konda Reddi, ऐसे समुदायȗ को इस िबल मȂ लाया गया है।  
इसका उǈेÌय यही है िक िजतने भी इस तरह के मामले हȅ, िजनमȂ िसनोिनÇस, पयार्यवाची शÅद है, 
या ऐसे लोग, जो नजरȗ से ओझल रहे, जैसे मȅने िĢिमिटव टर्ाइÅस के बारे मȂ कहा, इस सदन के 
माध्यम से वैसे समुदायȗ को शािमल करने का कायर् हो रहा है।  कुछ लोगȗ ने इसके अलावा भी कई 
तरह की बातȗ की चचार् की।  मȅ इस समय उन बातȗ की चचार् मȂ जाना नहीं चाहता हँू।  मूल रूप से 
यिद मȅ कहँू िक िĢिमिटव टर्ाइÅस के लोग 75 साल तक इस सूची मȂ नहीं रहे, हम उनको तो 
टर्ाइबल कहते रहे, लेिकन वे टर्ाइबÊस की सूची मȂ नहीं रहे।  जब 75 साल तक वे संवैधािनक 
अिधकारȗ से वंिचत रहे, तो इसके िलए िजÇमेदार कौन है, क्या इस सदन मȂ इस बात को महसूस 
िकया जा रहा है? लÇबे कालखंड तक शासन करने वाले जो लोग हȅ, व ेआज पॉिलिटकल तरीके 
से बात कह कर इस बात को नजरअदंाज कर रहे हȅ िक जो लोग 75 सालȗ तक इससे विंचत रहे, 
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उनको जब न्याय िमल रहा है, उसको सराहने के बजाय व ेराजनीितक तरीके से अपनी बातȗ को 
रखने का Ģयास कर रहे हȅ।  हमारे कई माननीय सदÎयȗ ने इस तरह की भी बातȂ की।  िजन लोगȗ 
ने इसका Îवागत िकया, मȅ उनका आभारी हँू और िजन लोगȗ ने इसका समथर्न िकया, मȅ उनका 
आभारी हँू, लेिकन इसमȂ भी राजनीित की और इसमȂ भी पॉिलिटकल तरीके से मसेैज देने की बात 
कही।  यानी हसुआ के Åयाह मȂ खुरपी के गीत गाने की जो परÇपरा है, उसे वे अभी भी नहीं छोड़ रहे 
हȅ।  उन्हȂ इस बात का खेद Ëयƪ करना चािहए िक जो लÇबे कालखंड तक शासन मȂ रहे, उन्हȗने 
ऐसे लोगȗ को िडĢाइव िकया, ऐसे लोगȗ को विंचत िकया।  यह उस कÇयुिनटी की िलÎट है, 
िजन्हȗने Îवयं आकर कभी िडमाडं नहीं की।  उन्हȗने Îवयं आकर कभी यह नहीं कहा िक मुझे यह 
अिधकार चािहए, क्यȗिक वे अपने देश की िमƺी को ही अपना अिधकार समझते हȅ।  हमेशा असली 
राÍटर्भƪ के रूप मȂ उन्हȗने जीवन जीया है।  उनके साथ 75 सालȗ तक अन्याय हुआ।  उनको अगर 
न्याय िमला, तो नरेन्दर् भाई मोदी जी के नेतृत्व मȂ इस सरकार मȂ िमला है।  इसिलए मुझे बहुत 
ज्यादा कुछ नहीं कहना है, क्यȗिक सदन ने इस पर बहुत अच्छे ढंग से चचार् की है।  
 
DR. M. THAMBIDURAI: Sir ...(Interruptions)...  
 
MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)...  
 
Ǜी अजुर्न मंुडा : महोदय, कुछ िवषय हमारे सामने लाये गये हȅ।  हमारे सामने कुछ कÇयुिनटीज़ के 
बारे मȂ कुछ िवषय जरूर लाये गये हȅ।  मȅ आपको ÎपÍट ढंग से बताना चाहता हँू िक भारत सरकार 
ऐसे सभी मामलȗ को गÇभीरता से देखती है, परन्तु इसके िविभन्न Îतरȗ मȂ जो ËयवÎथा बनायी गयी 
है, उस ËयवÎथा के आधार पर िजस ढंग से चीजȂ सामने आती हȅ, उसके अनुसार हम मंतर्ी पिरषद 
के माध्यम से सदन मȂ उसे लेकर आते हȅ।  उसमȂ बहुत सारी कÇयुिनटीज़ के बारे मȂ भी माननीय 
सदÎयȗ ने कहा है।  जैसे,  हमारे तंबी दुरै जी ने 'बाÊमीिक' के बारे मȂ कहा है।  इससे पहले 
माननीय पूवर् Ģधान मंतर्ी देवेगौड़ा जी ने भी मुझसे िमल कर कहा।  मȅ उनसे िमला, तो उन्हȗने 
'काडू गोला' के बारे मȂ कुछ कहा, कुछ लोगȗ ने 'कुरबा' के बारे मȂ कहा है और इस तरीके से कई 
कÇयुिनटीज़ के बारे मȂ कहा है, कुछ लोगȗ ने 'बड़गा' के बारे मȂ भी कहा है।  तो ऐसे सभी समुदाय, 
िजन समुदायȗ के मामले मȂ िरपोटर् आती है, यह जो िरपोटर् बनती है, यह characteristic-based 
बनती है।  चािरितर्क गुणȗ के आधार पर जो मापदंड बनाया गया है, यह उस मापदंड के अनुसार 
बनती है।  चूिँक जो scheduled tribes हȅ - tribe as a character, not as a caste - यह जाित 
नहीं है, यह समुदाय चिरतर् को  inherit करता है।  इस दृिÍट से जो मापदंड बनाया गया है, उसके 
आधार पर जो िरपोटर् बनती है, उस िरपोटर् की िविभन्न Îतरȗ पर जाचँ होने के बाद हम इसे लेकर 
आते हȅ।  माननीय सदÎयȗ ने जो भी कहा है, हम उसकी Ģिकर्या को लगातार जारी रखते हȅ िक जो 
भी िजस Îटेज मȂ है, उसको देखते हȅ।   हा,ँ यह बात सही है िक कुछ लोग जÊदी मȂ रहते हȅ, कुछ 
लोग ऐसे भी हȅ िक पोिलिटकली भी कुछ बातȂ आती हȅ।  इन सारे िवषयȗ को देखते हुए भारत 
सरकार िनणर्य लेती है।  वैसे िजतने genuine मामले हȗगे, िनिÌचत रूप से भारत सरकार उन पर 
गÇभीरता से िवचार करती है। लेिकन इसमȂ एक िवषय जुड़ा हुआ होता है और वह यह है िक यह 
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राज्यȗ की सूची बनती है। देश की पािर्लयामȂट इसको scheduling करती है। राज्य सरकार के जो 
Ethnography Research Centers हȅ, चाहे वह यिूनविर्सटी के माध्यम से हो, चाहे टर्ाइबल िरसचर् 
इंिÎटǷूट्स के माध्यम से हो, इसके माध्यम से राज्य सरकार ठोस तरीके से, Ģमािणक तरीके से 
जब अपनी िरपोटर् भेजती है, तभी उस पर िवचार होता है िक इसके इस मापदंड के आधार पर कैसे 
आगे बढ़ाया जाए। जब तक राज्य सरकार से ǎारा Ģमािणक िरपोटर् भारत सरकार के पास नहीं 
आती है, तब तक हम उस पर कोई कारर्वाई नहीं करते हȅ। यिद उसमȂ कोई िवसगंित होती है, तो 
हम उसको पुनः सबंिंधत राज्य सरकार को यह कहते हुए भेज देते हȅ िक इस िवषय मȂ भारत 
सरकार के िविभन्न Îतरȗ की जो क्वरेीज़ हȅ, उनके जवाब के साथ आप इसको भेजȂ। महोदय, मȅ 
आपके माध्यम से बाकी माननीय सदÎयȗ को भी आÌवÎत करना चाहता हँू िक भारत सरकार ऐसे 
सभी मामलȗ पर सकारात्मक तरीके से यह कोिशश करती है िक जनजाित समुदायȗ के Îथाई 
समाधान का राÎता ĢशÎत हो सके।  मȅ आगर्ह करता हँू िक माननीय सदÎय इसको सवर्सÇमित से 
पािरत करȂ, बहुत-बहुत धन्यवाद।   
      
 Ǜी उपसभापित: धन्यवाद, माननीय मंतर्ी जी। I shall first put the motion regarding 
consideration of the Constitution (Scheduled Tribes) Order (Amendment) Bill, 2024, 
to vote. The question is: 

"That the Bill further to amend the Constitution (Scheduled Tribes) Order, 1950 to 
modify the list of Scheduled Tribes in relation to the State of Andhra Pradesh, be 
taken into consideration." 

 
The motion was adopted. 

 
MR. DEPUTY CHAIRMAN:  We shall now take up Clause-by-Clause consideration of 
the Bill.   

Clause 2 was added to the Bill. 
Clause 1, the Enacting Formula and the Title were added to the Bill. 

 
MR. DEPUTY CHAIRMAN:  Shri Arjun Munda to move that the Bill be passed. 
  
 Ǜी अजुर्न मंुडा :  महोदय, मȅ यह ĢÎताव करता हँू: 
 
  िक िवधेयक को पािरत िकया जाए। 
 

The question was put and the motion was adopted. 
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MR. DEPUTY CHAIRMAN:  I shall now put the motion regarding consideration of the 
Constitution (Scheduled Castes and Scheduled Tribes) Orders (Amendment) Bill, 
2024.  The question is: 

"That the Bill further to amend the Constitution (Scheduled Castes) Order, 1950 
and the Constitution (Scheduled Tribes) Order, 1950 to modify the list of 
Scheduled Castes and Scheduled Tribes in  relation to the State of Odisha, be 
taken into consideration." 

The motion was adopted. 
 
MR. DEPUTY CHAIRMAN:  We shall now take up Clause-by-Clause consideration of 
the Bill.   

Clauses 2 to 4 were added to the Bill. 
The First Schedule and the Second Schedule were added to the Bill. 
Clause 1, the Enacting Formula and the Title were added to the Bill. 

 
MR. DEPUTY CHAIRMAN:  Shri Arjun Munda to move that the Bill be passed.  
 
Ǜी अजुर्न मंुडा :  महोदय, मȅ यह ĢÎताव करता हँू: 
  
 िक िवधेयक को पािरत िकया जाए। 

 
The question was put and the motion was adopted. 

 
 

MESSAGE FROM LOK SABHA 
 

The Jammu and Kashmir Local Bodies Laws (Amendment) Bill, 2024. 
  
MR. DEPUTY CHAIRMAN:  Now, message from Lok Sabha, the Secretary-General. 
 
SECRETARY-GENERAL:  Sir, with your kind permission, I rise to report that the Lok 
Sabha, at its sitting held on 6th February, 2024, passed the Jammu and Kashmir Local 
Bodies Laws (Amendment) Bill, 2024.   
 I lay a copy of the said Bill on the Table.  
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RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE 
 
MR. DEPUTY CHAIRMAN: I have to inform the Members that the Business Advisory 
Committee in its meeting held today, that is, 6th February, 2024, has allotted time for 
Government Legislative Business as follows: 
 
 BUSINESS TIME  

ALLOTTED 
 
1. 

 
Consideration and passing of the Jammu and Kashmir 
Local Bodies Laws (Amendment) Bill, 2024 (after its 
introduction) 

  
Two  

Hours 

 The Committee also recommended that the House may sit beyond 6.00 p.m. 
to transact the Business before it. 

 
 

GOVERNMENT BILLS -Contd. 
 

The Water (Prevention and Control of Pollution) Amendment Bill, 2024 
 
MR. DEPUTY CHAIRMAN: The Water (Prevention and Control of Pollution) 
Amendment Bill, 2024; Shri Bhupender Yadav to move the motion for consideration of 
the Water (Prevention and Control of Pollution) Amendment Bill, 2024. 
 
THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE; AND THE 
MINISTER OF LABOUR AND EMPLOYMENT (SHRI BHUPENDER YADAV): Sir, I 
move: 
 "That the Bill further to amend the Water (Prevention and Control of Pollution) 
Act, 1974, be taken into consideration." 
 
Ǜी उपसभापित : माननीय मंतर्ी जी, क्या आप बोलना चाहȂगे? 
 
SHRI BHUPENDER YADAV: Sir, today, I have appeared before this House with an 
important amendment.  Sir, I wish to move for the consideration of this House, a Bill, 
which proposes some significant changes in the Water Act, 1974, which will not only 
give impetus to industries but will also make progress towards environmental 
protection. 
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(MR. CHAIRMAN in the Chair.) 
 

Mr. Chairman, Sir, in the beginning, I want to highlight only three important aspects 
of the Bill.  Firstly, the present Bill intends to streamline the appointment of key 
officials of the State Board.   Through this Amendment, Section 4 of the Water Act is 
proposed to be amended to streamline and uniform the qualification and the manner 
of appointment of Chairperson of the State Pollution Control Board.  The Amendment 
will provide for certain mandatory qualification, experience and procedure to ensure 
fair and transparent appointment of the Chairperson. 
 The second major Amendment is to decriminalise the penal provisions.  All 
penal provisions have been freed from imprisonment and will be replaced by the 
penalty except for violation under section 25 and 26.  Violation relating to sections 41 
to 45A, 47 and 48 are proposed to be dealt with by imposing financial penalty instead 
of prosecution in the court.   
 As we know, earlier, this House passed the Jan Vishwas Bill.  The Air 
(Prevention and Control of Pollution) Act, 1981 has already been amended through 
the Jan Vishwas Bill, 2023, which contained provisions similar to the proposed Bill.  
Amendment to the Water Act is also necessary to make it in line with the amendment 
made in the Air Act as both the laws contain similar provisions.   
 Sir, water being a State Subject, under Article 252 of the Constitution, it was 
not considered under the Jan Vishwas Bill, 2023.  The present proposal to amend the 
Water Act requires the Resolution by two States, which is attached with this Bill.  
There is another important aspect of the Bill that the present Bill streamlines the 
consent to establish and operate mechanism.  The Central Government shall be 
empowered to issue notification exempting certain categories of industries from the 
requirement of obtaining prior consent before the establishment of any industrial unit.  
This will reduce the duplication of surveillance and it will also reduce the unnecessary 
burden on regulatory agencies.    
 With this Bill, the Central Government shall be authorised to prescribe 
guidelines on the matters relating to grant, refusal or cancellation of consent by a 
State Board to establish or operate any industrial plant.  This will universalise the 
procedure and fulfil the long-standing demand of industries with all-India presence.  
The present Bill also protects the environmental concerns and paves the way for the 
Ease of Doing Business.   
 Hon. Chairman, Sir, I seek the support of all the Members of the House for 
passing this Bill.  Now, I think, hon. Members will give their views and suggestions.  If 
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there is any clarification required, I will give the same in the end during my reply.  
Thank you. 

 
The question was proposed. 

 
MR. CHAIRMAN:  Motion is moved.  I now call upon the Members whose names have 
been received for participation in the discussion.  Dr. Laxmikant Bajpayee.  You have 
ten minutes. 
 
डा. लÑमीकान्त बाजपेयी (उǄर Ģदेश): माननीय सभापित महोदय, आज आदरणीय भपेून्दर् 
यादव जी के ǎारा एक बहुत महत्वपूणर् िवधेयक इस सदन मȂ ĢÎतुत िकया गया है। इस िवधेयक 
की सबसे खास बात यह है िक जहा ंयह जल (Ģदूषण िनवारण और िनयंतर्ण) सशंोधन िवधेयक, 
2024 है, यह पयार्वरण को भी सरंक्षण Ģदान करेगा और उǏमी को भी सरंक्षण Ģदान करेगा। 
महोदय, इसमȂ Ģदूषण िनयंतर्ण बोडर् के अध्यक्ष की िनयुिƪ Ģिकर्या को भी िडफाइन िकया गया है 
और जो उǏोगपितयȗ को सज़ा का डर रहता था, जेल जाने का डर रहता था, उससे मुिƪ देकर 
जुमार्ने का Ģावधान िकया है। िफर वह जुमार्ना रािश भी पयार्वरण सरंक्षण कोष मȂ रखी जाएगी, 
यानी घूम कर वापस वह पयार्वरण के सरंक्षण मȂ उपयोग मȂ आएगी। औǏोिगक ईकाइयȗ की 
Îथापना सचंालन हेतु जो अनुमित िमलने मȂ Ģिकर्यात्मक िवलबं होता था, उस िवलबं की Ģिकर्या 
को आसान करने का काम इस सशंोधन िवधेयक के माध्यम से िकया गया है। इसके अलावा 
सामान्य सी गलती हो जाने पर उǏमी और Ëयापारी को जेल जाने का डर रहता था, उससे मुिƪ 
देने का काम भी िकया गया है और Ëयापार तथा उǏोग को लोग सुगमता से कर सकȂ , इस तरफ 
भी िबल के माध्यम से Ģयास िकया गया है। अिधिनयम के Ģावधानȗ का अनुपालन न करने पर 
अथवा उÊलघंन करने पर 41, 42, 43, 44, 45, 45ए, 47, 48 व धारा 25, 26 के उÊलघंन का 
जुमार्ना और अितिरƪ जुमार्ना देने की िवफलता को छोड़कर सभी अन्य Ģावधानȗ मȂ कारावास से, 
दंड से मुिƪ देने का काम इस सशंोधन िवधेयक के माध्यम से सरकार ǎारा िकया जा रहा है।  वायु 
(Ģदूषण िनवारण और िनयंतर्ण) अिधिनयम, 1981 मȂ जनिवÌवास अिधिनयम आने के बाद 
आवÌयक ËयवÎथाए ंकर दी गई थीं। उन्हीं ËयवÎथाओं को, क्यȗिक जल का िवषय सिंवधान के 
अनुच्छेद 252 के अंतगर्त आता है, उन्हीं ËयवÎथाओं को करने के िलए दो से अिधक राज्यȗ की 
सहमित ĢाÃत करके इस िवधेयक को इस सदन मȂ लाने का काम िकया गया है। कुछ औǏोिगक 
ईकाइयȗ को कȂ दर् सरकार को छूट देने का भी हक होगा। जो हिरत उǏोग हȗगे, गैर-Ģदूषणकारी 
उǏोग हȗगे, उन उǏोगȗ की सूची बनाकर सरकार उनको सामान्य औपचािरकताओं के बाद 
अनुमित दे देगी, लेिकन जो लÇबी औपचािरकता Ģदूषण िनयंतर्ण िवभाग की होती थी, उससे मुिƪ 
देने का काम सरकार इस िवधेयक के माध्यम से करेगी। उǏिमयȗ की िचरपिरिचत एक मागं है िक 
उनको उǏोग लगाने मȂ िविभन्न Ģकार के झंझटȗ से मुिƪ िमले, इंÎपेक्टर राज से मुिƪ िमले, 
उनका उत्पीड़न न हो। आदरणीय नरेन्दर् मोदी जी के नेतृत्व मȂ िजस Ģकार सरकार ने पुराने 
कानूनȗ को खत्म करके नए कानून को लाकर दंड के बजाय न्याय देने की बात कही है, मȅ 
समझता हंू िक यह कदम उस तरफ बढ़ा हुआ कदम है,  िजसके अधीन देश की आिर्थक िÎथित 
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को सबंल Ģदान करने वाले उǏमी और Ëयापारी िनभर्य होकर अपना Ëयापार और उǏोग लगा 
सकȂ गे और उनको िकसी Ģकार का भय नहीं रहेगा, ऐसा मȅ इस िवधेयक का उǈेÌय मानता हंू। 
महोदय, िनगरानी का और इंÎपेक्टर राज, िजसकी मȅने बार-बार चचार् की है, उसका दोहरा भय 
भी Ëयापािरयȗ और उǏोगपितयȗ के मन से खत्म होगा और िनयामक एजȂसी, जो कंटर्ोिंलग 
अथॉिरटी है, वह भी बोझरिहत होगी तथा जो उसका अपना काम है, वह उसको कर सकेगी। मȅने 
जुमार्ना रािश की बात तो कर दी है, मȅ इस िवधेयक के माध्यम से इतनी बात और कहना चाहता हंू 
िक माननीय मंतर्ी जी ǎारा जो िवधेयक पेश िकया गया है, इसमȂ ईज़ ऑफ डूइंग िबज़नेस का 
सरकार का जो िसǉातं है, उस िदशा मȂ भी यह एक Ģयास है। महोदय, जो सहमित तंतर् है, 
consent and establishment operate the mechanism, कȂ दर् सरकार िकसी भी औǏोिगक 
इकाई की Îथापना से पहले पूवर् सहमित ĢाÃत करने की आवÌयकता से कुछ Ǜेणी के उǏोगȗ को 
छूट देने पर िवचार कर रही है। इसकी िनगरानी के िलए कȂ दर् सरकार िकसी भी औǏोिगक सÎंथा 
की Îथापना और सचंालन के िलए िकसी राज्य या बोडर् ǎारा सहमित देने, इंकार करने या रǈ 
करने सबंधंी मामले पर भी ÎपÍट िदशा-िनदȃश िनधार्िरत करने के िलए अिधकृत होगी।  इन 
Ģिकर्याओं को सावर्भौिमक बनाने की बात है और मȅ यह कहंू िक उǏोगपितयȗ की सबसे पुरानी 
मागं िक व ेिनÍकंटक होकर अपना Ëयापार, उǏोग कर सकȂ , उसकी तरफ एक महत्वपूणर् कदम 
आदरणीय नरेन्दर् मोदी जी के नेतृत्व वाली सरकार के ǎारा लाया गया है।  मȅ इसके िलए 
आदरणीय भपेून्दर् यादव जी को बधाई देता हंू, धन्यवाद देता हंू और पूरे सदन से इस िवधेयक को 
पास करने की अपील करता हंू। मȅ इस िबल का समथर्न करता हंू, धन्यवाद।  
 
MR. CHAIRMAN:  Shri Jawhar Sircar.  Six minutes. 
 
SHRI JAWHAR SIRCAR (West Bengal):  Sir, thank you for giving me the opportunity 
to oppose the Bill. 
 
MR. CHAIRMAN:  I have not given you the opportunity to oppose the Bill.  This is your 
discretion.   
 
SHRI JAWHAR SIRCAR:  Sir, you have permitted me to have my say. 
 
MR. CHAIRMAN:  To oppose or not to oppose is your discretion. 
 
SHRI JAWHAR SIRCAR:  I would submit to you, Sir, first and foremost as a citizen of 
India, see the devastation that environment laws have failed to control.  You have air 
pollution, water pollution, environment sensitive zone, wildlife, Forest Act, etc.  Each 
one remains a devastated pillar of failure.  This one is just one more addition.  We 
have seen Governments for the last seventy years-plus.  But we have not seen such a 
determined Government, a Government so determined to use the legitimacy of law, of 
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structure to destroy the heart and core of it.  This one is just an act that brings in 
something to legitimise offences.  You have mining, effluents, CO₂, etc. They are full 
of exemptions. There are 200-plus State and Central laws which have control, but it 
was ultimately people and crusaders like M.C. Mehta who had to come before the 
Supreme Court to make them effective.   
 The specific reason for objecting to this Bill is, as my hon. friend has 
mentioned, छुटकारा दो, exempt करो, भय खत्म करो - भय िकससे है?  The offender has 
to get scared in a State.  A State cannot run, a Government cannot run on love and 
fresh air. Where there is a question of offending against human society, polluting the 
atmosphere, polluting water and destroying forests, the offender must have a sense 
of fear because he is offending against nature, against humanity.  This Government 
cannot go on exempting offenders and granting them reprieves.  This Bill is full of 
them.   
 This Bill again goes in for centralization of powers.  There is Section 21 in the 
mother Act which says that the State Government and the State Boards may take 
power.  Here, there is an attempt to centralize everything by bringing all the powers to 
Section 25, Section 26 and Section 27. Section 25 is to stop effluents from spoiling 
the Ganga, the Yamuna and other water bodies.  Section 26 is for those who have 
already got exemption like the Kanpur tanneries and others too go in for certain 
effluent discharge. All the sections are being diluted. There have been more 
exemptions under the environment sensitive zones than punishments. The mood of 
the Government is very clear.  
  They have brought in a term called 'Adjudicating Officer'. This could be a 
Central Officer or a State Officer.  Incidentally, all the directions in a federal polity are 
to be consultative.  But here there are absolute unilateral powers with the Central 
Government to determine whether a State Officer can be an Adjudicating Officer.  आप 
कौन है मुझे बताने वाले िक मेरी Îटेट मȂ िकसको पावर दी जाए?   This one is actually an anti-
federal law.  Clause 45C of the present Bill says that any act by an Adjudicating 
Officer, any decision by an Adjudicating Officer, can be appealed against straight to 
the National Green Tribunal. Sir, between a town that has an effluent problem and the 
National Green Tribunal, there is a State. I have no objection if it goes to the NGT.  
The only question is of expenses. The poor man, who fights against industrialists, 
who is out there to destroy mining, to destroy those industries that discharge effluent 
and make the holy Yamuna look ugly, full of chemical foam.वे भाग जाएंगे, क्यȗिक उनके 
पास ताकत है, उनके पास पैसे हȅ, वे गर्ीन िटर्Åयनूल मȂ जाकर जीत जाएंगे। जो उनके िखलाफ बात 
करते हȅ, वे एक िमनट भी आगे नहीं बढ़ सकȂ गे। Why are you bringing a section which says 
go straight from Panchayat, to the National Green Tribunal? बीच मȂ िकसी को रिखए 
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तािक we can go to the State headquarters and file cases. What are the punishments? 
There are punishments -- two-and-a-half years to seven years. But they have been 
made very small and very inconspicuous.  And as my learned friend said, the entire 
intention is to make it punishment-mukt law.  Without some amount of stringent fear, 
you cannot tackle a subject like environment.  We are going and making false 
promises -- I am using the words 'false promises'-- to the COP that we will bring in 
renewable energy.  My good friend, the Power Minister, is sitting here.  It is said that 
we will bring renewable energy to the extent of 50 per cent by 2030.  (Time-bell 
rings.) I am sure that the capacity for renewable energy will reach somewhere near 50 
per cent but the catch lies not in capacity; the catch lies in generation. We can say 
with authority that India cannot have more than 30-31 per cent power from renewable 
energy sources. (Time-bell rings.) So, why do we make international promises when 
you know that 2030, िजसकी तरफ हम देख रहे हȅ, िजसकी तरफ हम सोच रहे हȅ, 2030 मȂ भी 
हमारे यहा ं 70 per cent of the energy will be drawn by carbon emitting thermal fuels?  
The spirit of this Act is in that direction and I seek your indulgence to oppose it in no 
uncertain terms. Thank you, Sir.  
 
MR. CHAIRMAN: Dr. Ashok Kumar Mittal; not present.  Shrimati Sulata Deo; you 
have five minutes. 
 
SHRIMATI SULATA DEO (Odisha): Thank you very much, Sir, for giving me an 
opportunity to speak on the Water (Prevention and Control of Pollution) Amendment 
Bill, 2024. सर, मȅ अपनी तरफ से और मेरी पाटीर् बीजू जनता दल की तरफ से इस िबल को 
सपोटर् करती हंू। इसके संबधं मȂ िबल 1974 मȂ बना था और इतने सालȗ के बाद इसमȂ अमȂडमȂट 
करने के िलए यह िबल आया है, क्यȗिक हमारा िसिवलाइज़ेशन भी बढ़ रहा है, इसके िलए एक 
मकेैिनज्म की जरूरत है िजससे िक हम लोग वाटर पॉÊयशून, एयर पॉÊयशून को चैक कर सकȂ । 
इसके िलए चȂज होकर िबल का आना भी जरूरी था। अभी बताया गया है िक इस िबल के माध्यम से 
जेल जाने की सजा को हटा िदया गया है, यह बहुत अच्छी बात है। देखा जाए, तो रेिपडली 
क्लाइमेट चȂज भी हो रहा है। इसके कारण जो चȂिजज़ हो रहे हȅ, उनको हम िकस तरह से ǩमेून 
ģȂ डली बना सकते हȅ, यह बहुत जरूरी है। मȅ बताना चाहंूगी िक माइकर्ो ÃलािÎटक का पॉÊयशून 
बढ़ रहा है, इस बात को साइंिटÎट भी मान चुके हȅ िक माइकर्ो ÃलािÎटक पॉÊयशून बहुत बढ़ रहा 
है। इसको िकस तरह से रोका जाए, यह भी बहुत जरूरी है और ये इसमȂ आने चािहए।  
 इसके अलावा अदर इÌयज़ू हȅ, जैसे हम लोग वाटर पॉÊयशून की बात बोल रहे हȅ, जो 
खुली निदया ंहȅ, जो खुले नाले हȅ – अभी जो क्लाइमेट चȂज हो रहा है, जो हीट जेनरेट हो रही है, 
इसके कारण बहुत से जल जीवȗ की डैथ हो रही है और इस कारण से भी बहुत पॉÊयशून हो रहा 
है। इसका भी हम लोगȗ को ध्यान रखना पड़ेगा िक जो िनयम बनाए गए हȅ, इनकी मॉनीटिंरग कैसे 
की जाए। मȅ चाहती हंू िक इसके िलए अच्छे से अच्छा Ģावधान होना चािहए। मȅ कहना चाहंूगी िक 
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जो Îपॉटलाइट एिरयाज़ हȅ, उनको आईडȂिटफाई करना चािहए। जो अरबन लोकल बॉडीज़ हȅ,  
वहा ंपर िंडर्क ģॉम टैप की बहुत सारी सुिवधाएं दी गई हȅ। यह हर राज्य मȂ है, मेरे राज्य मȂ भी है, 
सब राज्यȗ मȂ जब नल खोलȂ, तो अच्छा पानी पीने के िलए िमले। अगर 10 साल के चलते देखȂगे, तो 
जब सभी जगह पर पीने का पानी अच्छी तरह से उपलÅध हो जाएगा। तो कहीं न कहीं जो ground 
water है और जहा ँसे पीने का पानी आ रहा है, हम उसे कैसे ठीक तरह से रखȂ, उसकी देखभाल 
करȂ, उसका pollution न हो, िजससे िक जो पीने का पानी है, वह अच्छी तरह से िमले - हम 
इसके िलए सोच रहे हȅ। हमारा यह सजेशन है िक इसके िलए एक मॉिनटिंरग कमेटी होनी चािहए। 
इसमȂ कुछ िसटीजन्स का, यहा ँके कुछ लोगȗ का भी एक टीम वकर्  होना चािहए िक िकस तरह से 
इस पर काम करȂ।  
 महोदय, एक बात और है िक 'Ease of Doing Business' के कारण इंडÎटर्ी के िलए जो 
बहुत सारे Ģावधान िकए गए हȅ - क्यȗिक हम लोगȗ को भी आगे बढ़ना है, इसिलए industry भी 
रहनी चािहए, मगर यह भी देखा जाए िक industries मȂ पानी का जो utilization हो रहा है, उसके 
िलए एक ऐसा mechanism बनना चािहए िक जो लोग industry का पानी यज़ू कर रहे हȅ, उन्हȂ 
िकतने पानी की जरूरत है और वे िकतने ज्यादा पानी की pumping और wastage of water कर 
रहे हȅ। जैसे अभी मेरे पूवर् वƪा बोल रहे थे िक air pollution को कम करने के िलए हम लोगȗ के 
पास इतने ससंाधन हȅ। इसको रोकने के िलए हम industries पर काम कर रहे हȅ, लेिकन हम 
उनकी monitoring भी करȂ। जो जल वे ले रहे हȅ, कैसे भी करके उसकी मॉिनटिंरग की जाए, 
उसको देखा जाए। मȅ ऐसा नहीं कह रही हंू िक उनके ऊपर कोई  fine लगाया जाए, सजा का कोई 
और अरȂजमȂट िकया जाए, मगर यह जरूर होना चािहए।  ..(समय की घंटी)..सर, एक िमनट, मȅ 
खत्म कर रही हंू। यह जरूर होना चािहए िक हम लोग उसकी कैसे मॉिनटिंरग करȂ, so that 
wastage of water न हो और हमारे पास water रहे। महोदय, मȅ इस िबल का समथर्न कर रही हंू, 
बस मुझे इतना ही बोलना था. Thank you so much, Sir.   
 
MR. CHAIRMAN:  Shri Subhas Chandra Bose Pilli, five minutes. 
 
SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Hon. Chairman, Sir, thank 
you very much for giving me the opportunity to speak on this Bill.  One of the main 
objectives of this Bill is to establish a balance between the severity of the offence and 
high gravity of the punishment under the Water (Prevention and Control of Pollution) 
Act, 1974.  For this, the Bill proposes to decriminalize certain criminal provisions so 
that citizens and businesses can operate without fear of imprisonment for minor, 
technical or procedural defaults.  This Bill is with the spirit of 'Ease of Living' and 
'Ease of Doing Business'. Hence, on behalf of our Y.S.R. Congress Party, we 
welcome this Bill.  However, I wish to bring the following issues to light: 
 The first is reducing industrial water pollution.  More than six per cent of India's 
operational industries currently do not comply with one or the other environmental 
standards, risking air, water and soils due to emissions and discharge of effluents 
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carrying various pollutants.  The Central Pollution Control Board had imposed over 
Rs.13.4 crore of environmental compensation on 34 polluting chemical/fertilizers and 
cement industries and collected over Rs.12.3 crore from them during 2018-22. Even 
though the contamination of water has continued, I urge the Government to ensure 
that the lack of criminal penalties does not lead to further damage to the environment.  
 

[THE VICE-CHAIRPERSON (DR. AMEE YAJNIK) in the Chair.] 
 
The principle of "polluter pays" should not become "pay to pollute".  Repeat 
offenders should not only be fined but warned of suspension. Madam, 70 per cent of 
surface water in India is estimated to be unfit for consumption due to the discharge of 
untreated industrial effluents into water bodies.    
 Nearly, four crore Indians suffer from water-borne diseases like typhoid, 
cholera, and hepatitis, leading to nearly four lakh fatalities each year. I suggest that 
the penalty to be collected under this Bill and deposited into the Environmental 
Protection Fund should be used for de-polluting water bodies and tackling the 
diseases resulting from water pollution.  In middle-income countries like India, water 
pollution can account for the loss of up to half of GDP growth.  Water pollution costs 
the Indian Government around US$ 7.7 billion a year and is associated with a 9 per 
cent drop in agricultural revenues and 16 per decrease in downstream agricultural 
yields. I urge the Government to ensure that these losses on account of water 
pollution are reduced.  For this, the Government should implement a national 
programme along the lines of National Clean Air Programme (NCAP) specifically 
aimed at curbing water pollution in major cities.  
 With these suggestions, I support the Bill. 

  
THE VICE-CHAIRPERSON (DR. AMEE YAJNIK): Now, Dr. V. Sivadasan.  You have 
two minutes. 
 
DR. V. SIVADASAN (Kerala): Madam, the increase in pollution is a very important 
thing which we will address. Here, we should discuss this issue very seriously. I think, 
after 2014, the pollution is increasing everywhere and in water also. The Namami 
Gange Programme and I think, everybody heard about the Namami Gange 
Programme.  Here, the Minister has given a reply to me; after 2004, in the Ganga, the 
holy river, the pollution is increasing. There, after 2017, the faecal coliform bacteria 
level in Champanagar in 2017, it is 21,000 MPN/100 ml.  But, in 2021, it is 31,500 
MPN/100 ml. They have spent about Rs. 12,000 crores for the Cleaning Mission of 
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Ganga River. But, the Ganga River also is suffering now because of pollution.  Why? 
The Government should reply to it.  They are spending crores of rupees but the result 
is not there. Then, where this money has gone, it should be enquired.  I do not know 
whether corruption is there or not but, seriously, it should be discussed. Then, 
secondly, Madam, proper cleaning of water is very important.  Thousands of people 
in India are not getting the drinking water. That is a reality. Why is it happening?  
People are not getting the drinking water because of the policy of the Government.  
The Government is not ready to ensure the availability of drinking water to everybody.  
They are reducing the investment in the public water distribution system. The 
Government should invest proper amount for the arrangement of the drinking water 
facility.  Here, this Government has proposed a Bill.  Basically, this Bill is an attack on 
the federal structure of the water management.  For the water management, 
monitoring at the local level and at the State level is very important.  In Kerala, the 
Government has started a mission in the name of Haritha Keralam.  There, they find 
out the sources of water and they are trying to protect the water source.  So, this is 
very important.  I think, the Kerala Model is one of the best models of the nation.  The 
Government should study the importance of the model and try to promote these kinds 
of models in our nation.   
 
THE VICE-CHAIRPERSON (DR. AMEE YAJNIK): Now, Dr. M. Thambidurai. You 
have two minutes. 
 
DR. M. THAMBIDURAI (Tamil Nadu): Madam, I am going to speak on an important 
issue, give me some more time.  
 
THE VICE-CHAIRPERSON (DR. AMEE YAJNIK): Please.  
 
DR. M. THAMBIDURAI: Madam, I rise to participate in the Water (Prevention and 
Control of Pollution) Amendment Bill, 2024. Already the Minister has spoken very well 
regarding the objectives, Section 25 and Section 26, the purpose for which he has 
brought this Bill.  In this connection, I would like to place certain points. We know that 
the industrial activities have contributed to water contamination in India.  Discharge of 
untreated and inadequately treated industrial effluents in the water bodies lead to the 
contamination of surface and ground water sources.  For example, we, in Tamil 
Nadu, are facing it. The river Pennaiyar is there. Kelavarapalli dam is constructed  
near Hosur area in Tamil Nadu. The water from Bengaluru, which is coming from 
 that dam to South Pennaiyar, is all contaminated water, having sewage  

114 [RAJYA SABHA]



water and industrial pollutants. They are sending everything. We are facing a lot of 
problems. The Minister has to take care as to how to solve that problem.  How can 
we drink that kind of water? That is an industrial belt. Hosur is a big industrial area, a 
corporation area. We are dependent on the Pennaiyar river for drinking water. It is 
seriously affecting our people. Therefore, it must be taken into consideration. In the 
same way, the Cauvery water which is coming to Tamil Nadu, is also polluted. All 
industrial effluents, sewage water, everything is coming to the Mettur Dam. 
Therefore, we are suffering because of lack of drinking water. Once, the Cauvery 
water used to be clean water. But now if we see the water, it is very dark. We are 
fighting for that. The four States are fighting over the Cauvery issue. We all are fighting 
only over the polluted water as we are not getting clean water.  This is a very serious 
matter and, therefore, I request the Government to take care of this. Madam, I am 
coming to the next issue. With regard to the authorities and boards, especially, in 
Tamil Nadu, sometimes they are giving power to Tamil Nadu.  Previously, it was the 
Central Government appointing the Board of Directors and taking decisions.  You are 
a lawyer, you know it very well that after the Supreme Court judgement, it has gone 
once again to the State Governments. But the Minister is bringing some kind of a rule 
on their appointment. Whether the Central Government is interfering with the State 
Government in power, I do not know.  This controversy must not be there because 
you know very well that recently, in Tamil Nadu, some problems arose in the water 
Boards and the Board's Chairman also faced a lot of problems. ...(Time-Bell 
rings.)... Madam, this is a drinking water problem. There are so many issues, but we 
are living without water.  Without water, we cannot live. Without drinking water, how 
can we live? Therefore, I would like to know whether the State Governments have the 
full rights or the Central Government interferes in the appointments because Centre's 
representation is also there in the Pollution Control Board.  They are having that. But 
some kind of a conflict is going on. There are a lot of pending cases and they are not 
disposing them at all. Pollution Control Board is not taking any decision because of 
the controversy that is taking place.  Because the industries are getting licenses, the 
institutions have to ensure that they set up plants. They were not doing that.  
Therefore, a lot of problems are being faced throughout the country, especially in 
Tamil Nadu. I know my part of area.  Many colleges are running there. They are 
putting conditions. Nowadays, new conditions are coming. The State Government is 
giving another rule. We do not know how the...(Interruptions)... 
 
THE VICE-CHAIRPERSON (DR. AMEE YAJNIK): Your time is over.  
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DR. M. THAMBIDURAI: I am saying that drinking water is a precious thing. Whatever 
provisions you are bringing, they may be good, but at the same time, we should also 
protect the human beings for whom you are supplying the water and see how can we 
get clean water for drinking purposes.  As I mentioned about the Kelavarapalli Dam in  
Hosur area which is constructed on the  Pannaiyar river, it is completely sewage 
water.  ...(Time-Bell rings.)... Cauvery water also has the same problem.  Karnataka 
people are demanding 18 TMC water for drinking purposes.  They can take the 
drinking water from the Kannambadi dam and need not construct the Mekedatu dam. 
That is another controversy that is going on. What is the purpose of constructing a 
new dam when they are able to... 
 
THE VICE-CHAIRPERSON (DR. AMEE YAJNIK): Your time is over. 
...(Interruptions)...  
 
DR. M. THAMBIDURAI: We are taking water from Mettur dam for drinking purposes. 
In the same way, we have no objection for Karnataka taking drinking water for 
Bengaluru city- 18 TMC. The Supreme Court has already given the decision and we 
are abiding by that.  But let them take it from the Krishnaraja Sagara, that is, 
Kannambadi Dam, instead of a new dam. That is our request. Thank you. 
 
THE VICE-CHAIRPERSON (DR. AMEE YAJNIK): Now Shri Kanakamedala Ravindra 
Kumar. 
 
4.00 P.M. 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh):  Thank you, Madam, 
for giving this opportunity.  Madam, the instant Bill proposes to rationalizing criminal 
provisions and ensuring the citizens, business and the companies operate with fear of 
imprisonment for minor technical or procedural defaults.  Also, the nature of penal 
consequences of an offence committed must be commensurate with the seriousness 
of the offences.  This Bill seeks to establish a balance between severity of the offence 
and the gravity of the punishment provided in this regard.  Madam, already the impact 
of climatic change is felt in each and every sphere of the environment.  The instant 
Amendment Bill provides for the very mild punishments for certain offences consisted 
in the principal Act.  If this is allowed, the water, one of the important aspects of the 
environment, will be polluted more.  Prescribing mild punishment in the pretext of 
rationalizing criminal provisions will not deter the public, entrepreneurs and other 
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business establishments.  For example, in Andhra Pradesh, there is a Rushikonda, a 
hill area which is there as a tourist spot.  The tourist place has been totally destroyed 
and demolished, causing environmental effected pollution.  The matter has already 
been brought to the notice of the Central Government also.  After demolishing the 
said tourist place, the Government of Andhra Pradesh has invested Rs.600 crores for 
constructing a CM camp office.  It is public money.  Public are not allowed to visit the 
Rushikonda.  They have caused a lot of environmental problems and they wanted to 
convert it to CM's complex.  Apart from that, they are also causing damage to the 
entire developmental activities in Visakhapatnam.  Likewise, with regard to the 
provisions of this Act, Section 45A of the principal Act, 'If any person contravenes any 
of the provisions of this Act or any order or direction issued, the penalty may be 
extended to Rs.15 lakhs, from Rs.10,000 to Rs.15 lakhs.'  Coming to the adjudicating 
aspect, the Central Government for the purpose of determining the penalties, 
provision is there of appointing an officer not below the rank of Joint Secretary; that is 
an executive function.  Though quasi-judicial functions were entrusted to the 
executing authority, the nature of disposal and nature of grievances are to be 
addressed by following the procedural aspect also.  There is a clear cut violation 
which is going on and that we have been experiencing.  The amount of penalties 
imposed under the provisions of Sections 41, 41A, 42 to 45 shall be in addition to the 
liability to pay relief or compensation under Section 15, read with Section 17 of the 
National Green Tribunal.  It is a double punishment imposed on that.  It is contrary to 
the provisions of the principal Act... ...(Time-bell rings)...  Coming to another 
aspect, any person aggrieved by the order of the adjudicating officer under Section 
49B may prefer an appeal to the National Green Tribunal under Section 3 of the 
National Green Tribunal Act.  The National Green Tribunal is already overburdened 
with regard to the matters relating to the environmental factors pollution.  Coming to 
this aspect, under this Act also, the appeals are preferred to the National Green 
Tribunal.  It will then be overburdened.  It is better to constitute a tribunal separately 
and take appropriate steps to dispose of the matters within a specified time. Thank 
you. 
 
THE VICE-CHAIRPERSON (DR. AMEE YAJNIK):  Now, Shri Kailash Soni.  You have 
five minutes. 
 
Ǜी कैलाश सोनी (मध्य Ģदेश): माननीया उपसभाध्यक्ष जी, मȅ जल (Ģदूषण िनवारण और 
िनयंतर्ण) अिधिनयम, 1974 मȂ ĢÎतािवत सशंोधन के पक्ष मȂ बोलने के िलए खड़ा हुआ हँू।  सबसे 
पहले तो मȅ माननीय भपेून्दर् यादव जी का साधुवाद करना चाहता हँू, उनके Ģित कृतज्ञता ज्ञािपत 
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करना चाहता हँू िक सामािजक जीवन मȂ बहुत लबें समय से, 1974 के बाद िवकिसत भारत के 
राÎते मȂ कुछ अवरोध थे, उनको दूर करने के िलए और दूसरा, जल, जो पंच महाभतूȗ मȂ से एक है, 
जो हमारे जीवन की अवधारणा को बनाए रखने के िलए बहुत महत्वपूणर् है, उसका सतुंिलत और 
िववेकपूणर् उपयोग हो, इसके िलए कानूनȗ मȂ सशंोधन की आवÌयकता थी।  इसके िलए हम भपेून्दर् 
यादव जी का अिभनंदन करते हȅ और उनके Ģित आभार Ëयƪ करते हȅ। लोकतंतर् मȂ कानून ही Ģाण 
है।  लोकतंतर् पहलवानी का िवषय नहीं है।  लोकतंतर् मȂ है िक जनता जो ददर् महसूस करे, उस पर 
सरकार िजतनी जÊदी िनणर्य करे और कानून बनाये, वह सफलतम और अच्छी सरकार है।  
इसिलए िहन्दुÎतान मȂ सबसे लोकिĢय नेता के रूप मȂ माननीय Ģधान मंतर्ी नरेन्दर् मोदी जी Îथािपत 
हुए हȅ।  पूरे सदन के ध्यान मȂ होगा िक आजादी के बाद ऐसा इितहास िहन्दुÎतान की िकसी 
सरकार ने Îथािपत नहीं िकया िक अंगेर्जȗ के इतने कानून िनरिसत िकये गये और देश, काल तथा 
पिरिÎथित के अनुरूप इतने नये कानून Îथािपत िकये गये। कानूनȗ के कारण सरकार की पहचान 
होती है।  हमारे लोकतंतर् के सबसे बड़े समीक्षक, सी. राजगोपालाचारी जी, डा. राम मनोहर 
लोिहया जी और हमारे जो गाइड, गािर्जयन और िफलॉÎफर हȅ, पिंडत दीन दयाल उपाध्याय जी - 
सबकी एक अपेक्षा रही है िक जनता के अनुरूप कानून हो।   
 यह कानून तीन लÑयȗ को लेकर ĢÎतुत िकया गया है। नÇबर एक, पानी की शुिचता, 
उसकी गुणवǄा बनी रहे, उसका उपयोग ठीक ढंग से हो; दूसरा, अपने पानी के कारण हमारे 
'िवकिसत भारत' की कÊपना अवरुǉ न हो, इसिलए िवकास के राÎते मȂ उसके भीतर के जो 
अवरोध हȅ, व ेइसमȂ साफ हो जाए;ँ और नÇबर तीन - कानून की एकरूपता।  इस कानून की िवशेष 
बात यह है िक जून, 1972 मȂ मानव पयार्वरण पर Îटॉकहोम सÇमेलन के बाद हमारे लोगȗ के साथ-
साथ हमारी वनÎपितयȗ और जीवȗ के ÎवाÎथ्य और सुरक्षा को खतरे मȂ डालने वाली Ëयापक 
पयार्वरणीय समÎयाओं के िलए पूरे देश मȂ एक समान कानून बनाना उिचत समझा गया और 
इसीिलए हमारे देश मȂ 1974 मȂ इस िदशा मȂ हमारी भारतीय ससंद ने यह कानून बनाया।  इस 
अिधिनयम मȂ Ģदूषण को िनयंितर्त करने के िलए एक तंतर् बना।  यह अिधिनयम जल Ģदूषण की 
रोकथाम, िनयंतर्ण तथा जल की पूणर्ता को बनाये रखने और बहाल करने िलए मुख्य कानूनȗ मȂ से 
एक है।  जल अिधिनयम जल Ģदूषण की रोकथाम और िनयंतर्ण के िलए केन्दर्ीय और राज्य बोडș 
की Îथापना का Ģावधान करता है और इन्हȂ इससे सÇबिन्धत शिƪया ँभी Ģधान करता है।  चूिँक 
जल भारत के सिंवधान की 7वीं अनुसूची मȂ Ģावधािनत िकया गया है, यह एक राज्य का िवषय है, 
इसीिलए जल अिधिनयम सिंवधान के अनुच्छेद 352 के खंड 1  के अनुसरण मȂ, अथार्Þ असम, 
िबहार, गुजरात, हिरयाणा, िहमाचल Ģदेश, जÇमू और कÌमीर, कणार्टक, केरल, मध्य Ģदेश, 
राजÎथान, ितर्पुरा और पिÌचमी बगंाल राज्यȗ के सदनȗ ǎारा पािरत िकये गए ĢÎताव के अनुरूप 
Îथािपत िकया गया। 
 इस अिधिनयम ǎारा, इसका 1974 का जो अिधिनयम है, इसमȂ जो िवसगंित है, इसमȂ 
िविभन्न दंडात्मक Ģावधान िकये गये हȅ।  जैसे, धारा 20, 32, 33, 33ए के तहत जारी िकये गये 
िनदȃशȗ का उÊलघंन करने पर उÊलघंनकतार् को 3 महीने तक की कैद या जुमार्ने से दंिडत िकया 
जा सकता है तथा धारा 30 या 33ए का उÊलघंन करने पर एक अविध के िलए कारावास से भी 
दंिडत िकया जा सकता है, ऐसी अविध जो 1 वषर् और 6 महीने से कम नहीं होगी, लेिकन िजसे 6 
साल तक बढ़ाया जा सकता है और जुमार्ना भी लगाया जा सकता है। यिद यह िवफलता जारी 
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रहती है, तो अितिरƪ जुमार्ना भी लगाया जा सकता है, जो Ģत्येक िदन के िलए 5 हजार रुपए 
तक बढ़ाया जा सकता है। अगर इसके दौरान ऐसी िवफलता जारी रहती है, इस तरह की पहली 
िवफलता के िलए दोषी ठहराए जाने के बाद यिद उÊलेिखत िवफलता दोष िसǉी की तारीख के 
बाद एक वषर् की अविध से अिधक तक जारी रहती है, तो दोषी पाए जाने पर अपराधी को 
कारावास की सजा होगी, जो दो साल से कम नहीं होगी, लेिकन इसे सात साल तक बढ़ाया जा 
सकता है। इससे देश मȂ काम करने वाले, जल का उपयोग करने वाले उǏोगपितयȗ मȂ एक भय का 
वातावरण बनेगा। इसको सशंोिधत करने की आवÌयकता महसूस हुई और यह वतर्मान सशंोधन 
ĢÎतुत िकया गया। ...(समय की घंटी)... 
 महोदया, मȅ आिखर मȂ इसके मूल उǈेÌय को बता कर अपनी बात समाÃत करता हँू। इसका 
मूल उǈेÌय है - छोटे अपराधȗ के िलए कारावास के डर को खत्म कर देना, Ëयापार करने मȂ 
आसानी की िदशा मȂ एक कदम, ĢÎतािवत दंड छोटे उÊलघंनȗ मȂ अिभयोजन के उत्पीड़न के िबना 
उÊलघंनȗ के िखलाफ एक िनवारक भी सािबत होगा। यह ĢÎताव सभी न्याय के्षतर्ȗ मȂ Ģिकर्याओं को 
एक समान बना देगा, तािक उǏोगȗ को कई अलग-अलग अनुपालनȗ का पालन न करना पड़े। 
वायु अिधिनयम के तहत कुछ उǏोगȗ को अनुपालन से छूट देने के िलए सरकार को सशƪ बनाने 
के िलए एक सक्षम Ģावधान भी ĢÎतािवत है।...(समय की घंटी)... इसके िलए यह सशंोधन 
ĢÎतुत है। महोदया, मȅ आपके माध्यम से सभी से अनुरोध  करता हँू िक सवार्नुमित से इसको पािरत 
करने की कृपा करȂ, बहुत-बहुत धन्यवाद। 
 
उपसभाध्यक्ष (डा. अमी यािज्ञक): धन्यवाद। डा. अशोक बाजपेयी जी। आपके पास पाचँ िमनट का 
समय है। 
 
डा. अशोक बाजपेयी (उǄर Ģदेश): माननीया उपसभाध्यक्ष जी, 1972 मȂ human environment 
को लेकर इटंरनेशनल कॉन्ģȂ स हुई और उसमȂ यह तय हुआ िक वायु और जल Ģदूषण को लेकर 
िंचता की जाए। इसके चलते भारतीय ससंद मȂ 1974 मȂ एक कानून पास िकया गया। जल Ģदूषण 
को िनयंितर्त करने के िलए यह कानून बनाया गया। इसमȂ यह ËयवÎथा की गई िक अलग-अलग 
राज्य...... 

 
(उपसभापित महोदय पीठासीन हुए।) 

 
मान्यवर, जल सिंवधान की सातवीं अनुसूची मȂ आता है, जो राज्य सरकारȗ का िवषय होता है, 
इसिलए इसमȂ राज्य सरकारȗ के ǎारा इसके िलए पॉÊयशून कंटर्ोल बोडर् बनाने की ËयवÎथा की 
गई। इसके तहत िविभन्न राज्य सरकारȗ ने अपने-अपने राज्य मȂ पॉÊयशून को रोकने के िलए, 
पयार्वरण को शुǉ बनाए रखने के िलए पॉÊयशून कंटर्ोल बोडर् की Îथापना की। लेिकन अलग-
अलग राज्यȗ के पॉÊयशून कंटर्ोल बोडर् की अलग-अलग िनयमावली थी, अलग-अलग कायार्वली 
थी, इसिलए बार-बार ऐसा िवचार िकया गया िक कैसे इस देश मȂ इसको लेकर एकरूपता लाई 
जा सके। 1974 के कानून मȂ जो ËयवÎथा थी, उसमȂ कुछ ऐसी कठोरता थी, िजसके चलते बहुत 
सारे उǏोगȗ को लगाने मȂ काफी बड़ी जिटलता का सामना करना पड़ता था। इससे उǏमी परेशान 
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होकर उǏोग से िवमुख हो जाया करते थे। उǏोग भी Ģभािवत न हो और उसके साथ ही साथ  
उǏोग से जो अविशÍट िनकलते हȅ, उससे जल भी न Ģदूिषत हो, इसमȂ इसका भी ध्यान रखा गया 
है, क्यȗिक जल ही जीवन है और जल हमारे जीवन का मुख्य आधार है। इन दोनȗ के बीच मȂ बलैȂस 
बनाना जरूरी है, तािक हमारे यहा ँइस कानून के चलते उǏोग भी Ģभािवत न हो और इसमȂ कोई 
िशिथलता बरतने से ऐसा न हो िक जल और पयार्वरण पर Ģितकूल Ģभाव पड़े। इन दोनȗ चीजȗ का 
समन्वय करते हुए यह कानून लाया गया है। यह सशंोधन कोई बड़ा सशंोधन नहीं हȅ। हमने इसमȂ 
केवल दंड के Ģावधान का सरलीकरण िकया है। इसके िलए जो दंड की ËयवÎथा है, उसमȂ जो 
कारागार और कठोर Ǜम की ËयवÎथा थी, उसको कम करके जुमार्ना लगाने की बात की गई है। 
वह जुमार्ना भी पॉÊयशून कंटर्ोल बोडर् को ही जाएगा, जो Ģदूषण िनयंतर्ण करने के िलए ही उपयोग 
मȂ आ सकेगा। उǏिमयȗ से िलया गया जुमार्ना पॉÊयशून कंटर्ोल बोडर् के िलए ही सहायक होगा।         
मान्यवर, इसके साथ-साथ वायु Ģदूषण को भी रोकने वाली जो ËयवÎथा थी, उसके चलते भी िजन 
उǏोगȗ से वायु Ģदूषण Ģभािवत नहीं होता था, बिÊक वायु का वातावरण ही Ģभािवत होता था, 
उनको लगाने की अनुमित भी होगी।  साथ ही साथ, इसमȂ यह ËयवÎथा भी की गई है िक जो Îटेट 
पॉÊयशून कंटर्ोल बोडर् होगा, उसके चेयरमनै के िलए कुछ मानक िनधार्िरत िकए गए हȅ और उसके 
िलए भारत सरकार ǎारा इस कानून के ǎारा जो मानक बनाए गए हȅ, उनके अनुरूप ही Îटेट 
पॉÊयशून कंटर्ोल बोडर् के चेयरमनै की िनयुिƪ जाएगी। साथ ही साथ, िजन लोगȗ पर जुमार्ना 
लगाया जा रहा है, उनके िलए एक न्याियक ËयवÎथा भी की जाएगी।  इसके िलए एक न्याियक 
Ģिकर्या होगी, एक जुिडिशयल ऑडर्र होगा, िजसके तहत अगर कोई उन िनयमȗ का उÊलघंन 
करता है तो उसके ऊपर आिर्थक दंड लगाया जा सकेगा। लेिकन, कुल िमलाकर इसका उǈेÌय 
यह है िक एक ऐसा कानून बने, िजससे पयार्वरण िनयंितर्त रहे, पयार्वरण सरंिक्षत रहे और Ģदूषण 
की भी रोकथाम हो सके, साथ ही साथ हमारे िवकास का जो पिहया है, वह भी न रुकने पाए।  यह 
िवकास और पयार्वरण, इन दोनȗ के बीच सतुंलन बनाने वाला कानून लाया गया है। 
 माननीय उपसभापित जी, सबसे बड़ी बात यह है िक इस कानून के लाने के बाद हम पूरे 
देश मȂ एकरूपता ला सकȂ गे।  अलग-अलग राज्यȗ के जो Ģदूषण कंटर्ोल बोडर् थे, उन सबकी 
अलग-अलग ËयवÎथा और िनयमावली थी, लेिकन अब इस कानून के बनने के बाद सारे देश मȂ 
कानून मȂ एकरूपता आ सकेगी और साथ ही, जो कȂ दर्ीय कंटर्ोल बोडर् होगा, उसको कुछ अिधक 
अिधकार इसिलए हȗगे, क्यȗिक बहुत से उǏोगȗ को लगाने मȂ अगर पयार्वरण पर कोई Ģितकूल 
Ģभाव नहीं पड़ रहा है और राज्य सरकारȂ अगर उनमȂ अनापिǄ नहीं दे रही हȅ तो भी उन्हȂ लगाने 
का अिधकार कȂ दर्ीय पॉÊयशून कंटर्ोल बोडर् दे सकेगा।  इसी तरीके से, वायु को Ģदूिषत नहीं करने 
वाले उǏोगȗ को लगाने के िलए भी अगर राज्य सरकारȂ या राज्य पॉÊयशून कंटर्ोल बोडर् परिमशन 
नहीं देता है तो कȂ दर्ीय पॉÊयशून कंटर्ोल बोडर् उसके िलए अनुमित दे सकेगा।  यह अिधकार कȂ दर् 
सरकार को हȗगे, िजससे हमारे िवकास की गित भी तेज रहेगी।  कुल िमलाकर, भारत सरकार की 
Ģितबǉता इस बात के Ģित है िक वह लोगȗ को Îवच्छ जल दे सके।  हर घर को शुǉ जल िमल 
सके, आज जल की इस ËयवÎथा को लेकर भारत सरकार बहुत अिधक िंचितत है।  माननीय Ģधान 
मंतर्ी, नरेन्दर् मोदी जी के नेतृत्व मȂ िजस तरह से हर घर मȂ नल से जल पहंुचाने का काम िकया गया 
है, वह अपने मȂ अभतूपूवर् है।  लोगȗ को शुǉ पेयजल िमल सके, मȅ समझता हँू िक इस कानून के 
आने से िनिÌचत रूप से उसको बल िमलेगा।  ...(समय की घंटी)... आपका बहुत-बहुत धन्यवाद। 
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Ǜी उपसभापित: माननीय बाजपेयी जी, आपका बहुत -बहुत धन्यवाद।  माननीय मंतर्ी जी, आपका 
जवाब। 
 
SHRI BINOY VISWAM (Kerala): Sir, I have given my name. 

 
SHRI M. SHANMUGAM (Tamil Nadu): Sir, I have also given my name. 
 
MR. DEPUTY CHAIRMAN: All names have been called. ...(Interruptions)... एक 
िमनट।  Please take your seats. ...(Interruptions)... माननीय सदÎयगण, िनयम यह है िक 
बहस शुरू होने के आधे घंटे पहले आप नाम भेजȂगे, लेिकन आप लाÎट मȂ नाम भेजते हȅ, तो िफर 
वह सभंव नहीं है। ...(Ëयवधान)... Ãलीज़।  माननीय मंतर्ी जी, आपका जवाब। ...(Ëयवधान)...कोई 
और बात िरकॉडर् पर नहीं जा रही है। 
 
Ǜी भूपेन्दर् यादव : माननीय उपसभापित महोदय, आज इस चचार् मȂ िविभन्न दलȗ के 9 वƪाओं ने 
भाग िलया है और यह जो वाटर िĢवȂशन िबल है, इस पर बहुत अच्छे तरीके से अपने-अपने िवचार 
ĢÎतुत िकए हȅ।  कुछ लोगȗ ने सशंय भी उठाया, िजसका मȅ िनिÌचत रूप से जवाब दंूगा, लेिकन 
सबसे बड़ी बात यह है िक ज्यादातर सदÎयȗ की यह भावना थी िक देश के िवकास के िलए कुछ 
कानूनȗ के ǎारा िजस Ģकार से हम तकनीकी अवरोध उत्पन्न कर देते हȅ, उसको समाÃत करने का 
इस िबल मȂ पूरा Ģयास िकया गया है।  
 माननीय उपसभापित महोदय, मȅ आपके सामने यह भी कहना चाहँूगा िक माननीय Ģधान 
मंतर्ी जी ने िपछले वषर् वाराणसी मȂ देश की जनता के सामने जो 9 आगर्ह रखे थे, उनमȂ से उन्हȗने 
सबसे पहला आगर्ह देश मȂ जल के सरंक्षण को लेकर हर नागिरक के जागरूक होने का िकया था।  
यही कारण है िक जब आज़ादी के 75 वषर् पूरे हुए और पूरा देश 'अमृत उत्सव' मना रहा था, तब 
माननीय Ģधान मंतर्ी जी ने सबके सामने 'अमृत सरोवर' की सकंÊपना रखी। हम सब सदÎयȗ ने 
अपने-अपने के्षतर् मȂ 75 अमृत सरोवर के िलए कायर् िकया और सरकार का जो टारगेट था, उस 
टारगेट को भी पूरा िकया गया है। हम अपने देश मȂ जल सरंक्षण को लेकर पूरी तरह से Ģितबǉ हȅ 
और इसीिलए दुिनया भर मȂ Ģाकृितक झीलȗ के सरंक्षण के िलए जो रामसर साइट्स तय की जाती 
हȅ, आज़ादी के 75 वषर् होने पर भारत की 75 वॉटर बॉडीज़ को रामसर साइट्स का दजार् िदया 
गया है, जो Ģधान मंतर्ी जी के नेतृत्व मȂ जल सरंक्षण की Ģितबǉता को दशार्ता है।  
 महोदय, इतना ही नहीं, हमारी सरकार आने के बाद हमारे देश मȂ जल मंतर्ालय बना, 
माननीय Ģधान मंतर्ी जी के नेतृत्व मȂ जल-जीवन िमशन आया और जल-जीवन िमशन को आगे 
बढ़ाते हुए दूर-दराज़ के गावȗ तक िजन लोगȗ को Îवच्छ पानी नहीं िमलता था, उनके िलए Îवच्छ 
पानी की उपलÅधता कराई गई। जल सचंय के िलए catch the rain को लेकर 'जल शिƪ 
अिभयान' चलाया गया। 'Ģधानमंतर्ी कृिष िंसचाई योजना' मȂ हर खेत को पानी और हर बूदं की रक्षा 
के िलए िवषय िलया गया। देश मȂ भिूमगत जल के िलए 'अटल भ-ूजल योजना' और शहरी के्षतर्ȗ मȂ  
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जल सÃलाई के िलए 'The Atal Mission for Rejuvenation and Urban Transformation', 
AMRUT Yojana के तहत शहरȗ मȂ जल Ģबधंन के कायर् िकए गए हȅ। ये सब कायर् देश मȂ जल के 
सरंक्षण के िलए िकए जा रहे हȅ। महोदय, मुझे खुशी है िक हमारे देश के वामपथंी िवचारधारा के 
सदÎय डा. वी. िशवादासन बोल रहे थे, व ेलोग भी अब गंगा की पिवतर्ता की िंचता कर रहे हȅ, व े
अब कुछ बदलने लग गए हȅ। मȅ आपको यह कहना चाहंूगा िक माननीय Ģधान मंतर्ी जी के नेतृत्व मȂ 
'नमािम गंगे Ģोजेक्ट' के तहत िरवर की वॉटर क्वािलटी, performance of sewerage treatment 
plants, common effluent treatment plants आिद को लेकर माननीय Ģधान मंतर्ी जी के नेतृत्व 
मȂ सरकार के ǎारा काफी कायर् हुआ है। आपने जो सशंय उठाए थे, उनको लेकर भी सȂटर्ल 
पॉÊयुशन कंटर्ोल बोडर् के ǎारा समय-समय पर गाइडलाइंस इÌयु की गई हȅ। मȅ इस िवषय की बात 
इसिलए कर रहा हंू िक मȅ िजस वॉटर एक्ट के अमȂडमȂट की बात कर रहा हंू, उसकी भिूमका के 
सबंधं मȂ जो िवषय िबल के अितिरƪ आए थे, उन िवषयȗ को मȅने सामने रखा है, लेिकन जब 
जवाहर सरकार जी बोल रहे थे, तब उन्हȗने एक िवषय रखा था िक इन सशंोधनȗ से Ģदूषण के 
िखलाफ हमारा जो सकंÊप हȅ, वह कहीं कमज़ोर तो नहीं पड़ जाएगा। दूसरी तरफ जब हमारे 
टीडीपी के साथी रवींदर् कुमार जी बोल रहे थे, तो उन्हȗने कहा िक इससे िनिÌचत रूप से छोटे 
Ģावधान, जो तकनीकी अवरोध उतपन्न करते हȅ, उनको दूर करने का Ģयास िकया है।  
 माननीय उपसभापित महोदय, मȅ कहना चाहता हंू िक ये जो वॉटर एक्ट बना था, इसमȂ जो 
मामूली उÊलघंन थे, साधारण Ģकृित के उÊलघंन थे, वाÎतव मȂ िजससे मनुÍयȗ को कोई हािन या 
पयार्वरण को कोई बहुत बड़ा नुकसान नहीं होता था, उसमȂ भी इस िबल के अंतगर्त कारावास के 
Ģावधान थे। हम इनको एक लÇबे समय तक लगातार चलाते रहे, जैसे मȅ उदाहरण के िलए कहना 
चाहंूगा िक अगर सेक्शन 20 मȂ कोई जल िनकासी है, या उसके िनÎतारण के सबंधं मȂ अगर िकसी 
ने फॉमर् भी नहीं भरा, तो उसके ऊपर भी कारावास की सज़ा थी। सेक्शन 32, 33 और 33ए के 
अंतगर्त जारी आदेशȗ का उÊलघंन, जो यǏिप सामान्य Ģकृित के नहीं हȅ, लेिकन न्याियक 
कायर्वाही के अंतगर्त आते हȅ और वे बहुत समय लेते हȅ, उसमȂ तुरंत दंड नहीं भोगना पड़ता, लोग 
कोटर् मȂ रहते हȅ, तो इंडÎटर्ी कोटर् मȂ ही घूमती रहती है और कोई समाधान भी नहीं िनकलता है। 
कई बार जब decriminalization का बात आती है, तो दो िवषय हȅ। एक जानबझूकर गलत कायर् 
करना और एक अनजाने मȂ गलत कायर् हो जाना।  जो जानबझूकर गलत करते हȅ, वे गलती भी 
करते रहते हȅ और न्यायालय मȂ जाकर Ģोटेकशन भी लेते हȅ।  हम जो Ģावधान लेकर आए हȅ, 
उसके अंतगर्त हम कई बार कहते हȅ िक 'देर है, अधेंर नहीं।'  मेरा मानना है िक देर ही अपने आप 
मȂ अंधेर होती है।  इसिलए मȅ कहना चाहता हंू िक हम जो ĢÎतािवत पिरवतर्न लेकर आए हȅ, उसमȂ 
उनको जुमार्ना भरना पड़ेगा और गलती के दोहराव होने पर Ģितिदन के िहसाब से जुमार्ना देना 
पड़ेगा, इसिलए de-criminalization से, यह एक तरीके से सही तरीके पर चलने के िलए सरकार 
ने राÎता ĢशÎत िकया है। इससे अनावÌयक न्याियक कारर्वाई भी हटेगी और लोग सही राÎते पर 
चलने का Ģयास करȂगे।  दूसरा, मȅ यह कहना चाहंूगा िक एक िवषय आया था।  रवींदर् कुमार जी 
NGT के Ģावधान की बात कह रहे थे।  कुछ सदÎयȗ ने यह भी बताया िक हमारे YSRCP के सुभाष 
चन्दर् जी कह रहे थे िक इस पर अलग से authority बननी चािहए।  हमने Adjudicating Officer 
की ËयवÎथा इसिलए की है, तािक िकसी भी Ëयिƪ के िखलाफ अगर कोई जुमार्ना लगाने का 
Ģावधान हो, तो उसको एक िनÍपक्ष authority देनी चािहए, जो सामान्य न्याियक Ģिकर्या से दूर 
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होकर सुगम तरीके से वह अपना पक्ष रख सके, अपने तथ्य रख सके, िकसी पर अनावÌयक 
जुमार्ना न हो। जो Adjudicating Authority है, उसकी अवधारणा के िलए कȂ दर् सरकार के ǎारा 
गाइडलाइन बनाने का इसमȂ Ģावधान िकया गया है।  अगर adjudicating authority भी िकसी 
Ģकार से कोई गलत िनणर्य करती है, तो िनिÌचत रूप से appellate authority होनी चािहए और 
appellate authority के नाते हमने NGT को रखा है, इसिलए मेरा यह मानना है िक 
Adjudicating Authority के होने से कायर् मȂ सुगमता और िनÍपक्षता दोनȗ आएगंी।   
 सर, तंबी दुरै जी ने तिमलनाडु के िवषय के बारे मȂ बताया।  वह दो राज्यȗ के जल Ģदूषण 
का मामला है, लेिकन कई लोगȗ का यह भी कहना है िक खासकर सेक्शन 25 और 26 के िलए िक 
आपने पूरे तरीके से de-criminalize क्यȗ नहीं िकया? अगर कोई consent to operate िलए बगैर 
अपनी इंड्Îटर्ी को शुरू कर देगा, तो िनिÌचत रूप से वह सीधा-सीधा violation है।  उसके िलए 
हमने इसको 25 और 26 मȂ केवल Ģावधान कर छोड़ा है, तािक कम से कम सरकारी Ģिकर्या है, 
उसको पूरे तरीके से आप जो भी धरती की जल की क्षमता का उपयोग करना चाहते हȅ, उसकी 
आप पूवर् अनुमित दो, तािक comprehensive तरीके से इंडÎटर्ी के िवषयȗ पर िवचार िकया जाए।  
जहा ंतक इसमȂ राज्य Ģदूषण बोडर् को गाइडलाइन देने का िवषय है, हम सब जानते हȅ िक अलग-
अलग राज्यȗ मȂ consent to operate के िलए अलग-अलग तरीके से Ģिकर्या होती थी।  एक 
इंडÎटर्ी वाला एक राज्य मȂ same के िलए consent to operate लेता था, दूसरे राज्य मȂ अड़चन 
आती थी और इसकी सुगमता के िलए हमने केन्दर् सरकार को इस मामले मȂ औǏोिगक सÎंथा 
Îथािपत करने, सचंािलत करने के िलए िकसी भी राज्य बोडर् के ǎारा अगर unnecessary delay 
होती है, अगर उसको consent to operate नहीं दी जाती है, तो इंकार करने या रǈ करने से 
सबंिंधत मामलȗ मȂ िदशा-िनदȃश बनाने के िलए अिधकृत िकए हȅ, तािक देश के सभी राज्यȗ मȂ 
उǏोगȗ का िवकास समान तरीके से हो। केवल हिरत या Ģदूषणकारी उǏोगȗ जैसे कुछ Ǜेिणयȗ के 
उǏोगȗ का अिधिनयम की धारा 25 के तहत सचंालन से पूवर् सहिमत ĢाÃत करने की आवÌयकता 
से छूट देने का Ģावधान भी अिधसूचना के माध्यम से िकया जाएगा।  ये सब कायर् बहुत टर्ासंपेरȂट 
तरीके से हȗगे।  हमारे देश मȂ State Pollution Control Board मȂ जो अिधकािरयȗ की िनयुिƪ 
होती है, उसमȂ भी एक समकक्षता होनी चािहए, एक transparency होनी चािहए, एक eligibility 
का पैमाना आना चािहए।  केवल पोिलिटकल तरीके से नहीं होना चािहए।  हम जो आÅजेक्ट  
रखना चाहते हȅ, उस आÅजेक्ट के अंतगर्त िनयुिƪ होनी चािहए।  हमारे YSRCP के सुभाष जी ने 
एक ĢÌन उठाया था िक जो रािश हम इÇपोज के रूप मȂ रखȂगे, इसका फंड कैसे बनेगा।  मȅ सदन 
के सामने यह ÎपÍट करना चाहता हंू िक इसमȂ जुमार्ने का Ģावधान िकया गया है, जुमार्ने से आने 
वाली रािश पयार्वरण सरंक्षण अिधिनयम के अंतगर्त एक पयार्वरण सरंक्षण िनिध मȂ वह सारी रािश 
रखी जाएगी। िजसका 75 Ģितशत िहÎसा राज्यȗ को िदया जाएगा और इस िनिध का उपयोग 
पयार्वरण सरंक्षण और इस एक्ट के उǈेÌयȗ की पूिर्त के िलए िकया जाएगा। इसके िलए भी हम एक 
रेगुलेशन बनाकर, transparent तरीके से लागू करȂगे। हम इसकी गाइडलाइंस बनाकर दȂगे।  इस 
िवधेयक के पािरत होने के बाद इसके िनयमȗ को बनाया जाएगा और उसके अनुसार कारवाई 
करने का अिधकार िदया है, लेिकन जुमार्ना लगाने वाले जो अिधकारी हȅ, उनकी िनयुिƪ के िलए 
भी हमने पूरे तरीके से एक िनयमȗ की Ģिकर्या को बनाने की कारर्वाई की है।  
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  माननीय उपसभापित महोदय, आज Water (Prevention and Control of Pollution) 
Amendment Bill की बात थी,  लेिकन एक, दो सदÎयȗ ने देश मȂ वायु Ģदूषण के बारे मȂ भी अपने 
मंतËय िकए हȅ और उन्हȗने िवशेष रूप से कहा िक सरकार इस सबंधं मȂ क्या कर रही है। मȅ आपके 
माध्यम से बताना चाहता हंू िक नेशनल क्लीन एयर िमशन Ģोगर्ाम के तहत देश मȂ 131 िसटीज़ का 
हमने चुनाव िकया है और लगातार हम उसके िलए भी कारर्वाई कर रहे हȅ। इस बार हमने ऐसा 
िकया है िक जो काम कम कर रहे हȅ उनको नहीं, बिÊक जो काम अच्छा कर रहे हȅ उनको एक 
healthy competition के नाते Ģोत्सािहत करने का काम कर रहे हȅ, तािक सभी शहर अपने यहा ं
पर ज्यादा से ज्यादा क्लीन एयर के िलए काम करȂ। जब जवाहर सरकार जी बात कर रहे थे, तो वे 
वॉटर पॉÊयशून पर कम बोले और renewal energy पर ज्यादा बोले, इसिलए मुझे लगता है िक 
यह उसका सÅजेक्ट नहीं था। िफर भी मȅ कहना चाहता हंू िक पेिरस एगर्ीमȂट मȂ भारत ने जो 
renewal energy की क्षमता को ĢाÃत करने का लÑय 2030 के िलए तय िकया था, उस लÑय को 
भारत ने 2021 मȂ ही 9 साल पहले माननीय Ģधान मंतर्ी जी के नेतृत्व मȂ ĢाÃत िकया है। मȅ कहना 
चाहता हंू िक यह सच है िक यह जो पूरा हमारा नेचर है,  हम कहते हȅ िक दुिनया मȂ पचं महाभतू 
है, पथृ्वी, जल, अिग्न, वायु और आकाश, इसको सबसे ज्यादा कोई इंपैक्ट कर रहा है, तो वह 
ǩमेून बीइंग के ǎारा ही हो रहा है। पथृ्वी का भी टȂपरेचर बढ़ रहा है, जल का भी पॉÊयशून हो रहा 
है, एयर का भी हो रहा है,  लेिकन इन सबके िलए हमारी सरकार माननीय Ģधान मंतर्ी जी के 
नेतृत्व मȂ पूरी तरीके से कायर् करने के िलए Ģितबǉ है। हमारा यह मानना है िक पयार्वरण और 
िवकास, ये दोनȗ एक दूसरे के सहारे एक साथ चलने वाले िवषय हȅ।  हमारा पयार्वरण भी सुरिक्षत 
होना चािहए और िवकास को भी सुगमता होनी चािहए। िवकास की सुगमता से ही देश मȂ गरीबी 
को दूर िकया जा सकेगा और सबको समान रूप से और एक अच्छे तरीके से सÇमान पूवर्क, 
गिरमापूणर् जीवन जीने का अिधकार िमलेगा और यह तभी सभंव है जब िवकास की सुगमता का 
पिहया हर एक के घर तक पहंुचे, इसिलए हमारे कानूनȗ मȂ ease of living, ease of doing 
business के िलए इतनी सुगमता होनी चािहए िक गलत काम करने वाले पर जुमार्ना हो, 
अनावÌयक कारावास का दंड न हो, िनयुिƪयȗ के सबंधं मȂ योग्यता को Îथान िदया जाए, पैसȗ को 
खचर् करने मȂ टर्ासंपेरȂसी हो, राज्यȗ को 75 Ģितशत िहÎसा देकर, उनको जल सचंय के कायर्कर्मȗ 
से जोड़ा जाए और whole of the Government approach को लेकर जल सरंक्षण के अलग -
अलग कायर् को िविभन्न मंतर्ालयȗ मȂ सयंोिजत करके जल ही जीवन है, जल को सुरिक्षत रखȂ और 
अपनी धरती को हरा-भरा और वसुधंरा को ऊजार्वान बनाकर अमृत काल के भारत का िनमार्ण 
Ģधान मंतर्ी जी के नेतृत्व मȂ करȂ, इसी लÑय के साथ इस िबल  को लाया गया हȅ। मȅ सब सदÎयȗ से 
आगर्ह करंूगा िक वे इस िबल को अपना समथर्न दȂ।  
 
MR. DEPUTY CHAIRMAN: Now, the question is:  

That the Bill further to amend the Water (Prevention and Control of Pollution) Act, 
1974, be taken into consideration. 

 
The motion was adopted. 
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MR. DEPUTY CHAIRMAN: Now, we shall take up Clause-by-Clause consideration of 
the Bill. 

Clauses 2 to 15 were added to the Bill. 
The Preamble, the Clause 1, the Enacting Formula  

and the Title were added to the Bill. 
 

MR. DEPUTY CHAIRMAN:  Now, Shri Bhupender Yadav to move that the Bill be 
passed. 
 
Ǜी भूपेन्दर् यादव:   महोदय, मȅ ĢÎताव करता हंू : 
        िक िवधेयक को पािरत िकया जाए।  
 

The question was put and the motion was adopted. 

 
 

MOTION OF THANKS ON THE PRESIDENT'S ADDRESS  
 

MR. DEPUTY CHAIRMAN:  Now, we will take up further discussion on the Motion of 
Thanks on President's Address.  Further discussion on the Motion moved by Ms. 
Kavita Patidar on the 2nd February, 2024 and the Amendments moved thereto.   On 5th 
February, 2024, Dr. L. Hanumanthaiah had concluded his speech while participating 
in the discussion.   Now, Shri Vaiko - not present.  Prof. Manoj Kumar Jha - not 
present.  Ms. Dola Sen.  She will speak in Bengali,   आप बगंाली भाषा मȂ बोिलए। 
 
MS. DOLA SEN (West Bengal):   Thank you, Mr. Deputy Chairman, Sir, for giving me 
chance to speak.  I would like to thank our Party, All-India Trinamool Congress too, 
and our leader, hon. Mamata Banerjee, for giving me chance to raise our stand, on 
the hon. President's Speech, on behalf of All-India Trinamool Congress.  I want to 
deliver my speech in Bangla, my mother language.   
  #"Respected Draupadi Murmuji is our pride. I am proud of Shrimati  Draupadi 
Murmu, the hon. President of India. She is the first President of India who belongs to 
a tribal community. Moreover, she is the second woman President of India. She is the 
real representation of our country.  Listening to her address on that day, I felt how 
unfortunate we were that she was not invited during the inauguration ceremony of the 
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New Parliament Building by the Government of India and the ruling party. We are sad 
to take note of this.  
 Mr. Deputy Chairman Sir, I rise today to talk about a concerning pattern in our 
country’s situation. Institutions that embodied the idea and identity of India seem to 
no longer have a space in our country. These institutions built by our forefathers, are 
seeming to be a dark reality under the present Union Government, there is a complete 
erosion.  
 To start with, I would like to talk about the prestigious institutions of our 
country - Public Sector Undertakings. Once upon a time, regarded as the pride of 
India, considered as the Navaratna (nine jewels) of our country, they are on the verge 
of closure today. As per the announcement made in the Union Budget on 5th July, 
2019, the process of disinvestment worth millions of rupees was initiated. This 
resulted in the unfortunate condition of the Public Sector Undertakings and Public 
Enterprises. From Chittaranjan Locomotive Works to Indian Oil, from Bharat 
Petroleum to the Steel Authority of India, from BSNL to Bengal Chemicals, Air India, 
Railways, Ports, Coal India, all are on the verge of closure. Coal India has been put 
on 100 percent Foreign Direct Investment. 74 percent corporatization has been 
ordered in the Defence Sector. Thousands of workers are losing their jobs. What to 
say about the unorganized labour! Minimum wage, Provident Fund, ESI, Gratuity, 
etc., nothing is being given. The New Pension Scheme has replaced the Old Pension 
Scheme.  Under the Old Pension Scheme, an employee whose last drawn salary was 
ten thousand rupees, used to get a pension of five thousand rupees per month on 
retirement.  But under the New Pension Scheme, the employee gets a pension of 
rupees one thousand five hundred only. This is happening during the ‘Achhe Din' 
(Good Days). Sir, how will they survive? Recruitment is being done through the Gem 
Portal. There are no rules, no labour laws. There is no certainty regarding service 
conditions. The General insurance company has suffered heavily due to PM Jan Dhan 
Yojana.  LIC has paid the price for extending a helping hand to the sick IDBI. The 
financial health of the banking sector is not good. I would like to know, whether these 
profit-making Public-Sector Undertakings were the representatives of self-reliant 
India or not? Can self-reliance be achieved only by selling off these profit-making 
PSUs? Who will respond to this? The hon. President of India, in her Address has 
mentioned about the four pillars of our nation; women power, youth power, power of 
farmers and the empowerment of the poor. Yesterday, the hon. Prime Minister 
mentioned these four pillars in his speech in the Lok Sabha. *  This is an example of 
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the State of West Bengal. The State of West Bengal is the only State in India that has 
allocated a budget of rupees one thousand crores under the Kanya Shree scheme. 
This allocation has been made from day one, for every year. Whereas, under the ‘Beti 
Bachao, Beti Padhao (Save the girl child, educate the girl child) scheme’ for all the 
states put together, a budgetary allocation of merely 100 crores has been made.  
Now, the picture of Youth Power. Considering the records of unemployment for the 
last 45 years, maximum unemployment has been seen in the last 10 years. 13.4 
percent of the unemployed youth are graduates. As per the international standards, if 
the percentage of unemployed graduates is more than 10 percent, it is not considered 
a healthy sign. 
 Let me now talk about Kisan Shakti: 700-800 farmers and agri-workers, died 
during the protest against the Farm Laws. The Farmers agitation continued for 15 
months. The Members of Opposition were suspended time and again. It was seen 
that the Farm Bills have been withdrawn during the UP elections. Farmers are 
regarded as the Annadata – the donors of food. We are living just because of them. 
However, they are being continuously insulted. There are far better options in the 
‘Krishak Bandhu’scheme of West Bengal compared to the PM Kisan Nidhi scheme of 
the Central Government. Under the Krishak Bandhu scheme, the farmers are given a 
biannual financial assistance of five thousand rupees. The salient features of the 
Krishak Bandhu Scheme are the Kisan Credit Card, Government-assisted Bangla 
Shashya Bima Yojana, and a compensation of two lakh rupees on the death of a 
farmer which is directly transferred to the bank account of the family of the deceased. 
Prime Minister’s Central Scheme should emulate Didi’s scheme.  
 Now, I would like to talk about poverty alleviation. India is lagging far behind in 
Hunger Index. 74 percent of the Indian population does not have enough to eat. Even 
before the Covid pandemic, when the prices of crude oil were on the lower side, the 
prices of petrol, diesel and cooking gas remained on the higher side. Post Covid, the 
Nobel recipient, Abhijit Vinay Bandopadhyay had suggested that cash may be given 
to the poor people, but no heed was paid to that idea by the PM.  But our Mamata 
Bandyopadhyay, paid attention to that. She introduced the ‘Lakkhir Bhandar’ 
scheme. This makes the difference. In addition to the four pillars, I would further say 
that they excel in pilferage and corruption as well. Once Rajiv Gandhi had said that 
out of 100 paise, 15 paise undergo pilferage. The PM referred to it sometimes back. * 
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MR. DEPUTY CHAIRMAN:  Dolaji, you speak only the facts that you can substantiate. 
You will have to substantiate your allegations today.  
 
MS. DOLA SEN:  #"Hemanta Biswa Sarma or Hemata Soren… (Interruptions)... What 
do you want to become? This is the question today in the Indian politics. The move of 
the Prime Minister and his brigade, claiming to be the flag bearers of Hinduism for the 
cause of Ram Mandir, is purely political. These flag bearers have abandoned the 
established rituals of the Sanatan Dharma for political gains and are least concerned 
with the said rituals. The Prime Minister has observed fast for eleven days. He is trying 
to become the representative of the people of India, everywhere. ‘If Modi is there, 
everything is possible.’ This seems to be at the centre of everything. I cannot forget 
that within the same temple complex took place the unfortunate act of the Babari 
Masjid demolition and many innocent citizens of this country lost their lives. Even the 
court could not deny that."  ...(Interruptions)... 
 
MR. DEPUTY CHAIRMAN:   I have asked her to substantiate the allegations by today 
evening. Please take your seat.  
 
MS. DOLA SEN: * #Lastly, I would like to speak about my state. They were saying, 
ab ki baar, do sau paar (This time, more than two hundred seats).  However, they 
have lost the elections and hence they are deliberately not releasing the dues worth 
more than one lakh crore rupees, West Bengal is entitled to. Since entreaties and 
agitations have proved abortive, our hon. Chief Minister has announced that on the 
forthcoming 21st February, the 21 lakh MGNAREGA workers who have not yet 
received their dues, the job card holder workers, who have also not received their 
dues for the last two years, ...(Interruptions)...the State Government will pay from its 
own funds.  This benevolent task can only be accomplished by our mass leader, the 
woman chief minister, Mamata Banerjee. We are proud that she has a humane 
approach and she is our leader.* 
 
MR. DEPUTY CHAIRMAN:   It will not go on record. 
 
MS. DOLA SEN:  #We the people of India, will tell the last word."   
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Ǜी उपसभापित :  आपने जो सीिरयस एिलगेशन्स लगाए हȅ, kindly substantiate them by 
today evening.  ..(Interruptions).. दोला सेन जी, आपने जो सीिरयस एिलगेशन्स लगाए हȅ, 
substantiate them by today evening.  Thank you.  ..(Interruptions).. Now, Shri H.D. 
Devegowda.  ..(Interruptions).. I have asked her to substantiate it.   
 
SHRI H.D. DEVEGOWDA (Karnataka): Sir, kindly permit me to speak only while 
sitting.   
 
Ǜी उपसभापित :  माननीय देवेगौड़ा जी, आप बठैकर ही बोलȂ।   
 
SHRI H.D. DEVEGOWDA: Sir, I welcome the President’s Address.  I thought the 
Pollution Control Bill was scheduled for two hours.  I just went home and came back 
to my own relief.  I welcome the Pollution Control Bill.   
 
SHRI PRAMOD TIWARI:  Sir, that Bill is over. 
 
SHRI H.D. DEVEGOWDA: I know that.  So much corruption was there not only in 
Karnataka but everywhere. I know, as a Chief Minister, how the Pollution Control 
Board was misused for their own gains. Though it is over, I welcome it.  It is a 
welcome step taken by the present Government.  Sir, hon. Prime Minister, Modi ji, is 
completing his ten years.  I was there hardly for ten months.  I can’t compare myself 
as to what I have done as the Prime Minister.  But I can say one thing with my 
experience of sixty years in public life, in Assembly, as Opposition leader, as Chief 
Minister, as Member of the Lok Sabha, as Member of this House and as Prime 
Minister.  The main issue which was debated on the issue of the Schedule Castes and 
the Scheduled Tribes by our hon. Minister, Mr. Munda, I have not raised that issue 
pertaining to Karnataka.  I am not blaming anybody.  In Karnataka, in the last seven 
months, there were so many issues raised by the present Government.  I know about 
the Kaka Kalelkar Committee Report, the Mandal Committee Report, Havanur 
Committee Report, and subsequently, there are so many Reports in Karnataka.  All 
these things have led to the suffering of one community called the Kadugolla 
Community.  At that time, why did I not raise this? The Minister was referring to so 
many issues.  I will now speak about the Kadugollas.  Sir, the issue was 
recommended not today; it was recommended in 2014.  It was recommended.  I 
don't want to take much time of the House. The said report was placed before the 
Cabinet.   It was the Government of Karnataka.  On 12.2.2014, the Cabinet approved 
this proposal.  It says, "In view of the above, the Government hereby recommend to 
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the Government of India to include Kadugolla as a Scheduled Tribe."  It was in 2014.  
Now we are in 2024.  This House is going to conclude its Session on 9th February.  
Our hon. Prime Minister is going to reply tomorrow.  I would like to draw the attention 
of the hon. Prime Minister to it.  I have met him.  On the day when I met him he had 
shown so much of love and affection.  I have not got that type of affection in the past.  
At the age of 91, I have met several Prime Ministers.  But the first time when I met him 
in the new Bhawan, where we are sitting, the hon. Prime Minister has given me so 
much love and affection.  On that day, I requested for the Kadugolla issue.  He 
immediately said that this is going to be cleared.  I am not going to blame our hon. 
Social Welfare Minister because so many issues have confused it.  Here is a particular 
case where Kadugollas have been recommended in 2014.  Not only that, even in 2022 
and in 2023, the Government of Karnataka, the BJP Government, also recommended 
it. This is altogether a separate issue. Don't try to bring so many other castes 
together.  The Mandal Commission said something.  The Kaka Kalelkar Commission 
said something.The Havanur Commission said something.The Kantharaju 
Commission said something.  Another Hegde Commission in Karnataka is there.  I am 
particularly appealing to the hon. Prime Minister because tomorrow hon. Prime 
Minister is going to reply.  The House is going to conclude its Session on 9th February 
and then there will be no Session.  The Cabinet has to decide this.  That is why I am 
raising this issue today.  Not only in 2014, but in 2022 and 2023 also, the BJP 
Government has also recommended it.  Let this issue come to the House.  I am 
appealing to the hon. Prime Minister who has made a categorical promise on the day 
when I met him.   I got so much love and affection.  Only on this issue, I would like to, 
once again, request the hon. Prime Minister that let this matter be decided tomorrow, 
before this Parliament ends its Session.  These poor people are in 13 districts.  These 
are Kadugollas.  They are concentrated in five districts.  One is Tumkur.  Another is 
Chitradurga.  The Minister, Shri Narayanaswamy, comes from that area.  He has also 
struggled.  But the issue has not been solved.  Mr. Narayana Swamy is the Minister of 
your own party. He represents Chitradurga.  These 4-5 districts are very thickly 
populated.  That is why, through this House, I appeal to the hon. Prime Minister who 
is going to reply tomorrow.  He has shown so much of affection and made a promise 
to see that this issue of Kadugollas is notified before the Session ends and the benefit 
goes to them.  I don't want to blame anybody. The point is, how things are going on 
in Karnataka. I just mentioned about the Pollution Control Board. 
 

(MR. CHAIRMAN in the Chair.) 
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I would like to narrate only one issue. With your kind permission, I would read it. It is 
in Kannada language. *"The shocking instance of suicide of Basavaraj Venkataiah, a 
youngster from Hediggonda village in Haveri District, he was supposed to look after 
his mother, who was breadwinner of the family. This incident is result of your failure to 
fulfill the election Promises."  
 They are about guarantees given by Karnataka Government. I am quoting one 
instance; it is not to praise the Government headed by the hon. Prime Minister, Shri 
Narendra Modi. What has happened in Karnataka? 
 There are so many guarantees. With this guarantee, we have been defeated.  
Now, it has been reported in Press what happened there.  The mother and son, 
without any job, were going there but, there also, they did not get any job.  They went 
back by train. They were ticketless. They checked and made them get down.  There, 
the boy committed suicide. This is how the guarantees are working today in 
Karnataka. Tomorrow, they are going to have a big rally in Jantar Mantar. They have 
invited all of us to join the rally.  How is the political atmosphere going to be in this 
country with this type of expenditure which we are going to incur on so many so-
called guarantees? They are unproductive and are only short-term gain.  I have never 
done it though I was there for ten months. Forget that.  ...(Interruptions)...  This is 
Karnataka guarantee. ...(Interruptions)...   Prime Minister's guarantee is something 
different.  ...(Interruptions)...   Prime Minister's guarantee is different.  I know that. 
...(Interruptions)...   
  
SHRI SYED NASIR HUSSAIN (Karnataka): They are the same things. 
...(Interruptions)...   
 
MR. CHAIRMAN: Please. ...(Interruptions)...   Let the former Prime Minister express 
his thoughts. ...(Interruptions)...   Please. ...(Interruptions)...   I don't give the floor 
to you. ...(Interruptions)...  
   
SHRI SYED NASIR HUSSAIN:  
 
MR. CHAIRMAN: Nothing will go on record. ...(Interruptions)...   Don't create 
chaos. ...(Interruptions)...  No.  Sorry. ...(Interruptions)...   Mr. Nasir Hussain, 
don't force my hands. ...(Interruptions)... What are you doing? ...(Interruptions)...   
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Please take your seat....(Interruptions)... Nothing will go on record. 
...(Interruptions)...You are not allowing me to run the House. ...(Interruptions)...   
Forget about it. ...(Interruptions)...   Sir, you please continue. ...(Interruptions)...    
 
 5.00 P.M. 
 
SHRI H.D. DEVEGOWDA (Karnataka):  If it is wrong, here, another three days are 
there. …(Interruptions)…  If it is wrong, I would apologize. …(Interruptions)…  
…(Interruptions)…  No, I don't..…(Interruptions)…   
 
MR. CHAIRMAN:  Mr. Nasir Hussain, I don't want running commentary.  
…(Interruptions)…  Don't force me.  …(Interruptions )...Have I given you the floor?  
…(Interruptions)…  Nothing will go on record.  …(Interruptions)…   
 
SHRI SYED NASIR HUSSAIN:  *   
 
MR. CHAIRMAN:  Please take your seat.  …(Interruptions)…   Take your seat. 
…(Interruptions)…  I will not..…(Interruptions)…  I will name you, Mr. Nasir.  
…(Interruptions)…  I will name you.  …(Interruptions)…  What is this in the House?  
…(Interruptions)…  You don't want to hear someone. …(Interruptions)…  Seek my 
permission, you can respond.  …(Interruptions)…  Why in between?  
…(Interruptions)…  What is happening to you? …(Interruptions)…  Please take your 
seat.  …(Interruptions)…  Yes, there is a system of responding.  …(Interruptions)…  
This is not the way to respond.  …(Interruptions)…  Someone says something which 
you don't like.. …(Interruptions)… Take recourse to rules. …(Interruptions)…  Spare 
some time to read the rules.  …(Interruptions)…  You have a distinguished lawyer by 
your side.  …(Interruptions)…  He will guide you how best to deal with it.  
…(Interruptions)…  Please take your seat.  …(Interruptions)…  Sir, please continue.  
  
SHRI H.D. DEVEGOWDA:  Sir, I do not want to defame anybody unnecessarily.  I am 
not going to gain anything.  If Karnataka Government is going to do well, I will 
appreciate.  But what has happened, I have quoted that one instance.  Today, there 
is a big advertisement to call all of us to join their tomorrow's protest at Jantar Mantar.  
Shall I go, Sir?  My friend, let me ask:  What for?  Unproductive expenditure!  I have 
run the State Government for one-and-a-half years.  I have not appointed one MLA 
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for any corporation because I know the condition.  I want to save every paise, every 
rupee for the construction of irrigation projects.  Let my friend know this.  I had not 
appointed though so much pressure was on me.  …(Interruptions)…  I do not want to 
go beyond that.  Why?  They are asking money for Upper Bhadra project.  For that, 
tomorrow, they ask me to come to protest in their side.  Let my friend understand, I 
am not going to say anything beyond that.  Irrigation is the State subject, somebody 
was telling.  I know that.  About the Gadgil Commission, when he was the Deputy 
Chairman of the Planning Commission and Indira Gandhiji was the Prime Minister, he 
said that irrigation is a State subject, no money could be provided to irrigation 
projects.  Sir, I created a special fund, tax-related irrigation fund for the first time in 
this country.  All projects, which were built during the period of Pandit Jawaharlal 
Nehru, medium and major irrigation projects, the money was provided for all projects.  
You go through the records.  Now, these people want Upper Bhadra project where 
the previous Government has made some promise in Karnataka.  I am not going to 
say here whether Jal Shakti Minister is here or not.  How can we?  And our senior 
hon. Member is by this side of mine.  In Kerala, our hon. Chief Minister wants our 
other UDF Members to participate but they are saying 'No'.  Here, they asked us to 
participate.  Kerala's Chief Minister is also going to have a protest here where he has 
requested the UDF Members and they said 'No'. And, now, they want us.  So, this is 
the type of things that are going up.  Sir, I don't want to take much time. The only 
thing is that I have gone through so many issues.  I am not going to praise the Prime 
Minister unless I am satisfied myself.  There are several programmes which everybody 
should appreciate.  It is up to them.  I feel like that.  It is because I have taken some 
decisions in ten months.  In ten years, several programmes what he has done, I must 
not only appreciate but the country will appreciate it.  It is not me.  I am not coming 
here to make an election campaign but the country will appreciate.  The facts and 
figures are here.  The only thing is this.  Now, my friends should not mistake me.  Our 
Tamil Nadu friends are here.  That is about water.  There is a book written by an 
author.  That book is here.  Our Prime Minister has given his foreword. Every drop of 
water has to be conserved.  Agreed!  If I raise anything, our Tamil Nadu friends will 
mistake me.  The only thing is that the drinking water problem in Karnataka is a major 
problem.  I appeal to our Tamil Nadu friends to have the permission by the Union 
Government to construct the Mekedatu dam.  That is all.  It is a small one.  We store 
about 30 TMC of water.  ...(Interruptions)... 
 
MR. CHAIRMAN: I will come to you.  
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SHRI H.D. DEVEGOWDA: Nothing beyond that.  I only appeal.  I don't want to make 
any comment.  ...(Interruptions)... 
 
DR. M. THAMBIDURAI (Tamil Nadu): Sir, I want to...... 
 
MR. CHAIRMAN: Please sit down. ...(Interruptions)...  You are an experienced man.  
Have I given you the floor? ...(Interruptions)... Please. ...(Interruptions)... No! 
...(Interruptions)...  Please take your seats. ...(Interruptions)... 
 
SHRI H.D. DEVEGOWDA: With your kind permission, an advocate from Tamil Nadu 
has expressed in the Supreme Court saying, let them build above Mettur. 
...(Interruptions)...  A senior-most advocate who appears for Tamil Nadu has made 
it clear to Karnataka to build a dam above Mettur. I am not going to say anything.  
Please.  Water goes to the sea. ...(Interruptions)...   In ten years, only four years has 
been the problem.  I fought this battle for 60 years and I am 91 years old.  In ten years, 
only four years has been the problem.  The facts and figures are there.  I appeal to the 
hon. Prime Minister to see that something is done to solve the drinking problem of 
Karnataka.  That is all I would like to pray and appeal to all the Members of this House 
whether this side or that side as drinking water is a major problem.  What all is done 
by the Prime Minister, I whole-heartedly support and he has done a magnanimous 
work.  I only say that God give him long life.  Let him live for hundred years and serve 
this nation.  With these words, I conclude.  Thank you very much.  
 
MR. CHAIRMAN: One minute.  ...(Interruptions)...  I understand the sentiments of 
the Members.  ...(Interruptions)...  Shri Nasir, please take your seat.  I understand 
the sentiments of the Members and I will give you time. ...(Interruptions)...  This is a 
House where all shades of opinions must be expressed. Mr. Nasir Hussain, please. 
...(Interruptions)... Mr. Nasir Hussain, you will have to speak from your seat.  
 
SHRI SYED NASIR HUSSAIN: Yes, Sir. 
 
MR. CHAIRMAN: Good! I am very happy. Number one, let us keep.. 
...(Interruptions)... 
 
SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, we are happy to hear that you are 
happy; otherwise, you are...(Interruptions)... 
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MR. CHAIRMAN: It is a good suggestion, Madam. You will find hundred per cent 
compliance, and mind you, when you smile, the entire House smiles.  Mr. Nasir, 
make your point.  
 
SHRI SYED NASIR HUSSAIN (Karnataka): Sir, I would like to make two points. 
Point number one is this. The former Prime Minister was speaking about the 
guarantees of the State of Karnataka. Our MLAs, MPs, MLCs, who are coming 
tomorrow are not coming to ask money for the guarantees. That is point number one. 
He was referring only to his State of Karnataka. He should understand that several 
guarantees, several promises were made by the BJP in the State of Chhattisgarh, 
Rajasthan and Madhya Pradesh. Similar guarantees were made by other parties. That 
is point number one. ...(Interruptions)... 

 
DR. M. THAMBIDURAI: Sir, ...(Interruptions)... 
 
MR. CHAIRMAN: One minute. ...(Interruptions)... 
 
SHRI SYED NASIR HUSSAIN: Point number two is, he was saying that the Chief 
Minister has called our people to protest, asking money for guarantee. That is not the 
case, Sir. Tomorrow, our MLAs, MLCs and MPs are coming here. 
  
MR. CHAIRMAN: You have made your point. ...(Interruptions)... 
 
SHRI SYED NASIR HUSSAIN: We have got permission to protest against the injustice 
done to the State of Karnataka in the Union Budget.  
 
MR. CHAIRMAN: Okay; please.  
 
SHRI SYED NASIR HUSSAIN: That is our point, the limited point. ...(Interruptions)... 
 
MR. CHAIRMAN: Please be brief and pointed. ...(Interruptions)... 
 
DR. M. THAMBIDURAI (Tamil Nadu): Sir, please. ...(Interruptions)... 
 
SHRI R. GIRIRAJAN (Tamil Nadu): Sir, the Cauvery issue is already a settled one. 
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MR. CHAIRMAN: Only two minutes. ...(Interruptions)... 
 
SHRI R. GIRIRAJAN: Just one minute is enough. 
 
MR. CHAIRMAN: Oh! 
 
SHRI R. GIRIRAJAN: Sir, the Cauvery issue is already a settled one. The Supreme 
Court appointed the tribunal, the tribunal has passed detailed order in this issue. For 
several issues, it has been pending.  Now, if any dispute arises between Karnataka 
and Tamil Nadu, they have to approach the tribunal only. We have high regards for 
the hon. former Prime Minister.  He knows everything. He is creating trouble between 
the two States. This is the second time the hon. former Prime Minister is raising this 
issue in this House.  Kindly avoid these disputes before this House.  It has already 
been a settled one.  If any grievance is there, let them represent before that tribunal.  
Thank you, Sir.  
 
MR. CHAIRMAN: Thank you. ...(Interruptions)... Can you take the seat? 
...(Interruptions)... 
 
DR. M. THAMBIDURAI: Sir, I will take only a minute. ...(Interruptions)... 
 
MR. CHAIRMAN:  When I am giving time to everyone, please take your seat. 
...(Interruptions)... Hon. Members, please take your seats. ...(Interruptions)... I will 
give you time. Hon. Members, I heard every word of the former Prime Minister very 
carefully. Correct me if I am wrong. Hon. former Prime Minister was making an 
appeal. So, even if a matter is pending in any forum, this is the right platform to make 
an appeal.  He made an appeal, and I think, we should appreciate the sentiment. All 
the States are equal for the federalism of this country and he was making appeal from 
his soul. That is the impression I got. I heard every word and, 
therefore...(Interruptions)...  
 
DR. M. THAMBIDURAI: Sir, ...(Interruptions)...  
 
MR. CHAIRMAN: I will come to you. You are an experienced man. Even when I was a 
junior Minister, you were the Deputy Speaker. ...(Interruptions)... You choose 
between both of you, who will speak best. ...(Interruptions)... 
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SHRI JAGGESH: Sir, I don't talk about the tribunal or anything. ...(Interruptions)... 
 
MR. CHAIRMAN: Jaggeshji, one minute.  Lahar Singhji, please sit down. 
...(Interruptions)... 
 
SHRI JAGGESH (Karnataka): I will tell you straight away. Mr. Devegowdaji's 
experience and what all post he has taken, it is a sentimental request what he has 
asked in the House. He has not commanded or demanded anything. That hurt a lot. 
He is telling his views on his experience.  About the issue of water that he asked, it is 
hundred per cent the voice of the Karnataka people because there is no rain. But the 
tribunal will ask to release the water. ...(Interruptions)... 
 
MR. CHAIRMAN: Okay, Jaggeshjji, you have made your point. Now Lahar Singhji. 
 
Ǜी लहर िंसह िसरोया (कनार्टक):  महोदय, मȅ गारंटी के बारे मȂ बात करना चाह रहा था।  
उन्हȗने गारंटी के बारे कहा, तो उनके ही Economic Advisor, जो मुख्य मंतर्ी ने बनाए थे, उन्हȗने 
यह कहा है िक िबना सोचे-समझे यह गारंटी का िकया गया।  मेरे पास िरकॉडर् है।...(Ëयवधान)... 
बी.आर. पािटल ने यहा ंतक कहा है िक मȅ िरजाइन करना चाहता हंू मेरे एिरया मȂ डेवलेपमȂट फंड 
के िलए पैसे नहीं हȅ।...(Ëयवधान)... 
 
MR. CHAIRMAN:  Thank you.  Mr. Thambidurai... 
 
DR. M. THAMBIDURAI (Tamil Nadu):  Sir, I need one minute. 
 
MR. CHAIRMAN:  Okay, take one minute and formulate your preposition. 
 
DR. M. THAMBIDURAI: I am respecting hon. former Prime Minister, what he has 
appealed. Tamil Nadu people are not against giving the drinking water to Bangalore 
City people. I am suggesting that in Karnataka, Krishnaraja Sagar Dam is there.  From 
there, they can take 18 TMC water. There would be no problem in that and it is not 
necessary to build the Mekedatu Dam. That is my request. 
 
MR. CHAIRMAN: Thank you.  ...(Interruptions)... No, no.  It is enough.  Hon. 
Members, we have amongst us a distinguished senior advocate, Dr. Abhishek Manu 
Singhvi.  He knows in the Constitution, for such matters, there is a specific provision.  
These are the issues that have been of great gain to senior advocates. These issues 
continue for decades and decades, and therefore, these issues have to be 
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determined consensually. And, I do hope Members will come forward so that we have 
some discussion in a cooperative spirit to resolve such issues.  There can be no 
better platform than this House to determine these issues. They are lingering for 
decades and decades.  We have had presidential references.  You know it.   We have 
had original suits in the Supreme Court. I have been on one side or the other.  So, the 
sentiment which has emanated from the former Prime Minister, has emanated not 
from his mind, but from his soul. We should not take him amiss.  We need to work 
together.  I do hope in the near future we will devote enough time to discuss this issue 
so that a message goes from this place that water disputes have to be resolved in a 
spirit of federalism. There will have to be some give-and-take, and that give-and-
take can emanate from this platform. Otherwise, if they become adversaries, they 
take it in litigating spirit, and my friend is good at generating good litigating spirit.  
Would you like to say something? 
 
DR. ABHISHEK MANU SINGHVI(West Bengal): In a lighter vein, to bring some light-
heartedness in the House, I approve of what you said, the joke in the court goes that, 
-- I am not on either side, so I can speak fairly  -- this is the most lawyer-friendly 
thing because it will continue to go as long as the Cauvery flows. 
 
MR. CHAIRMAN:  Jayaji, let me tell you, I am speaking out of experience.   I have 
been involved extensively in litigations, water disputes in the Supreme Court in original 
suits, and they never end.  Therefore, they make us bask in the sunshine of finance.  
So, we will use our experience.   It will be difficult for him.   He is still attached to the 
courts.  I am not.  So, we will take a hint from one of the finest men in the country 
who has had experience as Prime Minister, as Chief Minister, as a mass leader, as a 
farmer.  So, let us respect the sentiment.  Let us not get into the party system, and 
we will find a way out.  I will be very happy if either from the Government side or from 
this side, there is a regulated, structured discussion on the point.  We will leave it at 
that. Thank you.  Now, Shrimati Mamata Mohanta; you have five minutes to speak. 
 
Ǜीमती ममता मोहंता (ओिडशा) : सभापित महोदय, आपने मुझे महामिहम राÍटर्पित जी के नए 
सदन मȂ पहले अिभभाषण के ऊपर बोलने का मौका िदया, उसके िलए मȅ आपका धन्यवाद करती 
हंू।  महोदय, मȅ ओिडशा के आिदवासी बहुल के्षतर् मयरूभजं िजला से हंू, िजसको भजं-भिूम के नाम 
से पहचाना जाता है।  मेरा सौभाग्य है िक महामिहम राÍटर्पित महोदया भी इस मयरूभजं माटी की 
सुपुतर्ी हȅ। ओिडशा माटी का गवर् है।  महोदय, जॉजर् बनार्ड शॉ ने िलखा है - 'Îवतंतर्ता एक 
िजÇमेदारी है, इसिलए ज्यादातर लोग इससे डरते हȅ', लेिकन इस समय सरकार की ËयवÎथा मȂ 
सभी भारतीय देश के िवकास के्षतर् मȂ िजÇमेदारी ले रहे हȅ।  भारत देश बहुत आगे जा रहा 
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है।राÍटर्पित जी अिभभाषण मȂ बोल रही थीं िक रेल का िवकास हुआ है, हा,ं  मȅ मानती हंू िक 
िवकास हुआ है। महामिहम राÍटर्पित जी के यहा ंपर चार सब िडवीजन हȅ, लेिकन वहा ंपर आज 
तक रेल सेवा नहीं पहंुच पाई है। मयरूभजं िजलावासी रेल सेवा से वंिचत हȅ। अगर राÍटर्ीय राजमागर् 
की बात बोलू,ं तो महामिहम राÍटर्पित जी का घर रायरंगपुर और करंिजया से सब िडवीजन के 
लोग बािरपदा मुख्यालय आने के िलए एक ही राÍटर्ीय राजमागर् 49 पर िनभर्र करते हȅ। एनएच 49 
के बीच डुअिर्सनी घाटी आती है,  इस घाटी का राÎता डैथ रोड अथार्त मृत्यु के राÎते के नाम से 
जाना जाता है। हर महीने कम के कम 20 से 25 दुघर्टनाएं घटती है और बहुत लोगȗ की जान जाती 
है। इस राÎते की मरÇमत करने की तरफ राÍटर्ीय राजमागर् को ध्यान देने की आवÌयकता है। इस 
पर महामिहम राÍटर्पित जी को भी ध्यान देने की आवÌयकता है।  
 महोदय, मȅ उत्कलमणी गोपबधुं दास की उिड़या मȂ िलखी हुई एक पिंƪ बोलूगंी, अथार्त 
मनुÍय का जीवन समय के हाथ बधंा नहीं, कमर् से बधंा है, जैसे ओिडशा के मान्यवर मुख्य मंतर्ी 
Ǜीयुƪ नवीन पटनायक जी ने Ģमािणत िकया है।   
 महोदय, ओिडशा के आिदवासी और आिदवासी के िवकास को मान्यवर मुख्य मंतर्ी Ǜीयुƪ 
नवीन पटनायक जी  महत्व दे रहे हȅ। देश मȂ ओिडशा पहला राज्य होगा, गावं से शहर तक, हर 
पचंायत मȂ लÑमी बस योजना के अधीन मȂ Îवतंतर् बस सेवा की ËयवÎथा की जा रही है।  िमशन 
शिƪ के अधीन मȂ लाखȗ मिहलाओं को Îवाबलबंी िकया गया है। राजनीित के के्षतर् मȂ पचंायत Îतर 
पर मिहलाओं को 50 परसȂट और लोक सभा और िवधान सभा मȂ मिहलाओं को 33 परसȂट का 
िरज़वȃशन देने वाला ओिडशा पहला राज्य है। भारत देश के चार धाम मȂ से जगन्नाथ धाम को एक 
धाम के रूप मȂ रूपातंिरत िकया गया है। मा ँसमलेÌवरी से लेकर मा ँिकचकेÌवरी, मा ँतारा तािरणी, 
मा ँ िबरजा सभी मंिदर का सÇमान और सभी धमर् को सÇमान देकर हर गावं मȂ नवीन ओिडशा के 
अधीन मȂ मंिदर, मिÎजद, िगरजा घर सभी को रूपातंिरत िकया गया है।  
 महोदय, मȅ िशक्षा के्षतर् के सबंधं मȂ बोलू ंतो Ģित पचंायत मȂ ÎवाÎथ्य, Îकूल, कॉलेज का 
Îथापन िकया गया है।  सभी छातर्-छातर्ाओं की उन्नित के िलए िशक्षा की ËयवÎथा है। हमारे 
माननीय मुख्य मंतर्ी जी का मानना है िक Ģत्येक Ëयिƪ हमारे िलए मूÊयवान है, इसीिलए बीजू 
ÎवाÎथ्य कÊयाण योजना के अधीन सेवा Ģदान की जा रही है। कर्ीड़ा के के्षतर् मȂ “युवा ओिडशा 
नबीन ओिडशा” के अधीन मȂ हर पचंायत को 2.50 लाख रुपए का खेल उपकरण देने का फैसला 
िकया गया है और गावं से Ģितभाओं का चयन िकया जा रहा है, जो िक राज्य Îतर पर खेल रहे हȅ। 
कृिष के्षतर् मȂ राज्य के िकसानȗ को सहायता देने के िलए “कािलया योजना” के तहत सहायता 
Ģदान की जा रही है। सड़क के्षतर् मȂ बीजू एक्सĢेसवे के अधीन राज मागर् का िनमार्ण िकया जा रहा 
है। सर, मेरे पास समय की पाबदंी है, इसिलए मȅ ज्यादा बता नहीं पा रही हंू, लेिकन इस तरह  की 
कई योजनाए ंहȅ, जो राज्य और राज्यवािसयȗ के िवकास के िलए हमारे मान्यवर मुख्य मंतर्ी Ǜीयुƪ 
नवीन पटनायक जी चला रहे हȅ। आज भारत की िवकास दर मȂ ओिडशा शािमल है। मȅ अपना 
वƪËय एक पिंƪ बोलकर समाÃत करंूगी,  
 

“अभी तो असली उड़ान बाकी है, 
अभी कोई इÇतहान बाकी है, 

 

[ 6 February, 2024 ] 139



अभी तो मापी है मुƻीभर जमीन हमने, 
अभी तो सारा आसमान बाकी है। 

 
धन्यवाद, जय जगन्नाथ, बदें उत्कला जननी।”    
 
SHRI HISHEY LACHUNGPA (Sikkim): "With the permission of the hon. Chairman, I 
would like to make a brief submission. I rise to support the Motion of Thanks to the 
President’s Address. I would also like to congratulate the Government of India on the 
construction of Ram Temple in Ayodhya. We have raised issues and demands of our 
people in various fora including this House, sent delegations to Ministries and also 
raised them in NDA meetings.  However, none of the issues, which are very important 
to the people of Sikkim, find mention in the President’s Address. Therefore, I rise here 
to reiterate those demands and request the Government to address them in near 
future. Particularly, our Limbu and Tamang communities were given ST status in 
2003, but, since then, they are demanding reservation of seats in Sikkim Assembly 
without any success. Therefore, I request the Central Government to provide 
reservation of Limbu and Tamang in the Legislative Assembly before the coming 
elections. Secondly, there is a long pending demand for inclusion of twelve 
communities in the Scheduled Tribe category, particularly from Sikkim; 1. Bhujel, 2. 
Gurung (Tamu), 3. Mangar, 4. Newar Guthi, 5. Gorakhnath Jogi, 6. Khas (Chettri 
Bahun), 7. Kirat Rai, 8. Sunuwar (Mukhia), 9. Thami, 10. Kirat Dewan, 11. Giri 
Sanyashi and 12. Majhi, which are requested to be included in the Scheduled Tribe list 
at the earliest.   
 People of Sikkim, particularly the Buddhist community have been demanding 
that Karmapa should be brought back to Rumtek, East Sikkim. This is a very old 
demand and I, on behalf of the SDF party, appeal to the Government that it should be 
fulfilled at the earliest. Bhutia, Lepcha and Limbu are the three State languages of 
Sikkim and I, on behalf of the people of Sikkim, appeal to the Government to include 
them in the 8th Schedule of Indian Constitution. This demand has already been 
reviewed by the Sitakant Mahapatra Committee and Inter-Ministerial Committee and 
decision is to be taken on this. I request the Government that a decision in favour of 
the people may be taken at the earliest.  
 There was a glacial lake outburst flood near Lhonak lake, Lachen on 4th 
October 2023, which led to a massive devastation of border roads, infrastructure and 
property, particularly National Highway 10. Therefore, I request the Government to 
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reconstruct these highways on the lines of highways in other states. Another 
important point is that organic farming and tourism are the two main pillars of the 
economy of Sikkim. The Government should prioritise these two sectors and try to 
generate employment to our youth. Therefore, the construction of roads, tourism and 
organic farming should be given priority and special grants must be provided in the 
Budget for the upliftment of these sectors.  
 I would also like to demand that the Clauses 4 and 5 of Section 10 (26AAA) of 
the Finance Act of 2023 may be amended. This amendment is very important 
because, the Bhutia, Lepcha, Nepali and Byapari of Sikkim were given subjecthood 
by the Monarch of Sikkim and thereby they became citizen of India. But their rights 
under Article 371F of the Constitution have been diluted by the said Finance Act. 
Therefore, I request the Government to amend the provision and restore the 
constitutional rights of the people of Sikkim. Lastly, I assure this House that the SDF 
party and the people of Sikkim are always in favour of nation building and will work in 
unison with the rest of the country. With these words, I conclude my speech. Jai 
Sikkim, Jai Bharat!    
 
MR. CHAIRMAN:   Dr.  Radha Mohan Das Agrawal; not present.  Shri Niranjan Bishi. 
 
SHRI NIRANJAN BISHI (Odisha):  Mr. Chairman, Sir, I am grateful and thankful to the 
hon. President of India for her historical Address in the Amrit Kaal in the new 
Parliament House.  I stand, on behalf of my BJD Party and my hon. Chief Minister, 
Shri Naveen Patnaik, to support the Motion to thank the hon. President for her 
Address with regard to development of SC/ST, empowerment of poor, farmers, 
women and youth, Vikasit Bharat, Sab-ka-Saath-Sab-ka-Vikas-Sab-ka-Prayas. 
 Sir, in India, according the 2011 Census, there are 10.43 crore STs, 744 tribes, 
75 Particularly Vulnerable Tribal Groups consisting of 4.5 lakh population. The entire 
ST population consists of 8.6 per cent.  But, there is only 7.5 per cent reservation in 
the Central Government jobs, education and promotions. So, we are losing 1.1 per 
cent.  Likewise, the population of SCs is 20.14 crores.  And, they have 1,108 castes.  
Their percentage is 16.6 per cent. But, they are getting only 15 per cent reservation in 
Government jobs, promotion and education.  They are also losing 1.6 per cent.  So, 
as per the Government of Odisha Reservation Policy, our hon. Chief Minister, Shri 
Naveen Patnaik, is giving 22.5 per cent reservation for STs in education, employment, 
promotions and elective posts. And, for SCs, we are giving 16.25 per cent 
reservation.  It is as per the population of SCs and STs.  So, in the Government of 
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India also, for the development of SCs and STs, the percentage of reservation should 
also be increased.   
 Sir, STs depends on zamin, jal, jungle, jeeva jantu for their livelihood. 
आिदवािसयȗ की जो जमीन, जल, जंगल और जीव-जंतु हȅ, उनके Ģोटेक्शन के िलए, 
preservation के िलए अच्छी-से-अच्छी तरह से कायार्न्वयन करना चािहए। इसका कायार्न्वयन 
जरूरी है। माननीया राÍटर्पित जी ने कहा िक the National Education Policy emphasizes 
education in mother-tongue.  So, the tribal languages recommended by our hon. 
Chief Minister, Shri Naveen Patnaik, like Ho, Mundari, Bhumij, Saura, Gondi, 
Sambhalpuri and Kui should be included under the Eighth Schedule to the 
Constitution of India. ...(Time-bell rings)... Sir, I will take one minute. 
 Sir, in order to provide quality education for SC and ST, our hon. Chief 
Minister, Shri Naveen Patnaik has established Odisha Adarsha Vidyalaya in each 
block. So, I would like to request the Government of India to establish Eklavya 
Residential Model Schools, PM-SHRI Schools, Central Schools for educational 
development, quality education, higher education, professional and occasional 
education for SC/ST people. Thank you, Sir. 
 
MR. CHAIRMAN: Shri Ajit Kumar Bhuyan. 
 
SHRI AJIT KUMAR BHUYAN (Assam): I thank you, Mr. Chairman, Sir, for giving me 
this opportunity to speak on the Motion of Thanks on President’s Address. 

 
"सोचा था िक िदल को तसƥी िमलेगी, 

    पर जब सुना महामिहम का भाषण 
तो ऐसा लगा िक िकसी रैली का पोिलिटकल भाषण है।" 

 
The whole President’s Address is nothing but repetition of what the nation is always 
accustomed to in the form of hon. Prime Minister’s speeches on different occasions. 
When I was glancing at the whole speech, I did not find any intent on inflation, 
unemployment and suffering of the masses in the rural India. The Government is more 
helpful to the corporate sector at the cost of the suffering of common man. Sir, due to 
paucity of time, I will not use the database to highlight how corporate sectors are 
being encouraged by dolling through banking systems and insurance tools. I want to 
draw the attention of the august House that in the last ten years of the Modi regime, 
the per capita loan has increased by unimaginable proportion and so the child is born 
in debt.We all were told that in 2022, the farmer's income will be doubled and all will 
be provided a pucca house. I want to know from the Government as to why the 
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President's speech is silent about it intentionally. Only emotional and ideologically-
driven issues have been referred to in the speech and several core issues related to 
tribals, Dalits and other vulnerable groups have been ignored completely.  A 
commitment was given to the long-pending Naga Peace Solution way back in 2015 at 
the highest level. So, what is the status of the said Accord?  The nation wants to 
know.  
   Sir, since I represent Assam in the House, I want to remind the Prime Minister 
about his commitment to six major ethnic groups being given tribal status. What is the 
status of that commitment? What about implementation of Clause 6 of Assam 
Accord?  Sir, there are many more issues which I have no time to raise.  The Prime 
Minister always claims that North East Region has been his priority but the people of 
the region have different notions.  It is needless to say that since the last eight 
months, my neighbouring State, Manipur is burning. But the Prime Minister is silent. 
    Sir, before I conclude, I am very sorry to say that the constitutional institution 
has been very vulnerable in the last ten years, and it seems that there is a systematic 
design to create such a situation so that people should lose faith in democracy.  
It is painful to say that the framers of the Constitution have never thought of an 
opposition-free nation and now the nation is being told of a double-engine 
Government. If the people elect an Opposition Government, that Opposition 
Government gets dislodged by an act in an unconstitutional way. The federalism is 
the soul of the Indian Constitution, and if that spirit is bulldozed, how will democracy 
survive? ...(Time-bell rings)...Thirty seconds,   Sir.  I have a high level of confidence in 
the wisdom of the Indian masses and they will certainly protect democracy, the 
Constitution and Fundamental Rights by electing the party and political ideology that 
believes in the core values of the Constitution. Thank you, Sir.      
           
MR. CHAIRMAN: Dr. Dinesh Sharma; fifteen minutes. डा. िदनेश शमार्।  आपके पास 15 
िमनट्स हȅ। 
 
डा. िदनेश शमार् (उǄर Ģदेश) : माननीय सभापित महोदय, आपके ǎारा मुझे माननीय राÍटर्पित 
महोदया के अिभभाषण पर धन्यवाद ĢÎताव के सदंभर् मȂ बोलने की अनुज्ञा ĢाÃत हुई, इसके िलए मȅ 
आपका आभार Ëयƪ करता हँू।  मȅ अपनी बात को ĢारÇभ करँू, उससे पहले मुझे कुछ अलग Ģकार 
के दृÌय यहा ँपर देखने को िमले।  मȅ कई िदनȗ से देख रहा हँू िक िविभन्न िवचारȗ का मतैक्य होने 
के बाद भी राज्य सभा मȂ दलȗ का आपसी सामंजÎय अनोखे तरीके से िदखा है।  अभी भी कुछ 
समय पहले यहा ँपर िविभन्न दल आपस मȂ गठबंधन न होने के बाद भी िकस Ģकार से सहमत से 
िदखे।  मȅ केवल इतना ही कहना चाहता हँू िक जब आदरणीय देवेगौड़ा जी बोल रहे थे, उस समय 
भी और उसके पहले भी िविभन्न दल केवल बीजेपी का िवरोध कैसे िकया जाए, उस Ģकार के 
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आचरण पर यहा ँपर आपस मȂ एकमत िदखे।  उनके सबंधं मȂ मुझे यही कहना है िक आपको बाहर 
भले ही गठबंधन करना हो, आपका समझौता हो, लेिकन एक चीज जरूर है िक जो दोबारा गमर् 
की हुई चाय होती है और जो समझौता िकया हुआ िरÌता होता है, उन दोनȗ मȂ पहले जैसी िमठास 
कभी नहीं रहती।  आपकी िमठास अब कड़वाहट मȂ बदल चुकी है।  आज मोदी जी के ǎारा िजस 
Ģकार से सरकार 10 वषș की अपनी यातर्ा के अिंतम गंतËय तक पहँुची है, मȅ कह सकता हँू िक 
अभतूपूवर् पिरवतर्न और कर्ािंतकारी पिरवतर्न हुए हȅ।  अगर हम ÎवाÎथ्य के सदंभर् मȂ ही देखȂ या 
आज जो हमारी आंतिरक सुरक्षा है, रक्षा है या पिरवार कÊयाण है, ये तमाम िवषय हȅ, िजनमȂ 
अभतूपूवर् पिरवतर्न और अभतूपूवर् सुधार हुए हȅ।  अगर हम उस पूरी िकर्यािविध को िवÌलेिषत करना 
चाहȂ, तो मुझको लगता है िक दीनदयाल उपाध्याय जी के िसǉातंȗ के आधार पर, महात्मा गाधँी 
जी के िसǉातंȗ के आधार पर पूरे 10 वषș मȂ जो एक उन्नित, एक Ģगितशीलता का भाव जागृत 
हुआ है, उसमȂ िनिÌचत रूपेण इन िवचारȗ का समावेश है।  ÎवाÎथ्य के के्षतर् मȂ जब हम देखते हȅ 
और इस बात को लाते हȅ िक शायद दुिनया की जो एक सबसे बड़ी िवहंगम पिरिÎथित थी, जो 
भारतवषर् की भी समÎया थी, वह ÎवाÎथ्य के सबंधं मȂ थी।  सबसे ज्यादा िंचता गरीबȗ के Ģित थी 
िक गरीब बीमार होने पर क्या करेगा।  इस िंचता का उपचार करने का काम माननीय Ģधान मंतर्ी 
जी ने िकया है।  वे आयुÍमान भारत जैसी एक दूरगामी योजना को लेकर आए।  मȅ समझता हँू िक 
जब सरकार बीमारी का खचर् उठाने लगी, तो इससे एक तरीके से जो आम अवाम है, उसके तनाव 
मुƪ होने का काम हुआ है।  अगर मȅ दूसरे शÅदȗ मȂ इसको पिरभािषत करना चाहँू, तो मȅने बहुत 
सारी कर्ािंत देखी है, मȅ कॉमसर् का Ģोफेसर रहा हँू, मȅने देखा है, मȅ बोÊशेिवक कर्ािंत के बारे मȂ भी 
सुनता हँू, आिर्थक कर्ािंत के बारे मȂ भी सुनता हँू, औǏोिगक कर्ािंत के बारे मȂ भी सुनता हँू, लेिकन मȅ 
दावे के साथ कह सकता हँू िक यह भारत की ÎवाÎथ्य कर्ािंत दुिनया की सबसे बड़ी कर्ािंत के रूप मȂ 
आई है, िजसमȂ एक आम गरीब को 5 लाख रुपए का जो कवर िदया गया है, उससे न केवल एक 
Ëयिƪ ने राहत महसूस की है, बिÊक इस अंतिरम बजट मȂ तो एक सोने मȂ सुहागा हुआ िक आशा 
कायर्कतार्ओं और आँगनवाड़ी कायर्कतार्ओं को भी इसमȂ कवर िकया गया है, इसमȂ शािमल िकया 
गया है।  मȅने बहुत Ëयंग्य देखे हȅ िक Ģधान मंतर्ी जी खाते मȂ रुपया कब जमा करȂगे।  मȅ इतना कह 
सकता हँू िक माननीय Ģधान मंतर्ी जी ने अĢत्यक्ष रूप मȂ अपनी योजनाओं से िजतनी बचत कराई 
है, अगर हम उसका िवÌलेषण करने लगȂ, तो 15 लाख नहीं, बिÊक मȅ समझता हँू िक कई गुणा 
ज्यादा पैसे लोगȗ के खाते मȂ गए हȅ।   Ģधान मंतर्ी आवास िकतने लाख रुपए का होगा!  यहा ँपर जो 
इज्जत घर है, िजसको हम लोग उǄर Ģदेश मȂ इज्जत घर बोलते हȅ, यह िकतने लाख रुपए का 
होगा!  गैस का कनेक्शन ले लȂ या 80 करोड़ लोगȗ को मुÄत का अनाज देने का उपकर्म हो, जो 
शायद दुिनया की सबसे बड़ी योजनाओं मȂ से एक है, वह िकतना होगा!  अĢत्यक्ष रूप मȂ लोगȗ की 
जो बचत हुई है, जो ओवरहेड एक्सपȂिडचर थे, ऊपरी Ëयय थे, उनकी बचत करके आज सरकार 
ने एक Ģकार से जो गरीब है, उसके उन्नयन का एक अनोखा काम िकया है।  मान्यवर, आपको 
जान कर Ģसन्नता होगी िक मुÄत इलाज की सुिवधा से 3.5 लाख करोड़ रुपए खचर् होने से बचे।  
इसी Ģकार से सचंािलत 10 हजार जन औषिध केन्दर्ȗ से 28 हजार करोड़ रुपए की बचत हुई है।  
इन पर 10 से लेकर 90 Ģितशत तक की जो सÎती दवाइया ँ िमली हȅ, उन्हȗने एक अनोखा 
कीिर्तमान Îथािपत िकया है। आज कȅ सर और घुटने के इÇÃलाटं कराने की िÎथित जैसी बीमािरयȗ 
की दवाएँ उपलÅध हȅ।  आज 27,000 करोड़ रुपये की बचत हुई है, तो वह इस Ģकार की दवाओं 
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के माध्यम से हुई है।  आज डायिलिसस की सुिवधा भी मुÄत मȂ उपलÅध है।  इस Ģकार आज अगर 
देखȂ तो इसमȂ नयी तकनीकȗ का उपयोग िकया गया है।  टीबी जैसी बीमारी का भी आप देखȂ िक 
इसमȂ जो केसेज़ थे, उनमȂ 16 Ģितशत की कमी हुई है और जो मृत्यु होती थी, उसमȂ 18 Ģितशत 
की कमी हुई है।  सुरिक्षत Ģसव के िलए मिहलाओं हेतु सचंािलत जो 'जननी सुरक्षा योजना' थी, 
उसका लाभ 1 करोड़ से अिधक मिहलाओं को िमला है।   
 मान्यवर, पहले तो गावँȗ मȂ िचिकत्सा की सुिवधा नहीं थी, वहा ँइस बात की एक समÎया 
हुआ करती थी। आज गावँȗ मȂ सीएचसी और पीएचसी मȂ भी इलाज के िलए दवाए ँमौजूद हȅ।  तमाम 
जगहȗ पर एÇस खुले हȅ, तमाम जगहȗ पर आईआईटीज़ खुली हȅ, तमाम जगहȗ पर िविभन्न Ģकार 
की सुिवधाए ँभी उपलÅध हȅ।  आज कोिवड टीकाकरण, टेली मेिडिसन, अÎपताल पजंीकरण, 
ÎवाÎथ्य िरकॉडर् जैसे पहल ूलोगȗ के िलए आसानी से उपलÅध हȅ।  िचिकत्सकȗ की कमी भी दूर की 
गयी है।  मान्यवर, 262 मेिडकल कॉलेजेज़ की Îथापना की गयी है।  मȅ उǄर Ģदेश से आता हँू।  
वहा ँअभी बजट पास हुआ है।  वहा ँ'वन िडिÎटर्क्ट-वन मेिडकल कॉलेज' - यानी केवल एक Ģदेश 
मȂ 75 मेिडकल कॉलेजेज़ खुलने जा रहे हȅ।  यह एक अनोखा और अनुपम Ģयोग हो रहा है, तभी 
लोग कहते हȅ िक 'मोदी है, तो मुमिकन है।'  लेिकन इस मुमिकन की बात मȂ मȅ यह कहना चाहँूगा 
िक इस सदी की सबसे गÇभीर महामारी कोिवड से लड़ने के िलए मोदी सरकार ने िजस 
सवंेदनशीलता का पिरचय िदया, लोग उस पर िवÌवास नहीं करते थे और लोग कुछ भी बोलते थे।  
इसीिलए आज कहा जाता है िक :- 

 
"वादȗ की नहीं, इरादȗ की हवा रखते हȅ, 
ज़रा सी जान मȂ ही िदल बड़ा रखते हȅ। 
नाउÇमीद होकर सोता है जब जमाना, 

तब हम उÇमीद का दरवाजा खुला रखते हȅ।" 
 
 इसिलए Ģधान मंतर्ी जी ने एक नया राÎता खोला है।  कोिवड के उपचार के माध्यम से पूरी 
दुिनया मȂ आज एक हलचल है और भारतवषर् का नाम अब लोग एक ऐसे देश के रूप मȂ लेते हȅ, जो 
असÇभव को भी सÇभव बना सकता है।  पहले जो याची था, जो छोटी-छोटी चीजȗ के िलए - जैसे 
कभी एड्स हुआ, कभी मलेिरया हुआ, कभी डȂगू आया, कभी चेचक आया, तो हाथ फैलाकर लोग 
कभी जापान के पास, कभी जमर्नी के पास, तो कभी अमेिरका के पास जाते थे।  वे याची बन कर 
मागँते थे िक हमȂ टीका दे दो।  साल बीतता था, दो साल बीतते थे, लेिकन टीका उपलÅध नहीं 
होता था और यहा ँहजारȗ लोग मर जाते थे।  पहली बार कोिवड के समय मȂ जब अपने देश मȂ 
वैक्सीन बनायी गयी, एक नहीं, बिÊक तीन-तीन वैक्सींस बनायी गयीं, उस समय पूरा देश 
आÏलािदत था, अपने Ģधान मंतर्ी पर गवर् कर रहा था, लेिकन उस समय इस देश का यह दुभार्ग्य 
था िक यहा ँका िवपक्ष कह रहा था िक आप बाहर से इसकी वैक्सीन मगँा लो।  कोई कहता था िक 
यह मोदी की वैक्सीन है और जब हम सǄा मȂ आयȂगे, तब इसकी वैक्सीन को लगाना।  कोई यह 
कह रहा था िक यह बीजेपी की वैक्सीन है।  जब अपने देश मȂ अपने देश की सुरक्षा के िलए Ģधान 
मंतर्ी काम कर रहा हो और उस सकंट के समय उसकी आलोचना करना, मȅ समझता हँू िक यह 
एक िंनदनीय कायर् था।  कहने को तो यह है िक : 
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"अमृत को दे ितलाजंिल, िवष को चाट रहे हȅ, 
कोयले मȂ हीरȗ की कनी छाटँ रहे हȅ। 
जाने कहा ँपड़े हȅ, कहा ँसे अक्ल िमली, 

िजस डाल पर बठेै हȅ, उस डाल को काट रहे हȅ।" 
 
 आज िवपक्ष अपने ही देश मȂ अपनी उन्नित को नहीं देख सकता, यह एक दुभार्ग्य है।   यहा ँ
िहन्दुÎतान मȂ 220 करोड़ लोगȗ को कोिवड का कवच िमला है,  पूरे 120 देशȗ मȂ इसकी सहायता 
िमली है।  हम यह कह सकते हȅ िक आज पूरा िवÌव भारत के Ģित आÌचयर् भरी िनगाहȗ से देख रहा 
है।  आज अगर हम देखȂ तो हमारे सामने पिरवार कÊयाण के सÇबन्ध मȂ तमाम योजनाएँ आयीं।  
सरकार ने 25 करोड़ लोगȗ को गरीबी की रेखा से बाहर िनकलने मȂ सहायता दी है।  पिंडत दीन 
दयाल जी कहते थे िक जो गरीब है, िजस िदन वह िचन्ता से नहीं, चैन की नींद सोएगा, तो देश मȂ 
खुशहाली आ जाएगी।  उसकी िचन्ता क्या थी - उसे ÎवाÎथ्य की िचन्ता थी।  उसकी िचन्ता क्या थी 
- िकसान की जो उपज है, उसे उसका उिचत दाम िमल जाए।  उसकी िचन्ता थी िक उसकी बेटी 
का िववाह हो जाए, उसकी िचन्ता थी िक उसे िशक्षा िमल जाए।  हर चीज पर सरकार ने दूरगामी 
िनणर्य िलये हȅ और दूरगामी िनणर्य लेने का यह अंदाज 15 अगÎत, 2014 से ĢारÇभ हुआ, जब 
'जन-धन योजना' को लाचँ िकया गया।  आज 48 करोड़ से अिधक लोग औपचािरक बȅिंकग मȂ 
शािमल हȅ। 
 मान्यवर, आज आÌचयर् तो दुिनया के अथर्शािÎतर्यȗ को होता है।  मȅ चाटर्डर् अकाउंटȂट्स 
की एक काģंȂ स मȂ गया था।  वहा ँबाहर से आये लोग कह रहे थे िक यह कैसा िहन्दुÎतान है िक 
लोग जो कहते थे िक वहा ँगरीबी की रेखा के नीचे लोग हȅ, यहा ँउनके खाते हȅ, लेिकन औसत रूप 
मȂ उन खातȗ मȂ आज 4,000 रुपये सिंचत भाव मȂ जमा हȅ।  यह हमारे देश की पहचान बन चुका है।   
इसिलए आज मȅ कहता हँू िक मोदी जी और इनमȂ यही अंतर है िक मोदी जी अवसर िमलने पर 
उसका उपयोग करते हȅ। बुिǉमान लोग िजतने अवसर िमलते हȅ, उससे अिधक अवसर वे Îवयं 
बनाते हȅ और उन्हȗने इन अवसरȗ को बनाया। उन्हȗने देश के 80 करोड़ गरीब लोगȗ को ģी मȂ 
राशन देने की ËयवÎथा की और िविभन्न Ģकार की योजनाओं के माध्यम से पूरे देश मȂ आज एक 
अलग Ģकार की कर्ािंत िदखी है। आज मुÄत मȂ शौचालयȗ के िनमार्ण के साथ-साथ घर िदए गए 
और तमाम Ģकार की ËयवÎथाएँ हुईं।  
 महोदय, आज मुझे यहा ँपर एक 91 साल के माननीय पूवर् Ģधान मंतर्ी महोदय का उǊोधन 
सुनने का सौभाग्य िमला। लोग आज भी उनकी जानकािरयȗ का लोहा मान रहे हȅ। मुझे आदरणीय 
खरगे जी के Ǜीमुख से एक Ǜीवचन माननीय Ģधान मंतर्ी जी की उपिÎथित मȂ सुनने का भी अवसर 
िमला। वे मोदी जी के बारे मȂ बोले। मोदी जी के बारे मȂ तो सब लोग कहते हȅ िक इस समय वे दुिनया 
के सबसे बड़े नेता हȅ, ऐसा सवȃक्षण कहता है, लेिकन िवपक्ष के नेता ने यह बयान िदया िक िसफर्  
मोदी के िलए ही देश के लोग वोट देते हȅ। यह बात उनके मुख से िनकली। मȅ समझता हँू िक उनको 
इस बात का रंज है िक उनके साथ मोदी जी जैसा नेता नहीं है। मȅ उनको सुझाव के िलए कहँूगा िक 
उनके पास िवकÊप है। उनके साथ मोदी जी जैसा नेता नहीं है, लेिकन उनके पास मोदी जी जैसे 
नेता के साथ होने का िवकÊप है। वे अपने गठबधंन के पूवर् विरÍठ सहयोिगयȗ का उदाहरण देख 
सकते हȅ। 
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 आज इस बदले हुए वातावरण मȂ मȅ कह सकता हँू िक हमने रक्षा के के्षतर् मȂ भी अनूठे काम 
िकए हȅ। हमने िडफȂ स कॉिरडोर बनाए। मȅ उǄर Ģदेश से हँू। आज उǄर Ģदेश और तिमलनाडु मȂ 
िडफȂ स कॉिरडोर बन रहे हȅ। िडफȂ स कॉिरडोर हो या नोएडा मȂ जेवर का एयरपोटर् हो या िविभन्न 
Ģकार के धािर्मक Îथल हȗ, पयर्टन की दृÍट से देखȂ, तो जो काशी-िवÌवनाथ कॉिरडोर बना है, 
अयोध्या का Ǜीराम मंिदर बना है, अगर इसका आिर्थक िवÌलेषण िकया जाए, तो यह पता चलेगा 
िक धािर्मक पयर्टन के माध्यम से यह अथर् तंतर् को मजबतू करने वाला बहुत बड़ा साधन बनने वाला 
है। Ģधान मंतर्ी जी ने धािर्मक आÎथा का भी सÇमान िकया है और अथर् तंतर् को मजबतू करने के के्षतर् 
मȂ भी काम िकया। मȅ रक्षा मंतर्ी, माननीय राजनाथ िंसह जी को भी बधाई दँूगा िक रक्षा के के्षतर् मȂ 
भारत की िवदेश नीित भी झलकी और रक्षा नीित भी झलकी। ģासं से राफेल जेट, रूस से एस-
400 िमसाइल िसÎटम, अमेिरका से अपाचे और िचनूक हेिलकॉÃटरȗ की खरीद की गई। थल, वायु 
और नौसेना मȂ हिथयार, िनगरानी Ģणाली, युǉ क्षमताओं के अपगेर्डशन के साथ महत्वपूणर् 
आधुिनकीकरण हुए हȅ। मȅ कह सकता हँू िक 'मेक इन इंिडया' का एक बेहतरीन उपाय भी इन रक्षा 
सौदȗ को करने के साथ मȂ िकया गया है।  
 आज बदले हुए इस वातावरण मȂ ĤǨोस िमसाइल, जो दुिनया की सबसे तेज सुपरसोिनक 
कर्र्ूज िमसाइल है, उसके िनमार्ण का Ģयोजन भी हमारे उǄर Ģदेश मȂ है। मȅ कह सकता हँू िक 
भारत िवकास और उत्पादन मȂ महत्वपूणर् Îवदेशी घटकȗ के साथ यह काम कर रहा है। रक्षा के 
के्षतर् मȂ भारत की Ģगित शानदार रही है। देश अब इस के्षतर् मȂ दुिनया तक पहचान बना रहा है।  
 मȅ आंतिरक सुरक्षा के सदंभर् मȂ यह कहना चहँूगा िक आंतिरक सुरक्षा के के्षतर् आतंकवाद 
और खास तौर से अगर कÌमीर और पूवȘǄर मȂ आतंकवाद का िजकर् करȂ, तो आज वह िनयंतर्ण मȂ 
है। आज िंहसक घटनाओं मȂ कमी आई है। आज सरकार की आतंकवाद पर ज़ीरो टॉलरȂस की 
नीित है।...(समय की घंटी)... िजसके कारण आज पत्थर नहीं बरसते, बिÊक आज फूल बरसते 
हȅ। मȅ आदरणीय अिमत शाह जी को इसके िलए साधुवाद दँूगा िक उन्हȗने 70 साल की समÎया, 
धारा 370 को सǄर िमनट्स मȂ समाÃत कर िदया। उन्हȗने धारा 370 ģी का आÏवान िकया। उनके 
कायर्काल मȂ जहा ँजÇमू-कÌमीर आरक्षण सशंोधन िवधेयक और जÇमू-कÌमीर पुनगर्ठन सशंोधन 
िवधेयक पास हुए, वहीं तमाम अन्य महत्वपूणर् िवधेयकȗ को भी पास करने का Ģयोजन 
हुआ।...(समय की घंटी)...  
 मान्यवर, मȅ आिखर मȂ केवल इतना कहँूगा िक आज भारत की आंतिरक सुरक्षा के िलए 
भारतीय नागिरक सुरक्षा सिंहता, भारतीय न्याय सिंहता और भारतीय साÑय अिधिनयम - ये तीनȗ 
एक रामबाण बन कर सामने आने वाले हȅ। 
 
MR. CHAIRMAN:  Thank you. 
 
डा. िदनेश शमार् :  महोदय, इससे भारत की शासन ËयवÎथा मȂ िनिÌचत रूप से कर्ािंतकारी 
पिरवतर्न आएगा। माननीय राÍटर्पित महोदया का जो उǊोधन है, उसके समथर्न मȂ मȅ यही कहँूगा 
िक मोदी जी के नेतृत्व मȂ आज पूरा देश सुरिक्षत है और यह देश िनिÌचत रूप मȂ िवÌव गुरु बनने 
की तरफ अगर्सर होगा।  
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MR. CHAIRMAN: Now, Dr. Sasmit Patra; not present.  Shri Abdul Wahab.  You have 
five minutes. 
 
SHRI ABDUL WAHAB (Kerala): Sir, I stand here to oppose the Motion but I 
appreciate the President of India for completely reading, A to Z, what she got from 
the Ministry. But in the case of our Governor in our Assembly, he was only reading the 
last line.  He did not look left or right, he just came and went out.  In contrast to that, 
our President has done a wonderful thing according to me.  Regarding what she 
said... ...(Interruptions)...  Please do not interfere.   Normally, John Brittas does 
this, now, Rahim has started doing it.   
 In the last ten years, a lot of promises were made like note bandi.  Let me talk 
about one promise.  I am hundred per cent sure that the Prime Minister Modi has 
given us Ram Mandir and pran pratishtha as per the promise which he had made.  On 
the coming February 13, our Prime Minister is going to Abu Dhabi, where I landed 
around fifty years back, to inaugurate a temple on a 25-acre premises.  It is not 2.5 
acres of land like Ayodhya; it is 25 acres.  The President of United Arab Emirates, 
according to his request and according to their Ministry of Tolerance -- they have the 
Ministry of Tolerance, which is not here -- has agreed for giving 25 acres of land.  
When the Prime Minister visited Abu Dhabi, a request was made.  Accordingly, land 
was allocated and as all the work is over, now, he is inaugurating on 14th February.  
For 13th, he has given the permission.  Normally, in Gulf countries, they do not allow 
any sort of gathering like what India and other democratic countries do.  For Modi ji, 
he has given a permission for assembly of 1,00,000 people.  It is a good thing but 
what I want to say is that after coming back from there, leave issues like Gyanvapi 
mosque, any other mosque and all that.  These are Islamic countries.  According to 
Islam, "lakum deenukum waliya deen" which is written in Quran, "Your religion is 
respectable for you, and, our religion is respectable for us".  Considering that kind of 
tolerance, do not go beneath and beneath, for survey, survey and survey.  You will be 
getting so many things underneath.  Not only oil, so many things will come out.  
...(Interruptions)...  Please ask the Prime Minister not to do all these things and not 
allow other people to do these things.  A lot of things happened after 1947.  Now, it is 
heard that things done in the last ten years were better than all the other things done 
in 65 years.  Even the five years rule by Vajpayee ji has been forgotten.  All the focus is 
on these ten years and on the next 25 years.  We hope in the hundredth year of 
Independence, India will definitely be number one, not number three in the world in 
terms of finance, in terms of military and other aspects.  Just now, my friend was 
talking about military and defence equipments.  We are buying from the US.  At the 
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same time, we are buying from Russia; it maybe from China in the coming months.  
So, I request Modi ji about this one.  He should think about tomorrow.  Everybody, 
including me... I may not be there; I am already 72. 
 
MR. CHAIRMAN:  You don’t look 72.  You look much younger.   
 
SHRI ABDUL WAHAB:  According to your records, it is 73.  Some automatic birthday 
greetings will come now.  I wish my birthday would be coming during the Session so 
that I can stand up and you will say a few words.  We are unlucky people, those who 
are born out of Session days.  You do not remember us.  We will only get a letter.  
...(Time-bell rings)...  Sir, you gave me five minutes.  I have just started.   
 
MR. CHAIRMAN:  It is over five minutes.  You got so carried away that you forgot the 
time.   
 
SHRI ABDUL WAHAB:  Give me some more time.  Normally I do not ask.   
 
MR. CHAIRMAN:  You have thirty seconds. 
 
SHRI ABDUL WAHAB:  Normally, I would sit.  But this time, give me only two 
minutes, as has been given to everybody.  
 
MR. CHAIRMAN:  You have got thirty seconds.   
 
SHRI ABDUL WAHAB:  Let me read this as the last line, just like Mr. Arif Mohammad 
read in our Assembly.  I am not taking all of this.  Our Chief Minister is coming 
tomorrow. 
   
MR. CHAIRMAN:  Hon. Members, it is already 6.00 p.m.  The time is being extended 
till 7.30 p.m. to transact business.  Please continue. 
 
SHRI ABDUL WAHAB:  You are extending the time so that we can talk more! 
 
MR. CHAIRMAN:  No, no. 
 
SHRI ABDUL WAHAB:  It is already 6.00 p.m. and you are extending it.   
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MR. CHAIRMAN:  Please conclude.   
 
SHRI ABDUL WAHAB:  I am concluding.  There is not much to conclude.  My request 
is about the Haj flights from Calicut.  From Kannur, the fare is Rs. 85,000.  Kannur is 
only about 30-40 kilometres away.  From Calicut, the fare is Rs.1,65,000.  Why is it 
so?  Tata Air India is running aircraft from Calicut to Jeddah or Madinah whereas 
another Saudi Airlines is flying from there.  I have already requested the Minister of 
Minority Affairs.  Now, Madam is telling that it is not her domain and all that.  But I 
urge the Government to interfere in this.   The fare is hundred per cent more from 
Calicut than Cochin and Kannur.   ..(Interruptions).. What is this happening?   
 
6.00 P.M. 
 
MR. CHAIRMAN:  Shri Lahar Singh Siroya.  You have ten minutes.  
 
Ǜी लहर िंसह िसरोया (कनार्टक): माननीय सभापित महोदय, आपका बहुत-बहुत धन्यवाद। 
महोदय, मेरा सौभाग्य है िक मȅ आदरणीय महामिहम राÍटर्पित जी के अिभभाषण के धन्यवाद 
ĢÎताव पर बोलने के िलए खड़ा हुआ हंू। मेरा और भी सौभाग्य है िक आज आसन पर आप 
िवराजमान हȅ और हमारे सामने सÇमाननीय Ǜी एच.डी. देवेगौड़ा जी िवराजमान हȅ। मȅ आदरणीय 
देवेगौड़ा जी को तब से जानता हंू, जब वे 39 वषर् की आयु मȂ कणार्टक िवधान सभा मȂ िवरोधी पक्ष 
के नेता बने थे, उस समय देवेराज उसर् की सरकार चल रही थी। उस समय हम देवेगौड़ा जी का 
रूप देखते थे, वे तब से हमारे आदशर् हȅ। मȅ आपके माध्यम से उनको Ģणाम करते हुए अपनी बात 
ĢारÇभ करता हंू।  
 आदरणीय सभापित महोदय, महामिहम के अिभभाषण के बारे मȂ काफी कुछ कहा जा चुका 
है और काफी कुछ कहा जाएगा। मȅ इसमȂ िवÎतार मȂ नहीं जाना चाहंूगा। मȅ यह िनवेदन ज़रूर 
करना चाहंूगा िक 10 वषș की उपलिÅधयȗ का िनचोड़ इसमȂ बड़े अच्छे तरीके से, सवार्ंगीण तरीके 
से कहा गया है। इसमȂ हमारे आदरणीय Ģधान मंतर्ी जी की सोच दिर्शत होती है। हम िकस तरह से 
राजकोष की गुणवǄा पर committed हȅ। हमने कभी लोक-लुभावने वायदे न कभी अिभभाषण मȂ 
िकए हȅ और न ही कभी बजट मȂ िकए हȅ। महोदय, यह जो अिभभाषण था, यह आत्मिवÌवास से 
भरी हुई सरकार का, आत्मिवÌवास से भरी हुई पाटीर् का और आत्मिवÌवास से भरे हुए Ģधान मंतर्ी 
का Ëयिƪत्व है। यह पूरी तरह से दशार्ता है िक मोदी जी हȅ, तो मुमिकन है। मोदी जी की गारंटी 
सवर्Ëयापी है और पूरा देश इस पर िवÌवास करने लगा है। जो यह भी िदखाता है िक देश के कोने-
कोने के हर Ëयिƪ तक यह पहंुचा है। हमारी जो उपलिÅधया ंहȅ, चाहे भौगोिलक आधार पर हȗ, 
जाित के आधार पर हȗ, के्षतर् के आधार पर हȗ और िकसी वगर् के आधार पर हȗ, ये सब तक पहंुची 
हȅ।  जात-पात से ऊपर उठकर जो उनकी सोच रही है, उसमȂ गरीब, युवा, मिहला और िकसान 
80 परसȂट तक लोग आ जाते हȅ, तो यह 'सबका साथ, सबका िवकास और सबका Ģयास' का 
जीता जागता उदाहरण है।  मȅ बार-बार मोदी जी का नाम नहीं लेना चाहंूगा, क्यȗिक हमारे खरगे 
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जी ने अपने भाषण मȂ 22 बार मोदी जी का िजकर् िकया है और 20 बार Ģधान मंतर्ी पद का िजकर् 
िकया है।  उन्हȗने काफी उपलिÅधयȗ के बारे मȂ बताया और हमारे आदरणीय Ģधान मंतर्ी जी उस 
समय सदन मȂ िवराजमान थे और उन्हȗने शुरुआत से लेकर अंत तक उनका पूरा भाषण सुना है। मȅ 
समझता हंू िक उन्हȗने जो बातȂ उठाई हȅ, उनसे मȅ सहमत नहीं हंू, लेिकन मȅ उनका िजकर् नहीं 
करना चाह रहा हंू।  मȅ आदरणीय Ģधान मंतर्ी जी पर छोड़ता हंू, वे उन बातȗ का जवाब दȂगे।   
 महोदय, मȅ मूलत: राजÎथान से हंू और आप इस पद पर िवराजमान हȅ, तो हमȂ बहुत 
अच्छा लगता है।  मेरी कमर्भिूम कणार्टक रही है, तो जब आदरणीय िनजािंलगÃपा जी इस देश के 
सवȘच्च पद पर आए थे, वे गर्ȅड ओÊड पाटीर् कागेंर्स के अध्यक्ष बनकर आए थे, तब हमȂ बड़ा गवर् 
हुआ था िक हमारे Ģदेश का जो मुख्य मंतर्ी रहा, हालािंक उस समय भी मȅ जनसघं मȂ था, तो हमȂ 
बड़ा गवर् महसूस हुआ िक आदरणीय िनजािंलगÃपा जी इस देश मȂ हȅ।  मुझे यह समझ मȂ नहीं आता 
है िक जब कणार्टक की बात आती है, तो कागेंर्स के कȂ दर्ीय नेतृत्व मȂ कणार्टक के Ģित सौतेला 
Ëयवहार क्यȗ होता है?  िनजािंलगÃपा जी अच्छी पाटीर् चला रहे थे। उनके कायर्काल मȂ कई सरकारȂ 
बनी, लेिकन पता नहीं क्या हो गया, यह पिरवार क्यȗ नाराज हो गया? िनजािंलगÃपा जी का िजस 
तरह से अनादर िकया गया और पािर्लयामȂटरी बोडर् के िनणर्य के िखलाफ इस पिरवार ने खड़े 
होकर पािर्लयामȂटरी बोडर् के िनिÌचत िकए हुए उÇमीदवार को हराया और जब हमारे अध्यक्ष जी ने 
उनकी बात को नहीं माना, तो उन्हȗने अध्यक्ष को हटाया और जब अध्यक्ष जी को नहीं हटा सके, 
तो उन्हȗने पाटीर् को split िकया और कणार्टक के अध्यक्ष के साथ यह दुËयर्वहार िकया।  वे वहा ंपर 
मुख्य मंतर्ी पद छोड़कर आए थे।  मȅ राजÎथान का हंू और आदरणीय अशोक गहलोत जी को जब 
यह कहा गया िक आप राÍटर्ीय अध्यक्ष बनȂ, तो मुझे यही आशंका थी िक कहीं इनके साथ भी कुछ 
ऐसा न हो जाए िक न इधर के रहȂ और न उधर के रहȂ।  वे तो जादूगर हȅ, होिशयार िनकले।  वे 
उनके बहकावे-भलुावे मȂ नहीं आए और उन्हȗने नकार िदया।...(Ëयवधान)... 
 
Ǜी सभापित: माननीय सदÎय, जब मȅ राजÎथान िवधान सभा को सबंोिधत कर रहा था और 
माननीय अशोक गहलोत जी मुख्य मंतर्ी थे, तब उन्हȗने मुझे जादूगर कहा।  उन्हȗने कहा िक ये 
जादूगरी बड़ी कारगर सािबत हुई।  पिÌचम बगंाल की मुख्य मंतर्ी आदरणीय ममता बनजीर् ने 
उपराÍटर्पित पद के िलए मेरा िवरोध नहीं िकया। तब उन्हȗने कहा िक बताइए िक आपने कैसे यह 
जादू िकया, तो मȅने कहा यह अंदर की बात है।  
 
Ǜी लहर िंसह िसरोया : सभापित जी, आपने ममता जी का िजकर् िकया, तो उसके बारे मȂ मȅ बाद मȂ 
उÊलेख करंूगा,  पहले इस बात पर आता हंू।  जब आदरणीय देवेगौड़ा जी 1996 मȂ Ģधान मंतर्ी 
बने, उस समय मȅ भारतीय जनता पाटीर् की राज्य कायर्कािरणी का सदÎय था और राÍटर्ीय पिरषद 
का सदÎय भी था, नेशनल काउंिसल ऑफ बीजेपी। िफर भी उनको गौरव देते हुए उनकी 
swearing-in ceremony मȂ हम गए थे।  देवेगौड़ा जी का डेढ़ वषर् का कायर्काल था, वह कणार्टक 
मȂ इतना बिढ़या था िक यिद आज उनकी उपलिÅधयȗ की चचार् की जाए, तो मȅ समझता हंू िक 
कणार्टक राज्य के िलए एक उदाहरण सािबत होगा, लेिकन हमारी कागेंर्स की सरकार और हमारे 
कागेंर्स के साथी उनका अनुकरण नहीं करते हȅ, यह दूसरी बात है।  उनका Ģधान मंतर्ी पद पर दस 
महीने का कायर्काल रहा, उसमȂ तो हमȂ इतना पता नहीं लगा, लेिकन बाद मȂ एक िकताब छपी, 
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उस िकताब मȂ वणर्न पढ़ा, तो इन्हȗने दस महीने मȂ िकतना काम िकया है! ये पजंाब गए, नॉथर्-ईÎट 
मȂ सात बार गए हȅ और पूरे देश को जोड़ने का काम िकया है।  उन पर कभी एक रुपए के करÃशन 
का आरोप नहीं लगा है। उनके Ģशासन मȂ िकसी तरह की िशिथलता नहीं थी, कोई दंगे नहीं हुए 
और लॉ एंड ऑडर्र भी Îमूथ चल रहा था। सभापित जी, पता नहीं इस पिरवार को क्या हो गया है!  
जब कणार्टक का कोई Ëयिƪ सवȘच्च पद पर आता है, तो हमȂ बड़ा गवर् होता है। महोदय, देवगौड़ा 
जी को िजस तरह से हटाया गया – मȅ कल लाइĤेरी गया था, आपकी लाइĤेरी मȂ गया था, तो मुझे 
वह डॉक्युमȂट िमला, िजसमȂ देवेगौड़ा जी का लाÎट भाषण था। मȅ आÌचयर्चिकत रह गया, मȅ 
ितवाड़ी जी से भी बात कर रहा था, उनको इसिलए हटाया गया िक कणार्टक कागेंर्स पाटीर् को 
फाइनȂस िडपाटर्मȂट ने एक नोिटस िदया था िक आपने इन्कम टैक्स का िववरण नहीं िदया है, अब 
हमारे िलए यह सहन करना मुिÌकल है, इसिलए आप 31 माचर् के पहले जबाव दीिजए, नहीं तो 
हमȂ मजबरून पैनÊटी लगानी पड़ेगी। यहा ंपर िचदÇबरम साहब नहीं हȅ, उस समय वे फाइनȂस 
िमिनÎटर थे, उन्हȗने ही यह बात Ģधान मंतर्ी जी को बताई थी। उसके बारे मȂ इसमȂ िलखा हुआ है 
और िफर वे कोलकाता चले गए। उनको यह कहकर गए िक आप इसको हȅडल कीिजए। उन्हȗने 
अहमद पटेल साहब को कहा और सीताराम केसरी जी को फोन िकया, वे उस समय कागेंर्स पाटीर् 
के अध्यक्ष थे, जब यह िववरण 1993-94 का मागंा जा रहा था, उस समय नरिसÇहा राव जी 
अध्यक्ष थे, तो उन्हȗने नरिसÇहा राव जी को भी फोन िकया, तब नरिसÇहा राव जी ने कहा िक मȅ 
अहमद पटेल को बोलता हंू िक वे िववरण भेजȂगे। ...(Ëयवधान)... 
 
Ǜी Ģमोद ितवारी (राजÎथान) : सर, माननीय सदÎय क्या कह रहे हȅ ? ...(Ëयवधान)... 
 
Ǜी लहर िंसह िसरोया : Ģमोद जी,  ...(Ëयवधान)... 
 
MR. CHAIRMAN: Point well taken. ...(Interruptions)...   Dr. Hanumanthaiah, the point 
is well taken.  
 
Ǜी लहर िंसह िसरोया: उन्हȗने टाइम मागंा, सीताराम केसरी जी से 2.00 बजे का टाइम िमला। 
उन्हȗने 12.30 बजे राÍटर्पित भवन मȂ जाकर सपोटर् िवद् डर्ॉ कर िलया और उसकी सूचना एक िदन 
के बाद मȂ Ģधान मंतर्ी जी को िमली। यह कागेंर्स का आचरण था। महोदय, उन्हȂ िकस बात की सजा 
िमली, यह बात मेरी समझ मȂ नहीं आ रहा है, मȅ आज उनकी यह ÎटेटमȂट पढ़कर बड़ा Ëयिथत हंू 
िक उन पर क्या-क्या आरोप लगाए गए। उन पर आरोप लगाया िक आप माधव राव िंसिधया से 
क्यȗ िमले। उस समय माधव राव िंसिधया को इंटरवीन करना पड़ा िक मुझे उन्हȗने िकसी षडयंतर् 
के िलए नहीं बुलाया, मȅ कागेंर्स पाटीर् को ज्वाइन करना चाह रहा था, तो आपने कहा िक आप 
जरूर ज्वाइन करो, कागेंर्स को और Îटर्ȅथन करो और उन पर आरोप लग रहा था िक आप कागेंर्स 
को कमजोर कर रहे हȅ। ...(समय की घंटी)... अब आदरणीय खरगे जी कागेंर्स पाटीर् के अध्यक्ष बने 
हȅ। सभापित जी, मेरी िविचतर् िÎथित है। मȅ जब यहा ंपर राज्य सभा मȂ भी आया हंू, तो मȅ सभी 
पािर्टयȗ के आशीवार्द से आया हंू, सभी पािर्टयȗ की गुडिवल से आया हंू। हमारे दोÎत नािसर हुसैन 
साहब बठेै हȅ, मȅ उनका बड़ा सÇमान करता हंू, वे मेरे िमतर् हȅ। Ģमोद ितवारी जी की मȅ बहुत 
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िरÎपैक्ट करता हंू, क्यȗिक वे बहुत अच्छा बोलते हȅ। उनको तो हमारी तरफ होना चािहए था। 
िदिग्वजय िंसह जी भी हमारे िमतर् हȅ, वे इस समय नहीं हȅ, िचदÇबरम साहब भी नहीं हȅ। ...(समय 
की घंटी)... 
 
MR. CHAIRMAN: Please conclude now.  
 
Ǜी लहर िंसह िसरोया :  हो गया। सर, खरगे जी के साथ भी दुËयर्वहार हो रहा है।  मȅ एक छोटी सी 
बात कहकर अपनी बात खत्म करता हंू। जब दूरदशर्न आया था, तब लाल िकले के सामने अटल 
जी और लाल कृÍण आडवाणी जी बठैते थे और उनको दूरदशर्न वाले िदखाते थे, तो हमȂ बड़ा गवर् 
होता था िक लाल िकले से Ģाइम िमिनÎटर बोल रहा है और ऑिडयंस मȂ हमारे आडवाणी जी और 
हमारे नेता बठेै हुए हȅ। ...(समय की घंटी)... हमȂ अच्छा लगता है जब मोदी जी लाल िकले से भाषण 
देते हȅ और खरगे जी वहा ंपर बठेै होते, तो हम 6 करोड़ कणार्टकवािसयȗ का िदल खुश होता। जब 
नई पािर्लयामȂट का उǇाटन हुआ, उस समय मȅ देख रहा था िक खरगे जी, अब आएंगे, अब 
आएंगे, लेिकन वे नहीं आए।  
 
MR. CHAIRMAN: Thank you, Lahar Singhji. 
 
Ǜी लहर िंसह िसरोया : सर,  मȅ कन्क्लडू कर रहा हंू। मȅ समझता हंू िक कागेंर्स अपने शासन को 
दुरुÎत करे और जो कणार्टक के नेताओं का अपमान कर रही है, वह आगे न करे। मȅ समझता हंू 
िक व ेखरगे जी के साथ तो िकसी Ģकार का दुËयर्वहार नहीं करȂगे और उनको आराम से काम 
करने दȂगे, धन्यवाद। 
 
Ǜी Ģमोद ितवारी : सर, माननीय सदÎय ǎारा कई बार कागेंर्स पाटीर् का नाम िलया गया, कागेंर्स 
के  कई नेताओं का नाम िलया गया। मȅ ÎपÍट करना चाहता हंू िक माननीय सदÎय की जानकारी 
सही नहीं है और मȅ इसे िरकॉडर् पर रखना चाहता हंू।  
 
MR. CHAIRMAN: You have made your point.  Now, Shri Sandosh Kumar P; you have 
five minutes. Shri Sandosh Kumar P, five minutes. 
 
SHRI SANDOSH KUMAR P (Kerala):  Sir, I may be allowed to make my maiden 
speech.  I have already requested you.   
 

(MR. DEPUTY CHAIRMAN in the Chair.) 
 

Thank you, hon. Deputy Chairman, Sir.  My Party, CPI, has high regards for the post 
of the President of India but I have no hesitation in stating that the President's 
Address is, in fact, a bunch of untruths, inflated figures and baseless claims.  In 
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short, it is a campaign material for the NDA, I mean, the anti-India  alliance, to * once 
again the people of this country. Hence, I oppose the Motion of Thanks.  The country 
and its polity is passing through a very difficult period.  We are at crossroads.  In the 
month of December, our Parliament was attacked.  The parliamentary democracy 
and the system is under tremendous attack. It is continuing.  So, I take this 
opportunity to appeal to all the political leaders and the learned MPs, who are 
associated with NDA and other parties, to understand the gravity of the situation and 
to raise their voice against this.  One may not be in a position to understand the 
gravity of the situation but we know what fascism has done to the whole world.  *  So, 
we have to put an end to this regime.  What I fear is that on 24th of January, the Union 
Cabinet approved a Resolution. Of course, it is a unanimous Resolution.  The Union 
Cabinet is programmed to praise PM Modi only.  The maximum democracy available 
in that party is to praise Mr. Modi only.  It is their own business, I have nothing to say 
but the point is that the Cabinet meeting described itself as the millennium Cabinet 
meeting and they hailed Mr. Modi, the Prime Minister, their leader, for something 
unparallel in the history.  And what is this unparallel in the history?  Over the 500 
years, one man has emerged to liberate God.  Does Lord Ram require the help of a 
man to liberate himself?  So, this is a mockery on our faith because we all uphold the 
people's right to their choice of faith, their choice of religion and everything.  This kind 
of fanaticism must be opposed.  The President's Address lasted for one hour and 
twenty minutes. Intentionally, it missed two important terms and words.  One is 
'Manipur' and the second one is 'Mahatma Gandhi'.  Manipur, as we all know, how 
the President of the country can deliver a speech which lasted for one hour and 
twenty minutes without mentioning the term 'Manipur' even a single time!  It is still 
bleeding, it is burning and the saffron Chief Minister is presiding over there.  How 
much more blood they need to replace at least that Chief Minister?  The whole nation 
wants to ask.  I can tell you, for these Governors, especially, South has become a 
dumping zone of Governors of late.  There is a saying in English 'horror without end'.  
 
MR. DEPUTY CHAIRMAN:  Please; no comments on the Governor.  You know the 
rules.  It will not go on record.     
 
SHRI SANDOSH KUMAR P:  I did not name, it is a post, Sir.  It is a post.   
 

                                         
* Expunged as ordered by the Chair. 
 Not recorded 
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MR. DEPUTY CHAIRMAN:  Even the post.  You have specifically mentioned about 
Kerala Government.  It is not going on record.  Please.  Sandosh Kumar Pji, you 
know the rules. 
 
SHRI SANDOSH KUMAR P:  Anyway, one top authority in a particular State abused 
the legacy of great Mahatma Gandhi.   
 
MR. DEPUTY CHAIRMAN:  Yes, please.   
 
SHRI SANDOSH KUMAR P:  From where does it start?  I can tell you one example 
from this particular speech. On page number 2 of the President's Address, para 
number 4, there is a reference.  "A museum dedicated to all the Prime Ministers of 
the country was inaugurated in Delhi, the national capital."  Sir, it was renaming only.  
This was to erase the memory of Jawaharlal Nehru.  …(Time-Bell rings)…   
 
MR. DEPUTY CHAIRMAN:  Your time is over. 
 
SHRI SANDOSH KUMAR P:  No, Sir.  I have two minutes more.   
 
MR. DEPUTY CHAIRMAN:  No, it is already over.  Please conclude.   
 
SHRI SANDOSH KUMAR P:  Sir, it was seven minutes.  The point is that it was only to 
erase the memory of Jawaharlal Nehru.  This has, actually, a list of inflated figures. I 
can tell you. On Page No. 6, they say, "The Achievements of ten years - 25 crore 
countrymen have been lifted out of poverty."  
 
MR. DEPUTY CHAIRMAN: Please conclude now.  ...(Interruptions)... Please 
conclude.  
 
SHRI SANDOSH KUMAR P: Let me tell you one answer.  Answer furnished in the 
Rajya Sabha on 3rd April, 2023.  They have stated that the data up to 2011-12 is 
available, by which 27 crore people were below poverty line in the year 2011-12.   How 
they can say... 
 
MR. DEPUTY CHAIRMAN: Please conclude now. ...(Interruptions)... Your time is 
over. ...(Interruptions)... 
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SHRI SANDOSH KUMAR P: From where do they get all these data?  Let me tell you 
one more thing.  
 
MR. DEPUTY CHAIRMAN: No; please. ...(Interruptions)...  I am calling the other 
speaker now. ...(Interruptions)... 
 
SHRI SANDOSH KUMAR P: Yesterday, the Supreme Court has observed rightly that 
democracy is being murdered in Chandigarh.  
 
MR. DEPUTY CHAIRMAN: Thank you. ...(Interruptions)...   Please conclude your 
speech. ...(Interruptions)...   
 
SHRI SANDOSH KUMAR P: Justice D.Y. Chandrachud stated that.   
 
MR. DEPUTY CHAIRMAN: Now, Shri Samir Oraon. ...(Interruptions)...   
 
SHRI SANDOSH KUMAR P: Who has killed the democracy in Chandigarh?  It is the 
BJP.     
 
MR. DEPUTY CHAIRMAN: Shri Samir Oraon. ...(Interruptions)...  Please follow the 
time.  ...(Interruptions)...  Now, Shri Samir Oraon.  
 
Ǜी समीर उरांव (झारखंड): आदरणीय उपसभापित, मȅ नई ससंद मȂ महामिहम राÍटर्पित जी ǎारा 
Ģथम बार िदए गए अिभभाषण के समथर्न मȂ, महामिहम राÍटर्पित महोदया को धन्यवाद देने के 
िलए उपलÅध कराए गए इस अवसर के िलए आपके Ģित बहुत-बहुत आभार Ëयƪ करता हँू। मȅ 
कुछ पिंƪयȗ के साथ अपनी बातȗ को शुरू करना चाहता हँू।  
 

"झमू उठी है नारी शिƪ, 
गवार्िन्वत है आिदवासी, 
गुलामी की तोड़ बेिड़या,ँ 

जब नए ससंद को सबंोिधत करती है एक मिहला आिदवासी।" 
  
महोदय, महामिहम राÍटर्पित महोदया ǎारा अपने अिभभाषण मȂ सरकार की उपलिÅधयȗ के साथ-
साथ नए भारत, िवकिसत भारत की िदशा मȂ हम सबका मागर्दशर्न करने का काम िकया गया है। 
महोदय, सरकार के सकारात्मक Ģयासȗ के कारण आज देश के वंिचत वगș को बहुत सारे 
अिधकार ĢाÃत हो रहे हȅ। उपसभापित महोदय, सबका साथ, सबका िवकास, सबका िवÌवास के 
इन सूतर्ȗ के आधार पर, इन नीितयȗ के आधार पर देश मȂ सामािजक न्याय का एक उदाहरण बन 
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चुका है। मȅ इसके िलए माननीय Ģधान मंतर्ी जी को बहुत-बहुत आभार Ëयƪ करता हँू। देश की 
आजादी के 75 वषș तक Îवतंतर्ता सगंर्ाम मȂ महत्वपूणर् भिूमका िनभाने वाले, जो देश के जनजातीय 
अनसगं हीरोज़ हȅ, उनके बारे मȂ, उनकी जीवनी और उपलिÅधयȗ के बारे मȂ िकसी ने िकसी भी 
Ģकार से बताने का काम नहीं िकया, बिÊक वहा ँÎथानीय Îतर पर राजनीितक लाभ लेने का ही 
काम िकया। आजाद भारत मȂ पहली बार हमारे देश के यशÎवी Ģधान मंतर्ी, आदरणीय नरेन्दर् भाई 
मोदी जी ने हमारी सÎंकृित को आगे बढ़ाने के िलए हमारे भगवान िबरसा मंुडा जी की जयंती के 
अवसर पर जनजातीय गौरव िदवस की घोषणा करके, देश भर के जनजातीय समाज को 
गौरवािन्वत िकया है, उन्हȂ सÇमान देने का काम िकया है। महोदय, यही नहीं, हमारी सरकार ने 
उनके िलए बहुत सारे काम िकए हȅ, जबिक पहले की सरकार केवल आिदवािसयȗ के वोट्स का 
उपयोग ही करती रही। उन्हȗने हमारी जनजाितयȗ के बीच मȂ केवल अपनी बात को बताने का काम 
िकया, लेिकन जनजाितयȗ की बात को सुनने का काम कभी नहीं िकया। 75 वषș मȂ भगवान िबरसा 
मंुडा जी के गावँ मȂ, उनकी धरती पर कोई नहीं गया, लेिकन हमारे यशÎवी Ģधान मंतर्ी जी भगवान 
िबरसा मंुडा जी के गावँ उिलहातू, झारखंड मȂ जाकर, वहा ँकी िमƺी का ितलक लगाकर, हमारी 
जनजाितयȗ का िवकास करने के िलए सकंिÊपत हुए। जो हमारे पीवीजीटी गर्ुप की आिदम 
जनजाितया ँहȅ, इन लोगȗ के िवकास के िलए मापदंड बने थे। वे गावँȗ मȂ, जंगलȗ मȂ रहते हȅ। उनकी 
जनसखं्या के आधार पर िनधार्िरत होता था िक यहा ँइतनी जनसखं्या होगी, तभी रोड बनेगी। इन 
सारे मापदंडȗ को हटाकर वैसे पीवीटीजी गर्ुप के गावंȗ का िवकास करने के िलए सभी चीज़ȗ को 
िनरÎत करते हुए Ģधान मंतर्ी जनमन योजना Ģारंभ करके उनके िवकास के िलए योजनाएं Ģारंभ 
की गई हȅ।  उपसभापित महोदय, मȅ यह बताना चाहता हंू िक हम आिदवासी वगर् के िलए बहुत से 
िवचार करते हुए आगे बढ़े हȅ।  राजÎथान के अंदर जो हमारा मानगढ़ धाम है, वहा ंपर आज़ादी की 
लड़ाई के िलए हज़ारȗ की सखं्या मȂ वहा ंकी भील जनजाितयȗ ने अंगेर्जȗ के साथ सघंषर् िकया और 
उसमȂ बहुत से शहीद हो गए, लेिकन उनके ऊपर पर भी िकसी का ध्यान नहीं गया।  हमारे Ģधान 
मंतर्ी जी मानगढ़ को राÍटर्ीय Îमारक घोिषत करने का काम कर रहे हȅ।  2014 से अब तक 
आिदवासी सÎंकृित को बढ़ावा देने के िलए तथा उनकी साÎंकृितक िवरासत के सरंक्षण हेतु 
सरकार ǎारा 10 नए जनजातीय सगंर्हालयȗ का िनमार्ण िकया जा रहा है, तािक हमारी नई पीढ़ी 
के नए लोग उनकी जीवनी और उपलिÅधयȗ को पढ़कर हमारे अनसगं हीरोज़ के बारे मȂ जानȂ।   
 उपसभापित महोदय, हमारी इस सरकार ने, देश के यशÎवी Ģधान मंतर्ी जी ने Ģधान मंतर्ी 
आवास के अंतगर्त भी लगभग 60 लाख आिदवािसयȗ के िलए इसकी Îवीकृित दी है, िजसमȂ 53 
लाख Ģधान मंतर्ी आवास बनकर तैयार हो गए हȅ।  महोदय, देश के आिदवासी वगर् के िलए घर का 
एक सपना था, लेिकन इस सपने को साकार हमारे Ģधान मंतर्ी जी ने िकया।  सरकार के 
सकारात्मक Ģयासȗ से देश के आराध्य Ǜीराम जी को भी उनका घर ĢाÃत हुआ है।  आज देश 
राममय है।  हमारी सरकार Ǜीराम के आदशर् पर चलते हुए जन-जन के िवकास के िलए कायर् कर 
रही है।  सरकार की िविभन्न योजनाएं आज देश के आिदवासी पिरवारȗ को लाभ Ģदान कर रही 
है।  महोदय, Îवच्छ भारत िमशन के अंतगर्त आिदवासी पिरवारȗ के िलए भी डेढ़ करोड़ शौचालयȗ 
का िनमार्ण हुआ है और लगभग 20 लाख आिदवािसयȗ को Ģधान मंतर्ी मातृ वंदना योजना भी ĢाÃत 
हुई है।  मȅ यह भी बताना चाहता हंू िक हमारे जो देश के आिदवासी भाई लोग हȅ, व े पहले 
योजनाओं का लाभ नहीं ले पाते थे, लेिकन हमारे Ģधान मंतर्ी जी डीबीटी के माध्यम से सीधा उनके 
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साथ सवंाद करते हुए, उन सारी चीज़ȗ को एकदम टर्ासंपेरȂट वे मȂ उपलÅध कराने का काम कर रहे 
हȅ।   
 उपसभापित महोदय, आज आिदवािसयȗ और मिहलाओं का सशिƪकरण करने के िलए 
हमारे Ģधान मंतर्ी जी के Ģयास से देश के एक आिदवासी समाज की  बहन माननीय दर्ौपदी मुमूर् जी 
को देश के सवȘच्च Îथान पर पहंुचाने का काम िकया है।  इसके चलते हमारा जनजाित समाज 
बहुत उत्सािहत है।  उनको सÇमान िमला है।  उनसे Ģेरणा लेते हुए, यह समाज अपने को सशƪ 
करने की ओर आगे बढ़ रहा है।   
 उपसभापित महोदय, हमारा जनजाित समाज पǍ Ǜी, पǍ भषूण जैसे पुरÎकारȗ से वंिचत 
रहा था, लेिकन आज मȅ बताना चाहता हंू िक हमारे Ǜी पी.ए. सगंमा समेत 23 अन्य महान 
िवभिूतयȗ को पǍ िवभषूण, पǍ भषूण और पǍ Ǜी से सÇमािनत िकया गया है।  कÌमीर से 
कन्याकुमारी तक, गुजरात से अरुणाचल तक सरकार िबना िकसी भेदभाव के Ģत्येक जाित, 
Ģत्येक धमर् के िलए समान रूप से कायर् कर रही है। देश की आजादी के 75 वषर् पूणर् हो गए।  देश 
1947 मȂ Îवतंतर् हुआ, परंतु देश की साÎंकृितक आजादी की लड़ाई 2014 से शुरू हुई।  उपसभापित 
महोदय, आज देश की साÎंकृितक धरोहरȗ को उनकी खोई हुई गिरमा पुन: ĢाÃत हो रही है।  
केदारनाथ से बाबा महाकाल तक हो रहे िवकास कायर् आज Ǜǉालुओं को अपनी ओर आकिर्षत 
कर रहे हȅ।  अयोध्या मȂ मंिदर िनमार्ण के साथ अयोध्या मȂ कुछ दूरी पर बनने जा रही मिÎजद 
"सबका साथ, सबका िवकास, सबका िवÌवास" का एक जीवंत उदाहरण है।  िंहदू, मुिÎलम, 
िसख, ईसाई; यह भारत का मान है।  धमर् हमारा कोई भी हो, परंतु हमारी पǉित सनातन है।  
महोदय, हमने कलयुग, सतयुग जैसे युगȗ के बारे मȂ सुना था, परंतु 2014 से मोदी युग शुरू हो 
गया है।  यह देश की सनातन सÎंकृित को जीिवत करने वाला धमर् युग है।  आज Ǜी राम दे रहे हȅ 
हमको आशीवार्द, आगे आशीवार्द दȂगे मथुरा, काशी और िवÌवनाथ।   
 उपसभापित महोदय, सरकार ǎारा देश के पयर्टन के्षतर् को िवकिसत करने के िलए अनेक 
कायर्कर्म सचंािलत िकए जा रहे हȅ।  सरकार ǎारा सीमाओं से सटे गावँȗ के िवकास के िलए वाइĤȂट 
िवलेज Ģोगर्ाम शुरू िकया गया है।  अंडमान-िनकोबार और लक्षǎीप जैसे हमारे ǎीप समूहȗ मȂ 
आधुिनक सुिवधाएँ उपलÅध कराई जा रही हȅ।  इन Îथानȗ पर पयर्टन के िवकास हेतु सड़क, हवाई 
यातायात सिहत अन्य सुिवधाओं को भी िवकिसत िकया जा रहा है।  पयर्टन के्षतर् रोजगार उपलÅध 
कराने की िदशा मȂ एक बड़ा के्षतर् है।  सरकार के Ģयासȗ से भारत मȂ घरेल ूपयर्टकȗ की सखं्या मȂ 
वृिǉ के साथ ही भारत आने वाले िवदेशी पयर्टकȗ की सखं्या मȂ भी वृिǉ हुई है।  नॉथर्-ईÎट मȂ आज 
िरकॉडर् सखं्या मȂ टूिरÎट्स पहँुच रहे हȅ।  महामिहम राÍटर्पित महोदया ने अपने अिभभाषण मȂ 
बताया है िक सरकार ने देश भर मȂ तीथर् और ऐितहािसक Îथलȗ के िवकास पर बल िदया है।  इन 
Ģयासȗ से आज दुिनया भी भारत मȂ हेिरटेज टूिरज्म को लेकर आकिर्षत हो रही है।  गुजरात के 
आिदवासी बहुल के्षतर् मȂ िवकिसत िकए गए Îटैच्य ूऑफ यिूनटी को देखने के िलए आज देश-
िवदेश से लाखȗ लोग आ रहे हȅ।  इसी Ģकार से सरकार ǎारा आिदवािसयȗ के पिवतर् Îथल, 
मानगढ़ धाम को िवकिसत िकया गया है।  इसके साथ ही मȅ यह भी बताना चाहता हँू िक हमारे 
Ģधान मंतर्ी जी "सबका साथ, सबका िवकास" के माध्यम से अनेक काम कर रहे हȅ।   
 महोदय, इस कालखंड मȂ शायद यह पहली बार मेरा भाषण होगा, इसिलए मȅ आगे थोड़ा 
एक-दो िमनट का समय भी लेना चाहता हँू।  इस कालखंड मȂ राम मंिदर, धारा 370 आिद िवषयȗ 
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की चचार् इस सदन मȂ हुई है।  मुझे गवर् है िक माननीय Ģधान मंतर्ी जी के नेतृत्व वाली सरकार तथा 
ससंद मȂ Îविर्णम काल मȂ मȅ इस सदन का िहÎसा बन पाया हँू।  ÎपÍट रूप से ससंद से इितहास 
तक, इस Îविर्णम काल मȂ मȅ अपने कायर्काल मȂ धारा 370 की समािÃत, राम मंिदर िनमार्ण, 
मिहलाओं के अिधकारȗ के िलए नारी शिƪ वंदन िवधेयक सिहत अनेक ऐितहािसक अवसरȗ को 
Îमृित के रूप मȂ यहा ँसे ले जाऊँगा।   
 उपसभापित महोदय, मȅ एक बात कहना चाहता हँू।  आप सभी लोगȗ ने सुना होगा िक इस 
देश के अंदर नई यातर्ा ĢारÇभ हुई है।  इस देश के अंदर भारत जोड़ो यातर्ा शुरू हुई है।  भारत 
जोड़ो यातर्ा केवल कहने से और करने से नहीं होती है।  उस समय इनके पास समय था।  अगर 
इनको भारत जोड़ना था, तो तिमल-काशी सगंम योजना करके ये भारत को जोड़ सकते थे; अगर 
भारत को जोड़ना था, तो धारा 370 को हटा कर भारत को कÌमीर के साथ जोड़ना था, लेिकन 
इन्हȗने ये काम नहीं िकए।  आज ये न्याय यातर्ा ĢारÇभ कर रहे हȅ।  अगर न्याय करना था, तो 
कÌमीर के पिंडतȗ के ऊपर न्याय करना था; अगर न्याय करना था, तो हमारे देश के ससंाधनȗ पर 
पहला अिधकार आिदवािसयȗ को देकर करना था; अगर न्याय करना था, तो नारी शिƪ वंदन 
अिधिनयम के माध्यम से उनके िलए आरक्षण की ËयवÎथा करके करना था; अगर न्याय करना था, 
तो हमारी बहनȗ के िलए िवधान सभाओं और लोक सभा मȂ आरक्षण दे कर उनको न्याय देने का 
काम करना था, लेिकन इन लोगȗ ने ये काम नहीं िकए हȅ। मȅ आिदवासी समाज के िलए कायर् कर 
रही इस सरकार के बारे मȂ कुछ पिंƪया ँकहना चाहता हँू िक : -  

 
'मोदी की गारंटी ने िकया काम, 
आिदवािसयȗ का बढ़ाया सÇमान।' 

 
 मȅ इसके िलए माननीय Ģधान मंतर्ी जी के Ģित बहुत-बहुत आभार Ëयƪ करता हँू।  मȅ  यह 
कह सकता हँू िक देश का आिदवासी अब सगंिठत होकर िदखायेगा, आपको 400 पार ले जाएगा।  
उपसभापित महोदय, आज देश भर मȂ जहा ँभी जाओ, देश का जो आिदवासी समाज है, यह मोदी 
जी का िजस Ģकार का 'सबका साथ, सबका िवकास, सबका िवÌवास' का नारा है और एक 
योजना के साथ जमीनी Îतर पर जो गरीब कÊयाण वाली योजनाए ँचलायी जा रही हȅ, उन 
योजनाओं के माध्यम से लाभािन्वत हो रहा है और 'मोदी-मोदी' के नाम से आगे बढ़ रहा है।  
...(समय की घंटी)... इसिलए मȅ यह कहना चाह रहा हँू िक अबकी बार सारे लोग िमल कर 400 
पार करने के िलए सकंिÊपत होकर आगे बढ़ रहे हȅ।  बहुत-बहुत धन्यवाद। 
 
DR. SASMIT PATRA (Odisha):  Mr. Deputy Chairman, Sir, I rise to support the 
Motion of Thanks on the hon. President's Address. On behalf of my party, the Biju 
Janata Dal and our leader, hon. Chief Minister, Shri Naveen Patnaik, we support the 
Motion of Thanks. I am thankful especially to hon. President, Shrimati Draupadi 
Murmuji, for reminding us, in this Motion of Thanks, the great words of the great son 
of Odisha in India, Utkalamani Gopabandhu Das. What the hon. President said, I 
would like to reproduce here.  
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"Let my body dissolve in the soil of this country. 
Let the countrymen ride on my back and go. 

All the potholes that are there in the country's path to Independence. 
 Let them be filled with my flesh and bones." 

 
माननीया महामिहम राÍटर्पित जी ने इस सोच और इस िवÌवास को हमारे सामने रखा है।  मȅ 
जानता हँू िक मेरे पास िसफर्  2 िमनट का समय है, इसिलए मȅ िसफर्  चंद शÅद कह कर अपने 
वƪËय को िवराम दँूगा। I strongly support the statements made by the hon. President in 
the Motion of Thanks. She has talked about highways, I support her statements. 
Hon. Deputy Chairman, Sir, however, I would also like to say that it is not a criticism 
here, but just to say that there are certain needs also of States like Odisha, like the 
National Highway projects of Cuttack-Sambalpur, Odisha Capital Region Ring Road 
and Coastal Highway. I also support the statements made by hon. President leading 
to housing. At the same time, I would also like to humbly state that 7 lakh houses of 
PMAY are required for Odisha. I strongly support the statements made by the hon. 
President on tribal development. There are a few proposals that have been accepted 
in the ST List. ...(Time Bell rings)... There are a few more proposals expected. I 
would request the inclusion of Ho, Mundari, Bhumij, Saora and Kui languages, 
withdrawal of GST on Kendu Leaves and farmers' welfare. My time is out; you have 
given me the time. I would only like to say that Shrimati Draupadi Murmuji is a pride 
for all of us. Do you know why, Sir? As the President of India, as the first tribal 
woman President of this country, she flew the fighter jet. How many people can you 
really think have flown the fighter jet? Shrimati Draupadi Murmuji has done it as the 
Commander of three Armed Forces. I thank you for the time. 
 
Ǜी उपसभापित: माननीय Ǜी कनकमेदला रवींदर् कुमार जी।  आपके पास 5 िमनट हȅ।  You have 
five minutes. 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, yesterday, it was 
seven minutes. 
 
MR. DEPUTY CHAIRMAN: It is not in my hands, it is mentioned here.  
 
SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, I am really thankful to you for giving 
me this opportunity to participate in this discussion. The speech highlighted various 
achievements of the Government during the last ten years. Now, I straight away come 
to the point with regard to my State. Sir, some achievements are also required in the 
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State of Andhra Pradesh and it is my duty to bring it to the notice of this House. Sir, 
during the AP Reorganisation Act, several promises were made and enactments were 
also made and out of which one is a special category status. This is the main demand 
that was made on the floor of this House by the then hon. Prime Minister, Dr. 
Manmohan Singh.  He gave an assurance, which was not considered by the Central 
Government till now on the ground that the State Government did not pursue it since 
no representation was there.  However, I will come later about the other aspects 
concerned.  But in the meanwhile, the interesting subject is, *in Election Commission 
office'.  That is the news which is published in a newspaper today in Andhra Pradesh 
regarding the State Chief Electoral officer.  *entered the Office and collected the data 
as an outsourcing agency and they have almost stolen the entire data and given to the 
party organizations. Two members from i-Pac team, which is considered to be 
YSRCP's own organisation, have got jobs in the office of the Chief Electoral   Officer 
in the State.  It seems YSRCP has collected all the data from the Election Commission 
through them last year. Persons from Mahabubnagar and also from another place 
have very close relationship with the I-Pac team, which is a politically-concerned 
organisation of the YSRCP. All the data was collected from the key departments of 
the Election Commission. He took all the EC data in his hands along with the logins of 
EROs and AERO. Suddenly, they quit their jobs after getting all the data in their 
hands.  The said person performed the duties in EC only in the months of November 
and December. During these two months, all the data in the EC server and the data 
on the hard drives were copied.  This affair which came to light of late has become a 
topic of discussion in EC. Within two months, he covered the whole of EC.  But 
where did he take the collected data?  It is a thousand dollar question.  To whom was 
it entrusted and how has the data got lost?  What actually happens in the State EC 
office, no one can understand.  On the one hand, the Central Election Commission 
has paid special attention to the issue of stolen votes in the Tirupati Parliamentary By-
election. The Chief Electoral Officer of the State was strongly ordered to submit the 
investigation reports immediately.  But none of the data requested by the CEC is now 
available in the State EC. All the data seem to have been destroyed by the then 
authorities.  An outsourced employee seems to have contributed to this.  The said 
outsourcing employee was in touch with the key high officials of the Government and 
organized anarchy to be done in the Tirupati by-election.  Data for the year, 2021, 
2022 is currently not available. There are no computer hard skills, no mails from the 
CEC.  I made a complaint to the Election Commission and the CEO.  It is a matter of 

                                         
* Expunged as ordered by the Chair. 
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grave concern that such important data could be stolen from the office of the CEO.  It 
is impossible that the data theft could have happened without the collusion of some 
key officials.  So, in view of the seriousness of the crime and the severe implications 
on the purity and dependability of the electoral data and the commitment on the 
electoral process, we request the Central Government to call an immediate and 
thorough inquiry in this alleged crime by an independent agency, like the CBI, so as to 
take stringent action against the persons responsible. We have been seeing in the 
State of Andhra Pradesh for the last six months. They have been stealing the data and 
also removing the genuine voters and admitting bogus voters. We made several 
complaints to the Chief Electoral Officer and Chief Election Commissioner. They 
ordered an inquiry and suspended some of the returning officers and some of the 
Government officials found there are similar irregularities. A total of 30 lakh voters 
were removed unauthorisedly, out of which ten lakh voters were only scrutinized.  
This is a serious issue. Finally, for free and fair elections, the Central Government has 
to intervene through the Election Commission of India and order a CBI inquiry.   
Regarding State issues, day in and day out, I have been raising in the House with 
regard to the Railway zones, special status, Polavaram and particularly Amaravati 
Capital. The Central Government has to look into it because there was no reference 
about it in the President's Address.  I request the Government of India to take up 
these issues and implement all provisions of the Andhra Pradesh (Reorganisation) 
Act, 2014. Thank you.         
                                       
Ǜी उपसभापित : माननीय बृज लाल जी, आपके 10 िमनट हȅ। 
 
Ǜी बृज लाल (उǄर Ģदेश): उपसभापित महोदय, आज आपने मुझे राÍटर्पित महोदया के 
अिभभाषण के ऊपर धन्यवाद ĢÎताव पर बोलने का अवसर िदया, इसके िलए आपका धन्यवाद। 
महोदय, Ģधान मंतर्ी जी ने कहा है िक इस देश मȂ केवल चार जाितया ंहȅ - गरीब, िकसान, मिहला 
और युवा।   एनडीए सरकार की िजतनी भी योजनाएं हȅ, वे इन्हीं चार जाितयȗ पर आधािरत हȅ।  ये 
ही चार जाितया ंहȅ।  हमारी जो अपोिज़शन पाटीर्ज़ हȅ, वे क्या वादा करती हȅ? वे जातीय जनगणना 
का वादा करती हȅ।  उनको बताना चािहए िक ये जो चार जाितया ंहȅ, इन्हीं मȂ पूरा भारतीय समाज 
समािहत है, लेिकन यहा ंतो अंगेर्ज़ȗ की तरह 'िडवाइड एंड रूल' की पॉिलिटक्स की जाती है।  
मोदी जी ने उनको िवकिसत करने का Ģयास िकया और भारत, जो आज तीसरी अथर्ËयवÎथा 
बनने जा रहा है, उसका कारण इन्हीं चार जाितयȗ का िवकास है और इस िवकास के कारण ही 
यह सभंव हो पाया है। 
 उपसभापित महोदय, एक गरीब मजदूर, जो िदन भर जी तोड़ मेहनत करता है, उसका 
लÑय क्या होता है?  उसका लÑय अपना और अपने पिरवार का पेट भरना होता है। वह कभी नहीं 
सोचता िक उसके पास पक्का मकान होगा।   हम तो गावं के रहने वाले हȅ, हम गावं की बात जानते 
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हȅ।  आज मोदी जी ने उस गरीब आदमी और गरीब आिदवासी के सपने को भी उन्हȂ पक्का मकान 
देकर पूरा िकया है।  महोदय, आज उन्हȂ मकान िमला, शौचालय िमला।  शौचालय को 'इज्जत 
घर' कहा जाता है, क्यȗिक ये जो गरीब कमजोर जाितया ंथीं, इन्हीं के घर मȂ शौचालय नहीं था, 
िजससे वहा ंकी मिहलाएँ और बिच्चया ँशाम का इंतजार करती थीं, सूरज डूबने का इंतजार करती 
थीं।  इससे न केवल उनको सुिवधा िमली है, बिÊक उनको सÇमान िदया गया है, उनकी इज्जत 
बढ़ी है। 
 महोदय, 80 करोड़ लोगȗ को िन:शुÊक राशन, 55 करोड़ लोगȗ को 'आयुÍमान काडर्', 
'उज्ज्वला योजना' के तहत गैस कनेक्शन और 'सौभाग्य योजना' के अंतगर्त िबजली, सÎती 
दवाइया,ं िकसान सÇमान िनिध, नल से जल और मकान, जो 4 करोड़ 10 लाख िमल चुके हȅ तथा 
2 करोड़ और िमलने जा रहे हȅ, ये सब ऐसी चीज़Ȃ हȅ, िजनसे  यह समाज सशƪ हुआ है। 

महोदय, जहा ंतक दिलतȗ की बात है, आिदवािसयȗ की बात है, अगर उनके िलए िकसी ने 
सबसे अिधक कुछ िकया है तो वह नरेन्दर् मोदी जी और एनडीए सरकार ने िकया है।  Ģधान मंतर्ी 
जी ने न केवल उनको सशƪ बनाया, बिÊक उन्हȗने उनके भोजन की ËयवÎथा की, दवा की 
ËयवÎथा की, उनके बच्चȗ की एजुकेशन की ËयवÎथा की और उनके सÇमान एवं उनकी सुरक्षा के 
िलए भी Ģबधं िकए।  मȅ बताना चाहता हँू िक अनुसूिचत जाित-जनजाित अिधिनयम  कागेंर्स के 
समय मȂ 1989 मȂ बना था, लेिकन वह सतही था, समेिकत था, उससे न्याय नहीं िमलता था।  मोदी 
जी ने इस चीज़ को महसूस िकया और वषर् 2014 मȂ जब उनकी सरकार आई तो उन्हȗने 2015 के 
उǄराधर् मȂ एससी-एसटी एक्ट मȂ अमȂडमȂट िकया।  उसमȂ 25 धाराएं और जोड़ी गईं।  वह िबल 
2015 के शीतकालीन सतर् मȂ पास हुआ था और 1 जनवरी, 2016 को एक्ट नÇबर वन बना था।  
महोदय, उन धाराओं मȂ क्या Ģावधान थे?  एक देवदासी Ģथा थी, िजसमȂ दिलत व आिदवासी की 
लड़की को िंजदगी भर के िलए मंिदर मȂ सȚप िदया जाता था। मोदी जी ने उसको अमȂड करके 
cognizable offence बनाया और उस कलकं को िमटाया।   
 महोदय, पचंायत की, गर्ाम सभा की िरजवर् सीटȂ होती हȅ और जब सीटȂ िरजवर् हȗगी तो 
उनके िलए कोई िरजवर् उÇमीदवार ही खड़ा होगा, लेिकन उसको खड़ा नहीं होने िदया था, बिÊक 
दबगं लोग अपने मजदूर और अपने डर्ाइवर को उन सीटȗ पर खड़ा कर देते थे।  मȅने अपने िजले, 
िसǉाथर्नगर मȂ देखा है िक एक साहब िजला पिरषद के चेयरमनै थे।  जब सीट िरजवर् हो गई, तो 
वहा ंउन्हȗने अपने डर्ाइवर गरीब दास को िबठा िदया।  पहले यह होता था, लेिकन मोदी जी ने 
इसमȂ भी अमȂडमȂट िकया और पचंायत चुनाव और नगर िनकायȗ के चुनावȗ मȂ नॉिमनेशन फाइल 
करने से िकसी को रोकने और जब वह चयिनत हो जाए तो उसको काम न करने िदए जाने को 
cognizable offence बनाया। महोदय, इन सबको cognizable offence बनाने का Ǜेय यिद 
िकसी को जाता है, तो वह माननीय मोदी जी को जाता है।  
 महोदय, एक और बड़ी बुरी Ģथा थी। अगर कोई दिलत बारात िनकालता था, तो उसको 
रोका जाता था। 22 जून, 1990 को आगरा मȂ जाटव िबरादरी की एक दिलत बेटी की शादी थी और 
दूÊहा घोड़े पर बठै कर जाने वाला था, लेिकन उसे नहीं जाने िदया गया। जातीय दंगा हुआ, कई 
लोग मारे गए। मोदी जी ने इस एक्ट मȂ जो Ģावधान िकया, उसमȂ भी Îपेिसिफक रखा िक बारात 
िनकालना, चाहे वह घोड़ी पर िनकाली जाए, चाहे िकसी वाहन पर िनकाली जाए, इसको भी 
उन्हȗने इसमȂ सिÇमिलत िकया, इस तरह से दिलतȗ का सÇमान बढ़ाया। 
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 महोदय, उसमȂ एक और महत्वपूणर् चीज़ जोड़ी गई। उन्हȗने कहा िक अगर िकसी दिलत 
महागुरु, धमर्गुरु को ओरल रूप से, साकेंितक रूप से अपमािनत िकया जाएगा, तो वह 
cognizable offence होगा। महोदय, 5 िदसÇबर, 2016 को गािज़याबाद मȂ हज हाउस का 
उǇाटन हो रहा था, उस समय के मुख्य मंतर्ी का मȅ नाम नहीं लेना चाहता। उनके एक रामपुर के 
बड़े फेमस मंतर्ी थे, उन्हȗने मंच से कहा िक ये मूिर्तया ंजो खड़ी हȅ, उंगली उठाए हुए कहती हȅ िक 
जहा ंमȅ हंू, वह ज़मीन मेरी है और आगे का Ãलॉट भी हमारा है। बाबा साहेब को  * कहा गया था, 
उस पर हज़रतगंज थाने मȂ मुकदमा कायम हुआ था और माननीय मुख्य मंतर्ी जी वहा ंबठेै हुए 
तािलया ं बजा रहे थे, मुÎकरा रहे थे। ये ऐसी पािर्टया ंथीं, जो दिलतȗ का अपमान करती थीं। 
महोदय, मȅ एससी/एसटी कमीशन, य.ूपी. का चेयरमनै रहा हंू और जब समाजवादी पाटीर् की 
सरकार गई, उसके बाद मȅ बना था। महोदय, इस आयोग को गैर-दिलत आयोग बना िदया गया 
था। इसमȂ केवल एससी/एसटी होते हȅ। अध्यक्ष, दोनȗ उपाध्यक्ष और 17 मेÇबसर् मȂ से केवल 5 दिलत 
थे, बाकी सब गैर दिलतȗ से भर कर उसे गैर दिलत आयोग बना िदया गया। आज वह पाटीर् बाबा 
साहेब वािहनी बनाती है और दिलतȗ को गुमराह करती है। जहा ंमोदी सरकार उनको सशƪ 
करती हȅ, तहा ंये पािर्टया ंबाबा साहेब का अपमान करती हȅ।  
 महोदय, आप जानते हȗगे िक इस देश मȂ एक ही पिरवार के नाम पर तमाम institutions 
बने, दुिनया भर के इंÎटीǷूशंस बने, लेिकन बाबा साहेब के नाम पर नहीं बने। महोदय, उनको 
भारत रत्न कब िमला! वषर् 1990 मȂ जब माननीय वी.पी. िंसह जी की सरकार थी और बीजेपी ने 
उन्हȂ इस शतर् पर सपोटर् िकया था िक बाबा साहेब को भारत रत्न देना पड़ेगा, तब उन्हȂ भारत रत्न 
िमला। आज उनके नाम पर तमाम सÎंथाएं हȅ, डा. बाबा साहेब भीमराव अÇबेडकर अंतरराÍटर्ीय 
हवाई अƿा, नागपुर, डा. भीमराव अÇबेडकर हवाई पƺी, मेरठ, बाबा साहेब भीमराव अÇबेडकर 
िवÌविवǏालय, िदÊली, बाबा साहेब भीमराव अÇबेडकर िवÌविवǏालय, लखनऊ, बाबा साहेब 
भीमराव अÇबेडकर Îमारक, अलीपुर रोड आिद तमाम चीज़Ȃ, तमाम सÎंथाएं उनके नाम पर बनी 
हȅ।  
 महोदय, लखनऊ मȂ एक सÎंथान है, वहा ंअÇबेडकर पाकर्  बना था। वह एिशया का सबसे 
बड़ा पाकर्  है, 376 एकड़ का पाकर्  है। जब वषर् 2012 मȂ समाजवादी पाटीर् की सरकार आयी, तब 
बाबा साहेब के नाम की पिƺका हटाकर उसको जनेÌवर िमǛ पाकर्  बना िदया गया। जनेÌवर जी 
भी बड़े नेता थे, अगर उनके नाम पर बनाना था, तो ज़रूर बनना चािहए था, लेिकन बाबा साहेब के 
नाम को िमटाकर, उनके नाम की पिƺका को हटाकर वहा ंजनेÌवर िमǛ पाकर्  बनाना बाबा साहेब 
का अपमान था, पूरे दिलत समाज का अपमान था।  
 महोदय, उस समय जब यह सरकार आई, तब एक लाख दिलतȗ को िरवटर् िकया गया था। 
जो थाने मȂ एसओ था, उसे हवलदार बना िदया गया। कई पािर्टया ं ऐसी हȅ, जो दिलतȗ की, 
मज़लमूȗ की बात करती हȅ, लेिकन उनका सबसे ज्यादा अपमान करती है।  

महोदय, मȅ एक चीज़ और कहना चाहंूगा जो मोदी सरकार ने दिलतȗ के िलए िकया। 
एससी/एसटी एक्ट मȂ बाद मȂ रूल बना। 14 जून, 2016 को वह रूल लागू हुआ, उसमȂ था िक अगर 
िकसी दिलत की हत्या होती है और वह घर का कमाऊ है या वॉयलȂस मȂ वह अक्षम  हो   जाता   है,  

                                         
* Expunged as ordered by the Chair. 
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यिद  िकसी मिहला के साथ  बलात्कार होता  है, सामूिहक बलात्कार होता है, तो ऐसे कई केसेज़ 
मȂ 5 हज़ार रुपये आजीवन पȂशन देने का काम मोदी सरकार ने िकया है।  बच्चȗ को education up 
to Graduation with hostel facilities. इसके अलावा मकान नहीं है, तो मकान, घटना से तीन 
महीने तक घर का खचर्, यह मोदी सरकार ने िकया।  पेन्शन योजना और सवा आठ लाख रुपये 
जो एक मुÌत िमलता है, उसके अलावा यह िकया।  यह सब मोदी सरकार ने िकया। ...(समय की 
घंटी)... एक तरफ सरकार कानून बनाकर उनको करती है। सर, मȅ एक िमनट का समय और 
लूगंा।  अलीगढ़ यिूनविर्सटी का बड़ा मामला आ रहा है।  वह सीधे दिलत से जुड़ा हुआ है, जो िक 
Md. Basha versus Union of India मामले मȂ सुĢीम कोटर् ने कहा था िक अब आतंकी सÎंथान 
नहीं रहे।  उसके बाद 1981 मȂ कागेंर्स ने Universities Act मȂ अमȂडमेट िकया।...(समय की घंटी)...  
 
Ǜी उपसभापित : आप कन्क्लडू कीिजए। 
 
Ǜी बृज लाल: दिलतȗ को जो आरक्षण िमलता था, उसे खत्म िकया। 2 फरवरी को उस  मामले को 
सुĢीम कोटर् मȂ रखा गया।  जजमȂट िरजवर् है और उÇमीद है िक जरूर िमलेगा।  जहा ंमोदी जी 
कानून बनाकर रक्षा करते हȅ, वहीं कुछ पािर्टया ंकानून बनाकर उनके अिधकारȗ को छीनती 
हȅ।...(Ëयवधान)...    

     
MR. DEPUTY CHAIRMAN:  Thank you.  Dr. Fauzia Khan; five minutes. 
 
DR. FAUZIA KHAN (Maharashtra):  Hon. Deputy Chairman, Sir, our hon. President 
expressed a vision of 'Viksit Bharat', which would be erected on four powerful pillars -
- women, youth, the poor and farmers. परन्तु, क्या यह िवजन भारत मȂ 1947 से नहीं है।  
सर, गवनर्मȂट marathon की तरह चलती है। यह कोई 100 मीटर का sprint नहीं है।  Every 
Government covers its distance.  This Government has not been digging wells in the 
desert. इस गवनर्मȂट को  narcissism की बीमारी क्यȗ लग गई है? एक सÎंकृत Ìलोक पढ़ती हंू -  

 
"अहƬारं बल ंदपȊ कामं कर्ोधं च सिंǛताः। 
  मामात्मपरदेहेषु Ģिǎषन्तोऽÆयसूयकाः।।" 

 
अथार्त शिƪ, घमंड, काम, गुÎसा, कर्ोध और दूसरȗ की िंनदा - िजन मनुÍयȗ मȂ ये छह बुरी आदतȂ 
होती हȅ, वे लोग ईÌवर को कभी नहीं देख सकते।  सर, 'नारी शिƪ वंदन अिधिनयम' पािरत हुआ।  
What a beautiful name! िकतना अच्छा िवचार है।  िजतनी Ģशंसा की जाए, कम है।  क्या सच मȂ 
नारी शिƪ का वंदन हो रहा है।  ये ĢÌन मन को िंझझोड़ देता है।  जब भी कोई महत्वपूणर् समाज-
सुधार की बात होती है, तो नेतृत्व को दो बातȗ को ध्यान मȂ रखना आवÌयक होता है और यह 
हमेशा से होता आ रहा है -  राजनीितक कीमत को चुकाने के िलए और बिलदान देने के िलए 
तैयार रहना और समाज-सुधार के िवषय को िबना डरे आगे बढ़ाना। सर, मिहला सशिƪकरण के 
िवषय पर राजा राममोहन राय नहीं डरे, महात्मा फुले नहीं डरे, कोई भी समाज-सुधारक नहीं 
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डरा।  1909 मȂ पहली बार जब इस देश मȂ महाराÍटर् मȂ मिहला पॉिलसी आई, तो शरद पवार जी 
नहीं डरे।  अपनी राजनीितक कीमत देने को तैयार रहे।  जब 78th Amendment लाया गया, तब 
राजीव गाधंी जी नहीं डरे और उन्हȗने िबना कोई िवलबं िकए 33 फीसद आरक्षण local self-
government मȂ िदया।  परंतु, नारी शिƪ वंदन अिधिनयम को लागू करते समय हम क्यȗ डरे?  
हम क्यȗ डरे, क्यȗ हमने census and delimitation की शतर् रखी, क्यȗ राजनीितक कीमत चुकाने 
से हम डरते हȅ।  सर, हम साक्षी मिलक को न्याय नहीं दे सके, हम क्यȗ डरे?  जब हम िबलिकस 
बानो के अपरािधयȗ को हार पहनाते हुए लोगȗ को देख रहे थे, तो हमारे मन ने बात क्यȗ नहीं की, 
जब सुĢीम कोटर् ने इसमȂ intervene िकया, तब उस पर िनणर्य हुआ।  मिणपुर पर हमारे मन ने बात 
क्यȗ नहीं की?  क्यȗ NCRB की िरपोटर् कहती है िक child rapes are soaring high by 96 per 
cent from 2016 to 2022. 
 
7.00 P.M. 
 
सर, क्यȗ crimes against women 4 परसȂट से बढ़े हȅ? सर, उÊहासनगर के पुिलस Îटेशन मȂ 
एक बीजेपी का एमएलए जाता है और वह िंशदे गुट के एक कॉरपोरेटर को 10 गोिलया ंमार देता 
है। ...(Ëयवधान)... सर, पुिलस Îटेशन मȂ बीजेपी का एक एमएलए जाकर इस तरह का काम करता 
है। वह राज्य के मुख्य मंतर्ी पर उनके पैसे डुबाने का आरोप कोटर् मȂ लगाता है। सर, यह राज कैसा 
है, यह * तो नहीं है।  सर, NCRB की िरपोटर् कहती है िक 13 हजार ÎटूडȂट्स ने सुसाइड िकया है। 
सर, पािर्लयामȂट मȂ िपछले सेशन मȂ कुछ बच्चे घुस गए। उन्हȗने कहा िक हमारे पास रोजगार नहीं 
है, इसिलए पािर्लयामȂट मȂ आए हȅ। सर, इन बच्चȗ ने जो कोटर् मȂ एिफडेिवट िदया है, उसमȂ उन्हȗने 
कहा है िक हम पर दबाव डाला जा रहा है, हमसे कोरे कागजȗ पर िसग्नेचर िलए जा रहे हȅ िक हम 
िकसी का नाम लȂ।  ...(Ëयवधान)... सर, क्या यह युवा पावर है? ...(Ëयवधान)... युवकȗ को रोजगार 
देना जरूरी है। ...(समय की घंटी)... 
 
MR. DEPUTY CHAIRMAN: Please conclude. ...(Interruptions)...  
 
डा. फौिजया खान : सर, हमारा अन्नदाता िकसान है। मȅ पूछती हंू िक अन्नदाता आत्महत्या क्यȗ 
कर रहा है, 27 परसȂट अन्नदाताओं ने सुसाइड िकया है। ये आंकड़े NCRB के हȅ। ...(Ëयवधान)...  
सर, हम युवा पावर, िवमनै पावर कैसे बढ़ाएंगे, हम फारमसर् की पावर कैसे बढ़ाएंगे? 
 
MR. DEPUTY CHAIRMAN: Your allotted is over. ...(Interruptions)... It is already 
over. ...(Interruptions)...  
 
डा. फौिजया खान : सर, मȅ कन्क्लडू कर रही हंू। सर, मȅ कन्क्लज़ून मȂ इतना ही कहंूगी िक हमको 
सबका साथ, सबका िवकास, सबका िवÌवास के साथ सच मȂ इस देश को राम राज्य बनाना होगा। 

                                         
* Expunged as ordered by the Chair. 
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 Hon. Deputy Chairman, Sir, our hon. President expressed a ):مہاراشٹر( خان فوزيہ ڈاکٹر

vision of 'Vikasit Bharat', which would be erected on four powerful pillars -- women, 
youth, the poor and farmers.  ،گورنمنٹ سر، ہے۔ نہيں سے  1947 ميں بهارت ويژم يہ کيا ليکن† 

marathon  کا ميٹر  100 کوئی يہ ہے۔ چلتی طرح کی sprint ہے۔ نہيں Every government covers its 
distance.  This Government has not been digging wells in the desert.  کو گورنمنٹ اس 

narcissism ہوں۔ پڑتی شلوک سنسکرت ايک ہے؟ گئی لگ کيوں بيماری کی  
 

"अहƬारं बल ंदपȊ कामं कर्ोधं च सिंǛताः। 
  मामात्मपरदेहेषु Ģिǎषन्तोऽÆयसूयकाः।।" 

 
†

 وه ہيں، ہوتی عادتيں بری چه يہ ميں انسانوں جن ۔ نِندا کی دوسروں اور کروده غصہ، کام، گهمنڈ، شکتی، ارتهات
 کتنا  !What a beautiful name ہوا۔ پاس ادهينيم وندن شکتی ناری سر، سکتے۔ ديکه نہيں کبهی کو ايشور لوگ
 جهنجوڑ کو من سوال يہ ہے۔ ہورہا وندن کا شکتی ناری ميں سچ کيا ہے۔ کم جائے کی پرشنسا جتنی ہے۔ وِچار اچها
 ہوتا ضروری رکهنا ميں دهيان کو باتوں دو کو نيترتو تو ہے، ہوتی بات کی سدهار سماج اہم کوئی هیب جب ہے۔ ديتا
 سماج اور رہنا تيار ليے کے دينے بليدان اور ليے کے چکانے کو قيمت راجنيتک ہے۔ ارٓہا ہوتا سے ہميشہ اور ہے۔

 ڈرے، نہيں رائے موہن رام راجا پر وِشے کے کرن سشکتی مہيلا سر، بڑهانا۔ اگٓے ڈرے بِنا کو وِشے کے سدهار
 ميں مہاراشٹر ميں ديش اس جب بار پہلی ميں  1909 ڈرا۔ نہيں سدهارک سماج بهی کوئی ڈرے، نہيں پهولے مہاتما
 دينے قيمت راجنيتک اپنی رہے۔ تيار کو دينے قيميت راجنيتک اپنی ڈرے۔ نہيں جی پوار شرد تو ائٓی، پاليسی مہيلا

 وِلمب کوئی بنا نے انہوں اور ڈرے نہيں جی راجيوگاندهی تب گيا، لايا 78th Amendment جب رہے۔ تيار کو
 ہم وقت کرتے لاگو کو ادهينيم وندن شکتی ناری ليکن ديا۔ ميں local self-government ارٓکشن فيصد 33 کيے

 قيمت راجنيتک کيوں رکهی، شرط کی census and delimitation نے ہم کيوں ڈرے، کيوں ہم ڈرے؟ کيوں†
 کے بانو بلقيس ہم جب ڈرے؟ کيوں ہم سکے، دے نہ نيائے کو ملک ساکشی ہم سر، ہيں۔ ڈرتے ہم سے چکانے

 کورٹ سپريم جب کی، نہيں کيوں بات نے من ہمارے تو تهے، رہے ديکه کو لوگوں ہوئے پہناتے ہار کو اپرادهيوں
 NCRB کيوں کی؟ نہيں کيوں بات نے من ہمارے پر پور منی ہوا۔ فيصلہ پر اس تب کيا، intervene ميں اس نے
 سر .child rapes are soaring high by 96 per cent from 2016 to 2022 کہ ہے کہتی رپورٹ کی

 بی ايک ميں اسٹيشن پوليس کے نگر الُہاس سر، ہيں، بڑهے سے فيصد چار crimes against women کيوں
 سر، ۔۔۔)مداخلت(۔۔۔ ہے۔ ديتا مار گوليا دس کو کارپوريٹر ايک کے گُٹ نڈےش وه اور ہے جاتا اے ايل ايم کا پی جے

 ان پر منتری مکهيہ کے راجيہ وه ہے۔ کرتا کام کا طرح اس جاکر اے ايل ايم ايک کا پی جے بی ميں اسٹيشن پوليس
 ہے۔ نہيں تو * يہ ہے، کيسا راج يہ سر، ہے۔ لگاتا ميں کورٹ ارٓوپ کا ڈبانے پيسے کے

 پارليمنٹ سر، ہے۔ کيا سوسائيڈ نے اسٹوڈينٹس ہزار  13 کہ ہے کہتی رپورٹ کی NCRB سر،    
 ميں پارليمنٹ ليے اس ہے، نہيں روزگار پاس ہمارے کہ کہا نے انہوں گئے۔ گهس بچے کچه ميں سيشن پچهلے ميں†

 جارہا ڈالا دباؤ پر ہم کہ ہے کہا نے انہوں ميں اس ہے، ديا ڈيوٹ ايفی ميں کورٹ جو نے بچوں ان سر، ہيں۔ ائٓے
 پريوار يوُا يہ کيا سر،  ۔۔۔)مداخلت(۔۔۔ ليں نام کا کسی ہم کہ ہيں جارہے ليے دستخط پر کاغذوں کورے سے ہم ہے،†

  ۔۔۔)گهنٹی کی وقت(۔۔۔ ہے۔ ضروری دينا روزگار کو يوُکوں ۔۔۔)مداخلت(۔۔۔ ہے؟

                                         
† Transliteration in Urdu script. 
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  ۔۔۔)مداخلت(۔۔۔ کنکلوڈ پليز: چئيرمين ڈپٹی جناب
 انداتاؤں فيصد  27 ہے، کررہا کيوں ہتيا اتٓم انداتا کہ ہوں پوچهتی ميں ہے۔ کسان انداتا ہمارا سر،: خان ہفوزي ڈاکٹر
 گے، بڑهائيں کيسے پاور ويمين پاور، يوا ہم سر،   ۔۔۔)مداخلت(۔۔۔ ہيں۔ کے NCRB انٓکڑے يہ ہے۔ کيا سوسائيڈ نے
  گے؟ بڑهائيں کيسے پاور کی فارمرس ہم

  ۔۔۔)مداخلت(۔۔۔ اوور ريڈی الٓ اِز اِٹ ۔۔۔)مداخلت(اوور۔۔۔ اِز ايلوٹيڈ يور: نچئيرمي ڈپٹی جناب
 سب ساته، کا سب کو ہم کہ گی کہوں ہی اتنا ميں کنکلوژن ميں سر، ہوں۔ کررہی کنکلوڈ ميں سر،: خان فوزيہ ڈاکٹر
 ہوگا۔ بنانا راجيہ رام کو ديش اس ميں سچ ساته کے وِشواس کا سب وِکا، کا

 
 

MESSAGE FROM LOK SABHA 
 

The Public Examinations (Prevention of Unfair Means) Bill, 2024. 
 
MR. DEPUTY CHAIRMAN: Now, Message from Lok Sabha; Secretary General.  
 
SECRETARY-GENERAL: Sir, with your kind permission, I rise to report that the Lok 
Sabha at its sitting on 6th February, 2024, passed the Public Examinations 
(Prevention of Unfair Means) Bill, 2024.   
 I lay a copy of the said Bill on the Table. 

 
 

MOTION OF THANKS ON THE PRESIDENT'S ADDRESS - Contd.. 
 

MR. DEPUTY CHAIRMAN: Now, Dr. K. Laxman. 
 
DR. K. LAXMAN (Uttar Pradesh): Mr. Deputy Chairman, Sir, thank you for giving me 
this opportunity to speak on the Motion of Thanks on the President's Address.  
During her Address, she made it very clear that landmark legislations have taken 
place under the Modi Government.  Not only that, the emphasis was laid on most of 
the development programmes and, more particularly, on the pilgrimage destinations 
and historical sites in India.  Ram Temple in Ayodhya has become a reality.  Modiji 
always wanted agriculture to be made profit-oriented.  He wants the youth of this 
country, who are educated and qualified, to enter into agriculture fields.  So, in spite 
of all odds, Modiji has given a lot of sops for encouraging agriculture.  Under PM-
Kisan Nidhi, farmers have been provided with Rs.2.8 lakh crores, so far benefiting 
11.8 crore farmers of this country.  Under Pradhan Mantri Fasal Bima Yojana, farmers 
received Rs.1.5 lakh crores in his tenure of ten years.  Farmers have received Rs.18 
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lakh crore in the past decade as MSP for paddy and wheat, which is two-and-half 
times higher than the amount paid in ten years preceding 2014 during the UPA 
regime.  Farmers producing oilseeds and pulses have received Rs.1.25 lakh crore as 
MSP.  In ten years, Rs.11 lakh crore have been spent to provide affordable fertilizers 
to farmers.  In Telangana, Ramagundam Fertilizers and Chemicals, which had been 
closed down during the Congress regime, has been resumed by spending not less 
than Rs.6,300 crore.  It is not only serving the farmers of Telangana and Andhra 
Pradesh, but also the entire south Indian farmers, who are now getting the fertilizers 
at affordable prices, and more than 3,000 local youth have got employment from this.   
In spite of all these odds, Modiji's Government is working for the poor.  He does not 
want any poor family, any poor person to be starved of food.  So, 80 crore people are 
being given free ration.  As far as the Green Revolution is concerned, Pradhan Mantri 
Matsya Sampada Yojana has provided an outlay to the tune of Rs.20,000 crores.  As 
a result, fish production has increased from 95 lakh metric tons to 175 lakh metric 
tons.   Export in fisheries has doubled.   The world's largest grain storage plan has 
been launched in the co-operative sector.  As far as housing is concerned, under the 
Pradhan Mantri Awas Yojana, in urban and gramin, not less than four crore people 
have got pucca houses.  This number is almost six times the population of Australia.  
You can imagine how it feels when a poor family's dream of getting a pucca house 
gets fulfilled.  Now, in this recent Budget, two crore more houses have been 
announced.  Then, Pradhan Mantri SVANidhi Scheme has been launched for the 
benefit of street vendors.  Almost 77.56 lakh loans have been distributed to street 
vendors and an amount of Rs.10,250 crore has been spent on this.  Then, 905 
kilometres of metro rail network has also been created, which is now supposed to be 
the largest metro rail network in the world.  So, along with development, vikas and 
virasat is being taken care of under Modiji's Government.  As has been rightly 
mentioned in the President's Address, Viksit Bharat is being erected on four pillars, 
namely, youth power, woman power, farmers and the poor.   
 Apart from this, as far as the health sector is concerned, Ayushman Bharat 
Scheme has helped nearly 3.5 crore citizens.  When Modiji speaks of sabka saath, 
sabka vikas'  तो जब वे गरीब के िलए कोई भी योजना बनाते हȅ, तो उसमȂ कोई भेदभाव नहीं 
होता। मगर दो िदन पहले ही हमारे िवपक्ष के नेता जब सामािजक न्याय के बारे मȂ िजकर् कर रहे थे, 
I was surprised to hear and note, िजन्हȗने शुरुआत से लेकर आज तक, नेहरू के जमाने के 
लेकर आज तक, राहुल गाधँी तक और बीच मȂ राजीव गाधँी तक हमेशा ओबीसी समाज का िवरोध 
िकया, and they have * the OBCs, right from Nehruji. When Kaka Kalelkar Commission 

                                         
* Expunged as ordered by the Chair.   
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was constituted for the upliftment and empowerment of the OBCs and there were 
some recommendations for the OBCs by this Commission, they did not even allow 
the same to be discussed in the Parliament.  That was the approach of this Congress 
Government.  This shows how much concern they had for the OBCs.  Moreover, 
when Mandal Commission's report was placed in the Parliament, being an Opposition 
leader, Shri Rajiv Gandhi, opposed it tooth and nail.  He said that अगर आरक्षण होना 
चािहए, तो आिर्थक रूप से होना चािहए, जाित के नाम पर कोई आरक्षण नहीं होना चािहए, वरना 
इस देश का जाित के नाम पर बटंवारा होगा। यह कागेंर्स का रवैया था और आज राहुल गाधँी के 
मगरमच्छी आँसू बहते हȅ, चुनाव आते समय वे ओबीसी बन जाते हȅ, एससी बन जाते हȅ, एसटी बन 
जाते हȅ, कभी जनेऊधारी भी बन जाते हȅ, इसिलए मंिदर भी आ जाते हȅ, लोगȗ को जानकारी है िक 
आज उनको सामािजक न्याय के बारे मȂ बात करने का कोई नैितक हक नहीं है। आपके दल ने 
अÇबेडकर का जो अपमान िकया, आपके दल ने अÇबेडकर को चुनाव मȂ हराया। अÇबेडकर के  
"भारत रत्न"  का जो िजकर् िकया, यह "भारत रत्न"   जब िदया गया था, तब वी.पी. िंसह 
सरकार और भारतीय जनता पाटीर् के समथर्न से िदया गया था। इतना ही नहीं, इस बीच मोदी 
सरकार ने हमारे अित िपछड़ा वगर् समाज से आए हुए नाई समाज के कपूर्री ठाकुर जी को िकस 
तरह से .. (Ëयवधान)..  
 
Ǜी नीरज डागंी (राजÎथान) : ये गलत कह रहे हȅ।  
 
Ǜी उपसभापित : नीरज डागंी जी, Ãलीज़ बिैठए।  
 
डा. के. लÑमण :  आप एक बार देख लीिजए, यह इितहास है। 75 साल के अंदर कपूर्री ठाकुर को 
पहली बार "भारत रत्न" िदया गया। इतना ही नहीं राजनीित के अलावा, इससे ऊपर उठकर, 
Ģणब मुखजीर् दा को भी मोदी सरकार मȂ "भारत रत्न"  िदया गया। यह बीजेपी का काम है। आप 
जो हमेशा सामािजक न्याय के बारे मȂ बात करते हȅ, नेहरू जी के जमाने मȂ, he had written letter 
to the CMs saying that again, there should not be reservation in the name of caste.  
That letter was written in the year 1961.  आपकी पाटीर् के पूवर् अध्यक्ष, सीताराम केसरी जी के 
ओबीसी होने के नाते, उनका िकस तरह से अपमान िकया गया, यह पूरी दुिनया जानती है। देश 
भी जानता है िक सीताराम केसरी के ओबीसी होने की वजह से उनके साथ िकस तरह का Ëयवहार 
िकया गया। इतना ही नहीं, आज मोदी जी की सरकार ने 75 साल मȂ पहली बार ओबीसी समाज के 
27 नेताओं को मंितर्मंडल मȂ भागीदार बनाकर ओबीसी समाज का मान-सÇमान और गौरव बढ़ाया 
है। आज पहली बार अच्छी िशक्षा ĢाÃत करने के िलए ओबीसी समाज के बच्चȗ के िलए केन्दर्ीय 
िवǏालयȗ, नवोदय पाठशालाओं, सैिनक Îकूलȗ मȂ हर साल चार लाख बच्चȗ को मोदी जी ने 
सुिवधा Ģदान की है। यह कागेँर्स लगभग 50 साल के िलए सरकार मȂ थी, तो मȅ इनसे सीधा पूछना 
चाहता हँू िक ओबीसी के िहत के िलए, ओबीसी के उत्थान के िलए आपका मन क्यȗ नहीं बना? 
इतना ही नहीं, नीट के माध्यम से होने वाली एमबीबीएस और एमडी की परीक्षा मȂ भी पहली बार 
मोदी जी की सरकार के आरक्षण देने से आज लगभग हजारȗ की सखं्या मȂ ओबीसी बच्चे 
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एमबीबीएस और एमडी की िडगर्ी ĢाÃत कर रहे हȅ। यही नहीं, जो भी आिर्थक रूप से गरीब सवणर् 
हȅ, उन्हȂ भी मोदी जी की सरकार ने पहली बार ईडÅÊयएूस के तहत दस परसȂट आरक्षण िदया है, 
इसिलए जब हम सबका साथ, सबका िवकास बोलते हȅ, तब हम इसे करके भी िदखाते हȅ। चाहे 
कोई एससी हो, एसटी हो, ओबीसी हो, इनके साथ-साथ सवणर् को भी आिर्थक आधार पर 
आरक्षण िदया जा रहा है। इसके अलावा, जो िपछड़ा वगर् आयोग था, जब उसे सवैंधािनक दजार् 
देने की बात आई, जब मोदी जी ने 2017 मȂ पािर्लयामȂट मȂ ĢÎताव रखा था, तब उस िबल को इसी 
कागेँर्स पाटीर्, वामपथंी और के्षतर्ीय दलȗ ने राज्य सभा मȂ िकस तरह से हराया था, इसे पूरी दुिनया 
जानती है। ओबीसी समाज पर आपका कभी ध्यान नहीं गया था, मगर 2018 मȂ िफर लोक सभा 
और राज्य सभा मȂ िबल पास होने की वजह से आज जो 27 Ģितशत आरक्षण िदया जा रहा है, उस 
पर ठीक ढंग से अमल िकया जा रहा है। इसिलए आज मोदी जी की सरकार ओबीसीज़ के िलए 
बात करती है। इसके साथ ही, तेलगंाना मȂ भी सरकार ने तय आरक्षण पर ठीक से अमल नहीं 
िकया है। आप चुनाव आने पर गारंटी की बात करते हȅ और चुनाव के बाद आज कणार्टक, 
िहमाचल Ģदेश और बाकी Ģदेशȗ मȂ देख रहे हȅ िक आपकी गारंटी िकस तरह से एक्सपायर हो गई 
है। िसफर्  चुनाव के िलए नारा दे रहे हȅ, मुǈा बना रहे हȅ, लेिकन चुनाव के बाद िकस तरह से ठुकरा 
रहे हȅ, इसे सभी लोग जानते हȅ। मोदी की गारंटी के मायने हȅ िक जो बोलते हȅ, उसे वे करके 
िदखाते हȅ, इसिलए मोदी जी हȅ, तो मुमिकन है। ...(समय की घंटी)... मȅ ज्यादा समय नहीं लेता हँू। 
अब तीसरी बार भी मोदी जी की सरकार बनने वाली है और हम दुिनया मȂ तीसरा आिर्थक मजबतू 
देश बनने वाले हȅ, यह मोदी जी की गारंटी है, बहुत-बहुत धन्यवाद। 
  
Ǜीमती िĢयंका चतुवȃदी (महाराÍटर्) : सर, शायद मȅ िदन की आिखरी वƪा हँू, तो आप कृपया 
थोड़ी generosity िदखाए।ं  
 सर, माननीया राÍटर्पित ने जब अपने अिभभाषण की शुरुआत की थी, तब उनकी सबसे 
पहली ÎटेटमȂट यह थी िक "This is my first address in this New Parliament Building. This 
magnificent building has been constructed at the beginning of “Azadi ka Amrit Kaal”.  
It also resonates with the resolve to respect our democratic and parliamentary 
traditions." यह खुशी की बात थी, पर दुख इस बात का था िक तीन मौके थे, जहा ँपर उन्हȂ as a 
constitutional head of the state शािमल िकया जा सकता था, पर उन्हȂ शािमल होने नहीं िदया 
गया। आप देिखए, देश की नई पािर्लयामȂट मȂ घुसपैिठए तो घुस आए, पर हमारी राÍटर्पित को आने 
का मौका नहीं िमला। ...(Ëयवधान)... 
 

(सभापित महोदय पीठासीन हुए।) 
 

सर, उन्हȗने सिंवधान की बात की िक हम सिंवधान का 75वा ंसाल मना रहे हȅ, तो उससे मुझे याद 
आया िक महाराÍटर् सरकार को िजस तरीके से बनाया गया था, उसे लेकर सुĢीम कोटर् ने एक 
जजमȂट दी थी। चूिँक यह सिंवधान के शेǹूल 10 के दायरे मȂ आता है, इसिलए मȅ िसफर्  दो िमनट 
लूगँी। "The Governor's decision to call for a floor test on 28th June, 2022 was illegal." 
यह गवनर्र साहब का रोल है, उसके बारे मȂ बात कर रहे हȅ। "The communication of the 
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Governor dated 30th June, 2022 calling Mr. Eknath Shinde to take oath as the Chief 
Minister is unconstitutional and out to be set aside." चूिँक सिंवधान का 75वा ंसाल है और 
हमारी राÍटर्पित ने इसके बारे मȂ बोला है, इसिलए मȅ इस बारे मȂ बताना चाह रही थी। मȅने पूरी 
Îपीच सुनी भी और पढ़ी भी। मȅने तीन बार िंहदी मȂ भी पढ़ी और इिंग्लश मȂ भी पढ़ी, पर कहीं भी दो 
शÅदȗ का इÎतेमाल नहीं हुआ। वे दो शÅद क्या थे - एक शÅद था employment और दूसरा शÅद 
महंगाई था।  2014 का जो Îलोगन था - बहुत हुई महंगाई की मार, बहुत हुई महंगाई की मार - वह 
बार-बार मेरे कानȗ मȂ गंूज रहा था।  हम 2024 मȂ बठेै हȅ।  िजन्हȗने महंगाई खत्म करने की बात कही 
थी, उन्हȗने आमदनी अठन्नी, खचार् रुपया कर िदया है।  माननीय राÍटर्पित का जो यह अिभभाषण 
था, यह सरकार से ही आता है।  इसमȂ सरकार अपनी उपलिÅधया ंबताती है और सरकार के जो भी 
मंतर्ालय हȅ, वे अपने इन्पुट्स बताते हȅ।  सर, अटल िबहारी वाजपेयी जी की एक िकताब है, उनकी 
51 किवताएं उसमȂ हȅ, उनकी किवता के चार शÅद यहा ंबोलना चाहती हंू - 

 
"आदमी की पहचान, 

 उसके धन या आसन से नहीं होती,  
उसके मन से होती है। 
मन की फकीरी पर  

कुबेर की सपंदा भी रोती है।" 
 

जहा ंपर देश के िलए फकीरी हो और देश के जो चार ÎतÇभ की बात कर रहे हȅ, िजसका वादा 
2014 मȂ भी िकया था, चाहे वह नारी शिƪ की बात हो, महंगाई की बात हो, ĥÍटाचार की बात हो।  
*  सर, मȅने सारे अनपािर्लयामȂटरी वड्सर् देख िलए हȅ और मȅ जो शÅद यज़ू करने वाली हंू, वे 
अनपािर्लयामȂटरी नहीं हȅ।  * क्यȗिक सिंवधान के तौर-तरीकȗ का दुरुपयोग हो रहा है, इसिलए मुझे 
लगा िक मȅ इस पर चचार् कर लू।ं   
 सर, राÍटर्पित जी ने बताया िक income tax returns िकस तरीके से बढ़े हȅ।  सवा तीन 
करोड़ से सवा आठ करोड़ तक बढ़ गए हȅ।  यह अच्छी बात है, लेिकन िरटन्सर् बढ़े हȅ, टैक्स नहीं 
बढ़ा है, जो टैक्सेबल इन्कम है, वह नहीं बढ़ी है।  2019 और 2020 मȂ number of taxpayers drop 
हुए हȅ।  िसफर्  6.23 per cent of India’s population tax pay करती है।  िसफर्  3 लाख 20 हज़ार 
लोग 50 लाख की gross income की टैक्सेबल इन्कम मȂ आते हȅ।  यह देश की सच्चाई है।  10 
साल की बात कर रहे हȅ, तो मȅ उसी के बारे मȂ ही बोल रही हंू।  सर, जब नारी शिƪ के बारे मȂ बात 
हुई।  पहली मिहला टर्ाइबल राÍटर्पित हȅ और एक बहुत इÇपॉटȄट सेशन हुआ और मिहलाओं को 
उनके अिधकार देने और उनके िलए िरज़वȃशन की बात हुई, जो खैर immediately लागू होने 
वाला नहीं है, मिहलाओं को 2029 का वायदा िकया गया है।  आप लाइन लगा लो, कतार मȂ लग 
जाओ पर दरवाजे तो हम 2029 मȂ ही खोलȂगे।  उसमȂ भी अगर हम राÍटर्पित जी को सुनते, तो 
हमारा िदल मिहला होने के नाते, राजनीित मȂ होने के नाते खुश ही होता, लेिकन हमȂ उस खुशी से 
भी विंचत िकया गया।  मिहलाओं के अिधकारȗ की बात करȂ, तो यहा ंपर 200 मीटर दूर ही हमारी 

                                         
* Expunged as ordered by the Chair. 
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मिहला, जो ओलिÇपक िवनर हȅ और हाल ही मȂ उन्हȗने एक पदक जीता है, वे ĢोटेÎट कर रही थीं।  
वे आपसे मागं कर रही थीं िक Ģधान मंतर्ी जी, जब हम पदक जीते हȅ, तो आपने हमारा साथ िदया 
है और जब हम आपसे कुछ मागं कर रहे हȅ, तो उसमȂ भी हमारा साथ दीिजए।  कहीं न कहीं 
उनकी सुनवाई नहीं की गई।  अभी भी िजन लोगȗ के ऊपर आरोप लगाया गया है, वे ही ऐसी 
बॉडीज़ पर खड़े हȅ या influence कर रहे हȅ, जो दुखदायी है।  Crimes against women के बारे मȂ 
फौिजया जी ने बाकायदा बताया िक िकस तरीके से इसके आंकड़े बढ़े हȅ, तो मȅ आंकड़ȗ पर नहीं 
जाऊंगी।  Farmers’ suicides के सबंधं मȂ भी मȅ कुछ कहना चाहती हंू।  िकसानȗ की बात की गई - 
अन्नदाता।  अन्नदाता की सुसाइड को लेकर Ģित िदन िजतने केसेज़ सामने आते हȅ, यह मेरा डेटा 
नहीं है और अगर आप कहȂगे, तो मȅ ÎपÍटीकरण भी दे दंूगी।  ...(समय की घंटी)... सर, बस मȅ 
कन्क्लडू ही कर रही हंू।  हर रोज 30 िकसान आत्महत्या करते हȅ।  आमदनी दोगुनी करने की बात 
भी की गई थी, दोगुनी तो दूर की बात है, जबिक वे जान की बाजी लगाते हȅ और खेती करते हȅ।  
हमने जो farmer distress देखा, rural distress देखा...  
 
MR. CHAIRMAN:  Please conclude. 
 
Ǜीमती िĢयंका चतुवȃदी:  I think राÍटर्पित जी कह रही थीं िक मिहलाओं का  workforce 
participation भी बढ़ा है, वह rural distress के कारण बढ़ा है।  यही देश का दुभार्ग्य है िक आज 
इनकी सरकार 10 साल रही और वही चार नारे िफर से गंूज रहे हȅ, िजन चार नारȗ को पूरा करने 
का काम 2014 मȂ Ģधान मंतर्ी नरेन्दर् ने िकया था।  इन्हीं शÅदȗ के साथ मȅ अपनी Îपीच समाÃत 
करती हंू।   Thank you so much.  
        
MR. CHAIRMAN:  I think there are some issues on which we need to be really very 
rational.  The epochal development about women reservation was supported by the 
entire Parliament.  And enlightened Members of Parliament, you being one of them, 
Priyankaji know that a process has to go through, and before you really get fruition of 
it, there will have to be identification of constituencies. All of us know it.  It has to 
generate an ecosystem.  You say that something has been given but those at the 
door are not being given. Whenever it was to be given by any dispensation, any 
Parliament, some time would have to be taken.  Therefore, let us not emanate an 
impression that something has been given which could be immediately implemented.  
You know that delimitation is required.  You know that identification has to take place.  
It was done with the participation of everyone.  For three decades, our mothers and 
sisters were waiting to get this reservation.  Ultimately, with the cooperation of all and 
the lead of the Executive, this has fructified.  This is a celebratory occasion.  And on 
this celebratory occasion, you give an impression like this that something has just 
been given on paper.  Have it from me in my capacity as the Chairman that it is a 
constitutional prescription.  It is embedded in our Constitution.  This is a constitutional 
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right - one-third women's reservation in the Lok Sabha and State Legislatures.  It is 
vertical and horizontal.  Therefore, there will have to be necessary processes.  I leave 
it at that.    
 Shri Nabam Rebia.  Ten Minutes.  ...(Interruptions)...   No.  You are a very 
enlightened Member.   
 
SHRI NABAM REBIA (Arunachal Pradesh):  Thank you, Sir, for having given me this 
opportunity to speak on the Motion of Thanks on the President's Address which the 
hon. President of India has been pleased to deliver.  The Motion has been moved by 
sister Smt. Kavita Patidar and seconded by Shri Vivek Thakur.  I will not be harping on 
all those issues which have been mentioned by many other Members of this hon. 
House regarding the achievements and various schemes benefiting various sections 
of the country, especially the focus on gareeb, mahilaayein, yuva and anna data.  
North-East has been repeatedly mentioned by many speakers which I don't want to 
repeat.  मȅ कहता हँू िक मȅ कहीं भी जाता हँू, तो आज अपने आप को भारतीय कहने मȂ बहुत गवर् 
महसूस करता हँू।  It is because of Narendra Modi's policies.  नॉथर्-ईÎट के बारे मȂ मȅ बाद मȂ 
बताऊँगा, लेिकन आिर्टकल 370 हो, िटर्पल तलाक हो, िकसी ने सोचा नहीं था िक this could be 
possible.  Abrogation of Article 370, िटर्पल तलाक िकसी ने सोचा नहीं था।  अभी वीमेन 
िरजवȃशन आ गया, राम मंिदर बन गया।  देिखए,  what an achievement for the country.  
मोदी जी देश को pinnacle of glory and success मȂ ले जा रहे हȅ। Rightly, he is taking the 
country to the status of Vishwa Guru, from toilet to the Moon and beyond that.  I think 
we should accept and agree on the good things that he is doing.  Hopefully, in 
another five-ten years, Modi ji will change the face of India.  He has already changed 
it.  And he will change it further and India will emerge as a superpower.   
 Now I will come to the North-East.  Many speakers have mentioned about the 
problems in the North-East.  Look at the initiative taken by the Modi Government.  In 
the Council of Ministers, two Cabinet Ministers are from the North-East Region.  
There are a number of Ministers of State.  Earlier, we had hardly one Cabinet Minister.  
It could be possibly from Assam.  During the Congress regime, मेघालय से िम. पी.आर. 
कींिडया हुआ करते थे, बाकी MoS at the most. अभी देिखए, this is the concern.  Earlier it 
was 'Look East Policy'; now, under Modi, it is 'Act East Policy'.  The intention is 
there.  आप मोदी जी की नीयत को देिखए।  Kindly bear with me.  पहले नॉथर्-ईÎट के मंतर्ी या 
चीफ िमिनÎटर िकसी मंतर्ी से िमलने के िलए यहा ँिदÊली मȂ आते थे, तो यहा ँसÃताह भर या महीना 
भर बठैना पड़ता था।  उनको appointment ही नहीं िमलता था।  अभी तो िबन बुलाये सारे मंतर्ी 
वहा ँआ रहे हȅ।   Ministers are coming.   It is 'Government at the door'.  Ģाइम िमिनÎटर 
हर telephone call को attend करते हȅ।  What more do you want?  वहा ँ infrastructure 
development िकतना हो रहा है!  मिणपुर मȂ जो happening हो रही है, we know that Modiji 
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will be able to find a solution to Manipur also.  सर, नॉथर्-ईÎट के लोगȗ मȂ पहले एक 
isolation syndrome था।   That isolation syndrome has gone.  Earlier, we thought that 
we are not in the mainstream of the nation. That was our feeling.  अभी क्या है - कुछ 
नहीं है।  We are Indians.  अभी हमारे लोगȗ का जो main concern है, growing generation, 
young generation का जो एक concern है, it is the change of demographic pattern. वहा ँ
demographic pattern न बदल जाए।  I am from Arunachal Pradesh; I should not be 
outnumbered or reduced to minority.  That was the feeling. वहा ँdemographic pattern 
नहीं बदलना चािहए। हमारा सबसे बड़ा डर यह है।  इसके ऊपर भारत सरकार काम कर रही है।  
We are happy.  Secondly, हमारे एिरया मȂ inter-State boundary dispute हुआ करता था, 
वह अभी भी है, लेिकन मोदी सरकार personally, with our Home Minister, Amit Shahji, is 
taking initiative.  वहा ँ िजतनी inter-State boundary problems हȅ, सीमा-समÎया को solve 
करने के िलए सरकार जो काम कर रही है, we do welcome it and hopefully, in a very short 
time, हमारे नॉथर्-ईÎट की सीमा-समÎया भी सोÊव होनी है।  यह हमारा िवÌवास है।   In the 
President's Address, it is mentioned that there is reduction in incidents of separatism.  
Not only separatism, secessionist elements were also there.  आप देिखए िक पहले नॉथर्-
ईÎट मȂ हर समय एक 'बन्द' होता था।  If there is a bandh in Guwahati, लोग कहते थे िक 
नॉथर्-ईÎट मȂ 'बन्द' हो रहा है।  नॉथर्-ईÎट िसफर्  गुवाहाटी नहीं है, िसफर्  असम नहीं है।  Including 
Sikkim, we have eight States.  असम मȂ कुछ होता था, तो सब लोग कहते थे िक वहा ँबम 
ÅलाÎट हो रहा है, वहा ँबन्द हो रहा है।  वहा ँअब ऐसा नहीं है।  वहा ँऐसा तो नहीं हो रहा है।  अब 
हर Îटेट मȂ एयरपोट्सर् बन गए हȅ।  आप देिखए िक अरुणाचल Ģदेश मȂ कोई एयरपोटर् ही नहीं था।  
मोदी जी के आने के बाद we have four airports today.  वहा ँtrains हȅ, regular trains हȅ, rail 
lines हȅ, rail heads हȅ, शताÅदी टेर्न है।  िदÊली से वहा ँटेर्न जाती है, गुवाहाटी से शताÅदी टेर्न 
चलती है।  What more we want?  लोग सोचते हȅ, they are surprised what is happening in 
India.  यह क्या हो रहा है!  लेिकन गावँ के लोग केवल मोदी जी का नाम जानते हȅ।  वहा ँपहले 
क्या हुआ करता था, अभी क्या हो रहा है!  वहा ँसब कुछ िमल रहा है।  Sir, this is the change 
we see in our North-East Region.  
 सर, यहा ँमȅ गवनर्मȂट को एक बात और भी बताना चाहँूगा।  There were Bengal Eastern 
Frontier Regulation of 1873 and Chin Hills Regulation of 1896. These statutes were 
made by the Britishers. But they are relevant even today to protect the interests of the 
tribal and indigenous people of the region.  इस Ģोिवजन को नहीं हटाना चािहए।  हमारे 
यहा ँÎटेट मȂ अभी तक inner line system चलता है। These two regulations should not be 
done away with.  It should be allowed to continue.  एक और है, वह यह है िक the former 
Governor of Assam and Jammu & Kashmir, General S.K. Sinha, I believe, if I am not 
wrong, made a report.  You can have access to that also.  There, he has said, there 
seems to be a design to carve out a Bengali-speaking Muslim country in the North 
East.  He has cautioned us, he has cautioned the Government of India.  I think, day 
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before yesterday or the day before, some hon. Member mentioned about the 
'Chicken's neck'.  यही है। The Central Government should take note of it.   
 
MR. CHAIRMAN:  One minute, please.  Hon. Members, the House was scheduled to 
meet up to 7.30 p.m.  The time is extended up to 8.30 p.m. Please continue.  
 
SHRI NABAM REBIA:  So, it was General Sinha's report.  I have talked about Bengal 
Eastern Frontier Regulation of 1873 and Chin Hills Regulation of 1896 for the 
information of the hon. Members and the Government. अभी वहा ँपर Vibrant Village 
Programme चल रहा है। हमारा अरुणाचल Ģदेश  geographically नॉथर्-ईÎट का सबसे बड़ा 
राज्य है, वहा ँपर पहाड़ ज्यादा हȅ, िफर भी यह सबसे बड़ा राज्य है।  यह जो Vibrant Village 
Programme है..... 
 
MR. CHAIRMAN:  Please conclude.  
  
SHRI NABAM REBIA:  Sir, I am concluding.  इस Vibrant Village Programme से लोगȗ की 
सोच-िवचार मȂ बहुत बदलाव हो रहा है। People now have started going back to the 
interiors.  हम अपनी पुरानी जगह पर जा रहे हȅ।   
 Lastly, to conclude, I am taking the opportunity of my speech.  पहले से ही 
अरुणाचल Ģदेश सरकार और हमने भी इस सदन मȂ बहुत बार इस मुǈे को रखा है िक Arunachal 
Pradesh should be included in the Sixth Schedule of the Constitution of India and 
Article 371H has to be strengthened because Arunachal Pradesh has purely 100 per 
cent tribal population.  
 
MR. CHAIRMAN:  Thank you. …(Interruptions)…   
 
SHRI NABAM REBIA:  The special constitutional guarantee, which has been given to 
the State of Mizoram and Nagaland, has not been given to Arunachal Pradesh.  
Thank you, Sir, for having given me this chance. 
  
MR. CHAIRMAN:  Shri Ramji, five minutes.  
  
Ǜी रामजी (उǄर Ģदेश) : सभापित महोदय, आपने मुझे राÍटर्पित जी के अिभभाषण पर चचार् मȂ 
भाग लेने का अवसर Ģदान िकया, इसके िलए मȅ आपका और साथ ही अपनी पाटीर् की मुिखया 
बहन कुमारी मायावती जी का आभार Ëयƪ करता हँू। मान्यवर, महामिहम राÍटर्पित जी का 
अिभभाषण सरकार के िकर्याकलापȗ, योजनाओं और लÑय को ध्यान मȂ रख कर िदया गया सबंोधन 
होता है। महामिहम राÍटर्पित जी ने अपने सबंोधन मȂ कहा, 'अब हम जीवन मȂ पहली बार बड़े पैमाने 
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पर गरीबी को दूर होते देख रहे हȅ', जब िक सच्चाई कुछ और है। आज गरीब आदमी िशक्षा और 
नौकरी से महरूम कर िदया गया, िजसका मुख्य कारण िशक्षा का बाजारीकरण है। इसकी वजह 
से गरीब और गरीब हुआ। आज गरीब आदमी को 5 िकलो राशन देने मातर् से गरीबी दूर होने वाली 
नहीं है। इस सरकार ने भी िपछली कागेँर्स सरकार की ही तरह िपछले 10 सालȗ मȂ गरीबी को लेकर 
खोखले वादे ही िकए। मान्यवर, इसकी वजह से इस बात की पुिÍट भी होती है िक सरकार 10 
सालȗ मȂ अवाम को इतना मजबतू नहीं कर पाई िक वह 5 िकलो राशन खरीद सके।  
 मान्यवर, अथर्ËयवÎथा के बारे मȂ तमाम बड़ी-बड़ी बातȂ की गईं। आज डॉलर के मुकाबले 
भारतीय रुपया, अफगािनÎतान के अफगानी रुपए से भी पीछे है। इसके साथ ही िकसानȗ के िलए 
कहा गया िक िकसान एमएसपी पा रहा है, फसल बीमा िमल रहा है। यिद सब िमल रहा है, तो 
िपछले साल 11,290 भारतीय िकसानȗ ने आत्महत्या क्यȗ की? यह एक छोटा-मोटा आँकड़ा नहीं 
है। यह आँकड़ा दशार्ता है िक भारतीय िकसान के हालात ठीक नहीं हȅ।  
 मान्यवर, बाबा साहेब अÇबेडकर से जुड़े पाचँ Îथानȗ को पचंतीथर् के रूप मȂ िवकिसत िकया 
गया, यह एक सराहनीय कदम है। लेिकन महामिहम राÍटर्पित जी के सबंोधन मȂ वंिचत-दिलत 
समाज के उत्थान को लेकर कुछ नहीं कहा गया, जबिक आज भी दिलत समाज और आिदवासी 
समाज पर अत्याचार रोकने मȂ सरकार नाकाम सािबत हुई है।  एनसीआरबी की 2021 की िरपोटर् के 
अनुसार, वषर् 2021 मȂ देश मȂ लगभग 53,886 मामले एससी-एसटी पर अत्याचार को लेकर दजर् 
हुए।  यही नहीं, एक घटना िबहार की है िक वहा ंकी सरकार ने िकस तरह से एक दिलत 
आई.ए.एस., Ǜी जी. कृÍणैÈया के हत्यारे को छोड़ने का काम िकया, यह पूरा देश जानता है।   
मान्यवर, इस अिभभाषण मȂ मिहलाओं के सबंधं मȂ भी तमाम तरह की बातȂ बताई गईं।  एक िरपोटर् 
के अनुसार, िपछले तीन सालȗ मȂ एनसीआरबी के अनुसार देश मȂ 13 लाख मिहलाएं लापता हȅ।  
एनसीआरबी की िरपोटर् के अनुसार, देश मȂ लगभग 80 से 90 बलात्कार रोज होते हȅ।  मान्यवर, 
एससी-एसटी के बच्चȗ की िशक्षा को लेकर सरकार कोई खास कदम नहीं उठा रही है।  एससी-
एसटी के बच्चे देश की मुख्य धारा से पीछे जा रहे हȅ। उनके ģी एडिमशन की ËयवÎथा खत्म कर 
दी गई और छातर्वृिǄ को भी लगभग खत्म कर िदया गया।   
 मान्यवर, बाबा साहेब का सपना देश को िवकिसत राÍटर् बनाने का था और उसके िलए 
बाबा साहेब ने बहुत सुदंर और बड़ा महान सिंवधान इस देश को िदया, िजसमȂ िवकिसत भारत को 
लेकर तमाम तरह की सभंावनाएं िदखाई देती हȅ, लेिकन मातर् हर जगह िवकिसत-िवकिसत कहने 
पर ही भारत िवकिसत नहीं हो सकता है, बिÊक इसके िलए सोच भी िवकिसत करनी होगी,  बाबा 
साहेब के सिंवधान की मंशा के अनुरूप चलना पड़ेगा।  सिंवधान जिÎटस की बात करता है, िलबटीर् 
की बात करता है, equality की बात करता है और fraternity की बात करता है।  वंिचतȗ और 
पीिड़तȗ को जब तक सामािजक न्याय नहीं िदया जाएगा, तब तक िवकिसत भारत की बात अधूरी 
है।  जब तक इन कमजोर वगș को हर के्षतर् मȂ समानता का अवसर नहीं िदया जाएगा, तब तक 
िवकिसत भारत की बात अधूरी है, इसिलए सरकार एससी -एसटी वगर् के लोगȗ के िलए कम से 
कम Ģाइवेट के्षतर् मȂ आरक्षण की ËयवÎथा करे, तािक यह वगर् भी देश की मुख्य धारा मȂ आ सके। 
 मान्यवर, अब मȅ कन्क्लडू कर रहा हँू।  नेताजी सुभाष चंदर् बोस की Ģितमा कतर्Ëय पथ पर 
लगाए जाने की जानकारी दी गई, साहबजादȗ की याद मȂ 'वीर बाल िदवस' और भगवान िबरसा 
मंुडा के जन्म िदवस को 'जनजातीय गौरव िदवस' घोिषत िकया गया, जो िक एक सराहनीय 
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कदम है। अगर बेजुबानȗ की आवाज़, दिलतȗ, िपछड़ȗ, आिदवािसयȗ एवं अÊपसखं्यकȗ के हक एवं 
हुकूक की लड़ाई लड़ने वाले बहुजन नायक माननीय Ǜी काशंीराम साहब जी के जन्म िदवस को 
भी राÍटर्ीय Îतर पर जन्म िदवस घोिषत िकया जाता तो एक बड़ा सदेंश वंिचत वगर् को भी जाता, 
यह मȅ आपके माध्यम से सरकार से कहना चाहता हँू, धन्यवाद।  जय भीम, जय भारत! 
 
MR. CHAIRMAN: Now, Shrimati Jebi Mather Hisham; two minutes. 
 
SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, I wish to draw the attention of this 
House on the need for introduction of separate pay scale and other service benefits to 
ASHA workers. ASHA workers who are the backbone of rural health infrastructure 
have been tirelessly striving to bridge the gap between the communities and the 
healthcare system.  ‘A Million Champions of Health and Hope’, is how our hon. 
Health Minister had described them when they were honoured with Global Health 
Leaders Award by the WHO in May, 2022.  However, their crucial role is often 
undervalued with meagre remuneration, lack of benefits and challenging work 
conditions. Their work is conveniently brought under the umbrella of societal or 
voluntary service and are paid with scanty honorariums and incentives.   
 
MR. CHAIRMAN: Your contribution on President's Address; thank you. 
 
SHRIMATI JEBI MATHER HISHAM: Sir, ASHA workers are currently paid fixed 
honorariums, often amounting to just Rs. 6,000 per month.  This is highly inadequate 
as far as their extensive workload and responsibilities are concerned.  There is no 
social security and lack of EPF, healthcare and pensions... 
 
MR. CHAIRMAN: Thank you.  ...(Time-Bell rings.)...  
 
SHRIMATI JEBI MATHER HISHAM: In this context, I urge upon the Central 
Government to appoint a high-level Commission to study the factual position and 
implement the same.  
 
MR. CHAIRMAN: Now, Dr. Sumer Singh Solanki; ten minutes.   
 
डा. सुमेर िंसह सोलंकी (मध्य Ģदेश) : सभापित महोदय, नमर्दे हर! 
  माननीय सभापित महोदय, आपने मुझे माननीय राÍटर्पित जी के अिभभाषण के ऊपर 
धन्यवाद ĢÎताव पर बोलने का अवसर Ģदान िकया, इसके िलए मȅ आपका आभार Ëयƪ करता हँू 
और साथ ही मेरी पाटीर् के कȂ दर्ीय नेतृत्व का भी आभार Ëयƪ करता हँू।  
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 माननीय सभापित महोदय, भारत की माननीय राÍटर्पित महोदया, Ǜीमती दर्ौपदी मुमूर् ने 
ससंद के दोनȗ सदनȗ, राज्य सभा और लोक सभा के समक्ष भËय, िदËय एवं ऐितहािसक नए ससंद 
भवन मȂ, जहा ंसÆयता और सÎंकृित की चेतना है, उसी भवन मȂ िदनाकं 31 जनवरी, 2024 को 
अिभभाषण िदया है, इसके िलए मȅ माननीया राÍटर्पित जी के Ģित अपनी हािर्दक कृतज्ञता ज्ञािपत 
करता हँू।  

माननीय सभापित महोदय, आज से 10 वषर् पहले के भारत और आज के भारत मȂ फ़कर्  या 
अंतर साफ नज़र आता है। आज का भारत माननीय Ģधान मंतर्ी Ǜी नरेन्दर् मोदी जी के कुशल 
नेतृत्व मȂ शिƪशाली भारत, नेतृत्व करने वाला भारत, सहयोग करने वाला भारत और िवÌव को 
पिरवार मानने वाला भारत - गरीब, युवा, मिहला और िकसानȗ को आत्मिनभर्र बनाने वाला भारत 
बनकर उभरा है। महोदय, आज यह दुिनया को राÎता िदखाने वाला और िवÌवास देने वाला भारत 
है। आज हमारे भारत के अंदर देश के Ģधान मंतर्ी माननीय नरेन्दर् मोदी जी के नेतृत्व मȂ चहंु ओर 
िवकास की गंगा बह रही है, इसके िलए मȅ माननीय Ģधान मंतर्ी जी को भी धन्यवाद देना चाहता हंू।  
माननीय सभापित महोदय, देश के अंदर हमारी सरकार ने माननीय मोदी जी के नेतृत्व मȂ गरीब, 
अनुसूिचत जाित, अनुसूिचत जनजाित, िपछड़ा वगर्, युवा, िकसान और मिहला के जीवन को 
बेहतर बनाकर िज़न्दगी बदलने का कायर् िकया है। पूवर्वतीर् सरकारȗ ने इस देश मȂ 60 साल तक 
इस वगर् की कभी िंचता नहीं की, इनका िसफर्  वोट बȅक के रूप मȂ शोषण िकया है।  

माननीय सभापित महोदय, हमारे देश के Ģधान मंतर्ी जी ने कÌमीर से कन्याकुमारी तक, 
ǎारका से अरुणाचल Ģदेश तक, लक्षǎीप हो या अडंमान िनकोबार ǎीप समूह, सपूंणर् भारतवषर् की 
हमारी अनुसूिचत जाित और अनुसूिचत जनजाित तथा गरीब पिरवारȗ की िज़न्दगी बदलने का 
और िज़न्दगी सवंारने का काम िकया है। माननीय सभापित महोदय, मोदी सरकार का ऐितहािसक 
िनणर्य यह भी रहा है िक उन्हȗने गरीबȗ की िज़न्दगी बदलने के िलए, गरीब भाईयȗ और बहनȗ का 
कÊयाण करने के िलए और अंितम Ëयिƪ तक योजनाओं को पहंुचाने के िलए िनरंतर Ģयास िकया 
है और आज हमारे देश के करोड़ȗ भाइयȗ और बहनȗ की िज़न्दगी हमेशा के िलए खुशनुमा हो गई 
है। माननीय सभापित महोदय, इस देश के अंदर दूरÎथ और आिदवासी इलाकȗ मȂ कभी कच्चे 
झोपड़े हुआ करते थे, कच्चे मकान हुआ करते थे। बािरश के िदनȗ मȂ हवा, आंधी और तूफान मȂ वे 
उड़ जाया करते थे, लेिकन कागेंर्स की पूवर्वतीर् सरकारȗ ने कभी भी पक्का मकान देने का उनका 
सपना पूरा नहीं िकया। जब ज़रूरत पड़ती थी, तब उस झोपड़ी के सामने कागेंर्स के कुछ बड़े नेता 
जाकर फोटो िंखचवाते थे और उस फोटो को अखबारȗ मȂ छपवाते थे, गरीब होने का ढȗग करते थे, 
लेिकन उन्हȗने गरीबी दूर करने का कभी Ģयास नहीं िकया। देश के Ģधान मंतर्ी माननीय नरेन्दर् 
मोदी जी ने पहली बार इस देश के अंदर 4 करोड़ 10 लाख गरीब भाइयȗ और बहनȗ को पक्के 
मकान बना कर देने का काम िकया है। मȅ कागेंर्स के उन विरÍठ नेताओं से यह कहना चाहता हंू िक 
एक बार आप जाइए और माननीय Ģधान मंतर्ी मोदी जी ǎारा जो घर बनाया गया है, उसके सामने 
भी एक सेÊफी लेकर कम से कम शेयर या पोÎट तो कर दीिजए, तािक पता चले िक आपके ज़माने 
मȂ क्या था और हमारे मोदी जी की सरकार मȂ क्या हुआ है। महोदय, गरीब भाइयȗ और बहनȗ को 
13 करोड़ गैस कनेक्शन िदये गये, 11 करोड़ पिरवार जनȗ को 'जल जीवन िमशन' के तहत नल से 
जल देने का काम िकया गया, 10 जनजाित सगंर्हालयȗ का िनमार्ण िकया गया, 'Ģधानमंतर्ी गर्ामीण 
सड़क योजना' के तहत पौने चार लाख िकलोमीटर सड़क का िनमार्ण िकया गया, 53 करोड़ 
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'आयुÍमान भारत योजना' के काडर् का िनमार्ण िकया गया, जनजातीय गौरव िदवस घोिषत कर 
आिदवासी भाइयȗ और बहनȗ को गौरवािन्वत करने का काम िकया गया, धारा 370 को हटाकर 
जÇमू और कÌमीर के अंदर हमारे अनुसूिचत जाित और जनजाित के भाइयȗ और बहनȗ को 
आरक्षण देने का काम िकया गया। तमाम ऐसे काम देश के Ģधान मंतर्ी माननीय नरेन्दर् मोदी जी ने 
िकये हȅ, िजनसे सबसे ज्यादा अगर कोई लाभािन्वत हुआ है, तो वह मेरा आिदवासी समाज हुआ 
है, मेरा गरीब समाज हुआ है, मेरा अनुसूिचत जाित का समाज हुआ है। 
 माननीय सभापित महोदय, आज इन गरीब भाइयȗ और बहनȗ की िज़न्दगी बदलने के िलए 
10 करोड़ िकसान भाइयȗ और बहनȗ को 'िकसान सÇमान िनिध' का लाभ िदया जा रहा है। गरीब 
और छोटे िजले, जो िपछड़े हुए जनजातीय और पहाड़ी िजले हȅ, उन िजलȗ को आकाकं्षी िजले के 
रूप मȂ िचिÏनत करके वहा ंभी िवकास की गंगा बहाने का काम अगर िकसी ने िकया है, तो हमारे 
देश के Ģधान मंतर्ी माननीय नरेन्दर् मोदी जी ने िकया है। माननीय सभापित महोदय, एक ज़माना 
था, जब भारत की अथर्ËयवÎथा और भारत के िवकास की गंगा कभी पूवर्वतीर् सरकारȗ मȂ महलȗ की 
तरफ बहा करती थी, लेिकन जब देश के Ģधान मंतर्ी माननीय नरेन्दर् मोदी जी की सरकार बनी, 
तब यह िवकास की गंगा गरीबȗ की झोपिड़यȗ का कायाकÊप करने के िलए गावंȗ की ओर अंितम 
छोर तक बह रही है, यह देश के Ģधान मंतर्ी माननीय नरेन्दर् मोदी जी ने करके िदखाया है। 
'पीएम-जनमन योजना', 'Ģधानमंतर्ी आिद आदशर् गर्ाम योजना', 'जन धन योजना', 740 एकलËय 
िवǏालय, 14,000 से अिधक पीएम Ǜी Îकूल, वनािधकार कानून, िसकल सेल जैसी गंभीर 
बीमािरयȗ के इलाज के साथ-साथ िशक्षा नीित मȂ पिरवतर्न करके हमारे गरीब भाई और बहनȂ, जो 
अंगेर्जी मȂ एमबीबीएस या मेिडकल या अन्य पढ़ाई नहीं कर पाते थे। उनका Îथानीय भाषा और 
िहन्दी भाषा मȂ अनुवाद करके िहन्दी मȂ मेिडकल की पढ़ाई की सुिवधा अगर इस देश के अंदर 
पहली बार हुई है, तो देश के Ģधान मंतर्ी नरेन्दर् मोदी जी के नेतृत्व मȂ मेरे मध्य Ģदेश मȂ हुई है।  मȅ 
आज यह भी कहना चाहता हंू िक मेरे अनुसूिचत जाित के भाइयȗ और बहनȗ के िलए मध्य Ģदेश के 
अंदर सतं रिवदास के 100 करोड़ के मंिदर का भिूम पूजन भी देश के Ģधान मंतर्ी माननीय नरेन्दर् 
मोदी जी ने िकया है।  इस Ģकार मोदी जी के ǛेÍठ नेतृत्व मȂ मेरी सरकार देश मȂ 140 करोड़ भाइयȗ 
और बहनȗ के सपनȗ को पूरा करने की गारंटी देती है और यही गारंटी आपके 60 वषș की पुरानी 
गारंटी या फजीर् गारंटी को खत्म करती है।  हमारी सरकार जो कहती है, वही करती है।  यही 
मोदी जी की गारंटी है।   
 सभापित महोदय, हमारी सरकार ने एससी/एसटी भाइयȗ के कÊयाणाथर् अनेक महत्वपूणर् 
िवधेयक भी ससंद मȂ ĢÎतुत कर कानून का रूप देने के िलए सराहनीय कायर् िकए हȅ और मȅ यह भी 
कहना चाहता हंू िक Ǜी राम सनातन काल से ही आिदवासी भाइयȗ की आÎथा और िवÌवास के 
कȂ दर् िंबदु रहे हȅ।  हर कायर् मȂ राम नाम िलए िबना कोई काम नहीं होता है - यह आिदवासी समाज 
की परंपरा रही है।  ये हमारी जनजातीय परंपरा का वाहक रहे हȅ।  आज उनका भËय और िदËय 
मंिदर बनकर तैयार हो गया है और जब रामलला जी की Ģाण ĢितÍठा हुई...(समय की घंटी)... तो 
देश के लगभग 12 करोड़ आिदवासी भाइयȗ और बहनȗ के बीच मȂ खुशी की लहर दौड़ गई। 
...(Ëयवधान)... सर, मेरा समय अभी बचा हुआ है।  मुझे दस िमनट का समय िदया गया है।  मȅ एक 
लाइन कहकर अपनी बात खत्म करंूगा।  हमारा देश मोदी जी के नेतृत्व मȂ तेज गित से हर के्षतर् मȂ 
आगे बढ़ रहा है, लेिकन कागेंर्स या िवपक्ष के नेताओं ने कभी खुलकर तारीफ नहीं की और कभी 
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धन्यवाद भी नहीं िदया।  िजस भवन मȂ ये बठेै हुए हȅ, उसी भवन का लोकापर्ण जब िकया गया, तो 
कागेंर्िसयȗ ने कभी मोदी जी को धन्यवाद नहीं िदया।  चार करोड़ के पक्के मकान बने, उसके िलए 
मोदी जी को कागेंर्स और िवपक्ष ने कभी धन्यवाद नहीं िदया।  53 करोड़ आयुÍमान काडर् बने, 
उसके िलए कागेंर्स ने मोदी जी को कभी धन्यवाद नहीं िदया।  इस देश के अंदर समÎत Ģकार की 
योजनाओं को लागू करके जनजाित समाज का कÊयाण करने का काम िकया, लेिकन मोदी जी 
को कागेंर्स या िवपक्ष ने कभी धन्यवाद नहीं िदया। माननीय सभापित जी, मȅ एक लाइन बोलकर 
अपनी बात खत्म करंूगा।  मȅ माननीय मोदी जी के िलए िवपक्ष को सुनाने के िलए बोल रहा हंू-   

 
"रेत पर नाम हम िलखते नहीं, 
क्यȗिक रेत पर नाम िटकते नहीं, 
पत्थर िदल हȅ यारȗ हम तो, 
जो नाम सीने पर िलखते हȅ, 
वे कभी िमटते नहीं।" 

 
  इस भारत का गौरव, इस भारत का इितहास बदलने का काम मोदी जी के नेतृत्व मȂ 
िनरंतर जारी रहेगा।  यही कहते हुए जय िहन्द, जय भारत, नमर्दे: हर! 

 
MR. CHAIRMAN:  Those of the Members who wish to lay their Special Mentions on 
the Table of the House, may do so.  Now, Shri Aneel Prasad Hegde.  You are known 
to be very brief and very sharp.   
 
SHRI ANEEL PRASAD HEGDE (Bihar):  Yes, Sir.  I will conclude within my time.   
 Thank you, Mr. Chairman, Sir, for giving me the opportunity.  I rise to speak in 
support of the President's Address.  First of all, I thank the Prime Minister for 
conferring Bharat Ratna to Jan Nayak Karpoori Thakurji and Lal Krishna Advaniji.  My 
Party JDU, led by Shri Nitish Kumar and founded by socialist followers like George 
Fernandes is a democratic socialist party fighting for strengthening democracy, 
secularism, removal of manmade inequalities and against violation of human rights.  
मेरा दल गैर-बराबरी िमटाने के िलए काम करता है।  चाहे वह अमीर-गरीब के बीच का हो, पुरुष-
मिहला के बीच का हो, जाित-जाित के बीच का हो या शहर-गर्ामीण और Ģदेश के बीच का हो।  
इसी िदशा मȂ चलकर नवंबर 2005 मȂ मुख्य मंतर्ी बनते ही नीतीश कुमार ने पचंायती राज और 
Îथानीय िनकायȗ मȂ मिहलाओं को 50 Ģितशत आरक्षण िदया और गैर-बराबरी िमटाने के कर्म मȂ 
िबहार देश मȂ पहला राज्य बना।  जाितगत जनगणना कराकर भी सामािजक न्याय की िदशा मȂ 
िबहार पहला राज्य बना।  'हर घर नल से जल' कायर्कर्म लागू करके शहर की सुिवधा गावंȗ मȂ भी 
पहंुचाई।  यहा ंकल शराबबदंी के बारे मȂ िजकर् हुआ है।  मुख्य रूप से घरेल ूिंहसा से मिहलाओं को 
राहत देने के िलए गाधंी जी की अित िĢय और अित किठन शराबबदंी को नीतीश कुमार सरकार ने 
आठ साल से लागू रखा है।  मȅ Ģधान मंतर्ी जी को धन्यवाद देता हंू िक ससंद और असेÇबली मȂ 
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उन्हȗने मिहला आरक्षण िदया, जल-जीवन िमशन लागू िकया और ओबीसी आयोग को सवैंधािनक 
दजार् िदया।  राÍटर्पित जी के अिभभाषण मȂ कई सारी चीज़Ȃ हȅ, जो मेरे जीवन से, मेरे काम से जुड़ी 
हȅ, तो मȅ मेरे अनुभव से बोलूगंा। राÍटर्पित जी के अिभभाषण मȂ बताया गया है िक खादी की िबकर्ी 
चार गुणा बढ़ी है। Ģधान मंतर्ी जी ने अक्टूबर माह मȂ अपने “मन की बात” कायर्कर्म मȂ हाथ से बनी 
वÎतुओं को खरीदने का िनवेदन िकया है। मȅने हर सैशन मȂ लगातार खादी के बारे मȂ ĢÌन पूछा है 
और मुझे हमेशा सतंोषजनक जबाव िमला है। मȅ उससे सतुंÍट हंू। मȅ 1984 मȂ राजनीित मȂ आया था। 
उस समय असम, पजंाब, कÌमीर और नॉथर्-ईÎट मȂ अलगाववाद, िवदर्ोह, बगावत चरम पर था। 
भोपाल गैस तर्ासदी भी उसी साल हुई थी। पूवर् Ģधान मंतर्ी Îवगीर्य चंदर्शेखर जी, जो िक नीरज 
शेखर जी के िपता जी हȅ, वे मेरी पाटीर् के अध्यक्ष थे। वे भȗडसी के सȂटर मȂ कायर्कतार्ओं का 
Ģिशक्षण िशिवर कराते थे। उस समय मासूम कायर्कतार् लोग भोलेपन से बोलते थे िक पािकÎतान 
से, िवदेश से पैसा लेकर कÌमीर मȂ, पूवȘǄर मȂ अलगाववाद हो रहा है। उस समय मेरी पाटीर् के 
नेता लोग बोलते थे िक unemployment is the mother of all evils, and idle mind is a devil's 
workshop. कोई Ëयिƪ, कोई खास धमर् मȂ पैदा होने से गलत काम नहीं करता है, बिÊक 
बेरोजगारी ही सारी बीमारी की जड़ है। इसिलए रोजगार सजृन के िलए हमȂ काम करना चािहए। वे 
आगे कहते थे िक Industrial Policy Document of the 1977 Morarji Desai Government is 
the Gita for us. उस समय जॉजर् फनार्ंिडस इंडÎटर्ी िमिनÎटर थे, अटल जी और आडवाणी जी 
उसी सरकार मȂ मंतर्ी थे। लोग िबहार और य.ूपी.  से हजारȗ िकलोमीटर दूर रोजगार की तलाश मȂ 
मुÇबई शहर जाते थे और वे धारावी की झुग्गी-झोपड़ी मȂ नारकीय जीवन िबताते थे। ...(समय की 
घंटी)... मजदूरȗ का पलायन न हो, इसिलए 300 िजलȗ मȂ िजला उǏोग कȂ दर् बनाये गए थे। 
Ģिशक्षण िशिवर मȂ हम लोगȗ को िमल के कपड़े मȂ और हȅडलमू के कपड़े मȂ फकर्  बताते थे। िमल मेड 
मȂ सूत भी िमल का होता है और कपड़ा भी िमल का होता है, लेिकन हȅडलमू मȂ सूत तो िमल का 
होता है, लेिकन बुनकर उसी सूत से कपड़े की बुनाई करता है, बुनकर ǎारा हाथ से कताई िकया 
हुआ, सूत से बुनकर ǎारा बुनाई िकया हुआ कपड़ा अगर लोग पहनȂगे, तो 50 गुणा ज्यादा रोजगार 
का सजृन होगा। यह बात मेरे मन मȂ बठै गई िक बुनकरȗ के ǎारा बुना हुआ कपड़ा पहनने से 
रोजगार का सजृन होगा, इसीिलए मȅ करीब 38 साल से खादी के अलावा और कोई कपड़ा नहीं 
पहनता हंू। मȅ िसफर्  खादी का कपड़ा खरीदता और पहनता हंू। यहा ंतक िक मȅ िपछले 38 साल से 
हाथ से बना हुआ जूता पहनता हंू। नागपुर के Cotton Research Centre मȂ 40 साल से वैज्ञािनक 
डॉ. केशव कर्ािंत अपने अनुभव से बताते हȅ िक 1790 मȂ िĤिटश ने भारत मȂ  Egyptian cotton बीज 
लगाने की कोिशश की।  इस कपास के बीज को... 
 
MR. CHAIRMAN: Thank you. 
 
SHRI ANEEL PRASAD HEGDE: Sir, I have seventeen minutes. Sir, 9th is the last day 
when I will enter this Chamber, please. I will finish my speech within that, please.  इस 
कपास की staple length उनका Manchester and Lancashire Mill को सूट करता है। भारत से 
िनकलते वƪ 1947 तक वे िसफर्  तीन Ģितशत ही कपास के बीज लगवा पाए और 97 परसȂट 
कपास के बीज बचे हुए थे, लेिकन 2002 मȂ चोरी से BT Cotton का बीज आया।  Mahyco 
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Monsanto Company ने  अपने patent  िकये हुए BT Cotton का खूब Ģचार िकया िक ज्यादा 
फसल होगी और उसके िलए कीटनाशक pesticide की जरूरत नहीं है। लेिकन बाद मȂ पता चला 
िक भारी मातर्ा मȂ pesticide और पानी की जरूरत है।  
 
MR. CHAIRMAN: Please conclude.  
 
Ǜी अिनल Ģसाद हेगडे :  सर, 2011 आते-आते पता चला िक यीÊड मȂ देशी बीज और BT Cotton 
मȂ फकर्  नहीं है। देश मȂ अब BT Cotton का बीज है और उसकी monopoly हो चुकी है, िसफर्  2 
Ģितशत देशी बीज बचा है। मȅने महाराÍटर् के नादेंड़ मȂ जाकर, वहा ंके कॉटन िरसचर् सȂटर मȂ से जो 
डेढ़ िंक्वटल देशी बीज बचा था, उसमȂ से 81 िकलो बीज खरीदकर देश मȂ अलग-अलग Ģदेश के 
िकसानȗ को multiply करने के िलए िदया है। मȅ िसफर्  देशी कपास से किǄन ǎारा कताई िकया 
हुआ, सूत से बुनकर ǎारा बुनाई िकया हुआ कपड़ा ही पहनता हंू।  
 
MR. CHAIRMAN:  Thank you. 
 
SHRI ANEEL PRASAD HEGDE: Sir, I will finish within the time. I have told you, Sir, 
that after 9th, I will not enter the Chamber. 
 
MR. CHAIRMAN: You have one minute. 
 
SHRI ANEEL PRASAD HEGDE: No, Sir, I have to make a conclusion also; oherwise, 
whatever I have said will all go meaningless.  

सर, िवदेशी कÇपिनयȗ के ǎारा बीज के पेटȂट करने के खतरे को ध्यान मȂ रखते हुए 
समाजवादी लोग, गाधंीवादी लोग और सघं पिरवार के Îवदेशी जागरण मंच को साथ लेकर WTO 
मȂ हÎताक्षर के िखलाफ जॉजर् फनार्ंिडस ने एक एगेर्िसव केÇपैन 90 के दशक मȂ शुरू िकया था। इसी 
ससंद मागर् पुिलस Îटेशन मȂ 1994 से लेकर 2008 तक, हर रोज 14 साल तक, 5,120 िदनȗ तक 
कायर्कतार् िगरÄतारी देते  थे। इसमȂ  मȅने भी नज़दीक से 4 हज़ार बार भाग िलया है। मेरे 15 िदन 
ितहाड़ जेल मȂ बीते, उस समय लेÄट पाटीर्ज़ भी GATT/WTO का िवरोध करती थीं। हम 
बेरोज़गारी िमटाने की बात करते हȅ, दिलत, ओबीसी को न्याय िदलाने के बारे मȂ बोलते हȅ, मिहला 
सशिƪकरण, अÊपसखं्यक सशिƪकरण, दिलत एवं आिदवािसयȗ के सशिƪकरण के बारे मȂ 
बोलते हȅ, पयार्वरण की रक्षा करने के िलए बोलते हȅ, गाधँी जी का नाम लेते हȅ, किǄन बुनकर मȂ 
अिधकाशं लोग मिहला, िपछड़े और अÊपसखं्यक हȅ। हम उनका बनाया हुआ पयार्वरण Îनेही 
सामान नहीं खरीदते हȅ। मȅ Ģधान मंतर्ी जी को बधाई देता हंू िक अक्टूबर के 'मन की बात'  
कायर्कर्म मȂ उन्हȗने बोला है िक आप िजस भी Ģदेश मȂ जाते हȅ, अपना 10 Ģितशत बजट वहा ँकी 
Îथानीय वÎतु को खरीदने मȂ लगा लीिजए। िदÊली मȂ मेरे घर पर चार लोग कताई करते हȅ और 
िसखाते भी हȅ। मȅ मेरे घर के सवȄट क्वाटर्र मȂ रहता हंू, ऑगȃिनक फािमȊग और िकचन गाडर्िंनग 
करता हंू, हबर्ल Ãलाटं लगाता हंू, देशी बीज बचाने वाले अिभयान से जुड़ा हंू, मȅ सीड सेवर रहा हंू 
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और मȅने 134 िकÎम के धान की वैरायटी लगाई है। मȅ आपको एक और उदाहरण देता हंू, जो बहुत 
रेलेवȂट है और मेरी बात का कंक्लज़ून भी इसी से आएगा िक देश के 50 लाख बीड़ी मजदूरȗ के 
िलए जो योजनाएं हȅ, हाउिंसग ÎकीÇस आिद, िजनमȂ 40 हज़ार रुपये िमलते थे, अब उनमȂ 1 लाख 
रुपये बढ़ गए हȅ। आपको इसी सबंधं मȂ जानकारी देना चाहता हंू िक मȅ िबहार के 38 िजलȗ मȂ गया 
हंू, कणार्टक, आंधर् Ģदेश के कई िजलȗ मȂ गया हंू, महाराÍटर् का सोलापुर, जहा ँबीड़ी मजदूरȗ के 
िलए 10 हज़ार मकान बने हȅ, मȅ इन लोगȗ के नेता, सीपीएम से पूवर् िवधायक Ǜी आदम माÎटर से 
उसी कॉलोनी मȂ  िमला हंू।  
 सर, अंसारी सरनेम के लोग बुनकर होते हȅ। इसमȂ अिधकाशं लोग बीड़ी बनाने का काम 
करते हȅ। जब हȅडलमू की िडमाडं कम हुई, तो उसका बुरा असर भी हुआ है, क्यȗिक बीड़ी मजदूरȗ 
मȂ अिधकाशं मिहलाएं हȅ। मोहÇमद शमीम अंसारी बीड़ी वकर् र के बारे मȂ एक Îटडी है, the work of 
beedi making is primarily carried out by workers having socio-economic status like 
Scheduled Castes and Muslim OBCs who lost their traditional source of livelihood in 
weaving etc. due to cheap industrial substitutes and changing consumer preference.   
अलग-अलग Ģदेश मȂ हज़ार बीड़ी बनाने के िलए 24 रुपये से लेकर 40 रुपये तक िमलते थे। मेरी 
पाटीर् के सिंवधान के अनुसार जहा ँसिकर्य सदÎय बनने के िलए हाथ से कताई िकया हुआ, सूत से 
बुनाई िकया हुआ खादी का कपड़ा पहनना जरूरी है, वहीं कागेंर्स के सिंवधान मȂ एक कदम आगे 
िलखा है िक सदÎय बनने के िलए सिर्टफाइड खादी पहनना जरूरी है। खरगे साहब सǄा मȂ लेबर 
िमिनÎटर थे, मȅने  2011 मȂ इस सबंधं मȂ कई सारी आरटीआईज़  मȂ जवाब भी ĢाÃत िकया है।  
 सर, अब मȅ अपना कंक्लज़ून देता हंू िक एक तरफ Ģधान मंतर्ी जी चरखे के पीछे बठैकर 
खादी िबकर्ी के िलए खादी के Ĥाडं एÇबेसडर बनकर Ģचार कर रहे हȅ, िजसका  नतीजा हमारे 
सामने यह आया है िक खादी की िबकर्ी चार गुना बढ़ी है। जहा ँĢधान मंतर्ी जी मिहलाओं, िपछड़ȗ, 
अÊपसखं्यकȗ, दिलत, आिदवािसयȗ के िहत के िलए काम कर रहे हȅ, वहीं दूसरी तरफ मȅ यह भी 
देख रहा हंू िक बुनकरȗ को बीड़ी मजदूर बनाने मȂ सबसे ज्यादा योगदान रखने वाली पाटीर् का 
कोई राजकुमार अपने खानदान की गलती का ĢायिÌचत करने के िलए, िजनकी अपनी पाटीर् के 
सिंवधान के अनुसार सिर्टफाइड खादी पहननी चािहए..(Ëयवधान).. 
 
MR. CHAIRMAN:  Please conclude now, Shri Hegde.  
 
Ǜी अिनल Ģसाद हेगडे: वह िमल का कपड़ा, टी शटर् पहनकर घूम रहा है, यातर्ा कर रहा है, बीड़ी 
मजदूर से िमलकर सेÊफी िंखचवा रहा है। मेरी पाटीर् के नेता के ऊपर िटÃपणी कर रहे हȅ, वह 
चुटकुला सुना रहा है। ..(Ëयवधान).. 
 
MR. CHAIRMAN:   Shri Hegde, you are reading.  (Time-bell rings)  
 
SHRI ANEEL PRASAD HEGDE:  I am finishing, Sir. (Time-bell rings)  
 
MR. CHAIRMAN:  You are reading all throughout.   
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SHRI ANEEL PRASAD HEGDE:  No, no; I will just finish in time.  If you give me time, I 
will speak extempore. 
 
MR. CHAIRMAN:  No, no; you are hundred per cent reading out from a document.  
This is not allowed. 
 
SHRI ANEEL PRASAD HEGDE:  Sir, you give me half a minute.  I will make one point 
and conclude. 
 
MR. CHAIRMAN:  I will give you 30 seconds. 
 
SHRI ANEEL PRASAD HEGDE:  Finally, it will be 25 years on February 15th, when the 
leader of the 4.5 crore Kurdish people, Abdullah Ocalan had been incarcerated in 
Turkish jail.  I appeal to the Government through the hon. External Affairs Minister to 
intervene with Mr. Erdogan of Turkey to get him released early.  Earlier, India had 
extended solidarity with Nelson Mandela, Dalai Lama and Aung San Suu Kyi.   
 
MR. CHAIRMAN:  Shri Hegde, always be very cautious when Dr. John Brittas 
appreciates.  Trust me, you will be the gainer. If he appreciates you too much, you 
have lost your way.  He is appreciating.   
 
SHRI ANEEL PRASAD HEGDE:   Let me complete, Sir. 
 
MR. CHAIRMAN:  No, don't look there.  Look at me.  Your time is over.  I will give 
you the last 20 seconds. You have the last twenty seconds. 
 
                                                      
8.00 P.M. 
 
 
Ǜी अिनल Ģसाद हेगडे: मȅ देवेगौड़ा साहब को बधाई देता हँू िक उनके Ģधान मंतर्ी रहते हुए, जब 
उनकी ही पाटीर् के मुख्य मंतर्ी चारा घोटाले मȂ िलÃत थे, उन्हȂ उन्हȗने नहीं बचाया। उनकी जगह पर 
गुजराल साहब आए, वे चाहकर भी मुख्य मंतर्ी को बचा नहीं पाए। इसके बारे मȂ तत्कालीन 
सीबीआई डायरेक्टर ने िलखा है। सबसे पहले जो मुख्य मंतर्ी चारा घोटाले मȂ जेल गए, वे अपनी ही 
पाटीर् के Ģधान मंतर्ी रहते हुए जेल गए थे। 
 
MR. CHAIRMAN: Thank you, Mr. Hegde.   
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Ǜी अिनल Ģसाद हेगडे : Vindictive के बारे मȂ बताया जाता है।  
 
MR. CHAIRMAN: Hon. Members, I have already indicated that there are 16 permitted 
Special Mentions for today.  As all the Members concerned are not present, I suggest 
that the Special Mentions of those hon. Members who are present may be deemed to 
have been laid on the Table of the House.   

 
 

*SPECIAL MENTIONS 
 

Demand to grant compensatory attempts to UPSC aspirants suffered during Covid-19 
pandemic 

 
DR. K. LAXMAN (Uttar Pradesh): Sir, I seek justice for countless sincere UPSC Civil 
Services Examination (CSE) candidates who faced immense difficulties during the 
COVID-19 pandemic. 
 Granting compensatory attempts in the UPSC CSE exam as a one-time relief 
measure would fulfil the genuine aspirations of lakhs of candidates unable to prepare 
adequately amidst unprecedented challenges.  
 Many UPSC aspirants saw their lives disrupted by the COVID-19 pandemic 
from 2020-2022. Candidates and their families were affected, with loss of lives and 
prevention from attempting the exam. Trauma during the CSE exams in 2020-22 was 
widespread, with candidates forced into quarantine, depriving them of the 
opportunity to attempt the UPSC exam. 
 DoPT and UPSC have historically compensated candidates for adversities, like 
in 2014 and 2015. Mistakes in the UPSC CSE Prelims 2022 resulted in elimination of 
many deserving candidates, indicating a precedent for compensatory attempts.  
 The Parliament Standing Committee on DoPT has also recommended a 
compensatory attempt and relief for aspirants in its 112th Report. 
 Sir, 18 States and Union Territories, including Bihar, Uttar Pradesh and 
Maharashtra, compensated for pandemic-related disruptions in exams from 2020-
2023. Also, the Union Government extended similar COVID relief to candidates in 
various exams, like SSC-GD and MBBS.  

                                         
* Laid on the Table 
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 Similarly, I request the Government to grant compensatory attempts as a one-
time relief. The UPSC Civil Services Examination is not just an exam, it is a beacon of 
hope for many who have invested their youth.  
 

Concern over issues faced by Nurses in India 
 

Dr. V. Sivadasan (Kerala):  Sir, nurses are the keystones in healthcare sector as they 
are the trained caregivers who are instrumental in the success of medical intervention.  
It is estimated that India would need at least 4.3 million more nurses by 2024 to meet 
the WHO norms.  But nurses in India are underpaid and under-appreciated.  Nurses 
should be considered as independent professionals and should be provided 
autonomy.  Majority of India's nurses work in private hospitals, and many hospitals do 
not follow the norm of having nurse-patient ratios of one to every four.  Even in the 
public health sector, nurse patient ratio is far from the required norms.  Many nurses 
retire at entry level jobs due to a lack of the higher positions.  Nurses work 9 to 14-
hour days, often doing double shifts.  Their starting salaries are far below minimum 
wages.  They are forced to enter into contractual bonds with very unfavourable terms 
and conditions.  Increasing contractualization in the public sector is adding to their 
woes.  It is a sad state of affairs that even in the same hospital, nurses are paid 
differently, depending on whether they are permanent and contract workers. There is 
an urgent need to take required steps to ensure that the nurses, the prime care givers 
of the nation, are provided with decent income, career growth and dignity.  I urge 
upon the Government to look into it. 
 
MR. CHAIRMAN:  The hon. Member, Dr. John Brittas (Kerala), associated himself 
with the Special Mention raised by Dr. V. Sivadasan.   
 

Demand of statehood for Puducherry 
 

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, Puducherry’s demand for Statehood is a 
long-pending one.  Fourteen Resolutions have been passed in Puducherry Assembly 
for this purpose. 
 If one compares Puducherry’s performance with much larger States on key 
indicators, Statehood demand is justified. In fact, Puducherry topped the Social 
Progress Index 2022 like other States, Puducherry MLAs participate in the Presidential 
election, the UT avails open markets borrowings and negotiates loans from financial 
institutions. 
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 It has a population of 12.48 lakh and a GSDP of Rs. 37,485 crores with growth 
rate of 5.4 per cent (2021-22).  The Union Government grants to Puducherry 
constituting 31.03 per of total revenue receipts, have decreased by Rs. 43 crore, 
while total expenditure increased by 43.7 per cent (2021-22).   
 The Fourteenth Finance Commission recommended that States get 42 per cent 
grant from the Union, but Puducherry has not been included within its purview, even 
in the Fifteenth Finance Commission. 
 Statehood would mean inclusion in Finance Commission devolutions, its own 
High Court, Public Service Commission, Education Boards, reservation and 
investments. 
 Hence, I urge the Government to grant Statehood to the UT of Puducherry to 
enable its development by exercising powers for creating employment potential, 
inviting investment and industries and creating infrastructure facilities for tourism 
which is limited in the present arrangement. 
 
MR. CHAIRMAN: Dr. John Birttas associated himself with the submission made by 
Shri Tiruchi Siva. 
 

Demand to establish an All India Institute of Medical Sciences (AIIMS) in Raichur 
district, Karnataka and Budgetary Allocation 

 
DR. L. HANUMANTHAIAH (Karnataka):  Sir, the Government of Karnataka, having 
given a proposal for establishing an AIIMS in Karnataka, on consideration of possible 
location, is of the view that Raichur district is the most suitable place to establish an 
AIIMS, which is coming under Kalyana Karnataka region where healthcare, education 
and per capital income levels are still sub-par, as compared to other regions.   
 There is an urgent need to establish a high-quality referral medical centre in 
this part.  The area is also at a geographical disadvantage since it experiences 
extreme weather conditions.  Such disadvantages have put Raichur in dire need of 
robust medical institutions.  Even there is a growing demand from people & 
representatives for establishing AIIMS in Raichur.  The AIIMS, coming up in Raichur, 
will not only cater to the local populace, but also to the poorest of the poor patients 
from across Karnataka.   
 The Government of Karnataka has also written a letter to Union Health Minister 
and the Finance Minister to take concerted action.  Since the proposal is pending, on 
behalf of seven crores Kannadigas, I urge the Government to take immediate action 
and make budgetary allocation to establish AIIMS at Raichur. 
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MR. CHAIRMAN:   The hon. Member, Dr. John Brittas (Kerala), associated himself 
with the Special Mention raised by the hon. Member, Dr. L. Hanumanthaiah. 
 

Need to expedite work on National Highway Vikravandi-Kumbakonam project in  
Tamil Nadu 

 
SHRI M. SHANMUGAM (Tamil Nadu): Sir, Vikravandi-Kumbakonam national 
highway project, namely, NH-45C, was proposed and started during the UPA regime 
and the project work started in March, 2018, and it is still going on. In some sections, 
the road conditions are very poor and the people are facing a lot of inconveniences 
while travelling.  For example, in Koliyanur-Pinnalur section, the road conditions are 
very bad.  The approach road to Coleroon, Kollidam river bridge in Annaikarai is 
pending and, therefore, it should be completed at the earliest. 
 Vikravandi-Sethiathopu section of NH-45C is not getting completed, so also 
the Cholapuram-Thanjavur section.  Contractors are changed very often and different 
contractors are taking up this project and the execution work is going very slow. 
 In a few years’ time, Mahamaham (like Kumbh Mela) is going to take place in 
Kumbakonam and crores of people are expected to visit during the period of 50 days.  
Hence, there is an urgent need to allot more funds and to speed up the construction 
project. 
 I would, therefore, request the hon. Minister for Road Transport and National 
Highways to direct the NHAI authorities to closely monitor these projects and should 
ensure that the road construction projects in these sectors are completed in a time-
bound manner.  For this purpose, they should depute a monitoring team to supervise 
and expedite the project. 
 
MR. CHAIRMAN:  The hon. Member, Dr. John Brittas (Kerala), associated himself 
with the Special Mention made by the hon. Member, Shri M. Shanmugam.  
  
Demand for gauge conversion of Dholpur-Sarmathura Railway line and extension of 

line upto Gangapur City 
 

Ǜी नीरज डागंी (राजÎथान) : महोदय, राजÎथान मȂ धौलपुर-सरमथुरा गेज पिरवतर्न एव ंगंगापुर 
िसटी तक वृिǉकरण पिरयोजना वषर् 2010-11 मȂ Îवीकृत की गई थी। बाद मȂ रेलवे ने धौलपुर से 
सरमथुरा गेज पिरवतर्न एवं गंगापुर िसटी तक वृिǉकरण के िनवेदन पर उƪ योजना पर कायर् 
Îथिगत कर िदया।  
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 रेलवे बोडर् ने अवगत कराया िक नई Ĥॉड गेज लाइन की िनमार्ण लागत (घौलपुर से 
सरमथुरा) वतर्मान नैरो गेज के उन्नितकरण एव ं नैरो गेज पर रेल सचंालन की लागत राज्य 
सरकार को वहन करनी होगी तथा िनÇन दो िवकÊपȗ मȂ से एक पर ÎपÍट अनुशंसा चाही गई थी : 

1. धौलपुर से सरमथुरा गेज पिरवतर्न के साथ सरमथुरा से गंगापुर िसटी तक नई Ĥॉड गेज 
रेलवे लाइन। 

2. धौलपुर से सरमथुरा नैरो गेज लाइन को यथावत रखते हुए धौलपुर से सरमथुरा एवं गंगापुर 
िसटी तक वृिǉकरण के साथ नई Ĥॉड गेज रेलवे लाइन िबछाना। 

 राज्य सरकार ǎारा धौलपुर से सरमथुरा गेज पिरवतर्न के साथ सरमथुरा से गंगापुर िसटी 
तक नई Ĥॉड गेज रेलवे लाइन कायर् के िकर्यान्वयन तथा नैरो गेज लाइन को न रखने का िनणर्य 
िलया गया। माननीय रेल मंतर्ी ने पतर् िदनाकं 06.10.2019 के अनुसार रेलव ेको इस पिरयोजना का 
पुन: आकलन करने के िनदȃश िदये।  
 अत: भारत सरकार से अनुरोध है िक धौलपुर से सरमथुरा गेज पिरवतर्न के साथ सरमथुरा 
से गंगापुर िसटी तक नई Ĥॉड गेज रेलवे लाइन के िकर्यान्वयन का कायर् अितशीघर् ĢारÇभ कर 
अनुगृहीत करे। 

Demand for new railway line 'Ballia to Delhi via Mau' 
 

Ǜी सकलदीप राजभर (उǄर Ģदेश) : महोदय, आज देश मȂ रेलवे का चौतरफा िवकास लगातार 
हो रहा है।  रेलवे के साथ-साथ सड़कȂ , हाइवे, एक्सĢेसवे, हवाई यातायात इन सभी पर तेजी से 
िवकास का काम हो रहा है।  इसी कड़ी मȂ मȅ आपके माध्यम से माननीय रेल मंतर्ी जी का ध्यान 
उǄर Ģदेश के अपने गृह िजला बिलया समेत जनपद मऊ नगरपािलका के दोहरीघाट से तहसील 
मधुबन, तहसील बेलथरा रोड, तहसील िसकंदरपुर, Åलॉक मिनयर, तहसील बासंडीह, टाउन 
एिरया-सहतवार, तहसील बिैरया होते हुए बकुलहा घाट, सुरेमनपुर तक नई रेल लाइन के 
िनमार्ण के सबंधं मȂ मंतर्ी महोदय से अनुरोध करते हुए कहना चाहता हंू िक इसकी मागं मȅ लगातार 
उच्च सदन के माध्यम से और पतर् के माध्यम से करता आ रहा हंू।  पूवर् रेल मंतर्ी जी के कायर्काल मȂ 
भारत के पूवȘǄर और पिÌचमोǄर को जोड़ने के िलए सवȃ भी हुआ था, लेिकन अभी तक इस पर 
आगे की कारर्वाई रुकी हुई है।  यह नई रेलवे लाइन इन्हीं के्षतर्ȗ से जानी है।   
 यह अित िपछड़ा बाहुÊय के्षतर् है।  यहा ंबेतहाशा बेरोजगारी है। नई रेलवे लाइन के िनमार्ण 
से इन के्षतर्ȗ का सवार्ंगीण िवकास होगा और रोजगार के अवसर खुलȂगे तथा यहा ंके बेरोजगार जो 
देश के मेटर्ो शहर मȂ रोजी-रोटी के िलए पलायन करते हȅ, वह पलायन रुकेगा।  मȅ 2021 से इसकी 
मागं करता आ रहा हंू।  उƪ सभी के्षतर्ȗ के सवार्ंगीण िवकास को ध्यान मȂ रखते हुए उƪ नई रेलवे 
लाइन की Îवीकृित यथाशीघर् करके सवȃ कराया जाए और िनमार्ण कायर् Ģारंभ िकया जाए और 
बेलथरा रोड रेलवे Îटेशन पर सभी एक्सĢेस गािड़यȗ का ठहराव िकया जाए।  
 
MR. CHAIRMAN: The hon. Member, Dr. John Brittas (Kerala), associated himself 
with the Special Mention raised by the hon. Member, Dr. M. Thambidurai.  
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Concern over problems faced by the Tamil Nadu fishermen 
 
DR. M. THAMBIDURAI (Tamil Nadu): Sir, I would like to raise a very important issue 
of the safety and livelihood of fishermen from Tamil Nadu.   
 The Indian fishermen are being arrested from time to time by the Sri Lankan 
authorities while fishing in international waters. The incidents of attacks and arrest of 
fishermen are going on unabated. Their fishing nets, vessels and other implements 
are being destroyed. Such incidents are increasing at an alarming rate. In the incident 
happened on 14th January, 2024, the Sri Lankan Navy arrested 10 fishermen and 
seized their trawler. Just a day earlier, on 13th January, 2024, 12 fishermen were 
arrested by the Sri Lankan Navy.  
 Moreover, the Sri Lankan Navy has arrested 23 Indian fishermen and seized 
two trawlers for allegedly poaching in the island nation's waters. Just a few days ago, 
the Sri Lanka Navy conducted a special operation to chase away Indian poaching 
trawlers from Sri Lankan waters on the night of February 3, 2024. The operation 
resulted in the seizure of 2 Indian trawlers and the apprehension of 23 Indian nationals 
poaching in the northern waters of Sri Lanka.  
 The fishermen's activity should be treated with humanitarian and livelihood 
concerns. I request the Government that this issue may be taken up through 
diplomatic channels for their immediate release and the release of the vessels, boats, 
fishing nets, and other implements.  
 I urge the Government to find a permanent solution to this perennial problem. 

 
 

MOTION OF THANKS ON THE PRESIDENT’S ADDRESS – Contd. 
 
MR. CHAIRMAN: Further discussion on the Motion of Thanks on President's 
Address.  Now, Smt. Ramilaben Becharbhai Bara.  Madam, be brief. 
 
Ǜीमती रिमलाबेन बेचारभाई बारा (गुजरात): सर, मेरे पास िकतना समय है? 
 
MR. CHAIRMAN: How much time do you want?  You are always very reasonable. 
 
Ǜीमती रिमलाबेन बेचारभाई बारा : सर ,जब तक खत्म नहीं होता ,तब तक समय दे दीिजए। 
 
MR. CHAIRMAN: All right. You take five minutes. 
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Ǜीमती रिमलाबेन बेचारभाई बारा : नहीं ,नहीं ,सर। सबको10 - 10िमनट िदए हȅ।   
 माननीय सभापित जी, इस ऐितहािसक सदन मȂ हमारे समाज की आदशर्, नारी शिƪ का 
गौरव, देश की यशÎवी राÍटर्पित के अिभभाषण पर मȅ आभारदशर्न करने के िलए मȅ खड़ी हुई हँू। 
माननीय सभापित जी, आजादी का अमृत काल चल रहा है और हमारा देश माननीय मोदी जी के 
नेतृत्व मȂ िवकास की ओर चल पड़ा है। माननीय सभापित जी, देश के लोकिĢय Ģधान मंतर्ी जी ने 
2014 से इस देश की धुरा सभंाली है। 
 उनके नेतृत्व मȂ, जो उनके िवकास का मूल ǣोत है, इमारत है, Îतंभ है, वह है -िकसान, 
गरीब, नारी शिƪ, युवा शिƪ। उनमȂ हमारा टर्ाइबल समुदाय भी सिÇमिलत है। माननीय सभापित 
जी, 2014 से लेकर आज तक हमारे मोदी जी ने हमारे टर्ाइबल समुदाय के िलए, गुजरात से लेकर 
असम तक, कन्याकुमारी से लेकर कÌमीर तक, जो हमारी 12 करोड़ आबादी है, उस आबादी के 
िलए बहुत काम िकया है, िजसके िलए मȅ आपके माध्यम से उन्हȂ धन्यवाद भी करती हँू।माननीय 
सभापित जी, वे हमारे टर्ाइबÊस के Ģित बहुत लगाव रखते हȅ।  2014 से लेकर अब तक बजट 
लगातार बढ़ता रहा है।   उन्हȗने 2014 मȂ 24,000 करोड़ और 2023 मȂ 1,20,000 करोड़ टर्ाइबल 
समुदाय के िवकास के िलए िदया है।  माननीय सभापित जी, 15 नवÇबर भगवान िबरसा मंुडा का 
जन्मिदन, माननीय मोदी जी ने इस िदन को जन समुदाय के िलए गौरव िदन घोिषत करके हमारे 
सारे टर्ाइबल समुदाय का सÇमान बढ़ा िदया, गौरव बढ़ा िदया।   
 माननीय सभापित जी, जिलयावंाला बाग मȂ हत्याए ंहुईं, जिलयावंाला काडं हुआ, उनका 
इितहास बना, लेिकन िंहदुÎतान को आज़ाद करने के िलए हमारे आिदवासी समुदाय ने कई 
बिलदान िदए, लेिकन उनका इितहास नहीं बना।  इितहास के पन्ने पर उनका नाम नहीं िलखा 
गया।  यह अफसोस की बात है, लेिकन देश के नेतृत्व मȂ मोदी जी की सरकार बनी और मोदी जी 
ने ऐसे आिदवासी, िजन्हȗने अपनी जान की आहुित दी थी, लड़ाई मȂ काम िकया था, िंहदुÎतान की 
ऐसी सारी आत्माओं को चुन-चुन कर सारे िंहदुÎतान मȂ 10 ģीडम फाइटर Çयिूज़यÇस टर्ाइबल 
लोगȗ के िलए, आने वाली पीिढ़यȗ के िलए बना िदए हȅ।   
 माननीय सभापित जी, आज मȅ गौरव से इस सभा मȂ कहना चाहती हंू िक आज तेलगानंा मȂ 
कानून सशंोधन के िलए टर्ाइबल सȂटर्ल यिूनविर्सटी बन रही है, Sammakka Sarakka Central 
Tribal University बन रही है।  यह भी हमारे आिदवासी समाज के िलए एक गौरव की बात है।  
सीमा से सटे गावं को भारत का लाÎट गावं कहा जाता है, उसमȂ रहने वाले लोग अिधकतर हमारे 
अिदवासी समुदाय के होते हȅ।  वषș से उनका कोई िवकास नहीं हुआ था, उनकी पीड़ा थी  
...(समय की घंटी)... लेिकन मोदी जी के नेतृत्व मȂ vibrant village िवकास के जिरए उसे आज 
देश का Ģथम िवलेज बना िदया गया है।  इतना ही नहीं, देश की बागडोर सभंालते हुए मोदी जी ने 
समगर् िंहदुÎतान के ऐसे 110 िजले, जो िबलकुल undeveloped थे, िवकास मȂ पीछे छूट गए थे, 
...(समय की घंटी)... मोदी जी कभी-कभी कहते हȅ िक शरीर का एक पाटर् अगर कमजोर होता है, 
तो शरीर को सशƪ नहीं िकया जा सकता।  इसी तरह से अगर कोई भी एिरया undeveloped हो, 
तो वह देश िवकिसत नहीं हो पाता।  इसिलए उन्हȗने सारे िंहदुÎतान के ...(Ëयवधान)... 
 
MR. CHAIRMAN: Thank you. 
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Ǜीमती रिमलाबेन बेचारभाई बारा :  सर, अभी तो मȅने Îपीच शुरू की है।  मुझे नािरयȗ के बारे मȂ भी 
कहना है। 
 
MR. CHAIRMAN: Madam, we have to be guided by time and your speech has been 
very forceful. Conclude in one minute. It has been very forceful. Conclude in one 
minute.  
 
Ǜीमती रिमलाबेन बेचारभाई बारा: सर, मȅ एक िमनट मȂ कन्क्लडू कर दंूगी।  सर, उन्हȗने आकाकं्षी 
िजला नाम देकर उसकी िवशेष िजÇमेदारी कलेक्टर को देकर उनका िवकास िकया।  माननीय 
सभापित जी, उनके इस काम के िलए इन्हȗने Ģशंसा की है।  ऐसे जननायक, लोकनायक 
िंहदुÎतान मȂ हȅ, वे इतना काम गरीबȗ के िलए कर रहे हȅ, यह Ģशंसा की बात है।  
 
MR. CHAIRMAN: Thank you. 
 
Ǜीमती रिमलाबेन बेचारभाई बारा: माननीय सभापित जी, मिहलाओं के िलए भी उन्हȗने बहुत काम 
िकया।  हम देखते हȅ िक आज उनकी कृपा से मिहलाएं जल, थल, नभ और अंतिरक्ष मȂ काम कर 
रही हȅ।  आप गुजरात जाइए, आज डेयरी के मूल मȂ सुमुल है, साबर डेयरी है, उसमȂ भी...  
 
MR. CHAIRMAN: Thank you. 
 
Ǜीमती रिमलाबेन बेचारभाई बारा: सभापित जी, मȅ अंत मȂ इतना ही कहंूगी िक मोदी जी को नारी 
जगत आजीवन याद करेगा, उनका नाम सदा अमर रहेगा, क्यȗिक उन्हȗने गभर् मȂ पलने वाली बेटी 
को बचाने का काम िकया, बेिटयȗ के जन्म के बाद उनकी िशक्षा के िलए काम िकया, 'बेटी बचाओ, 
बेटी पढ़ाओ' का आंदोलन छेड़ा, इसिलए आने वाली पीढ़ी के िलए मोदी जी का नाम सदा ही 
...(Ëयवधान)... 
 
Ǜी सभापित : Ǜी रामदास अठावले।  
 
सामािजक न्याय और अिधकािरता मंतर्ालय मȂ राज्य मंतर्ी (Ǜी रामदास अठावले) : सभापित 
महोदय, राÍटर्पित जी के अिभभाषण पर यह चचार् चल रही है।  राÍटर्पित जी का अिभभाषण था,  
 

"10 सालȗ मȂ नरेन्दर् मोदी सरकार ने िकया है वह काम, 
उसके िलए हमȂ नहीं चािहए खाली नाम, 
हम तो करते हȅ जनता के िलए काम।" 

 
 महोदय, आदरणीय राÍटर्पित जी का अिभभाषण बहुत ही अच्छा था।  देश िवकास की 
िदशा मȂ आगे जा रहा है।  अलग-अलग के्षतर्ȗ मȂ Ģगित हो रही है।  दिलत हो, आिदवासी हो, 
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िकसान हो, युवा हो, गरीब हो, हमारी सरकार सभी जाित-धमर् के लोगȗ को न्याय देने के िलए 
काम कर रही है।  सर, आप जानते हȅ िक इस देश का राÍटर्पित पद बहुत बड़ा होता है।  पहला 
राÍटर्पित पद आदरणीय रामनाथ कोिंवद जी को िमला, वे दिलत समाज से थे; दूसरा राÍटर्पित 
पद आदरणीया दर्ौपदी मुमूर् जी को िमला, व ेआिदवासी समाज से हȅ।  छǄीसगढ़ के मुख्य मंतर्ी 
आिदवासी समाज के बने, मध्य Ģदेश के मुख्य मंतर्ी ओबीसी समाज के बने, मध्य Ģदेश मȂ िडÃटी 
सीएम दिलत समाज के बने और राजÎथान मȂ ĤाǨण समाज को भी मौका िदया गया।  हमारी 
सरकार सभी जाित-वगș को न्याय देने का काम करती है।  आरोप तो लगाए जाते हȅ।  कागेंर्स वाले 
तो आरोप लगाते रहते हȅ, उनका आरोप लगाने का ही काम है, वे वह काम ही करते रहे हȅ, लेिकन 
हम सǄा मȂ हȅ, हम अपना काम करते रहȂगे।  िजतना आरोप लगाना है, उतना आरोप लगाइए, 
आरोप के िलए हम लड़ने वाले नहीं हȅ।  नरेन्दर् मोदी जी को िजतनी गािलया ँ देनी हȅ, उतनी दे 
दीिजए, लेिकन नरेन्दर् मोदी जी इतने मजबतू आदमी हȅ िक गािलया ँइधर से उधर िनकल जाती हȅ।  
मतलब यह िक गलत काम करना इनका काम है।   
 

"मोदी जी का नारा है - सबका िवकास, सबका साथ, 
िफर कैसे होगा मजबतू कागेंर्स का हाथ। 
नरेन्दर् मोदी जी करते हȅ 'मन की बात', 
लेिकन कागेंर्स वाले करते हȅ धन की बात। 
मोदी जी ने मजबतू िकया है सिंवधान," 

 
-- यहा ँतो कोई नहीं िदख रहा है -- 
 

"मोदी जी ने मजबतू िकया है सिंवधान, 
इसिलए देश की बढ़ रही है शान। 

मोदी जी की तरफ है सारी दुिनया का ध्यान, 
लेिकन 2024 के चुनाव मȂ इंिडया अघाड़ी पर जनता लगाएगी बनै।" 

 
 इसी तरह से हम सब लोग काम कर रहे हȅ।  ये लोग बोलते हȅ िक हम सिंवधान बदलȂगे, तो 
सर, सिंवधान कैसे बदल सकता है?  चेयरमनै सर, सिंवधान इतना मजबतू है, मोदी साहब और 
हम सब लोग बाबा साहेब अÇबेडकर जी के सिंवधान को मजबतू कर रहे हȅ।  िजस कागेंर्स पाटीर् ने 
दो बार बाबा साहेब अÇबेडकर जी को हराया था, मुÇबई से और भडंारा से; िजस कागेंर्स पाटीर् ने 
दिलतȗ के सबंधं मȂ कभी अच्छा िवचार नहीं िकया था, इसके िलए दिलतȗ ने उसे धक्का िदया।  
अभी हमारे नीतीश कुमार जी ने इिंडया अघाड़ी को धक्का दे िदया है। 
 
  "नीतीश कुमार जी ने दे िदया है इिंडया अघाड़ी को धƩा, 
  और 2024 मȂ 400 पार होने का िमशन हमारा हो गया है पƩा।" 
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हमȂ 400 पार करने मȂ कोई िदक्कत नहीं है।  हमने िजस तरह से जÇमू-कÌमीर मȂ धारा 370 हटाई, 
अभी बीजेपी 370 सीटȂ जीतेगी।  अगर मुझे मौका दȂ, तो मेरी पाटीर् भी एक-दो सीटȂ जीतेगी।  हम 
अच्छा काम कर रहे हȅ।  अगर हम अच्छा काम कर रहे हȅ, तो भी वे हमारा िवरोध करते हȅ।  
मिÊलकाजुर्न खरगे साहब हमारे अच्छे िमतर् हȅ, हमारे समाज से हȅ, उनके िलए हमारा आदर है।  
उनको यहा ँऑपोिज़शन का लीडर तो बनाया गया, अभी पाटीर् का अध्यक्ष भी बनाया गया, यह 
अच्छी बात है, लेिकन जब कणार्टक का मुख्य मंतर्ी बनाने का मौका आया था, तब उनको मुख्य 
मंतर्ी नहीं बनाया गया।  लेिकन इसी तरह हमारे खरगे साहब बोलते हȅ िक हम सिंवधान की 
धिज्जया ँउड़ा रहे हȅ।  ये भिुजया खाकर बठेै हȅ और हमȂ बोलते हȅ िक हम सिंवधान की धिज्जया ँ
उड़ा रहे हȅ।  सिंवधान की धिज्जया ँकैसे उड़ सकती हȅ?  नरेन्दर् मोदी जी ने नए ससंद भवन को 
बनाया, इतना अच्छा ससंद भवन बना है।  लोक सभा और राज्य सभा इतनी बड़ी बन गई है।  जब 
मȅ राज्य सभा मȂ आता हँू, तो मुझे लगता है िक मȅ लोक सभा मȂ आया हँू, इसका हॉल इतना बड़ा 
बन गया है।  ...(समय की घंटी)... ये बोलते हȅ िक हम सिंवधान बदलȂगे। माननीय नरेन्दर् मोदी जी ने 
पुराने ससंद भवन को 'सिंवधान सदन' नाम दे िदया है।  26 नवÇबर, 1949 को बाबा साहेब 
अÇबेडकर जी ने सिंवधान का डर्ाÄट डा. राजेन्दर् Ģसाद और पिंडत जवाहरलाल नेहरू जी को 
िदया था।  हम जानते हȅ िक इस सिंवधान बनाने मȂ सबका योगदान है।  लेिकन कागेंर्स के एक नेता 
हȅ, कागेंर्स के एक इंटरनेशनल नेता हȅ, उन्हȗने एक ट्वीट िकया है और उसमȂ यह बोला है िक 
सिंवधान बनाने मȂ बाबा साहेब अÇबेडकर जी से ज्यादा योगदान पिंडत जवाहरलाल नेहरू जी का 
है।  हम कहते हȅ िक उसमȂ उनका भी योगदान है। उसमȂ पिंडत जवाहरलाल नेहरू जी का भी 
योगदान है।  लेिकन जब 26 नवÇबर, 1949 को बाबा साहेब अÇबेडकर जी ने उनके सामने डर्ाÄट 
िदया था, तब पिंडत जवाहरलाल नेहरू जी के मुहँ से यह उद्गार िनकले थे िक डा. अÇबेडकर, 
आप इस सिंवधान के आिर्कटेक्ट हȅ, आप ही सही िशÊपकार हȅ।   
 जब सिंवधान का नाम आता है, तब बाबा साहेब का नाम आता है।  यहा ँसुĢीम कोटर् मȂ भी 
बाबा साहेब की Ģितमा लगी है, इसीिलए हमȂ पिंडत नेहरू जी के बारे मȂ आदर है।  व ेदेश के Ģधान 
मंतर्ी रहे हȅ।  ...(समय की घंटी)... उन्हȗने कुछ नहीं िकया, ऐसा नहीं है।  उन्हȗने भी थोड़ा-थोड़ा 
काम िकया है।   
 
MR. CHAIRMAN: Thank you. 
 
Ǜी रामदास अठावले : कागेंर्स वालȗ ने भी काम िकया है, लेिकन िजतना करना चािहए था, उतना 
नहीं िकया। देश मȂ ĥÍटाचार बढ़ाने का काम िकया, गरीबȗ को ध्वÎत करने का काम िकया, 
इसिलए नरेन्दर् मोदी जैसा एक बहुत Îटर्ागँ आदमी उनके िखलाफ खड़ा हुआ और उन्हȗने कागेंर्स 
के ĥÍटाचार को चकनाचूर करने का काम िकया।  जनता ने उनको सǄा पर बठैाया है।  इसीिलए 
2024 मȂ 'अबकी बार मोदी सरकार', 'अबकी बार 400 पार' और कागेंर्स की होने वाली है हार।  
मतलब इसमȂ उनकी हार होने वाली है।  इसिलए हम सब लोग िमल कर आगे बढ़ रहे हȅ।   
 
MR. CHAIRMAN: Thank you. 
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Ǜी रामदास अठावले : मेरी िरपिÅलकन पाटीर् ऑफ इंिडया, जो िक बाबा साहेब अÇबेडकर जी की 
पाटीर् है, यह पाटीर् 3 अक्टूबर, 1957 को Îथािपत हुई थी।  मȅ इस पाटीर् का अध्यक्ष हँू और मेरी पाटीर् 
मोदी साहब के साथ हमेशा रहेगी।  जब तक मोदी जी Îटर्ागँ हȅ, हम सब िमल कर आगे बढ़ रहे हȅ..  
  
MR. CHAIRMAN:   Thank you.   
 
Ǜी रामदास अठावले: इस समय राÍटर्पित जी के अिभभाषण पर चचार् चल रही है। 
...(Ëयवधान)... मȅ उसका सपोटर् करता हँू।  

 
 

MESSAGES FROM LOK SABHA 
 

The Constitution (Jammu and Kashmir) Scheduled Castes Order (Amendment) Bill, 
2024  

& 
 The Constitution (Jammu and Kashmir) Scheduled Tribes Order (Amendment) Bill, 

2024 
 
MR. CHAIRMAN:  Now, Message from Lok Sabha; Secretary-General. 

 
SECRETARY-GENERAL:  Sir, with your kind permission, I rise to report that the Lok 
Sabha, at its sitting held on 6th February, 2024, passed (i) The Constitution (Jammu 
& Kashmir) Scheduled Castes Order (Amendment) Bill, 2024 and (ii) The 
Constitution (Jammu & Kashmir) Scheduled Tribes Order (Amendment) Bill, 2024. 
 I lay a copy each of the said Bills on the Table. 

 
 

MOTION OF THANKS ON PRESIDENT'S ADDRESS - Contd. 
 
MR. CHAIRMAN:  Shri Mithlesh Kumar. 

 
Ǜी िमथलेश कुमार (उǄर Ģदेश):  माननीय सभापित जी, आपने मुझे महामिहम महोदया के 
अिभभाषण के धन्यवाद ĢÎताव पर बोलने का जो अवसर िदया है, इसके िलए मȅ आपके Ģित 
आभार Ģकट करता हँू।  साथ ही, हमारे देश के यशÎवी Ģधान मंतर्ी आदरणीय मोदी जी, अपनी 
पाटीर् के राÍटर्ीय अध्यक्ष, Ǜी जे.पी. नƿा जी, आदरणीय गृह मंतर्ी जी, हमारे आदरणीय सदन के 
नेता तथा हमारी पाटीर् ने मुझे बोलने का मौका िदया, इसके िलए भी मȅ सबके Ģित बहुत आभार 
Ëयƪ करता हँू। 
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 महामिहम राÍटर्पित जी ने अिभभाषण से न केवल सरकार की उपलिÅधयȗ पर Ģकाश डाला 
है, बिÊक हमȂ सुधार, Ģदशर्न और Ģवतर्न यानी reform, perform and transform के िसǉातंȗ के 
इदर्-िगदर् बुनी गई िपछले दस वषș की गौरवशाली गाथा से भी अवगत कराया है।   
 माननीय सभापित महोदय, भारत जैसे शिƪशाली और िविवधतापूणर् देश को एक मजबतू 
नेता की आवÌयकता है, जो उसका समगर् िवकास सुिनिÌचत करे और हमारे लोगȗ को 2014 मȂ 
हमारे माननीय Ģधान मंतर्ी Ǜी नरेन्दर् मोदी जी मȂ ऐसा करने का साहस और किरÌमा िमला।  युगȗ 
के बाद हमारे देश को उनके जैसा कǈावर नेता िमला, िजसने 'एक भारत, ǛेÍठ भारत' के िनमार्ण 
की िदशा मȂ एक दशक तक सरकार का सफलतापूवर्क मागर्दशर्न िकया है।  िवपक्षी सदÎय हमारी 
सरकार को हर समय िगराने की योजना बनाते रहते हȅ और उनके नेक इरादȗ और Ģयासȗ को 
जुमले कह कर उनका मजाक उड़ाते हȅ, जबिक इस देश के नागिरकȗ ने राज्यȗ मȂ और देश मȂ कई 
Îतरȗ पर भाजपा सरकार पर अपना भरोसा जताया है। ऐसा इसिलए है, क्यȗिक माननीय Ģधान 
मंतर्ी मोदी जी के नेतृत्व वाली सरकार ने उनके सपनȗ का भारत, िवकिसत भारत बनाने के िलए 
दृढ़ सकंÊप Ģयास िकया है। हमारी सरकार ने उस भारत की िदशा मȂ काम िकया है, जो िकसी से 
नहीं डरता। भारत मȂ मिहलाएँ, युवा, गरीब, िकसान और अÊपसखं्यकȗ को उड़ान भरने और अपने 
सपनȗ को पूरा करने के समान अवसर िमले हȅ। यह भारत जवान, िकसान, िवज्ञान और अनुसधंान 
का जÌन मनाता है।  
 महोदय, मȅ गर्ामीण िवकास की बात करना चाहता हँू। हमारे देश के माननीय Ģधान मंतर्ी 
जी ने गाधँी जी के िदखाए हुए राÎते - भारत का िवकास तभी सुिनिÌचत िकया जा सकता है, जब 
िवकास का लाभ गर्ामीण भारत तक पहँुचे - इस पर िवÌवास करते हुए काम िकया है। हमारे गावँ 
हमारे देश का िदल है और हमारी सरकार ने उनके बारे मȂ गहरी िंचता िदखाई है। मेरे पास अपने 
कथन के समथर्न मȂ ढेर सारे उदाहरण हȅ। 'Ģधान मंतर्ी गर्ाम सड़क योजना' ने 99 Ģितशत से 
अिधक पातर् और Ëयावहािरक बिÎतयȗ को जोड़ा है। अĢैल, 2014 से कुल 64,344 बिÎतयȗ को 
जोड़ा गया है और 2,03,200 करोड़ रुपए की िनवेश के साथ अĢैल, 2014 से 3,69,950 
िकलोमीटर लबंी सड़क और 8,095 पुल बनाए गए हȅ।  
 माननीय सभापित महोदय, हर Ëयिƪ का सपना होता है िक उसका अपना भी घर हो। घर 
के उस सपने को पूरा करने के िलए Ģधान मंतर्ी जी के दूरदशीर् नेतृत्व मȂ इस सरकार ने काम िकया 
है और उसके सपने को पूरा िकया है। मȅ गौरव के साथ कहता हँू िक 'Ģधान मंतर्ी आवास योजना 
गर्ामीण' के तहत 2 करोड़ 94 लाख से अिधक घर Îवीकृत िकए गए, िजनमȂ से 2 करोड़ 54 लाख 
घरȗ का िनमार्ण कायर् अब पूरा हो चुका है। हमारी सरकार ने पूरी लगन से यह सुिनिÌचत िकया है 
िक 'पीएम आवास योजना' का लाभ हमारी माताओं और बहनȗ तक पहँुचे। इस योजना के तहत 70 
Ģितशत घर पूरी तरह से माताओं और बहनȗ के नाम और सयुंƪ रूप से मिहलाओं के नाम 
पजंीकृत है। हमारी सरकार का मानना है िक नारी शिƪ का िवǄीय सशिƪकरण देश के िवकास 
के िलए अत्यंत महत्वपूणर् है, इसिलए िवशेष रूप से गर्ामीण के्षतर्ȗ मȂ मिहलाओं को आजीिवका के 
अवसर Ģदान करने के िलए कई कायर्कर्म शुरू िकए गए हȅ, जैसे Îवयं सहायता समूह, राÍटर्ीय 
गर्ामीण आजीिवका िमशन, आिद। 9 करोड़ 95 लाख मिहलाओं को 90 लाख 18 हजार Îवयं 
सहायता समूहȗ मȂ सफलतापूवर्क सगंिठत िकया गया है।...(समय की घंटी)... 
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MR. CHAIRMAN:  Please round up.  
 
Ǜी िमथलेश कुमार : महोदय, इस िमशन के अतंगर्त इस योजना के तहत समथर्न देने के िलए 
38,893 करोड़ रुपए का सचंय िकया गया है। मान्यवर, मȅ आपको बताना चाहता हँू िक हमारी 
पचंायतȗ की िडिजटल पिरवतर्न के िलए उÊलेखनीय उपलिÅधया ँवाÎतव मȂ सराहनीय है। आज 
तक वषर् 2022-23 के िलए 2,56,407 गर्ाम पचंायत िवकास योजनाएँ और वषर् 2023-24 के िलए 
2,52,220 जीपीडीपी सावधानीपूवर्क तैयार िकए गए हȅ।...(समय की घंटी)...   
  
MR. CHAIRMAN:  Your time is five minutes only. 
 
Ǜी िमथलेश कुमार : महोदय, अकेले िवǄीय वषर् 2023-24 मȂ Ģभावशाली 2,51,000 गर्ाम पचंायतȗ 
ने ई-गर्ाम Îवराज, पीएफएमएस इंटरफेस का..... 
 
MR. CHAIRMAN:  Please conclude.  
 
Ǜी िमथलेश कुमार : महोदय, एक िमनट का समय और दे दीिजए। 
 
Ǜी सभापित: ओके। आपने इतनी िमठास से समय मागँा है, इसिलए आपको एक िमनट का और 
समय िदया जाता है। 
 
Ǜी िमथलेश कुमार: महोदय, जब हम गर्ामीण सशिƪकरण मȂ मोदी सरकार के अभतूपूवर् कायș 
पर चचार् कर रहे हȅ, तो हमȂ यह बात कहना महत्वपूणर् है िक कैसे इस सरकार ने पिवतर् धागे से 
बुनी हमारी साÎंकृितक और ऐितहािसक िवरासत के सरंक्षक की कुशलतापूवर्क भिूमका िनभाई है। 
माननीय Ģधान मंतर्ी जी के नेतृत्व मȂ हमारी सरकार ने गंगा नदी को Îवच्छ और पुनजीर्िवत करने 
हेतु सकंÊप िलया है। आगे िकए गए जिटल कायș  को भौगोिलक भभूाग से नहीं, बिÊक सामािजक, 
आिर्थक और सामािजक िवÌवास से चलाया है। 
 
Ǜी सभापित: िमथलेश जी, आप आिखरी पेज पर आइए। 
 
Ǜी िमथलेश कुमार: सर, मȅ आिखरी पेज पर ही हँू। 'खेलो इंिडया' कायर्कर्म मिहलाओं के िलए, 
िदËयागंȗ के िलए, खेल को बढ़ाना देने और गर्ामीण तथा Îवजातीय जनजातीय खेलȗ को बढ़ावा 
देने जैसे िविशÍट के्षतर्ȗ को भी Ģाथिमकता देता है। भिवÍय की Ģितभाओं को िनखारने के िलए 
वतर्मान सरकार ने कई 'खेलो इंिडया' केन्दर् Îथािपत िकए हȅ। भारत सरकार के ǎारा 'खेलो 
इंिडया' योजना के तहत देश भर मȂ 1,000 िजला कȂ दर् Îथािपत िकए गए हȅ और मिणपुर मȂ 800 
करोड़ की लागत से भारत के पहले राÍटर्ीय खेल िवÌविवǏालय का िनमार्ण इस िदशा मȂ उठाया 
गया एक महत्वपूणर् कदम बताता है।  
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 माननीय सभापित महोदय, मȅ उǄर Ģदेश से आता हँू।  मȅ आपको बताना चाहता हँू िक 
अयोध्या मȂ रामलला की भËय Ģाण-ĢितÍठा का आयोजन करने के िलए मȅ अपने देश के माननीय 
Ģधान मंतर्ी, Ǜी नरेन्दर् मोदी जी के Ģित सदैव कृतज्ञता Ëयƪ िकए िबना अपना भाषण पूरा नहीं कर 
सकता हँू।  उनके इस पुण्य कायर् ने कई करोड़ लोगȗ के 500 वषș के इतंजार और सघंषर् को 
समाÃत िकया है। यह क्षण हमारी सामूिहक आकाकं्षाओं और दृढ़ता की िवजय का Ģितिंबब होने का 
वादा करता है।  हमारी सरकार ǎारा हािसल की गई उपलिÅधयȗ को देखते हुए राम राज्य की 
ĢािÃत की कÊपना करना कोई दूर का सपना नहीं है।  मुझे पूरा यकीन है िक हम िजस 
पिरवतर्नकारी गित से आगे बढ़ रहे हȅ, उस तक पहंुच जाएंगे।  
 
MR. CHAIRMAN: Thank you, Mithlesh ji. 
 
Ǜी िमथलेश कुमार: मुझे यकीन है िक हमारे लोग िफर से अपना भरोसा िदखाएंगे और 2024 मȂ 
एक समृǉ और िवकिसत राÍटर् बनाने की यातर्ा मȂ मोदी जी और हमारी सरकार का समथर्न करȂगे। 
...(Ëयवधान)... 
 
MR. CHAIRMAN: Dr. Anil Sukhdeorao Bonde, not present.  Shri Ajay Pratap Singh.  
You have five minutes.  
 
Ǜी अजय Ģताप िंसह (मध्य Ģदेश): माननीय सभापित महोदय, आप दो बार सदन की समय-
सीमा बढ़ा चुके हȅ।  यहा ंपर बठेै हुए लोग भी काफी थक चुके हȅ, सुनते-सुनते भी थक चुके हȅ।  
अिभभाषण के सदंभर् मȂ जो िवषय आने चािहए थे, वे लगभग िविभन्न वƪाओं के माध्यम से ĢÎतुत 
हो चुके हȅ।  मȅ एक-दो बातȂ कहकर ही अपनी बात समाÃत करंूगा।  मुझे बड़ी Ģसन्नता हुई िक इस 
अिभभाषण पर एक साथर्क चचार् हुई है, एक लबंी चचार् हुई है और इस साथर्क चचार् के पÌचाÞ 
सभी पक्षȗ के िवचार सुनने को िमले।  हम हमेशा से ही िवपक्ष के िवचारȗ का Îवागत करते रहे हȅ।  
कबीर ने भी कहा है: 

"िंनदक िनयरे रािखए, आँगन कुटी छवाय, 
िबन पानी, साबुन िबना, िनमर्ल करे सुभाय।" 

 
हम िवपक्ष के िवचारȗ का भी िवशेष रूप से दो मकसदȗ से Îवागत करते हȅ और उनको सुनने के 
िलए उत्सुक रहते हȅ।  पहला तो यह है िक अगर उनके माध्यम से कोई साथर्क िवचार आता है तो 
हमको अपने आप मȂ सुधार करने का एक अवसर ĢाÃत होता है।  दूसरा, जब वे सदन मȂ बोलते हȅ 
तो हमको यह भी आभास होता है िक अब उनके मन मȂ क्या खुराफात चल रही है और उसके 
आधार पर भी हम राजनैितक रूप से अपने आप को तैयार करते हȅ।   
 सभापित महोदय, इस अिभभाषण मȂ राम मंिदर का उÊलेख है। 22 जनवरी एक 
ऐितहािसक ितिथ है।  जब हम समकालीन इितहास को देखते हȅ, इितहास के साथ -साथ चलते हȅ 
तो शायद उसकी गंभीरता का हमको इतना एहसास नहीं होता है, लेिकन जब कुछ समय बीत 
जाता है तो िफर हमको उस घटना का, उस ितिथ का िवशेष महत्व Ģतीत होता है।  आज जो राम 
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मंिदर बना है, उस राम मंिदर के िलए िजतने भी आंदोलन हुए हȅ, उनमȂ से लगभग सभी आंदोलनȗ 
मȂ मȅने अपनी युवावÎथा मȂ भाग िलया।  हम लोग गावं -गावं घूमकर िशला पूजन िकया करते थे।  
जब पहली बार कार सेवा का आÏवान हुआ और 1990 मȂ हमने िचतर्कूट मȂ अपनी िगरÄतारी दी तो 
7 िदनȗ तक हमको नैनी जेल मȂ रखा गया।  1992 मȂ जब बाबरी का ढाचंा िगराया गया था, तब हम 
लोग अयोध्या मȂ 15 िदन रहे।  उस समय हमको यह एहसास नहीं होता था िक हम इतने बड़े 
आंदोलन का अंग बन रहे हȅ, इतनी बड़ी घटना मȂ हम अपना योगदान दे रहे हȅ।  आज जब राम 
मंिदर बनकर तैयार हुआ है, तो अपने आप मȂ हमȂ एक गौरव की अनुभिूत होती है, गवर् की अनुभिूत 
होती है। महोदय, रामलला का जो राम मंिदर बना है, जो लोकािर्पत हुआ है, वह महज़ एक मंिदर 
नहीं है। इस मंिदर के माध्यम से भारत के गौरव की ĢितÍठा Îथािपत हुई है।  
 
MR. CHAIRMAN:  Hon. Members, the time extended up to 8.30 p.m. is further 
extended up to 9.00 p.m.  Please continue. 
 
Ǜी अजय Ģताप िंसह: महोदय, भारत के Îवािभमान की ĢितÍठा Îथािपत हुई है, भारत की 
अिÎमता की ĢितÍठा Îथािपत हुई है। महोदय, सवाल यह उठता है िक राम मंिदर आज इतना 
महत्वपूणर् क्यȗ हो गया है! अगर हम इितहास मȂ झाकंȂ , तो जो हमारा हज़ार वषș का इितहास रहा 
है, इन हज़ार वषș मȂ हमारे जो भी मानिंबदु थे, हमारे जो Ģतीक िचन्ह थे, उनका मानमदर्न िकया 
गया, िविभन्न मंिदरȗ को ढहाया गया। क्यȗ ढहाया गया! इसिलए ढहाया गया िक भारत का जो 
मान था, भारत का जो गवर् था, भारत का जो Îवािभमान था, उसको पददिलत करना चाहते थे, 
भारत के लोगȗ को नीचा िदखाना चाहते थे। आज भारत का वह Îवािभमान इस मंिदर के माध्यम से 
एक बार िफर Îथािपत हुआ है। माननीय सभापित महोदय, आज मोदी जी के नेतृत्व मȂ भारत तेज 
गित से आगे बढ़ रहा है। यह जो अमृत काल के वषर् हȅ, वषर् 2023 से लेकर वषर् 2047 तक इस अमृत 
काल मȂ मोदी जी ने लÑय तय िकया है िक भारत को एक िवकिसत राÍटर् बनाना है, िजसका 
उÊलेख इस अिभभाषण मȂ है। िवकिसत राÍटर् बनाने के िलए जो उन्हȗने रोड मपै तय िकया है, 
िवकिसत राÍटर् बनाने के िलए उन्हȗने िजन चार खÇभȗ की कÊपना की है, िजन चार वगș के 
िवकास की कÊपना की है, इन चार वगș के िलए जो िविभन्न योजनाएं लागू की हȅ, उनके माध्यम 
से जो उनके जीवन मȂ पिरवतर्न आ रहा है, उनके माध्यम से उनका जीवन आसान हो रहा है, 
उनके माध्यम से गावंȗ मȂ जो अवसरंचना का सुधार हो रहा है, उनके माध्यम से नारी शिƪ मȂ जो 
आिर्थक शिƪ जागृत हो रही है, नारी शिƪ मȂ एक Îवािभमान की भावना जागृत हो रही है, उनके 
माध्यम से जो हमारे नौजवानȗ मȂ िवǄीय समावेशन हो रहा है, उनके माध्यम से नौजवानȗ को जो 
रोज़गार ĢाÃत करने के िलए, Îवरोज़गार खड़ा करने के िलए Ģेरणा ĢाÃत हो रही है - यही सही 
राÎता है। इसी सही राÎते पर चलकर भारत वषर् 2047 तक िवकिसत राÍटर् बनेगा। इस अिभभाषण 
मȂ माननीय महामिहम राÍटर्पित महोदया ने इन सारे िंबदुओं का उÊलेख िकया है। मȅ उन िंबदुओं 
को दोहराता नहीं हंू और माननीय राÍटर्पित महोदया ने जो अिभभाषण िदया है, उसके िलए अपनी 
तरफ से ǭदय की गहराइयȗ से धन्यवाद ज्ञािपत करता हंू और अपना वƪËय समाÃत करता हंू, 
बहुत-बहुत धन्यवाद! 
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MR. CHAIRMAN:  Shri Kailash Soni, not present.  Shri Harnath Singh Yadav, not 
present.  Shrimati Kanta Kardam, not present.  Dr. Anil Jain, not present.  Shri 
Rakesh Sinha, not present.  Shri Rakesh Sinha was here a minute ago.  Shri K. 
Vanlalvena, not present.  Hon. Members, अजय Ģताप िंसह जी ने बहुत अच्छा भाषण िदया, 
अपने अनुभव बताए, पर एक बात कह गए िक सुनते-सुनते थक गए हȅ - नहीं - इस सदन मȂ बोला 
हुआ एक-एक शÅद इितहास मȂ िरकॉडर् होता है। Future generations will read what you have 
spoken today. मȅने कुछ चीज़Ȃ देखी हȅ and I find many of the Members are far more 
experienced than I am.  But, very often, a Member will make a speech and then leave 
the House.  This House is meant not only for participation by making an address, but 
you also participate by listening to the debate and that is indeed very enlightening.  
When I was a young Member of Parliament, senior Members told me, the time you 
spend in the House will decide how effective you will be in future in your life.  
 The Members who are not present and have not availed the opportunity made 
available to them forfeit their right for tomorrow.  We will take up the remaining 
Members' address tomorrow.   
 The House stands adjourned to meet at 11 a.m. on Wednesday, the 7th 
February, 2024. 
 

The House then adjourned at thirty-five minutes past eight of the clock 
 till eleven of the clock on Wednesday, the 7th February, 2024. 
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